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RAJYA SABHA
Thursday, 29th March, 2012/9th Chaitra, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE : DEMAND FOR DISCUSSION AND DECLARING SETHU
SAMUDRAM PROJECT ASNATIONAL HERITAGE CENTRE

MR. CHAIRMAN : Question No. 221 ...(Interruptions)... Please
...(Interruptions)... No, no, you cannot show any ...(Interruptions)... Please don't come
here. Go back to your places. ...(Interruptions)... No banners place ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu) : Mr. Chairman, Sir, we have given anotice
for suspension of Question Hour ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka) : Mr. Chairman, Sir, theruling party
is asking for suspension of Question Hour!

MR. CHAIRMAN : Nobody ison the ruling side.
SHRI M. VENKAIAH NAIDU : They are the ruling party. ...(Interruptions)...

SHRI TIRUCHI SIVA : Every member has got the right to raise an issue. On the
basis of rules, we have given anotice. It isthe right and privilege of every Member of
the House to raise an issue. We have given anotice for suspension of Question Hour.
We are seeking the permission from the Chair. You can't say that we belong to the
ruling party ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu) : The Chief Minister of Tamil Nadu has
written aletter to the Prime Minister ...(Interruptions)...

MR. CHAIRMAN : Please.

SHRI M. VENKAIAH NAIDU : Our point is ...(Interruptions)... We want the
Sethu Samudram should be declared asthe national heritage centre....(Interruptions)...
We want the Sethu Samudram to be declared as the national heritage centre
...(Interruptions)...

MR. CHAIRMAN : Please sit down.
TP AFFI 969 : B9 @ adjourn ax SRTT . (aae).. =9 @ adjourn @R SIRTg
..(FaET)...

Y T IPAT ARy . Vg FIEH B KT RS Gt fRar oy, I8 ghRT e ®
..(TFE). .
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MR. CHAIRMAN : Please go back to your places. ...(Interruptions)... Please

don't come into the Well. Please don't ...(Interruptions)... The House is adjourned for
fifteen minutes.

The House then adjourned at two minutes past eleven of the clock.
The House reassembled at Seventeen Minutes Past Eleven of the Clock.
MR. CHAIRMAN in the Chair
MR. CHAIRMAN : Question 221. ...(Interruptions)...
SHRI TIRUCHI SIVA : Sir, we want to discuss ...(Interruptions)...
MR. CHAIRMAN : Please don't disturb. ...(Interruptions)...

SHRI TIRUCHI SIVA : Sir, we want to discuss the Sethu Project.
...(Interruptions)...

DR.V.MAITREYAN : Sir, Ram Sethu should be declared as anational monument.
...(Interruptions)...

SHRI TIRUCHI SIVA : Wewant to discussthe Sethu project. ...(Interruptions)...

MR. CHAIRMAN : Raise it later. This is not the time for it. That's all
...(Interruptions)...

DR. V. MAITREYAN : We want Ram Sethu to be declared as a national
monument. ...(Interruptions)...

MR. CHAIRMAN : No banners please ...(Interruptions)... Please don't show
any banners....(Interruptions)...

SHRI TIRUCHI SIVA : Sir, we want to discuss that issue. ...(Interruptions)...
MR. CHAIRMAN : You can't be heard by anyone, Sivaji.

DR. V. MAITREYAN : Declare Ram Sethu as a national monument.
...(Interruptions)...

MR. CHAIRMAN : Please sit down. ...(Interruptions)... The Houseis adjourned
till 12.00 hours.

The House then adjourned at eighteen minutes past eleven of the clock.
The House re-assembled at twelve of the clock.

MR. DEPUTY CHAIRMAN in the Chair.
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WRITTEN ANSWERSTO STARRED QUESTIONS
Unidentified Ship Hit to Fishing Trawler

*221 SHRI M.P. ACHUTHAN : Will the Minister of SHIPPING be pleased to
state :

(@  whether Government's attention has been drawn to an incident where an
unidentified ship hit afishing trawler from Keraa off the Alapuzha Coast killing two
fishermen and three others are still missing;

(b) if so, the details thereof;
(c)  whether any enquiry has been conducted into the matter; and
(d) if so, the details thereof ?

THE MINISTER OF SHIPPING (SHRI GK.VASAN) : (a) and (b) Yes, Sir. On
1st March, 2012 a South bound merchant vessel collided with an Indian fishing boat
'Don-1" at around 0100 hrs off the Kerala Coast near Alapuzha. The said collision has
caused death of five fishermen and two fishermen survived the collision.

(c)and (d) TheDirectorate General of Shipping under the Ministry of Shipping
has ordered a Preliminary Inquiry into the causes of the collision under Section 359 of
Merchant Shipping Act 1958. Based on theinterim findings of theinquiry, M.V. Prabhu
Daya (Flag Singapore) has been identified asthe suspected vessel involvedin collision
with the Indian fishing boat Don-1. Accordingly, the vessel has been diverted to Chennai
for investigation.

Promotion of National and Traditional Games

*222 SHRI SHADI LAL BATRA : Will the Minister of YOUTH AFFAIRSAND
SPORTS be pleased to state :

(@  whether Government has any proposal to promote the national and
traditional games like Hockey, Kabbadi, etc.;

(b) if so, the details thereof;

(c) thefundsallocated and utilized during each of thelast threeyears, Statewise
and sports-wise; and

(d) thestepsbeing taken by Government for promotion of all sportsdisciplines
in a definite time-frame?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) and (b) The existing schemes of the Ministry
and the Sports Authority of Indialay adequate focus on promotion of traditional and
indigenous sports such as Archery, Chess, Kabaddi, Hockey, Wrestling, Tug of War,
Kho Kho etc. Under the Scheme of Assistance to National Sports Federations (NSFs),
the sports federations dealing with indigenous/traditional games have been given
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Government recognition and are provided with assistance for promotional and
developmental activities in their respective sports disciplines.

Sports Authority of India (SAI) implements sports promotional schemes of
National Sports Talent Contest Scheme (NSTC), SAI Training Centre (STC), Special
Areas Games (SAG), Centreof Excellence (COE) etc. acrossthe country, wheretraining
isimparted in different disciplinesincluding National and Traditional Games Hockey
& Kabaddi. Under the '‘Come & Play Scheme', training in disciplines of Hockey and
Kabaddi is being imparted at various Centres of SAl across the country. List of SAI
Training Centres, Special Area Games Centres and Centres of Excellence State-wise
are given in Statement | (See below).

Training in the discipline of hockey is being imparted at 87 Centres/Extension
Centres/Adopted Schools of SAI, where 1984 Hockey players (1220 boys and 764
girls) are under training. Training in the discipline of Kabaddi is being imparted at
55 Centres/Extension Centres/Adopted Schools of SAl where 2770 Kabaddi players
(1712 boys and 1058 girls) are under training.

With aview to promote I ndigenous Games and Martial Arts, another sub scheme
under the National Sports Talent Contest (NSTC) Scheme is being implemented by
SAI wherein school s are adopted for promotion of indigenous games and martial arts.
At present 24 schools have been adopted by SAI under the sub scheme of NSTC,
where in 201 boys and 45 girls are being imparted coaching/training in disciplines
such asArchery, Athletics, Kho-Kho, Kabaddi, Silambam, Wrestling, Mukna, Thangta,
etc.

Wrestling has been atraditional indigenous sport in the country and mostly played
atvillagelevel. In order to create abroader base for modern wrestling, SAI has adopted
40 Akharas with about 15-20 Wrestlers each. Further to supplement the efforts made
by various akharasin the country, SAl has provided equi pment support to 34 upcoming
akharas, where 468 wrestlers (450 boys and 18 girls) are under training. This will
ensure a constant stream of upcoming wrestlers.

To ensure that promotion and development of traditional and indigenous games
does not suffer on account of non-availability of qualified coaches, SportsAuthority of
India has on its strength coaches in sufficient number for traditional and indigenous
games. Discipline-wise number of coaches working in SAl in the disciplines of
traditional and indigenous gamesis as under :

SI.No. Discipline No. of No. of coaches Total
regular coaches imaged on
contract basis

1 2 3 4 5

1 Archery 10 12 22
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1 2 3 4 5
2. Hockey 115 4 119
3. Kho-Kho and Kabaddi 79 - 79
4, Silimbam - 1 1
5. Wrestling 48 9 57

Further, with aview to spread the awareness about therich heritage of the country's
traditional games among other countries of the world, the Ministry of Youth Affairs &
Sports has, in collaboration with United Nations International Children's Emergency
Fund (UNICEF), brought out a book in 2010 entitled 'Changing Lives, which has a
section on traditional sports of the country. Copies of the book were aso distributed to
Sports Ministers of the Commonwealth Countries during Commonwealth Games 2010
aswell asto the participants of the Commonwealth Advisory Body on Sports (CABOS)
Conference 2011 held in New Delhi in February 2011.

(c) The details of financia assistance given to National Sports Federations
dealing with indigenous/traditional games under the Scheme of Assistance to NSFs
are given in the table below :

(Rs. inlakhs)
SI.  Nameof NSF 2008-09 2009-10 2010-11  2011-12
No. (upto
Feb., 2012)
1. Archery Association of India 96.10 368.31 42.10 606.00*
2. All India Chess Federation 221.40 163.00 180.05 162.13
3. AtyaPatyaFederation of India 16.50 5.92 12.00 10.50
4. Kho-Kho Federation of India 0.00 4.50 7.50 16.50
5. Hockey (Men and Women) 346.42 762.82 435.76 1809.00*
6. Amateur Kabaddi 32.08 11.77 10.00 121.00
Federation of India
7. Makhamb Federation of India  9.00 0.16 11.50 0.00
8. Tug of War Association 6.00 9.75 16.00 11.25
of India

9. Wrestling Federation of India  316.78 470.00 153.98 983.00*

* Thefiguresinclude expenditure upto February 2012 for London Olympics 2012.

Thedetailsof financial assistance given to National Sports Federationsincluding
those dealing with indigenous/traditional games under the Scheme of Assistance to
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NSFsduring thelast three years and the current year are given in the Statement 11 (See
below).

(d)  Whilethe primary responsibility of promoting specific sports disciplines
isthat of the respective National Sports Federations (NSFs), however, for supplementing
the efforts of the NSFs, the Ministry and the Sports Authority of India under their
various schemes provide requisite assistance to the NSFs. Long Term Development
Plans (LTDPs) for promotion and development of specific sports are prepared in
consultation with the concerned National Sports Federations. In LTDPs, plans about
exposure in international competitions, organizing of coaching camps, conduct of
National Championships for both men and women in Senior, Junior and Sub Junior
category arefinalized for a period of four years and thereafter implemented on yearly
basis through Annual Calendar of Training and Competitions (ACTCs).

Statement 1

Regional Centres of Sports Authority of India

zZ
]

Regional Centres/ Sub-Centres

North Eastern Regiona Centre, Imphal.

Sub Centre, Lucknow.

Sub-Centre, Guwahati.

Netaji Subhash Eastern Centre, Kolkata.

Netaji Subhash Southern Centre, Bangalore.

Udhavdas Mehta Central Centre, Bhopal.

Laxmibai Nationa College of Physical Education, Trivanduram.
Northern Regional Centre, Sonepat.

© o N oo g M W N P |O]

Netaji Subhash National Institute of Sports, Patiala.

'—\
©

Netaji Subhash Western Centre, Gandhinagar.

Sate-Wise Details of Sports Authority of India (SAI) Centres

SI.No. State Centres
SAl Training Special Area Centre of
Centre Games Excellence
(STC) (SAG) (COE)

1 2 3 4 5

1. Andhra Pradesh Secunderabad - -

Eluru - -
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1 2 3 4 5
Kurnool - -
Medak - -
Vishakhapatham - -

2. Assam Guwahati Tinsukia -
Golaghat Kokrajhar -

3. Arunachal Pradesh - Nagarlagun -

4.  Bihar Patna Muzzaffarpur -
- Kishanganj -
- Giddaur -

5.  Chhattisgarh Rajnandgaon - -

6. Goa Ponda - -

7. Gujarat Gandhinagar - Gandhinagar

8. Haryana Sonepat - Sonepat
Kurukshetra - Hissar
Bhiwani - -
Hissar - -

9.  Himachal Pradesh Dharmshala - -
Bilaspur - -

10. Jammu & Kashmir Udhampur - -

11.  Jharkhand - Ranchi -

12. Karnataka Bangalore - Bangalore
Dharwad - -
M edikeri - -

13. Keraa Trichur Alleppey Kollam
Kollam Tellicherry Trivandrum
Calicut - -
Trivendrum - -

14. Madhya Pradesh Bhopal Dhar Bhopal

Dhar
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1 2 3 4 5
Indore - -
Jabal pur - -
Tikamgarh - -
Golaghat Kokrajhar -

15. Maharashtra Kandivali - Kandivali
Aurangabad - -

16. Manipur Imphal Imphal Imphal
- Utlov -

17. Meghalaya Shillong - -

18. Mizoram - Aizwal -

19. Nagaand Dimapur - -

20. Orissa Cuttack Jagatpur -
Dhankanal Sundergarh -

21. Punjab Mustana Sahib - -
Badal - -
Ludhiana - -
Patiala - -

22. Rajasthan Jodhpur - -
Alwar - -

23.  Sikkim - Namchi -

24. Tamilnadu Chennai Nagercoil -
Salem Mayiladuthurai -

25. Tripura - Agartala -

26. Uttar Pradesh Raibareilly - -
Jhansi - -
Safai Etawah - -
Lucknow - -
Allahabad - -

Bareilly
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1 2 3 4 5

27. Uttranchal Kashipur - -

28. West Bengal Kolkata Bolpur -
Lebong - -
Burdwan - -
Siliguri

Union Territory

29. Andman & Nicobar - Port Blair -

30. Chandigarh Chandigarh - -

31. Delhi (NCR) Delhi - -

32. Pondicherry Pondicherry - -

Statement I1

The grants rel eased to National Sports Federation from the Scheme of Assistance to
NSFs during last four years (including grants released from the Scheme of Preparation
of Teams for CWG 2010 during 2008-09, 2009-10 and 2010-11)

(Rs. in lakhs)
Sl.  Name of the 2008- 2009- 2010- 2011-12 Total
No. Federation 09 10 11 (upto
February
2012)
1 2 3 4 5 6 7
1. Athletics Federation of 659.40 309.94 308.30 790.00* 2067.64
India, New Delhi
2. Archery Association 96.10 360.31 42.10 606.00* 1104.51
of India, New Delhi
3. All India Chess 22.40 163.00 180.05 162.13 726.58
Federation, Chennai
4. Nationa Rifle 421.07 658.45 509.53 1440.00* 3029.05
Association of India,
New Delhi
5. All IndiaTennis 137.62 263.81 256.64 11.29* 669.36
Association, New Delhi
6. Judo Federation of 62.55 49.66 62.33 425.00* 599.54

India, N. Delhi
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1 2 3 4 5 6 7

7. Rowing Federation of 57.05 88.79 64.71 319.00* 529.55
India, Secunderabad

8. Table Tennis 179.80 37551 356.36 360.00* 1271.67
Federation of India,
New Delhi

9. Swimming Federation 15.10 125.07 35.36 122.00* 297.53

of India, Ahmedabad

10. Squash Racket 57.49 168.25 146.54 68.40 440.68
Federation of India, Chennai

11. Indian Amateur 185.47 174.30 165.89 1531.00* 835.41
Boxing Federation, New Delhi

12. Organizationsrelating to the 346.42 762.82 435.76 1809.00* 3354.00
discipline of Hockey
(Men) & (Women)

13. Indian Weightlifting 26.17 101.13 116.53 567.00* 810.83
Federation, New Delhi

14. Badminton Association 265.79 435.48 150.71 910.00* 1761.98
of India
15. Equestrian Federation 86.26 5.05 0.00 0.00 91.31

of India, New Delhi

16. All India Football 52.58 4190 61051 174.99 879.98
Federation, Delhi

17. Indian Golf Union, 18.24 16.43 41.69 23.53 99.89
New Delhi

18. Wrestling Federation 316.78 470.00 153.98 983.00r 1923.76

of India, |.G. Sadium, Delhi

19. Yachting Association 36.71 147.85 85.95 255.00* 525.51
of India, New Delhi

20. Amateur Kabaddi 32.08 11.77 10.00 121.00 174.85
Federation of India, Jaipur

21. Volleyball Federation 63.51 7391 15053 84.68 372.63
of India, Chennai
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1 2 3 4 5 6 7

22. Gymnastics Federation of 18.54 87.8 18.43 636.00* 760.77
India, Jodhpur

23. Amateur Handball 72.38 13.55 46.44 78.70 211.07
Federation of India, J& K

24. Basketball Federation 44.52 61.60 24.24  227.89 358.25
of India, N. Delhi

25. Fencing Association 24.75 3056 174.06 36.06 265.43
of India, Patiala

26. Indian Kayaking & Canoeing 30.51 26.21 0.00 185.72 242.44
Association, New Delhi

27. All India Sports Council of 42.38 23.98 47.65 75.82 189.83
the Deaf, New Delhi

28. Paralympic Committee 40.10 142.83 221.39 13.38 417.70
of India, Bangalore

29. Special Olympic 53.30 3.81 12.00 285.89 355.00
Bharat, New Delhi

30. All India Carrom 19.09 13.58 23.77 10.96 67.40
Federation, New Delhi

31. All IndiaKarate-Do- 0.00 0.00 10.18 0.00 10.18
Federation, Chennai

32. Amateur Basketball 11.00 12.49 14.75 12.75 50.99
Federation of India, Delhi

33. Atya Patya Federation 16.50 5.92 12.00 10.50 44.92
of India, Nagpur

34. Cycle Polo Federation 15.90 9.34 7.76 12.00 45.00
of India, New Delhi

35. Indian Polo 4.97 0.00 0.00 0.00 4.97
Association, N. Delhi

36. Indian Power Lifting 16.00 11.50 0.00 0.00 27.50
Federation, Jamshedpur

37. Kho-kho Federation 0.00 4.50 7.50 16.50 28.50

of India, Kolkata
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1 2 3 4 5 6 7

38. Korfball Federation of 12.72 13.31 5.50 2.50 34.03
India, New Delhi

39. Netball Federation of 18.78 65.00 0.00 0.00 83.78
India, Delhi

40. Sepak Takraw Federation 12.00 8.00 12.00 12.00 44.00
of India, Nagpur

41. Shooting Ball 9.00 12.00 12.00 12.00 45.00
Federation of India,
New Delhi

42. Softball Federation of 0.00 12.25 13.75 11.75 37.75
India, Indore

43. Taekwondo Federation 0.00 11.89 55.10 490.00* 556.99

of India, Bangalore

44, Tenni-Koit Federation 16.50 9.00 19.75 15.25 60.50
of India, Bangalore

45, Tennis Ball Cricket Federation 16.00 5.00 9.00 8.50 38.50
of India, Gorakhpur

46. Tug of the War Federation 6.00 9.75 16.00 11.25 43.00
of India, New Delhi

47. Wushu Association of 31.24 30.91 0.00 90.56 152.71
India, New Delhi

48. Billiards & Snooker 37.02 38.87 50.11 50.20 176.20

Federation of India, Kolkata

49. Indian Rugby Football 0.00 2.02 141 0.00 3.43
Union, Mumbai

50. Winter Games Federation 2.07 0.00 0.00 0.00 2.07
of India, New Delhi

51. Cycling Federation of 0.00 49.78 82.34 0.00 132.12
India, Delhi

52. Malkhamb Federation 9.00 0.16 11.50 0.00 20.66
of India

53. Amateur Soft Tennis 6.86 10.75 14.75 11.75 4411

Federation of India,
Ahmedabad
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1 2 3 4 5 6 7

54. Bridge Federation of India 3.00 0.00 0.00 0.00 3.00
55. Ice Hockey (NSPO), New Delhi 1.50 0.00 0.00 0.00 1.50
56. School Games Federation 13.36 43.54 5.20 0.00 62.10

of India, Bhopal

57. Indian Olympic 238.96 204.00 1324.60 39.54  1807.10
Association, New Delhi

58. Sports Authority of 1000.00 2000.00 3700.16 322.00 7022.16
India, J.N. Stadium,
New Delhi

59. Association of Indian 0.00 158.45 381.00 160.89 700.34
Universities (NSPO)

60. Tenpin Federation of India 0.00 0.00 55.10 0.00 55.10

61. Bowling Federation of India 1.82 56.86 64.27 0.00 122.95

5183.36  7992.64 10337.20 13603.38 35895.31

*The figures include expenditure incurred upto February 2012 for London Olympics 2012
Action taken on Antrix Devas Deal
*223. DR. T.N. SEEMA : Will the PRIME MINISTER be pleased to state :

(@) whether Government has taken any action against those who have
committed omissions and commissions in the Antrix-Devas deal; and

(b)  the members of the Space Commission who gave approval to the deal ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (@) Based on the findings of the High L evel Team, four former
scientists of the Department of Space have been excluded from re-employment,
committee roles or any other important role under the Government and have been
divested of any current assignment/consultancy with the Government.

(b)  TheAntrix-Devasdeal wasnot put up for approval of Space Commission.
This deal was approved by Antrix Board.

Amendment in the Forest RightsAct

*224. SHRIMATI VASANTHI STANLEY : Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@  the action that has been taken on the recommendations of the National
Advisory Council (NAC) regarding amendments pertaining to the Forest RightsAct;
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(b)  whether further amendments are under consideration of the Ministry; and

(c) to what extent the Ministry is successful in ensuring effective
implementation of the law?

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA
DEO) : (a) In March 2011, the National Advisory Council (NAC) made detailed
recommendations regarding necessary changes in the legal regime surrounding the
Scheduled Tribesand Other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (referred to as Forest Rights Act), for the purpose of ensuring proper
implementation of the letter and spirit of the law. Considering the gamut of the
recommendations made by the NAC, all the suggestions have been examined indepth
in the Ministry of Tribal Affairs with a view to work out a viable mechanism and
medium to implement the same. While some of the suggested amendments would
require amendmentsin the rulesframed and guidelinesissued under the Forest Rights
Act, while some other would require an amendment in the parent act.

(b)  The Ministry are in the process of working on the amendments in the
parent act as also amendmentsin the Forest Rights Rules & Guidelines. The proposed
amendments are being referred to the Ministry of Law & Justice for vetting. The
Ministry have accorded top most priority to this matter.

(c)  Aspertheprovisionsof the Forest RightsAct, 2006 and the Rules framed
thereunder, the responsibility for implementing the Act lies with the State/Union
Territories Governments.

According to theinformation received from the State/UT Governments, the status
of implementation of the Act, as on 29th February, 2012, was as under :

Number of claims filed 31,70,247

Number of claimsdisposed of / % in

respect of claims received 27,27,684 (86.04%)

Number of titles distributed/ready 12,54,668 distributed and

for distribution 16,052 ready

Number of claims rejected 14,73,016

Extent of forest land for which titles 40,79,936.52 for 12,46,936 titles*

distributed (in acres)

* Updated information in respect of the remaining 7734 titles has not been received
from the State Governments of Assam, Bihar, Chhattisgarh, Gujarat, Himachal Pradesh,
Karnataka and Tripura.

The Ministry has been interacting with the State/UT Governments to ensure
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effective implementation of the Act. The Ministry has also been issuing guidelines/
clarifications in this regard.

Splitting of OBC into Sub-Groups BC and MBC

*225. DR. GYAN PRAKASH PILANIA : Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@  whether the Planning Commission constituted aWorking Group on 7 April,
2011 on empowerment of Other Backward Classes and one of the sub-groups has
suggested that legal measures may be taken to categories OBCsinto two sub-groups—
Backward Class (BC) and Most Backward Class (MBC) —on the basis of their social,
economic and educational status;

(b) if so, the details thereof and Government's decision thereon;
(c)  thereasonsadvanced for splitting of OBC into sub-groups; and
(d)  whether asimilar splitting is contemplated amongst SCsand STsaswell?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK) : (a) Yes, Sir.

(b) and (c) Theworking Group has not provided any further detailsin regard to
the recommendation mentioned in part (a) of the question, and no decision has been
taken on it.

(d)  Views of the State Governments/Union Territories have been invited on
the question of sub-categorising Scheduled Castes. Asregards Scheduled Tribes, there
is no such proposal.

Brahmaputra Waterways Pr oj ect

*226. SHRI TARINI KANTA ROY : Will the Minister of SHIPPING be pleased
to state :

(@)  the present status of Brahmaputra waterways project; and
(b) by when this waterways would be commercially operative?

THE MINISTER OF SHIPPING (SHRI GK.VASAN) : (a) and (b) The Dhubri
to Sadiya stretch of River Brahmaputra has been declared as National Waterway and
the Inland WaterwaysAuthority of India(IWAI) isdevel oping and maintaining various
inland water transport infrastructure such as (i) navigational channel with targeted
depth and width in various sub-stretches of the waterway, (ii) navigational aidsfor day
and night navigation and (iii) fixed and floating terminals at different locations to
facilitate navigation thereon. Various types of vessels are already plying on this
waterway carrying different types of cargo. Besides, some inland vessels carrying
tourists also ply on the waterway from time to time.
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Promoting Sportsamong Women

*227. SHRI NATUJ HALAJ THAKOR : Will theMinister of YOUTHAFFAIRS
AND SPORTS be pleased to state :

(@  whetheritisafact that scarcity of women coaches, lack of sports grounds
and sponsors for sportswomen are acting as a hindrance in promoting sports among
women, especially in suburbs and rural aress;

(b)  the steps being taken/proposed to be taken to solve these problems;

(c)  thenumber of sportshostelsunder the SportsAuthority of India(SAl) and
meant for women;

(d) thedetailsthereof; State-wise with particular reference to Gujarat; and

(e)  whether there isany mechanism in various sports bodies and the Ministry
to deal with cases of sexual harassment of sportspersons?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) and (b) No, Sir. There are 205 Women Coaches
providing training across the country in Sports Authority of India (SAl) centres.
Sportswomen are also provided coaching by male coaches. SAl centres have sports
ground and other requisite sportsinfrastructure facilitiesfor identified disciplinesand
are being used/utilized by the sportswomen.

Apart from the above the "Panchayat Yuva KridaAur Khel Abhiyan (PYKKA)"
Scheme, which was introduced in 2008-2009, aims at development of playfield in all
the villages and blocks across the country in a phased manner and the conduct of
annual sports competitions for providing ample opportunity of participation in
competitionto rural youth. Around 51,633 Village/Block panchayats have been covered
under the PY KK A Scheme, inthelast three years (2008-2009 to 2010-2011 and current
year upto February 2012). State-wise detail s of participation (both men and women) in
the annual sports competitions held during 2008-2009 to 2010-2011 are given in
Statement | (See below).

Recruitment of women coaches on regular basis and engagement of contract are
made depending on the vacancy position.

To further mainstream the participation of women in sports, the National Sports
Federation for each sportsisaunified body which deal swith the sport comprehensively
for both men and women. In certain sports discipline, separate Sports Federation for
men and women have been merged into a single National Sports Federation.

Annual sports competitionsare also held exclusively for women at District State
and National level every year. Participation of women in Annual Competitions
has increased from 2.49 lakh in 2008-09 to 8.74 lakh in 2009-10 and 18.94 lakh in
2010-11.
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Performance of women athletes at the international level has also improved
remarkably. In fact out of the 130 Indian medal winners in Commonweath Games-
2010, 48 were women athletes. Similarly out of the 64 medals won by Indiain the
Asian Games 2010, 20 were won by women athletes.

(c) and (d) There are 46 sports hostels for women including 1 in Gujarat under
Sports Authority of India (SAI). State-wise number of sports hostels for women and
men aregiven in Statement 11 (See below). The various Sports promotional schemes of
SAl in Gujarat are given in Statement 111 (See below).

(e)  In pursuance to the directions of Hon'ble Supreme Court, in the case of
Vishakha and others vs. State of Rajasthan and Others (JT 1997(7) SC 384), laying
down guidelines and norms to prevent sexua harassment of working women, the
Ministry has while reiterating that it has be the responsibility of National Sports
Federations and other Sports bodies to prevent sexual harassment of women in sports
and to ensure their safety, issued the following directions to all the National Sports
Federations and other Sports bodies including Indian Olympic Association (I0A) :

(i) Notify, publish and circulate in appropriate ways, express prohibition of
sexual harassment.

(i)  TheNational SportsFederationsshall alsoissuesimilar instructionsto their
State and District federations.

Further, in the proposed National Sports Development Bill, specific provisions
have a so been madeto ensure that National Sports Federations, the National Olympic
Committee, The Sports Authority of India adopt or undertake measures not only to
prohibit sexual harassment at workplace for sports but also provide appropriate
conditions for women in respect of work, leisure, health and hygiene. Other measures
have been provided for setting up acomplaint mechanism for redressal of complaints
with a committee headed by women, or a special counselor, whilst adhering to the
principle of confidentially.

In addition, this Ministry has suggested modificationsin the Ministry of Women
and child Development's proposed Notesfor the Cabinet to further pursue the enactment
of the Protection of Women against Sexual Harassment at Workplace Bill, 2010, that
athlete be included as an employee since it covers a large segment of persons, and
sports field as workplace for effective protection against sexual harassment on or of
sportsfield.

ThereisaStanding Complaints Committee constituted for i ssuesrel ated to sexual
harassment of women employees in Sports Authority of India (SAl). Region-wise
Standing Complaints committeesare al so constituted to look into the sexual harassment
of sports persons/trainees of SAI.
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Statement 1

Sate-wise number of participantsin annual sports competitions under
PYKKA held during 2008-09, 2009-10 and 2010-11.

Sl. Nameof State/UT 2008-09 2009-10 2010-11
No. (Rural Competitions) (Rural Competitions) (Annual Competitions)
No. of Participants No. of Participants No. of Participants
Men Women  Total Men Women  Total Men Women  Total
1 2 3 4 5 6 7 8 9 10 11

1. AndhraPradesh 78081 56016 134097 78153 57058 135211 339848 318971 658819

2. Arunachal Pradesh 17412 11898 29310 27232 19600 46832 1638 1170 2808

3. Assam 96429 43471 139900 13 8 21 9724 5488 15212
4. Bihar 87 56 143 105 56 161 105738 65428 171166
5. Chhattisgarh 85 49 134 52834 36051 88885 60102 40298 100400
6. Goa 92 64 156 - - - 1743 1542 3285
7. Gujarat 95 69 164 87507 66852 154359 7523 5791 13314
8. Haryana 97 70 167 43657 32570 76227 90129 81865 171994
9. Himachal Pradesh 2771 2369 5140 13314 8015 21329 19120 26095 45215
10. Jammu & Kashmir - - - - - - 53850 6634 60484
11. Jharkhand 80 60 140 - - - 8709 6348 15057
12. Karnataka 97 71 168 65933 47651 113584 90884 109802 200686
13. Kerda 82 67 149 56177 19310 75487 41623 23277 64900
14. MadhyaPradesh 93 66 159 98570 49733 148303 117471 89111 206582
15. Maharashtra 95 71 166 119509 86240 205749 181062 141011 322073
16. Manipur - - - 93 97 190 4745 2912 7657
17. Meghaaya - - - - - - 18871 16715 35586
18. Mizoram 11836 8156 19992 13624 8134 21758 26473 21489 47962
19. Nagaland - - - 14892 7361 22253 4943 23478 28421
20. Orissa 37479 26888 64367 37514 27382 64896 122030 121510 243540
21. Punjab 86993 33425 120418 72303 43181 115484 82411 55594 138005

22. Rajasthan - - - 82237 62254 144491 67581 30994 98575
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1 2 3 4 5 6 7 8 9 10 11
23. Sikkim - - - 8370 7198 15568 1542 955 2497
24. Tamilnadu 97 71 168 246336 150899 397235 392306 398490 790796
25. Tripura 10098 6761 16859 9415 6101 15516 13800 18664 32464
26. Uttar Pradesh 130163 59422 189585 190299 112409 302708 398733 180957 579690
27. Uttarakhand - - - 9774 6949 16723 78762 67063 145825
28. West Benga 42 a4 86 47124 18649 65773 66737 25589 92326
Union Territories
29. A & N lslands - - - - - - 148 148 296
30. Chandigarh - - - - - - 827 541 1368
31. Dadra& Nagar Haveli - - - - - - 623 503 1126
32. Daman & Diu - - - - - - 810 123 933
33. Dehi 25 26 51 117 84 201 4557 3626 8183
34. Puducherry - - - - - - 2437 1651 4088
ToTAL 472329 249190  7,21,519 1375102 8,73,842 2248944 2417500 1893833 4311,333
Statement I1
Details of Sports Hostel under Sports Authority of India
SI.No. Name of the State Name of the Centre Remarks
1 2 3 4
1 Andhra Pradesh Secunderabad Boys & Girls
Eluru Boys
Kurnool Boys
Medak Boys
Hyderabad Boys
Vishakapatnam Boys & Girls
2. Arunachal Pradesh Naharlagun Boys & Girls
3. Assam Guwahati Boys & Girls
Golaghat Boys & Girls
Tinsukiya Boys & Girls
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1 2 3 4
Kokrajhar Boys & Girls

4, Andaman & Nicobar Port Blair Boys & Girls

5. Bihar Muzzafarpur Boys & Girls
Kishanganj Boys
Giddaur Boys
Patna Boys & Girls
Danapur Boys

6. Chattisgarh Raipur Boys & Girls
Rajnandgaon Boys & Girls

7. Delhi Bawana Boys & Girls

8. Goa Ponda Boys
Peddem Girls

9. Guajrat Gandhi Nagar Boys & Girls

10. Haryana Bhiwani Boys
Hisar Boys & Girls
Kurkshetra Boys
Sonepat Boys & Girls

12. Himachal Pradesh Bilaspur Boys
Dharamsala Girls

13. J& K Udhampur Boys

14. Jharkhand Ranchi Boys & Girls

15. Karnataka Dharwad Boys & Girls
Medikeri Girls
Bangalaru Boys & Girls

16. Keraa Trichur Boys & Girls
Kollam Boys & Gils
Calicut Boys
Alleppy Boys & Girls




Written Answers

[29 MAR., 2012]

to Sarred Questions

21

1 2 3 4
Tellichery Girls
Trivenduram Boys & Girls

17. Maharashtra Mumbai Boys & Girls
Aurangabad Boys & Girls
Kirkee Boys
Pune Boys
Ahmednagar Boys

18. Madhya Pradesh Bhopal Boys & Girls
Dhar Boys & Girls
Indore Boys
Jabal pur Boys & Girls
Tikamgarh Boys & Girls

19. Manipur Imphal Boys & Girls
Utlov Boys

20. Meghalaya Shillong Boys & Girls

21. Mizoram Aizwal Boys & Girls

22. Nagaland Dhimapur Boys

23. Odisha Jagatpur Boys & Girls
Sundergarh Boys & Girls
Cuttack Boys
Koraput Boys

24. Pondicherry Pondicherry Boys

25. Punjab Mastana Sahib Boys
Badal Girls
Patiala Boys & Girls
Ludhiana Boys

26. Rajasthan Jodhpur Boys
Alwar Boys
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1 2 3 4
27. Sikkim Namchi Boys
28. Tamil Nadu Chennai Boys & Girls
Salem Boys
Mayiladuthurai Boys & Girls
29. Tripura Agartala Boys & Girls
30. Uttar Pradesh Lucknow Boys & Girls
Raibareilly Boys & Girls
Bareilly Boys
Safai Etawa Boys
Faizabad Boys
Fatehgarh Boys
Meerut Boys
3L Uttaranchal Kashipur Boys
Roorkee Boys
32. West Bengal Kolkata Boys & Girls
Lebong Boys
Burdwan Boys
Silliguri Boys & Girls
Bolpur Boys
Statement I11
SAl Sports promotional schemesin Gujarat
Sl Name of Discipline Residential Non Residential
No. Scheme
Boys Girls Tota Boys Girls Total
1 2 3 4 5 6 7 8 9
1. STC, Athletics 20 0 20 0 0 0
Gandhinagar Baskethall 09 0 09 0 0 0
Football 23 0 23 0 0 0
Handball 25 0 25 0 0 0
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1 2 3 4 5 6 7 8 9
Hockey 19 0 19 0 0 0
K abbadi 26 0 26 0 0 0
Swimming 13 5 18 0 0 0
Volleyball 14 0 14 0 0 0
Wrestling 14 0 14 0 0 0
ToTAL 163 05 168 0 0 0
2. Extn. Centre Badminton 0 0 0 08 o7 15
of STCKVS
No. 3, Surat
KG & RG Volleyball 0 0 0 0 20 20
Choudhary Hr.
Sec. School, Mansa
3. COE, K abaddi 06 0 06 0 0 0

Gandhi Nagar

Guidelinesfor appointment of RTI Commissioners
*228. SHRI SANJAY RAUT : Will the PRIME MINISTER be pleased to state :

(@  whether it is a fact that Government has formulated guidelines for
appointment of RTI Commissioners;

(b) if so, the details thereof and the eligibility criteria;

(c)  whether it is a fact that the State Government of Andhra Pradesh has
recommended appointment of politiciansand personswho have contested the el ections
as RTI Commissioners; and

(d) if so, the action the Ministry is taking to desist the State Government of
Andhra Pradesh from deviating from the guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY) : (a) to (d) The
Chief Information Commissioner and Information Commissioners in the Central
Information Commission are appointed by the President on the recommendation of a
Committee consisting of the Prime Minister, who shall be the Chairperson of the
Committee, the Leader of Opposition in the Lok Sabha and a Union Cabinet Minister
nominated by the Prime Minister. In the States, the State Chief Information
Commissioner and Information Commissioners are appointed by the Governor on the
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recommendation of a Committee consisting of the Chief Minister, who shall be the
Chairperson of the Committee, the Leader of Opposition in the L egislative Assembly
and a Cabinet Minister nominated by the Chief Minister.

Asper the provisionsof the RTI Act, 2005, the Chief Information Commissioner/
Information Commissioners, shall be persons of eminence in public life with wide
knowledge and experiencein law, science and technology, social service, management,
journalism, mass media or administration and governance. The Chief Information
Commissioner/Information Commissioners, shall not be a Member of Parliament or
Member of Legislature of any State or Union Territory, asthe case may be, or hold any
other office of profit or connected with any political party or carrying on any business
or pursuing any profession.

In order to bring more transparency in the process of selection of Information
Commissionersinthe Central Information Commission, on thedirections of theHon'ble
PM, a Search Committee was constituted under the Chairmanship of the Cabinet
Secretary. On 29th October, 2011, the Search Committeeinvited particul ars of persons
interested for being considered for the post of Information Commissionersin the Central
Information Commission. By the last date for receipt of particulars, 214 applications
werereceived. Particulars of persons not serving in Government are not required to be
forwarded by the State Government. For the selection of Information Commissioners
in the Central Information Commission, the State Government of Andhra Pradesh has
not recommended appointment of politiciansand persons, who have contested el ections.

State of Malnutrition in India

229. SHRI BAISHNAB PARIDA : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whetheritisafact that recent reportson ugly state of malnutritioninndia
by the World Bank and Naandi Foundation and HUNGaMA (Hungry and Malnutrition
Report) have drawn criticism from all corners of the society;

(b)  if so, thereasons therefor;

(c)  whether it isaso afact that the Integrated Child Development Services
Scheme has not been targeting children below three years of age; and

(d) the appropriate steps Government is taking to check malnutrition and to
bring in more resources to anganwadi centers, targeting both children and adolescent
women?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) to (d) Thereis no joint
report by World Bank and Naandi Foundation and HUNGaMA on state of malnutrition
in India. However, thereisaHUNGaMA Survey, 2011 report coordinated by Naandi
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Foundation, a Non-Government Organization, in 112 districts in 9 States with 100
focus districts from 6 States namely Bihar, Jharkhand, Madhya Pradesh, Orissa,
Rajasthan and Uttar Pradesh. The survey indicates a reduction in the prevalence of
child underweight from 53 per cent (DLHS, 2004) to 42 per cent representing a 20.3
per cent decrease over a7 year period in the 100 focus districts.

As per the National Family Health Survey-3 (NFHS-3), 2005-06, country as a
whole has 42.5% children under 5 years are underweight and 69.5% are anemic. The
Government is concerned about the issue and has accorded high priority to the issue.

Malnutrition is manifestation of several underlying factors & causes and is
complex, multi-dimensional and inter-generational in nature. The causes are varied
and include inadequate consumption of food, frequent infections, lack of availability
of safe drinking water and proper sanitation, illiteracy specially in women, poor access
to health services, low purchasing power, socio-cultural factors such asearly marriages
of girls, lack of care during pregnancy and infancy, ignorance about nutritional needs
of infants and young children etc.

The approach to dealing with the nutrition challenges has been two pronged:
Multi-sectoral approach for accelerated action on the determinants of malnutrition in
targeting nutrition in schemes/programmes of all the sectors. As the multi-sectoral
approach takes sometime to show results and when implemented together, have a
trickle down and horizontal effect to benefit the popul ation over a period of time, other
part of the approach isdirect and specific interventionstargeted towardsthe vulnerable
groups such aschildren below 6 years, adolescent girls, pregnant and lactating mothers.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments
through State Government/UT Administrations. The schemes/programmesincludethe
Integrated Child Development Services (ICDS), National Rural Health Mission
(NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment of
Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva Sahyog Yojna
(IGMSY) asDirect targeted i nterventions. Besides, indirect Multi-sectoral interventions
include Targeted Public Distribution System (TPDS), National Horticulture Mission,
National Food Security Mission, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Total Sanitation Campaign, National Rural Drinking
Water Programme etc. All these schemes have potential to address one or other aspect
of Nutrition. Several of the existing schemes/programmes including |CDS have been
expanded/universalized just before or during the Eleventh Five Year Plan, hence, the
results are likely to be visible after sometime.

The Integrated Child Development Services (ICDS) Scheme, which offers
a package of six services namely, (i) supplementary nutrition, (ii) immunization,
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(iii) health check-up, (iv) referral services, (v) pre-school non-formal education and
(vi) nutrition and health education. Three of the services namely immunization, heath
check-up and referral servicesare delivered through the public health system of Ministry
of Health & Family Welfare. The ICDS scheme covers children under 6 years of age
and pregnant and | actating mothers. The children of 6 monthsto 36 monthsare provided
Supplementary Nutrition with nutritional value of 500 k. calories and 12-15 grams of
protein in the form of Take Home Rations (THR). Health and nutrition education,
besides services such as immunization and other health related services (through the
health system) are rendered during homevisitsaswell as Village Health and Nutrition
days (VHND).

Two new schemesnamely, Rajiv Gandhi Schemefor Empowerment of Adolescent
Girls (RGSEAG) - 'SABLA' and the other Indira Gandhi Matritva Sahyog Yojna
(IGMSY) implemented in select 200 and 52 respective districts as a pilot are being
implemented using ICDS infrastructure and systems.

Further, some of the recent decisions by the Government to improve the nutrition
situation have beento (i) strengthen therestructure ICDSwith special focus on pregnant
and lactating mothers and children under three (ii) prepare amulti-sectoral programme
to address the maternal and child malnutrition in selected 200 high-burden districts
(iii) launch anationwide information, education and communi cation campai gn against
malnutrition and (iv) bring strong nutrition focusin programmesin sectorslike health,
drinking water supply and sanitation, school education, agriculture, food & public
distribution. In addition, the proposed National Food Security Bill, introduced in the
Lok Sabhaon 22 December 2011 will also contribute towards food security.

With the continuing attention to nutrition, the targeted interventions and the
cumulative effect of various schemes including new schemes, the malnutrition levels
are expected to show a decline.

Development of Fourth Container Terminal at INPT

*230. SHRI NAND KUMAR SAI : Will the Minister of SHIPPING be pleased
to state :

(@  the number of projects related to shipping transport awarded during the
last two years, port-wise;

(b)  thestatus of each of such projects, State-wise;

(¢)  whether the Jawaharlal Nehru Port Trust (JNPT) has signed any
Memorandum of Understanding with private sector consortium for development of
Phase | of the fourth container terminal;

(d) if so, thedetailsin thisregard;
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(e) thedetailsof the estimated expenditure likely to be incurred thereon; and
(f)  thetimeby whenthesaid project would be completed and start functioning?

THE MINISTER OF SHIPPING (SHRI GK.VASAN) : (a) Intheyear 2009-10
and 2010-11, 13 and 9 projects respectively have been awarded under Public Private
Partnership mode at various mgjor portsin the country. In addition to these, 13 projects
each during the years 2009-10 and 2010-11 have also been awarded under National
Maritime Development Programme (NMDP) at various Magjor Ports in the country.
The details are given in Statements |, |1, 111 and IV respectively (See below).

(b)  All the projects are under various stages of completion.

(c) and (d) Jawaharla Nehru Port Trust (JNPT) has issued Letter of Award
(LOA) for the project of "Development of 4th Container Terminal at JN Ports on
Design, Build, Finance, Operate, Transfer basis' to the consortium led by PSA Mumbai
Investments Pte. Ltd.

(e)  Thedetailsof the estimated expenditurelikely to beincurred for the project
are as under :

Phase-1 Estimated cost - Rs. 4100 crore.
Phase 11 Estimated cost - Rs. 2600 crore.

Q) Phase-| of the project is likely to be completed in three years from the
date of Award of Concession and the full project isto be completed in eight years.

Statement 1

List of 13 PPP Projects which were awarded
during the year 2009-10

Sl. Projects Port Cost Capacity
No. (inCr.Rs) (inMTPA)
1 2 3 4 5

1. Development of 13th Kandla 188 2.00

multi purpose cargo berth
(other than liquid and
container cargo berth).

2. Construction of Deep Draft Paradip 591 10.00
Iron Ore Berth.

3. Construction of Deep Draft Paradip 479 10.00
Coadl Berth.




28 Written Answers [RAJYA SABHA] to Sarred Questions

1 2 3 4 5
4. Setting up of Mechanised New 27711 6.62
Iron Ore Handling Mangalore

Facilities at Berth No. 14.

5. Development of Berth No. 7 Mormugao 252 7.00
for handling bulk cargo.

6. Development of Western quay Vizag 114.37 2.00
(WQ-6) in the northern arm of
Inner harbour of VPT for
handling Dry bulk cargo.

7. Development of EQ-10 berth in Inner Vizag 55.38 185
Harbour for handling liquid cargo.

8. Mechanised Coal handling facilities Vizag 444.10 10.18
at General cum Cargo Berth (GCB)
in the Outer Harbour.

9. Mechanisation at HDC berth No. 2. Kolkata 75 4.00

10. Mechanisation at HDC berth No. 8. Kolkata 75 4.00

11. Mechanisation of Cargo Paradip 37.32 2.00
Handling Project-1.

12. Mechanisation of Cargo Handling Paradip 25.13 2.00
Project-2.

13. Mechanization of Central Paradip 40.00 4.00
Quay-I11 Berth.
ToTAL 2653.41 65.65

Statement I1

List of PPP Projectsin Port Sector awarded in 2010-11

Sl. Projects Estimated Cost Capacity

No. (Rs. Crores)

1 2 3 4

1 Development of Container Terminal 1407 18.00
at Ennore.

2. Multi Purpose Berth at Paradip Port. 387.31 5.00
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1 2 3 4

3. Construction of North Cargo Berth 332.16 7.00
No. Il at Tuticorin.

4, Development of 14th multipurpose cargo  188.87 2.00
berth at Kandla

5. Development of 15th multipurposecargo  188.87 2.00
berth at Kandla.

6. Development of 16th multipurposecargo  188.87 2.00
berth at Kandla.

7. Development of EQ-1 at 323.18 6.40
Visakhapatnam Port.

8. Development of EQ-1A at 313.39 7.36
Visakhapatnam Port.

9. Captive Barge Jetty at Old Kandla. 27 2
ToTAL 3356.65 51.76

Statement 111

Number of NMDP Projects awarded during 2009-10

Name of the Port No. of Projects Capacity Investment
(MMT) (Rs. in Crores)
1 2 3 4
Kolkata 4 0.25 144.10
Haldia 1 9.00 153.43
Paradip 0 0.00 0.00
Visakhapatnam 3 13.48 651.36
Ennore 0 23.00 412.15
Chennai 0 0.00 0.00
VoC PT 1 4.80 150.00
Cochin 0 0.00 0.00
New Mangalore 1 2.00 341.03
Mormugao 0 0.00 0.00
Mumbai 0 0.00 0.00
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1 2 3 4

INPT 2 3.20 47.00

Kandla 1 6.00 492.97

ToTaL 13 61.73 2392.04
Statement IV

Number of NMDP Projects awarded during 2010-11

Name of the Port No. of Projects Capacity Investment
(MMT) (Rs. in Crores)
1 2 3 4
Kolkata 0 0.00 0.00
Haldia 0 0.00 0.00
Paradip 2 0.00 288.00
Visakhapatnam 3 23.99 1269.51
Ennore 1 0.00 403.60
Chennai 0 0.00 0.00
VoC PT 0 0.00 0.00
Cochin 0 0.00 0.00
New Mangalore 1 4.41 275.82
Mormugao 4 18.00 253.00
Mumbai 0 0.00 0.00
INPT 2 0.00 210.00
Kandla 0 0.00 0.00
TotaL 13 46.40 2699.93

Hurdlesin VISA by European Countriesand America

t*231. SHRI SHIVANAND TIWARI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whetheritisafact that European countries particularly England, and also
Americaare creating hurdlesin granting visato I ndian expert professionalsfor thelast
few years;

T Original notice of the question was received in Hindi.
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(b) if so, Government's reaction thereto;

(c)  whether Government has made any efforts to remove these hurdles by
negotiating with the Governments of the concerned countries; and

(d) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA) : (a) to
(d) Yes, Sir. The Government is aware of the problems being faced by a number of
Indian professionals in obtaining visas for the United States of America and some
European countries including the United Kingdom. The Government has discussed
theissueregularly inits dialogue mechanisms with these countries and has repeatedly
conveyed its concerns on the subject at various levels. In interactions with these
countries, Government has emphasized that immigration procedures should not come
in the way of improved business linkages with India. The Government continues to
engage with Governments of these countries to facilitate movement of professionals.

Forty Years CAP on the Life of Nuclear Reactors

*232. SHRI K.N. BALAGOPAL : Will the PRIME MINISTER be pleased to
state :

(@)  whether Government is planning to implement any additional safety
measures to bolster nuclear safety regulationsin our country in the wake of last year's
Fukushima disaster in Japan;

(b) if so, the details thereof;

(c)  whether Government is aware that Japan is planning to put aforty years
cap on the operational life of their nuclear reactors;

(d) if so, whether Government of Indiais also planning to put such a cap on
the operational life of Indian reactors;

(e) if so, the details thereof; and
() if not, the reasons thereof ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) and (b) Yes, Sir. After the Fukushima (Japan) accident,
Atomic Energy Regulatory Board (AERB) reviewed the safety status of Indian Nuclear
Power Plantsvis-a-visthe Fukushimaaccident. A high level Committee was constituted
to review the safety of Indian Nuclear Power Plants against external events of natural
origin. The Committee was chaired by aformer Chairman of AERB and it had experts
from Department of Atomic Energy aswell as other national agenciesdealing with the
areas of seismicity/earthquake, tsunami, cyclones, river flooding etc.

Thehighlevel Committee of AERB reviewed saf ety aspects considering its broad
terms of reference asfollows:
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i. Capacity of Indian Nuclear Power Plantsto withstand earthquakes and other
external events such as tsunamis, cyclones, floods, etc.

ii. Adeguacy of provisions available to ensure safety in case of such events,
both within and beyond design basis.

The high level Committee of AERB submitted its report in August 2011. The
report is available on AERB website. Committee observed that the existing designs,
regulations and practices followed in India for Nuclear Power Plants have inherent
strengthsto deal with external natural events and their consequential events safely. To
further strengthen the safety, the AERB Committee made certain recommendations.
All recommendations of theAERB Committee have been accepted by AERB. Necessary
steps have already been taken by AERB to ensure implementation of the
recommendations appropriately in atime bound manner, at al the nuclear plants.

Besides this, to make AERB an independent body, Nuclear Safety Regulatory
Authority (NSRA) Bill, 2011 has been introduced in the Parliament on 7 September,
2011.

Further, to bolster the nuclear safety regulation, the Central Government has
taken a decision to invite IAEA Missions namely, Operational Safety Review Team
(OSART) and Integrated Regulatory Review Service (IRRS) for peer review of safety
of nuclear power plants, and of the regulatory system, respectively.

(c)  Thereisnoforma communication from Japan with respect to forty years
cap on the operational life of their nuclear reactors.

(d) to (f) With respect of Indian nuclear power plants, there are no regulatory
requirements of having a cap of forty years on the operational life of nuclear power
plants. Continuation of operation isgranted based on periodic safety review by Atomic
Energy Regulatory Board (AERB).

Inadequate Budgetary Support for
Post-M atric Scholar ship Scheme

*233.DR. K.P. RAMALINGAM : Will theMinister of SOCIAL JUSTICEAND
EMPOWERMENT be pleased to state :

(@  whether the Planning Commission has not sanctioned adequate budgetary
alocation corresponding with the budgetary/resource requirement under various
schemes being implemented by the Ministry;

(b)  if so, thereasons therefor;

(c)  whether important and core schemes of the Ministry have been adversely
affected due to non-increase in the budgetary allocation;
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(d) if so, the action taken to ensure that important and core schemes are not
affected adversely due to shortage of funds; and

(e)  whether dueto budgetary constraints, the Ministry isnot ableto undertake
arevision in their post-matric scholarship scheme?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK) : (a) to (d) Demand for grants are presented to Parliament
depending on total available resources and competing requirements of various sectors.
Plan allocation of the Ministry inthelast year of the X1 Plan was 169% higher than the
outlay in thefirst year.

(e) Both the post-matric scholarship schemes of the Ministry, viz. for
Scheduled Castes and Other Backward Classes have been revised during the XI Plan
period.

Financial Assistanceto State Transport Cor porations

*234. SHRI DHIRAJ PRASAD SAHU : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether some of the State Governments have approached the Union
Government for financial assistanceto offset thelossesincurred by their State Transport
Corporations and to save them from closure; and

(b) if so, the details along with the action taken by Government thereon?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P.
JOSHI) : (&) No, Sir. However, Government of Kerala in the month of November,
2011 requested for aonetime capital grant of Rs. 960 crore (Rs. 520 crorefor acquiring
2000 new buses and Rs. 440 crore to retire high cost loans) to Kerala State Road
Transport Corporation as a special case for revival.

(b)  Ministry of Road Transport & Highways does not have any scheme to
provide for capital grants or loan assistance to State Road Transport Corporations.

Child Population covered under ICDS

235. SHRI GN. RATANPURI : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@)  the details of child population percentage covered under the Integrated
Child Development Services Scheme (ICDS) in each State of the country;

(b)  the reasons for low coverage in several States, particularly Jammu and
Kashmir;

(c)  whether any proposalsfor creation of new Anganwadi Centresin Jammu
and Kashmir are pending before Government; and
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(d) if so, thereasonstherefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) Asper Anganwadi
survey registers in 13.03 lakhs operational Anganwadi Centres (AWCs), there is a
total population of 12.69 crore children (0-6 years) as on 31.12.2011. Out of it, 8.01
crore children (6 monthsto 6 years) are benefitted under ICDS Scheme which congtitutes
a coverage of 63.18%. Although the ICDS Scheme is universal, the Scheme is self
selecting. State-wise details are given in the Statement (See below).

(c) and (d) The Government of Jammu & Kashmir had made a proposal for
sanction of 10460 additional Anganwadi Centres (AWCSs) under 'Anganwadi on
Demand' which was examined and returned to the State Government to resubmit the
proposal asit was not in conformity with the extant guidelines.

Statement

Satewise number of children (6 months - 6 years) recd supp. nutrition w.r.t. total child
population [as per AW survey register] under ICDS Scheme

. State/UT Total Population Children % Total

No. [Children (0-6 (6 months - Children
years) as per AW 6 years) (6 months -
Survey register received 6 years
(eligible) Supplementary covered
Nutrition / PSE
or both
1 2 3 4 5

All India 126883459 80159976 63.18%
1 Andhra Pradesh 6023542 4263687 70.78%
2. Arunachal Pradesh 219199 219199 100.00%
3. Assam 4305052 3244801 75.37%
4, Bihar 9641830 3723497 38.62%
5. Chhattisgarh 3012411 1997273 66.30%
6. Goa 124703 51520 41.31%
7. Gujarat 3853031 2982242 77.40%
8. Haryana 2366230 1119008 47.29%
9. Himachal Pradesh 603262 427720 70.90%
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1 2 3 4 5

10. Jammu & Kashmir 1371983 518968 37.83%
11 Jharkhand 4391453 2489884 56.70%
12. Karnataka 5054857 3623080 71.68%
13. Kerala 2758565 872194 31.62%
14. Madhya Pradesh 11817146 5676478 48.04%
15. Maharashtra 8155707 6158242 75.51%
16. Manipur 3509494 3309494 94.30%
17. Meghaaya 389251 347696 89.32%
18. Mizoram 141585 123717 87.38%
19. Nagaland 398259 383673 96.34%
20. Orissa 4498609 3911911 86.96%
21. Punjab 2277807 1101499 48.36%
22. Rajasthan 9231601 2906170 31.48%
23. Sikkim 51258 43403 84.68%
24. Tamil Nadu 4258281 2691080 63.20%
25. Tripura 383166 314163 81.99%
26. Uttar Pradesh 27580739 19488642 70.66%
27. Uttarakhand 1045169 254363 24.34%
28. West Bengal 7881919 6910057 87.67%
29. A&N lIslands 25469 15695 61.62%
30. Chandigarh 83533 38414 45.99%
3L Delhi 132371 893272 67.47%
32. Dadra& N Haveli 16958 15130 89.22%
33. Daman & Diu 9258 5739 61.99%
34. L akshadweep 6155 6155 100.00%
35. Puducherry 72106 31910 44.25%

Occupation of Chinese Army in Arunachal Pradesh

*236. SHRI RAJKUMAR DHOQT : Will theMinister of EXTERNAL AFFAIRS
be pleased to state :
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(@  whether attention of Government has been drawn towards media reports
stating that Chinese army had occupied strategically important part of Indian territory
in Arunachal Pradesh way back in 1986 and continues to encroach upon thisland;

(b)  if so, the details thereof;

(c)  whether Government has not given permission to Indian army to evict the
Chinese army from this part of Indian territory; and

(d) if so, thereasonstherefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SM. KRISHNA) : (a) to
(d) Government has seen mediareportsto this effect. Chinadisputesthe International
Boundary between Indiaand China. There is no commonly deineated Line of Actual
Control (LAC) in the border areas between India and China. From time to time, on
account of differences in the perception of the LAC, situations have arisen on the
ground that could have been avoided if we had a common perception of the LAC.
Government regularly takes up any transgression along the LA C with the Chinese side
through established mechanisms including border personnel meetings, flag meetings
and diplomatic channels. The two countries have appointed Special Representatives
to explore from the political perspective of the overall bilateral relationship the
framework for aboundary settlement. There have been fifteen meetings of the Special
Representatives till date. During the 15th round of SR Talks, India and China signed
an Agreement on the Establishment of a Working Mechanism on Consultation and
Coordination on India-China Border Affairs. The 1st meeting of this Working
M echanism was successfully held in Beijing on 5-6 March, 2012. The two sides have
reiterated, on many occasions, their commitment to maintain peace and tranquility
along the Line of Actua Control in the India-China border areas, pending a final
settlement of the Boundary Question. Government keeps a constant watch on all
developments having a bearing on India's security and takes all necessary measuresto
safeguard it.

Criteriafor Setting up a PSK

*237. SHRI SYED AZEEZ PASHA : Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@) thecriteriaadopted to decide thelocation and the city, in which a Passport
Seva Kendra (PSK) should be established;

(b)  whether it isafact that proper criteria have not been laid for the location
of PSKs;

(c)  whether it is a fact that the Forum on Socia and Human Rights has
demanded two PSKs in the towns of Rajahmundry and Tadepalligudem in Andhra
Pradesh;
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(d) theresponse of Government to this demand based on statistics;
(e)  whether any response has been given to this representation; and
(f)  thedirections given to passport office in Visakhapatnam?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA) : (a) and
(b) In order to meet growing demand of passports and to improve the efficiency of
passport issuance system, the Government had appointed the National Institute of Smart
Governance (NISG), Hyderabad — a Government agency, as Consultant in 2006 to
conduct an independent study of the system. The NISG, after a comprehensive study,
submitted a detailed project report in February 2007 and recommended launch of
Passport Seva Project (PSP) in Public-Private-Partnership (PPP) mode, envisaging
inter alia setting up of 77 Passport Seva Kendras across the country, based on the
number of passport applications received from various districts under each passport
office. The PSP was approved by the Union Cabinet in September, 2007.

(c) to (f) As per records of the Ministry, no representation seems to have been
received from the Forum on Social & Human Rightsto establish PSKsin the towns of
Rajahmundry and Tadepalligudem. However, on the basis of an assessment made by
the Passport Officesin Hyderabad and Visakhapatnam and in order to provide additional
access pointsfor passport facilities, it has been decided to set up amini-Passport Seva
Kendra at Tadepalligudem, West Godavari District. In so far as Rajahmundry is
concerned, it will continue to be served by the Passport Office, Visakhapatnam. The
mini-PSK's are beyond the scope of PSP and are being set up wholly by the Ministry.

Proposal from Odishafor Conversion of Roads

*238. SHRI PYARIMOHAN MOHAPATRA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether the Government of Odisha has sent any proposal for conversion
of Stateroadsasnew Nationa Highways during the period from May, 2004 till February,
2012;

(b) if so, the details thereof;

(c)  whether such proposals include Brahampur-Koraput and Madhapur-
Raigada passing through Maoists infested districts of Koraput, Raigada, Gajpati and
Kandhamal; and

(d) if so,thenatureof action taken by Government and priority, if any, accorded
to the roads in the Maoist affected districts?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P.
JOSHI) : (a) and (b) Yes, Sir. The State Government of Odisha has submitted the
following 14 proposals for declaration of new National Highways:
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Sl. No. Details of Roads/ Stretches Lengthin Kms
1. Cuttack-Paradeep 82.00
2. Sambal pur-Rourkella Road 162.50
3. Jagatpur-K endrapara-Chandbali-Bhadrak Road 152.18
4, Phulbanakhara-Charichhak-Gop-K onark-Puri 104.00
5. Berhampur-K oraput Road 313.60
6. Kaakhia-Jajpur-Ardi-Bhadrak Road 92.50
7. Joshipur-Rairangpur-Tiringi Road 40.49
8. Karamdihi-Subdega-Tal sora-L uhakera 37.00
9. Rourkell a-Rainbahal -K anibahal Road 111.00
10. 1K ukurbhuka-L anjiberna-Salang Bahal Road 31.00
11. Jaleswar-Batagaon-Chandaneswar Road 35.60
12. Dhenkanal-Naranpur Road 100.00
13. Jeypore-Malkangiri-Moti Road 323.00
14, Madhapur-K erada-Sarangada-Baliguda- Tumidibandha- 292.60

Durgapanga-M unigua-M omtel peta-Rayagada

ToTAL 1877.47

(c) and (d) Both the proposals figure in the list of proposals submitted by State
Government of Odisha. The expansion of National Highway network is a continuous
process and declaration of new National Highway is taken up from time to time
depending upon, requirement of connectivity, inter-se priority and availability of funds.

Growth of Aviation Sector

*239. SHRI RAJIV PRATAPRUDY : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  whether thereis agenera decline in the growth of aviation sector;
(b)  if so, the details and reasons therefor;
(c)  whether Government istaking stepsto restore health of the aviation sector;

(d)  whether Government has plans to reduce overhead cost in the aviation
sector; and

(e) if so, the details of action taken.
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THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) Yes,
Sir. Whiletheyear 2011 registered 16.6%, +19.7%, -2.4% growth in passenger, aircraft
movement and cargo compared with 2010, the growth rate of passenger, aircraft
movement & cargo for January-February 2012 are +9.3%, +11.2%, +7.5% compared
with corresponding period of 2011. (Cargo datafor theyear 2011 & 2012 isprovisional).

Some of thereasonsfor declineinclude high Cost of Aviation Turbine Fuel (ATF),
volatileATF pricesininternational market; hightax regimein aviation sector; inadequate
faresrecovery dueto intense competition, recent deval uation of the Rupee, high prime
lending rates by banks etc. all leading to high operating cost.

(c) to (e) Government hasrecently taken several sector wide measuresto resolve
short term aswell aslong term issuesto improveits sustainability and viability. These
are:

(i) Aninter-ministerial Working Group constituted under the Chairmanship of
Secretary, Civil Aviation to analyze various factors causing stress.

(ii) The issue of rationalization of VAT on ATF, has been taken up with the
State Govts.

(iii)  Directorate General of Foreign Trade has allowed import of ATF by or on
behalf of airlines as actual users and on actual use basis.

(iv) A proposal toalow FDI upto alimit of 49% by foreign airlinesinto domestic
sector isunder consideration.

As regard Air India, Government has infused Rs. 800 crores as equity in Air
Indiainthe FY 2009-2010, Rs. 1200 crorein FY 2010-11, Rs. 1200 crorein 2011-12.
Meanwhile, Group of Ministers (GoM) has approved Turn Around Plan (TAP) and
Financial Restructuring Plan (FRP) formulated by Air India

Navratna Satusto VSP

*240. SHRI MOHD. ALI KHAN : Will the Minister of STEEL be pleased to
state :

(@  whether Government has given Navratna status to Visakhapatnam Steel
Plant (V SP) recently;

(b) if so, the details thereof;
(c)  the present status thereof;

(d)  other similar requests pending with the Ministry from the State Government
of Andhra Pradesh; and

(e) by when action would be taken?
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THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA) : (a) to (c)
Rashtriyalspat Nigam Ltd. (RINL), Visakhapatnam Steel Plant (V SP) has been granted
Navratna Status on 16th November, 2010 by the Government subject to the condition
that RINL will get listed in 2 years from the date of grant of Navratna status. The
Navratnastatusto RINL would stand automatically withdrawn in case the company is
not listed within the prescribed time period. The Government of India has approved
Disinvestment of RINL holdings by Initial Public Offer (1PO) for sale of 10% equity,
out of Government of India's 100% shareholding. The Department of Disinvestment,
Ministry of Finance has appointed the intermediariesto the I PO and the Company has
appointed Auditors to the IPO. The Intermediaries have started the process of due
diligence and preparation of draft Offer Documents. The Auditors have started the
process of restatement of financial statements.

(d) and (e) There is no such proposal, at present, before the Ministry of Steel
from the State Government of Andhra Pradesh.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Inspection of KNPP by AEA

1706. SHRI A. ELAVARASAN : Will the PRIME MINISTER be pleased to
state :

(@  whether International Atomic Energy Agency panel has completed its
inspection at the Kudankulam Nuclear Power Project (KNPP) in Tamil Nadu asit is
part of our International obligation to show that the nuclear materials in the plant
complex is used only for peaceful purpose that is power generation;

(b)  if so, the details thereof;

(c)  whether the KNPP had submitted its data and reports on the hot run to the
Atomic Energy Regulatory Board (AERB) which would have to take afinal call; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) Yes, Sir.

(b)  The International Atomic Energy Agency (IAEA) officials have carried
out the inspection, of Kudankulam nuclear power plant in February, 2012, as per laid
down procedures and in accordance with international agreements on safeguards. The
inspections were related to the reactor building, fuel storage facilities, inventory of
nuclear materials and the memory cards of the surveillance cameras.

(c) Yes, Sir.
(d)  The detailed reports of the 'hot run' have been submitted to the Atomic
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Energy Regulatory Board (AERB) for itsreview and stage-wise clearancesfor further
activitiesbroadly comprising fuel loading, critically procedures (first start of the reactor)
and power operation at various levels.

Energy Generating Capacity of Kalpakkam

1707. SHRIMATI KONIMOZHI : Will the PRIME MINISTER be pleased to
state :

(@) thetotal energy generation capacity of the existing reactor at Kal pakkam,
Tamil Nadu;

(b)  whether an additional reactor isbeing constructed at Kal pakkam and details
thereof; and

(c)  the capacity of thisreactor and when it would be commissioned?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (@) At present, atotal capacity of 440 MW comprising of two
nuclear power reactors of 220 MW each (Madras Atomic Power Station 1 & 2) isin
operation at Kalpakkam in Tamil Nadu.

(b) and (c) One nuclear power reactor of 500 MW, the Prototype Fast Breeder
Reactor (PFBR) is at advanced stage of construction at Kalpakkam. Thiswill be the
first commercial fast reactor of the country. It is afirst of its kind reactor involving
complex technologies. The commissioning of the reactor is expected to be completed
in2014-15.

Commissioned Nuclear Reactors

1708. SHRIMATI KONIMOZHI : Will the PRIME MINISTER be pleased to
state :

(@  the number of nuclear reactors currently commissioned in India, State-
wise;

(b) theyearsinwhichdifferent reactorswere commissioned and theindividual
energy generation capacity thereof; and

(c)  whether the total energy production through nuclear reactorsis less than
10 per cent of energy generated using fossil fuels and the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) and (b) There are twenty nuclear power reactors presently
in the country of which nineteen are in operation. One reactors, Rajasthan Atomic
Power Station-1 (100 MW) isunder extended shutdown to meet regulatory requirements.
The details are as under :
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Unit Reactor Type Capacity Date of
(MW) Commercial Operation

Tarapur, Maharashtra

1. TAPS1 BWR 160 28 Oct., 1969
2. TAPS2 BWR 160 28 Oct., 1969
3. TAPS3 PHWR 540 18 Aug., 2006
4. TAPSA4 PHWR 540 12 Sept., 2005

Rawatbhatta, Rgjasthan

1. RAPS1* PHWR 100 16 Dec., 1973
2. RAPS2 PHWR 200 O1Apr., 1981
3. RAPS3 PHWR 220 01 June, 2000
4. RAPS4 PHWR 220 23 Dec. 2000
5. RAPS5 PHWR 220 04 Feb. 2010
6. RAPS6 PHWR 220 31 Mar. 2010

Kalpakkam, Tamil Nadu

1. MAPS1 PHWR 220 27 Jan., 1984
2. MAPS2 PHWR 220 21 Mar., 1986
Narora, Uttar Pradesh

1. NAPS1 PHWR 220 01. Jan. 1991
2. NAPS2 PHWR 220 01 July 1992
Kakrapar, Gujarat

1. KAPS1 PHWR 220 08 May 1993
2. KAPS2 PHWR 220 01 Sept., 1995
Kaiga, Karnataka

1. KAIGA-1 PHWR 220 16 Nov., 2000
2. KAIGA-2 PHWR 220 16 Mar. 2000
3. KAIGA-3 PHWR 220 06 May 2007
4. KAIGA-4 PHWR 220 20 Jan. 2011

BWR-Boiling Water Reactor, PHWR-Pressurised Heavy Water Reactor
* Under extended shutdown.
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()  Yes, Sir. Thegeneration from nuclear power plants during the period April
2011 to February 2012 was about 4.6% of the generation from thermal power plantson
fossil fuel. Thisis on account of lower capacity base of nuclear power. The current
installed nuclear power capacity in the country is about 3.8% of the installed thermal
power capecity.

Supply of Uranium from Tummalapalle
1709. SHRI M.P. ACHUTAN : Will the PRIME MINISTER be pleased to state :

(@)  whether it is a fact that the supplies from a new uranium mine and
processing facility at Tummalapalle in Andhra Pradesh is set to commence later this
year; and

(b) if so, thedetails of the supplies expected and to what extent it would cater
to the need of our atomic power plants?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) Yes, Sir.

(b)  Thefull capacity of Tummalapalle Project, presently under construction
is256 ton of U, O, per year. The production will reduce the fuel demand-supply gap for
the unsafeguarded reactors.

uranium resourcesin country
1710. SHRI Y.S. CHOWDARY : Will the Prime Minister be pleased to state :
(@)  thedetails of uranium resources available across the country, State-wise;
(b)  whether itisafact that thereis acute shortage of uranium in country; and

(c) the steps/measures taken by Government to increase the production of
uranium?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) The Atomic Minerals Directorate for Exploration and
Research (AMD), aconstituent unit of Department of Atomic Energy, has established
1,75,010 tonnes insitu uranium (U,O,) resources as on January, 2012. The State-wise
details of the sameis as given below :

State Uranium resources established
(tonnes U, 0,)

1 2

AndhraPradesh 86,876

Jharkhand 50,978
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1 2
Meghalaya 19,738
Rajasthan 6,726
Karnataka 4,682
Chhattisgarh 3,986
Uttar Pradesh 785
Uttarakhand 100
Himachal Pradesh 784
Maharashtra 355
ToTaL 1,75,010
(b) No, Sir.

()  The Uranium Corporation of India Ltd. (UCIL), a Public Sector
Undertaking under the Department of Atomic Energy, isengaged in commercial scale
operation of Uranium mines and process plants in the country. UCIL has undertaken
an expansion plan under which three (3) numbers of mines and one new process plant
have been constructed in last seven (7) years. UCIL is further constructing a large
mine and process plant at Tumallapallein AndhraPradesh which isnearing completion.
It has plans to expand capacity of some of these mines and process plants.

Fireat Cargo Terminal of IGI Airport

t1711. SHRI MOTILAL VORA : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  whether it is afact that massive fire broke out at Cargo Terminal of 1GI
Airport, New Delhi on 5th January, 2012;

(b)  if so, thereasons therefor;
(c) thelossincurred dueto fire; and

(d) thestepsbeing taken by Government to avoid recurrence of fireincidents
in future and minimise the loss in case of occurrence of such incident?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) On
the night of 4th/5th January, 2012 around 0100 hrsthere was afire outbreak in one of
the airlines office located on the 1st floor of the Import Cargo Complex. Short circuit
in one of the Airlines Office was the cause of fire.

t Original notice of the question was received in Hindi.
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(c)  Therewas no damage to goods/cargo.

(d) Inordertoavoid recurrence of suchincidentsin future, remedial measures
taken include fully addressable Fire Alarm system, 100% functionality of al fire
detection & protection system, regular testing of the systemsand firedrillsto be carried
out periodically.

No Respond of Call by CMD, Air Indiaat Mumbai
1712. SHRI BHARATSINH PRABHATSINH PARMAR :
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of CIVIL AVIATION be pleased to state the corrective action
taken by the Ministry on fact that official landline telephones of Chief Managing
Director, Air Indiaat Mumbai are not picked up, even calls of MPs are not responded
occasionally and official mobile allocated to Private Secretary of CMD is also not
picked up and due to this people are facing greater difficulties as calls are made to
CMD, not to hisofficials staff and itsdifferent matter that request received by telephone
may not worthwhile to take an action?

THEMINISTER OF CIVILAVIATION (SHRI AJT SINGH) : Instructionshave
been reiterated to all officials concerned to extend due courtesiesin ensuring attending
all telephone calls including those for the CMD.

Cut in Flightsto Indian by Global Airlines

1713. SHRI BAISHNAB PARIDA : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  the number of global airlines that have cut flights to India due to high
airport charges, stiff taxes on jet fuel and low fares;

(b) if so, the names of the airlines; and
(c) thesteps Ministry istaking to rationalize the things?

THE MINISTER OF CIVIL AVIATION (SHRI AJT SINGH) : (a) and (b) One
airline, Air Asia had informed about suspension of its services from Mumbai and
Delhi citing structural issuesin the Indian Aviation market which included airport and
handling costs at above airports. Restriction on VISA was cited as another reason for
suspension of flights.

(c) Commencement or suspension of operation is a commercial decision of
the airline. Government has set up Airport Economic Regulatory Authority (AERA)
for regulation of airport charges at major airports. Further airlines have been allowed
direct import of Aviation Turbine Fuel.
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Illegal Private Pilot Training I nstitutes

1714. SHRI M.V. MY SURA REDDY : Will the Minister of CIVIL AVIATION
be pleased to state:

(@  whether it is afact that there was mushrooming of private pilot training
institutes without proper infrastructure in the last seven years,

(b)  if so, the names and details of key officials and infrastructure details of
above private pilot training institutes; and

(c) what action the Ministry has taken or going to take against the illegal
private pilot training institutes in the country?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (& No, Sir.
(b) and () Inview of reply to Part (a), question does not arise.
Charges paid by Air Indiafor using of Private Airports

1715. SHRI SYED AZEEZ PASHA : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  theannual chargesbeing paid by Air Indiafor using the private airports of
Bengaluru, Mumbai, Cochin, Delhi and Hyderabad giving figures for 2010-11 and
2011-12 upto February 29, 2012;

(b)  whetheritisafact that Air Indiahas entered into long L ock-in agreements
with these airports even if it does not have any flights commensurate with the hired
gates, etc.;

(c) thestepsAir Indiawill taketo reduceitsfinancial burden by reducing un-
needed facilities; and

(d) thestepsproposed to re-negotiate agreement between Air Indiaand private
airports, leading to financial savings?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) Detailsare
given in Statement (See below).

(b) No, Sir.
(c) and (d) Do not arisein view of answer to point (a) above.
Statement

Annual Charges being paid by Air India for using the Private Airports

S.  Sation Items 2010-2011 2011-2012
No. (Rs.inCrores) (Rs. in Crores)
1 2 3 4 5

1 Mumbai Landing Charges 31.64 21.06
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1 2 3 4 5

2. Parking Charges 153 0.12
3. L ease Fee/Rent 13.52 13.17
4. Delhi Landing Charges 47.10 53.70
5. Parking Charges 4.17 7.48
6. L ease Fee/Rent 5.65 6.07
7. Bangalore L ease Fee/Rent 0.05 0.77
8. Cochin Landing Charges 4.03 3.40
9. Parking Charges 0.03 0.08
10. L ease Fee/Rent 0.27 0.23
11. Hyderabad Landing Charges 10.31 14.72
12. Parking Charges 0.42 0.24
13. L ease Fee/Rent 4.09 4.18

Construction of New Airportsin Andhra Pradesh

1716. DR. K.V.P. RAMACHANDRA RAO : Will the Minister of CIVIL
AVIATION be pleased to state :

(@  whether Government has formulated/proposes to formulate any
comprehensive scheme/programmefor construction of new airports and for enhancing
air services and facilities in Andhra Pradesh;

(b) if so, the details thereof; and
(c)  theaction plan prepared for the purpose?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) to (c) Yes,
Sir. KadapaAirport - New runway, taxi link and apron work have been completed for
operation of ATR-72 typeof aircraft. Construction of New Terminal Buildingand ATC
Tower cum Technical Block has been undertaken.

Warangal Airport - Master Plan has been prepared for construction of new runway,
taxi link, apron, New Terminal Building and ATC Tower cum Technical Block. Further
progressis subject to handing over of additional land of 435 acresby State Government.

Selling of Part of Stakein Air India

1717. SHRI SANJAY RAUT : Will theMinister of CIVIL AVIATION be pleased
to state :

(@  whether it is afact that Government is considering selling a part of its
stake in Air Indig;
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(b)  whether Government has set up a panel to examine the blue print of Air
India's turn around and financia restructuring plans; and

(c) if so, the details thereof ?
THE MINISTER OF CIVIL AVIATION (SHRI AJT SINGH) : (&) No, Sir.

(b) and (c) Air India has formulated a Comprehensive Turnaround Plan (TAP)
which entails an operational turnaround alongwith afinancial restructuring in order to
improve its operational and financial position. As part of the financial restructuring, a
comprehensive FRP is proposed, which shall provide relief to the Company from its
debt servicing obligations on working capital while providing necessary timeto improve
its operational efficiencies and implement the TAP. The preparation of the TAP and
FRP is monitored by a Group of Ministers.

Airportsunder Renovation acrossthe Country

1t1718. SHRI PARVEZ HASHMI : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  thenumber of airportsundergoing renovation presently acrossthe country;
(b)  thedetails of work duration and cost thereof;

(c) thenames of the States regarding which proposals of the construction of
new airports are under consideration; and

(d) the details of the airports which have been converted from inter-state
airportsto the international ones?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) The
detailsof Airports/ Civil Enclaves managed/maintained by AirportsAuthority of India
(AALI) under upgradation and renovation along with the cost of the work and probable
date of completion are given in Statement. (See below).

(c) Keepinginview the enormous growth in air passengers and to encourage
infusion of greater investment in airport sector, Government had pronounced a policy
for greenfield airports in April, 2008. As per this Policy, the promoter including the
State Government, seeking to develop the airport has to submit the proposal to the
Government for consideration by the Steering Committee. Application for setting up
of Greenfield airport are considered by the Steering Committee/competent authority
for grant of 'in principle' approval, after they have completed all necessary formalities
of obtaining pre-feasibility study report, site clearance, clearances from regulatory
agencies, etc.

In so far, Government of India has granted 'in-principle' approval for setting up

t Original notice of the question was received in Hindi.
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of greenfield airports at Mopa in Goa; Navi Mumbai, Sindhudurg and Shirdi in
Maharashtra; Shimoga, Gulbarga, Hassan and Bijapur in Karnataka; Kannur in Keralg;
Durgapur in West Bengal; Pakyong in Sikkim; Datia/lGwalior (Cargo) in Madhya
Pradesh; Kushinagar in Uttar Pradesh; Karaikal in Puducherry. In addition, Government
of India hasreceived proposals for setting up of Greenfield airports at Greater Noida
in Uttar Pradesh; Belari in Karnataka; Rohtak in Haryana; Dholerain Gujarat; Alwar
in Rajasthan and Solapur & Amarawati in Maharasthra.

(d) Details of Airports converted from interstate airports to international
airports are given in Statement I1.

Statement 1
Sl Nameof Name of Work Cost Expected Date
No. Airport (Rs. in Crores) of Completion/
Operationalisation

1 2 3 4 5

1. Chenna Expansion and Modification of 2015.00 Domestic - May 2012
International and Domestic International - July 2012
Terminals

2. Kolkata Integrated Terminal & Associated 2325 August 2012
Works

Northern Region

1. Bikaner Construction of Terminal Building, 473 August 2012
Apron and Car Park

2. Bhatinda Construction of Aproni/clink taxiway — 6.37 May 2012
Construction of Terminal Building 2.50 July 2012

3. Chandigarh  Extension of Apron and alied works 10.75 October 2012

4. Jaisalmer Construction of New Civil Enclave 81.00 July 2012

including Terminal Building

5. Jammu Extension of Apron 15.00 June 2012

6. Khauraho Construction of New Integrated 75.32 December 2012
Terminal
Building (Risk & Cost) 57.81

Eastern Region

1. Bhubneswar Construction of New Terminal Building 145.54 October 2012

and associate work
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1 2 3 4 5

2. PortBlair Construction of Hangar, 5.34 July 2012
Annexe Building Apron

and Link Taxiway etc.

3. Rapur Construction of Integrated 129.65 July 2012

Terminal Building

4. Ranchi Construction of New 137.79 July 2012

Integrated Terminal Building
North-East Region

1. Guwahati Construction of Hangars at 23.16 December 2013
LGBI Airport, Guwahati

2. Impha Expansion of Apron with 13.28 October 2012
link taxiway
3. Tezu Construction of Terminal Building, 79.00 December 2013

Runway, Apron, Fire Station etc.
Western Region

1. Gondia Extension & Strengthening of 34.49 December 2012

Runway and parallel Taxi way

2. Goa Construction of New Integrated 330.00 December 2012
Terminal Building

3. Vadodara Construction of New Integrated 115.97 July 2013

Terminal Building
Southern Region
1. Cuddapah Construction of New Terminal Building 40.40 August 2012

2. Puducherry  Construction of New Terminal Building 29.87 July 2012

including car park

3. Tirupati Construction of New Integrated 174.00 March 2013
Terminal Building
Construction of New Apron April 2012
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Statement I1

Details of Airports converted from Interstate to International Airports

Sl.No. Domestic Airports of AAI Converted to International

Ahmedabad (SVBPI)
Amritsar (SGRDJI)
Calicut

Guwahati (LGBI)

Jaipur

o o & w N P

Nagpur - MIHAN

Civil Enclaves at Defence Airports upgraded to
International Airports

7. Goa
8. Port Blair
9. Srinagar

Domestic Airports upgraded to Custom Airports (Limited
International Opns.)

10. Coimbatore
11. Gaya

12. Lucknow
13. Mangalore
14. Patna

15. Tiruchirapalli
16. Varanasi

17. Madurai

Civil Enclaves at Defence Airports upgraded to Custom

Airports
18. Pune
19. Bagdogra

20. Chandigarh
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Safety related | ssues neglected by Domestic Airlines

1719. SHRI T.M. SELVAGANAPATHI : Will theMinister of CIVILAVIATION
be pleased to state:

(@  whetheritisafact that the Directorate General of Civil Aviation (DGCA)
has asked all scheduled domestic airlines not to reject safety related issues due to
financial stress;

(b)  if so, the details thereof;

(c)  whether it isafact that the DGCA had carried out financial surveillance
from the saf ety perspective of scheduled domestic airlines; and

(d) if so, thefindings thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) to (d) Yes
Sir, DGCA has carried out financial surveillance of scheduled domestic airlines from
safety perspective in accordance with provisions of CAR issued in Nov. and Dec.
2011. Some discrepancies having bearing in safety issues have been observed in the
financial surveillance such as shortage of Commanders and pilots, backlog of training,
shortage of check pilots, instructors/examiners, backlog in payment of salaries, shortage
of spares, pendency on corrective actions on Flight Operation Quality Assessment,
exceedences, manual monitoring of flight duty time limitations, non audit of
international stationsby flight safety department for thelast consecutiveyears, pending
PIB investigations, violations of CAR.

Safety of Planesfrom Bird

1720. SHRI SYED AZEEZ PASHA : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  whetheritisafact that the DGCA and Government have givenlow priority
to safety of planes from bird hits and other such calamities;

(b)  the steps Government has taken to ensure that airports do not become
centres of human population thereby creating bird-hit hazards;

(c)  whetheritisafact that most of the big airports have become potential bird
hit disasters;

(d) the steps that will be taken to review the way shopping malls and other
needless buildings are moved near airports; and

(e) the steps proposed by Government to review the entire eco-systems of
airports?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (@) and (b) No,
Sir. Top priority has been given by Directorate General of Civil Aviation (DGCA) and
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Government for ensuring safety of planesfrom birds aswell asfrom other calamities.
Following major steps are taken by DGCA to ensure safety of plane from birds:

> A high power National Bird Control Committee (NBCC) hasbeen set up by
Government of India

> Airfield Environment Management Committees have been constituted at
every airport, where scheduled flights operate.

> Rule 91 of Aircraft Rule 1937 has been amended. Details are given in
Statement | (See below).

> Rule 90 (Penalties) Aircraft Rule 1937 has been amended. Detailsare given
in Statement |1 (See below).

> A core group has been set up consisting officers from DGCA, Airport
Authority of India(AALl), Defence and Ministry of Environment and Forest
(MOEF).

(¢)  No, Sir. No aircraft accident took place at Indian airportsin last 3 years
dueto bird hit.

(d)  Section 9A of Aircraft Act empowersthe Central Government to prohibit/
regulate construction of buildings, plantation of trees etc. near airport. Accordingly,
height of the building constructed near airport isregulated by AALI.

(e)  Airfield Environment Management Committees (AEMC) have been
constituted at every airportswhere scheduled flight operate. These Committeesfunction
under the Chairmanship of asenior officer of the Local Civic Bodiesand representatives
of DGCA, airlines, airport management agency are its members. These AEMCs are
responsiblefor identifying the sources of bird attraction at their respective aerodromes
and for implementation measuresto eradicate them. Airfield Environment M anagement
Committee prepares Action Plans for eradication of bird menace on the basis of
recommendations made in the ecological studies of the airports.

Statement 1

Rule 90. Entry into Public Aerodromes

(1) No person shall enter or be in the terminal building of any Government
aerodrome or public aerodrome or part of such building or any other areain
such aerodrome notified in thisbehalf by the Central Government unlesshe
holds an admission ticket issued by the aerodrome operator or an entry pass
issued by the Commissioner of Security (Civil Aviation) or any person
authorized by the Central Government in this behalf.

(2) No personshall, without permission in writing, by general or special order,
of the Central Government or any officer authorized in this behalf -
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(@) enter or remain or cause any other person to enter or remain in the
Movement area;

(b) leave or throw or cause to be thrown any animal, bird or property or
object of any nature whatsoever in the Movement area;

(c) permit any animal under hispossession or control or otherwiseto stray
in the Movement area; and

(d) operate any vehiclein the Movement area.
(3) Sub-rules (1) and (2) shall not apply to -

(@ Any passenger embarking, disembarking or in transit who holds an
air ticket; or

(b) Any person whoisengaged on regular duty at an aerodrome and holds
a Photo Identity Card issued by the Commissioner of Security (Civil
Aviation) or any person authorized by the Central Government in this
behalf.

(4) Notwithstanding anything contained in thisrule, the officer incharge of an
aerodrome or any person authorized by the Central Government in thisbehalf
may, asthe casemay be, may if heissatisfied that it isnecessary or expedient
so to do for the maintenance of proper order or decorum -

(i) Refuse admission to any person into the terminal building or the
Movement area, or

(i) Require any person in such building or such areato leave the same.
[Substituted by - GSR No. 732(E) dated 02-11-2004
Amended by - GSR No. 744(E) dated 09-10-2009]
Statement 11

Rule 91. Prohibition of slaughtering and flaying of animals, depositing of rubbish and
other polluted or obnoxious matter in the vicinity of aerodrome

No person shall slaughter or flay any animal or deposit or drop any rubbish, filth,
garbage or any other polluted or obnoxious matter including such material from hotels,
meat shops, fish shops and bone-processing mills which attracts or is likely to attract
vulturesor other birds and animal swithin aradius of ten kilometersfrom the aerodrome
reference point.

Provided that the Director-General, a Joint Director General of Civil Aviation or
a Deputy Director General of Civil Aviation may, if he is satisfied that proper and
adequate arrangements have been made by the owners of hotels, meat shops, fish
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shops and bone processing mills so as to prevent attraction of vultures or other birds
and animals, having regard to the vicinity of place of slaughter from the aerodrome,
arrangements for disposal or deposit of carcass, rubbish and other polluted and
obnoxious matter, grant permission in writing for the purpose.

[Substituted by - GSR No. 732(E) dated 02-11-2004]
Routes covered by Surveillance Radar s

1721. DR. K.V.P. RAMACHANDRA RAO : Will the Minister of CIVIL
AVIATION be pleased to state :

(@)  whether it is a fact that some Air Traffic Services (ATS) routes are not
covered by the surveillance radars;

(b) if so, the details thereof and the reasons therefor; and
(c) the steps being taken to cover surveillance gaps?

THE MINISTER OF CIVIL AVIATION (SHRI AJT SINGH) : (a) and (b) All
ATSroutesare covered by surveillance radar, however some portion of ATSroutesare
not covered at low levels due to terrain and range.

(c) Nine new enroute radars are installed at various locations to cover
surveillance gaps over the continental airspace and provide redundancy over entire
continental airspace. Airport Authority of India has successfully integrated all radars
in Chennai FIR w.e.f. September 2011.

HugelLossin Low-Cost Carrier

1722. SHRI R.C. SINGH :
SHRI D. RAJA :

Will the Minister of CIVIL AVIATION be pleased to state :

(@)  whether it isafact that almost all airlines in the country except low-cost
carrier Indigo, are in deep crisis, making huge losses;

(b) if so, the details and reasons therefor; and
(c) the steps being taken to solve the problem in the civil aviation industry.

THE MINISTER OF CIVILAVIATION (SHRI AJIT SINGH) : (a) and (b) Yes,
Sir. Based on returns filed by airlines with Directorate General of Civil Aviation, all
scheduled airlines except IndiGo operating in the country areincurring losses. | ndustry
sources has placed Rs. 26,000 crores as operational losses for the period 2007-2010
and Rs. 10,000 crores|ossanticipated in 2011-12. The spiraling cost of Aviation Turbine
Fuel (ATF), global economic slow down and low yield due to intense competition and
consequent widening gap between revenue and expenses have contributed greatly to
|osses.
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(c)  Government has recently taken several sector vide measures to resolve
short term aswell aslong term issues, to improveits sustainability and viability. These
are:

(i) Aninter-ministerial Working Group constituted under the chairmanship of
Secretary, Civil Aviation analyzed various factors causing stress in civil
aviation.

(i)  The issue of rationalization of VAT on ATF, has been taken up with the
State Govts.

(iii)  Directorate General of Foreign Trade has allowed import of ATF by or on
behalf of airlines as actual users and on actual use basis.

(iv) A proposa toalow FDI uptoalimit of 49% by foreign airlinesinto domestic
sector isunder consideration.

As regard Air India, Government has infused Rs. 800 crores as equity in Air
Indiain the FY 2009-2010, Rs. 1200 crorein FY 2010-11, Rs. 1200 crorein 2011-12.
Meanwhile, Group of Ministers (GoM) has approved Turn Around Plan (TAP) and
Financial Restructuring Plan (FRP) formulated by Air India.

Declaration of Raipur aslnternational Airport

11723. SHRI SHREEGOPAL VYAS : Will the Minister of CIVIL AVIATION
be pleased to state:

(@  whether Government has conducted any study for possibility of declaring
'Vivekanand Airport' situated at Manain Raipur as International airport; and

(b)  whether itisafact that the newly carved out State Chhattisgarh is making
industrial development at a fast pace which has caused increase in the number of air
passengers at alarge scale including foreigners?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) No
such studies have been conducted by the Ministry of Civil Aviation, Govt. of India.

Problem faced by Passengersin Checking at T-3

1724. SHRI D. RAJA :
SHRI M.P. ACHUTHAN :

Will the Minister of CIVIL AVIATION be pleased to state :

(@  whetheritisafact that theWorld ClassIndiraGandhi International Airport
(IGIA) lacks basic facilities making checking in at T3 painful task and delays at
immigration counters particularly for the last few months;

t Original notice of the question was received in Hindi.
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(b) if so, whether any study has been made to find out the problems being
faced by the passengers at this airport; and

(c) if so, the details thereof and remedial measures being taken?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (8 No, Sir.
Indira Gandhi International Airport (IGIA), New Delhi is equipped with world class
facilities to cater to the needs of passengers and have been provided 264 check in
counters (168in T3 & 96 in T1D), self check-in Kiosks and 95 immigration counters.

(b) and (c) Do not arise.
Considering Bhubaneswar Airport asInternational Airport

1725. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of CIVIL
AVIATION be pleased whether Government of India is considering to declare
Bhuwaneswar Airport as the International airport and also taking steps for the
development of Jharsuguda airport?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : No proposal for
declaration of Bhuwaneshwar Airport asan International Airportisunder consideration
in this Ministry.

Jharsuguda Airport is having a runway strip 1882 x 45 m, but is not fit for
commercial operations. The development & operationalization of JharsugudaAirport
by theAALI in phased manner, issubject to handing over of therequisitelandto AAI by
the State Government.

Land requirement of 191 acres, initialy for ATR 72-500 type of aircraftsoperations
(out of total additional land requirement of 412.5 acres) has been projected to State
Government.

Cancellation of Flightsat Short Notice

1726. SHRI PIYUSH GOYAL : Will theMinister of CIVIL AVIATION bepleased
to state :

(@) whetheritisafact that variousairlineshavefound to have cancelled flights
at short notice;

(b) if so, the details thereof;
(c)  whether Government is taking steps to prevent such incidents;
(d) if so, the details thereof; and

(e) if not, the reasonstherefor?
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THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) As
informed by scheduled domestic airlines ot the Directorate General of Civil Aviation
(DGCA), atota of 51681 and 47896 flights were operated in Jan. and Feb. 2012
respectively and amongst these 1033 and 803 flights were cancelled during the
respective period.

(c) to (e) DGCA undertake regular monitoring of schedule integrity and from
timeto time take up the matter with concerned airlines. Additionally, DGCA hasissued
regulationson "Facilitiesto be provided to passengers by airlines dueto denied boarding,
cancellation of flightsand delaysin flights" which isbeing strictly monitored by DGCA
for their compliance by airlines.

New National Air Cargo Policy

1727. SHRI N.K. SINGH : Will the Minister of CIVIL AVIATION be pleased to
state :

(@  whether Government has finalized New National Air Cargo Palicy;
(b)  if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether Air Cargo accounts for over 30 per cent of tota merchandise
trade in and out of the country; and

(e)  whether adequate capacity isavailable at Airportsfor increasing Air Cargo
transportation?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) to (c) No,
Sir. However, a working Group on Air Cargo/Express Service Industry has been
constituted under the Civil Aviation Economic Advisory Council. The Terms of
Reference for the Working Group include establishing priorities of issues and
recommend policy initiatives to address issues of significant importance to the Air
Cargo/Express Service Industry.

(d)  Yes, Sir. Interms of value, the Air Cargo accounts for about 30% of total
merchanidise trade in and out of the country.

(e)  Capacity augmentation in Airports for Air Cargo transportation is an on-
going process to meet the growing needs of economic growth in the country.

Private Pilot Training I nstitutes

1728. SHRI JAl PRAKASH NARAYAN SINGH : Will the Minister of CIVIL
AVIATION be pleased to state :

(@  whether it isafact that there was mushrooming of private Pilot Training
Institutes, without infrastructure in the last seven years as reported in media;
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(b) if so, the names and details of key officials and infrastructure details of
private Pilot Training Institutes opened in the last seven years,

(c) the officials of DGCA who had approved the mushrooming of such
Ingtitutes;

(d) theactiontaken by Government onsuchillegal Pilot Training Institutes as
to whether their licences have been cancelled or not; and

(e) if not, thereasonsfor not cancelling thelicences and punishing the guilty?
THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (&) No, Sir.
(b) to (e) Question does not arisein view of the reply given on part ().

Action against Officials of Civil Aviation

1729. MS. SUSHILATIRIYA : Will theMinister of CIVIL AVIATION bepleased
to state :

(@  whether it isafact that Government has not been able to take any action
against the officials of the Civil Aviation as recommended by the DGCA;

(b) if so, the details thereof;
(c)  whether theinquiry committee had submitted report to Government; and
(d) if so, thefindings of the report?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) and (b) No,
Sir. Action istaken on the recommendations of the Directorate General of Civil Aviation
under the extant Rules and Regulations of the Government.

(c)  Noinguiry committee was set up by the DGCA.
(d) Doesnot arise.
Installation of Radarsat Delhi and Mumbai Airports

1730. SHRI MAHENDRA MOHAN : Will the Minister of CIVIL AVIATION
be pleased to state:

(@)  whether the Radars have been installed at Delhi and Mumbai airports by
U.S. based company;

(b) if so, the details thereof;

(c)  whether theAirportsAuthority of Indiahasnoticed that critical components
of Radar installed at both the airports are breaking down repeatedly despite repairs by
the manufacturer;

(d) if so, whether at several instances, the manufacturer are running out of
spares to replace the defective radar parts; and
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(e) if so, the corrective steps Government proposes ot take in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : () and (b) Yes,
Sir. Theradarsinstalled at Delhi and Mumbai were supplied by M/s Raytheon under
the contract for "Modernization of Air Traffic servicesat Mumbai and Delhi" in 1994.

(c)  No, Sir. M/s Raytheon the Original Equipment Manufacturer (OEM) of
the installed radars has been providing hardware repair support satisfactorily.

(d) and (e) No suchinstance of non availability of spares with the manufacturer
has been observed.

Tendersfor Purchase of Aerobridgesfor Chennai Airport

1731. SHRI T.K. RANGARAJAN : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  whether thereisany delay in floating tenders for purchase of aerobridges
for Chennai International Airport;

(b) if so, thereasonstherefore;

(c)  whether any country has come forward already to supply the aerobridges
with their price quoted; and

(d) if so, the name of such countries and price per aerobridge?
THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (& No, Sir.
(b)  Not applicable in view of the (a) above.

(c) and (d) Global tender was floated for Standard International Trade
Classifications (SITC) of aerobridges. The Passenger Boarding Bridges (PBB)
manufactures of Japan, China, Indonesia and Spain were short listed. The Work was
awarded to L1 tenderer M/s. PT Bukaka Teknik Utama, Indonesia. The cost per
aerobridge is Rs. 1.96 crore.

Defaulting Private Airline Companies on Payments
to State-Run Oil Companies

1732. SHRI P. RAJEEVE : Will the Minister of CIVIL AVIATION be pleased to
state :

(@ theamount that private airline companies have defaulted on payments to
State-run oil companies from 2009 till the present, year-wise and company-wise;

(b)  theloss caused to the exchequer caused thereof; and

(c) theaction being taken against defaulters?
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THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) to (c) The
information is being collected.

Allocation of Fund for Upgradation of
Airportsin Tamil Nadu

1733. SHRIMATI VASANTHI STANLEY : Will the Minister of CIVIL
AVIATION be pleased to state :

(8  whether the Ministry hasinitiated a plan to upgrade airport infrastructure
in the country and the details thereof;

(b)  thefund alotted to Tamil Nadu;

(c)  whether the Ministry hasestablished afund for the construction of airports
intier 11 and tier 111 cities; and

(d) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) Airports
Authority of India (AAIl) has undertaken modernization/upgradation of two metro
airports, namely, Kolkataand Chennai and 58 non-metro airportsincluding airportsin
Coimbatore, Madurai and Trichy in Tamil Nadu. Details giving status of the projects
completed are given in Statement | and |1 (See below).

(b)  Thetotal cost of development of Chennai airport is Rs. 2015 crores. An
amount of Rs. 364.89 has been allocated in BE 2011-12 for development of other
airportsin Tamil Nadu.

(c) and (d) No, Sir. The expenditure on the development of airportsintier 11 and
tier 111 cities is mainly met through internal generation of fund and borrowings by
AAL.

Statement 1
Development of AAI Airports (Work in Progress)

S. Nameof Name of Work Cost Expected Date
No. Airport (Rs. in Crores) of Completion/
Operationalisation

1 2 3 4 5

1.  Chennai Expansion and Modification of 2012.00 May-2012 (Domestic)
International and Domestic July-2012 (International)
Terminals

2. Kolkata Integrated Terminal & Associated 2325 August-12

Works
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Northern Region

1. Bikaner Construction of Terminal Building, 4.73 August-12
Apron and Car Park

2. Bhatinda Construction of Aproni/clink taxiway — 6.37 May-12
Construction of Terminal Building 2.50 July-12

3. Chandigarh  Extension of Apron and alied works 10.75 Oct-12

4.  Jaisalmer Construction of New Civil Enclave 81.00 July-12
including Terminal Building

5. Jammu Extension of Apron 15.00 June-12

6. Khauraho Construction of New Integrated 75.32 Dec-12
Terminal
Building (Risk & Cost) 57.81

Eastern Region

1. Bhubneswar Construction of New Terminal Building 145.54 Oct-12
and associate work

2. Port Blair Construction of Hangar, 5.34 Jul-12
Annexe Building Apron
and Link Taxiway etc.

3. Rapur Construction of Integrated 129.65 Jul-12
Terminal Building

4. Ranchi Construction of New 137.79 Jul-12
Integrated Terminal Building

North-East Region

1. Agataa Construction of Control Tower 9.67 Mar-12
Construction of Doppler Radar Building 3.24 Mar-12

2. Barapani Providing wall fencing for newly 6.75 Sep-12
acquired land at Barapani Airport

3. Dibrugarh Construction of Doppler Weather Radar  2.18 Mar-12
for Metrological Department at Dibrugarh
Airport
Construction of Fire Station 3.24 Mar-12
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5. Impha Expansion of Apron with link taxiway ~ 13.28 Oct-12
Construction of Boundary Wall around  15.10 Aug-13
of Newly Acquired land at Imphal
Airport
Construction of Fire Station and 4.45 Mar-12
alied works
Extension of Security Hold Area 4.30 Mar-12
6. TEZU Construction of Terminal Building, 79.00 Dec-13

Runway, Apron, Fire station etc.
Western Region

1. Gondia Extension & Strengthening of 34.49 Dec-12
Runway and parallel Taxi way

2. Goa Construction of New Integrated 330.00 Dec-12
Terminal Building

3. Vadodara Construction of New Integrated 115.97 Jul-13
Terminal Building

Southern Region
1.  Cuddapah Construction of New Terminal Building 40.40 Aug-12

2. Puducherry  Construction of New Terminal Building 29.87 Jul-12
including car park

3. Tirupati Construction of New Integrated 174.00 Mar-13
Terminal Building Construction of
New Apron Apr-12
Statement I1

Development of AAI Airports (Completed Projects)

S. Nameof Name of Work Cost Status

No. Airport (Rs. in Crores)

1 2 3 4 5

1.  Chennai Extension of secondary Runway 2012 Work Completed

12-30 by 1032 mtrs construction of
parking bays, parallel taxiways etc.

Construction of RCC/Pre stressed 2012 Work Completed

Bridge across River Adyar
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1 2 3 4 5

2. Kolkata (ii) Extension of secondary runway 2325 Work Completed
01L-19R by 431 mtrs.

Northern Region

1. Agra Refurbishing of Terminal Building 3.38 Dec-09
2. Amritsar Construction of 2 no. contact

parking bays

Construction of 4 no. remote 9.56 Nov-07

parking bays

Construction of 3 no. additional 13.19 Jul-09

parking bays

Extension of runway 17.04 Jun-08
3. Chandigarh  Construction of New Integrated 78.00 Mar-11

Terminal Building

4. Dehradun Construction of New Terminal Building 35.00 Sep-09
Substation cum AC Plant room, car
park etc.
Construction of Runway, Apron, 44.50 Nov-07
link taxiway
5. Jaipur Construction of New Terminal Building 115.77 Jul-09
Construction of New Apron & Taxiway 32.00 Sep-09
6. Jaiselmer Construction of Apron & Taxi track 9.94 Apr-10
7. Kullu Construction of New Terminal 10.00 Jun-07

Building & Pavement works

8.  Khajuraho Construction of New Apron and taxiway 13.47 Mar-08
9. Lucknow Construction of New Apron for four 41.30 Dec-09
wide-bodied aircraft and taxiway.
Construction of New Integrated 129.38 Oct-11

International Terminal Building.

10. Ludhiana Resurfacing of Existing Runway, 9.80
Taxiway & Apron

11. Pant Nagar Extension of runway & associated works 6.00 Feb-08
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12. Srinagar Expansion and Modification of 101.33 Apr-09
Terminal Building for integrated
operations
Expansion of apron Ph-II 28.00 Mar-11
13. Udaipur Construction of New Terminal Bldg. 77.44 Apr-08
Extension and Strengthening of 4431 May-09

Runway and allied works

Construction of Apron including 4.56 Feb-08
link Taxiway-Ph |
Construction of Apron including 7.76 Jun-11
link Taxiway-Ph 11

Eastern Region

1. Bhubneswar Expansion of Apron, Strengthening 15.00 Jan-07

of Existing Apron and taxiway,
Construction of additional taxiway.

2. Cooch Behar Construction of New Terminal Building 12.46 Jun-09

3. Gaya Construction of New Terminal 62.52 Aug-06
Building & Allied Structure

4. Portblair Expansion of Apron and additional 34.38 Dec-09
taxiway.
5. Pana Re-carpeting of Runway, taxiway & 23.08 Aug-11

apron and alied works at JPNI Airport.

6. Rapur Strengthening & extension of apron 6.85 Jan-08
7. Ranchi Expansion of Apron and Construction ~ 12.52 May-10
of isolation bay Resurfacing of Runway 15.07 Jan-11

North-East Region

1. Agataa Strengthening of Existing Runway 37.00 Jul-09
Expansion and Strengthening of Apron  18.66 Apr-09
Construction of Technical Building 4.99 Mar-09

2. Bagdogra Expansion of Apron 20.70 Sep-09
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3. Barapani Construction of New Terminal 29.70 May-10
(Shillong) Building and Expansion of Apron

4. Dibrugarh Construction of New Terminal Building 71.71 Aug-09
Strengthening of Existing Runway 17.71 Dec-10
and taxiway

Expansion of apron

5. Dimapur Expansion of Apron and Construction ~ 13.35 Jul-11
of Link Taxiway

6. Guwahati Extension of Runway and Construction  60.82 Jun-09

of New Apron with link taxiway
Construction of Isolated aircraft parking 14.15 Mar-10

Filling low lying are and development ~ 29.78 Jan-11
of internal drainage system of newly
acquired land at Guwahati Airport

7. Impha Resurfacing of Runway, Construction of 21.00
Isolation Bay, Extension of Apron &
Link Taxiway.

8. Pakyong Construction of New Airport at 309.00 Dec-12
Pakyong, Sikkim.

(SH: Earth work in cutting and filling,
geogrid reinforced retaining wall,
drainage system including box culvert,

aerodrome pavement etc.)

Western Region

1. Ahmedabad Construction of New Domestic 56.94 Apr-08
arrival block
Construction of new domestic 46.09 Aug-05
departure block
Ext. of existing domestic apron at 101.32 Nov-08

Ahmedabad Airport

Construction New International 328.00 Aug-10
Terminal Building
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2. Aurangabad  Construction of New Integrated 99.70 Dec-08
Terminal Building, Technical Block,
Control Tower, Fire Station, MT Pool etc.

Extension of Runway including 25.68 Jan-10

electrical works

Construction of New Apron 7.55 Oct-07
3. Bhopa Extension of Runway 35.00 Jul-09

Construction of New integrated 135.00 Dec-10

Terminal Building

Construction of New Apron and 63.78 Sep-10

associated works

4. Gondia Construction of Parallel Taxi way 18.61 Mar-10
Construction of NIATAM 52.33 Jan-11
Construction of 11 module Passenger 12.97 Feb-12

lounge and alied works

5. Goa Construction of New Apron for new ITB 14.86 Feb-09
6. Indore Extension and strengthening of Runway 79.00 Jul-09
and Construction of isolation bay
& taxiway
Construction of New integrated 135.60 May-11

Terminal building
7. Jagaon Development of Jalgaon Airport 20.00 Dec-11

8.  Nagpur Expansion & modification of Terminal  43.00 Aug-08
Building for integrated operations.

9. Pune Extension and strengthening of 15.42 Jul-08
Existing Apron and taxi-track
Phase I at Pune Airport.

Extension & Modification of Terminal  78.00 Sep-10
Building for integrated operations

10. Surat Development of Surat Airport for 53.33 Jun-08
ATR-72 type Aircraft Terminal Bldg.
work.
Extension of Runway 21.30 Apr-09
Construction of Terminal Building 23.68 Dec-09

Ph-I1 first floor
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11. Vadodara Construction of Maintenance & 17.12 Dec-08
Night parking stand with associated
works
Southern Region
1. Agatti Strengthening of Runway at Agatti 11.26 Nov-10
2. Cdicut Strengthening of Runway & 27.00 Mar-09
alied works
Expansion and Modification of 89.50 Feb-08

International Terminal Building
including electrical packages for
integrated operations

Extension of runway 42.00 Oct-07
3. Coimbatore  Extension of runway 42.00 Oct-07
Construction of part paralle taxiway 41.51 Feb-10

and Expansion of apron
Expansion & modification of Termina  78.00 Se-11
Building for integrated operations

4.  Cuddapah Construction of Runway, taxiway 26.12 Jan-10
and Apron
5. Madurai Strengthening & Extension of Runway  35.25 Oct-08
27.83
Construction of New Integrated 128.76 Jul-10

Terminal Building and alied works

6. Mangaore Construction of New integrated 147.00 Oct 09
Terminal Building
Construction of Apron Sep-08
7. Mysore Construction of New Runway 85.00 Mar-08
Construction of New Apron and taxiways Mar-08
Construction of New Terminal Building Sep-10

and other ancillary Buildingsi/c
Residential Quarters

8. Puducherry  Development of Puduchery Airport 24.34 Mar-09
SH : Construction of Runway

9. Raamundary Construction of New Terminal Building 43.29 Oct-11
including Car Park




Written Answers [29 MAR., 2012] to Unstarred Questions 69

1 2 3 4 5
10. Trichy Construction of New integrated 74.70 Oct-08
Terminal Building
Strengthening & Extension of Runway  25.94 Mar-08
Strengthening of Apron, Construction 17.76 Jan-08

of new taxiway

11. Tirupati Resurfacing and strengthening of 17.30
runway, taxitrack, apron, isolation
bay etc.
12. Trivandrum  Construction of international Terminal  258.08 Apr-10
Building, Apron & car park etc.
Provision of aerobridges at Int'l 2.56 Sep-07

Terminal (a) Apron work

Construction of additional parking bays 8.56 Mar-08
Construction of 8 nos. bays, taxiway, 30.92 Mar-08
GSE area

13. Vizag Construction of New integrated 94.95 Jun-09

Terminal Building

Construction of new runway, apron, 147.74 Feb-07
taxi track, isolation bay i/c shoulder
and other associated work.

14. Vijayawada  Expansion of Terminal Building 47.87 Dec-09
Extension of Runway

Auto Track |11 System

1734. SHRI SABIRALI : Will the Minister of CIVIL AVIATION be pleased to
state :

(8  whether it isafact that Air Traffic Management System is all set for an
overhaul with the implementation of the next generation Auto Track 111 system at
Delhi, Chennai and Mumbai airports; and

(b) if so, the detailsin this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) As part of
ongoing upgradation/modernization of Air Traffic Management System, Airports
Authority of India (AAI) has implemented Auto Track |11 system at Delhi, Mumbai
and Chennai airports.

(b)  The Auto Track Ill system has significant functional and architectural
features, which bring benefits to the Air Traffic Management in the areas of safety,
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efficiency and availability of services. TheAuto Track |11 systemishaving thefollowing
important functional capabilities.

Arrival Manager (AMAN), Flight Profile/Trajectory Calculation, Inter-facility/
Inter-Sector coordination, SSR Code Management, Radar and Surveillance Datalnput,
Single/Multi Sensor Tracking, Weather Processing, Safety nets (STCA, MSWA and
APW), Electronic Flight Strips, Replay and analysis of recorded data, Conflict
Prediction (Aircraft and Airspace) & Radar Networking.

Financial Health of Air India

1735. SHRI RAJV PRATAPRUDY : Will theMinister of CIVIL AVIATION be
pleased to state :

(@  whether it isafact that the financial health of Air Indiais deteriorating;
(b)  if so, the details thereof;

(c)  whether intherecent past there has been an increase in the passenger |oad
and revenues,

(d)  whether the losses have aso increased in the recent past;
(e) if so, the details thereof; and

(f)  thedetailsof the stepsthe Government istaking to ameliorate thefinancial
position of the airline?

THE MINISTER OF CIVIL AVIATION (SHRI AJ T SINGH) : (a), (b), (d) and
(e) Yes, Sir.Air Indiaincurred alossof Rs. 5548.26 crore during 2008-09, Rs. 5552.44
crore during 2009-10, Rs. 6865.17 crore during 2010-11 and Rs. 4099.79 crore during
April-Sept. 2011. The reasons for the losses are (i) Abnormal increase in Aviation
Turbine Fuel Cost (ATF); (ii) High taxesn ATF; (iii) High airport feesand levies; (iv)
Intense competition among airlines for market share resulting in lower yields/losses;
(V) Increase in interest burden on aircraft loans due to strengthening of dollar; (vi)
Interest burden on account of working capital; and (vii) High overhead cost compared
with industry norms; and (ix) Increase in wage bills ad other staff costs.

(c) Yes, Sir.

) In order to improve its operational and financial performance, the
preparation of a Comprehensive Financial Restructuring Plan/Turn Around Plan is
monitored by aGroup of Ministers. Besidesthe plan, Air Indiahas taken various steps
which include (i) Complete route rationaization of erstwhile Air India and Indian
Airlines routes and elimination of route network involving parallel operations;
(ii) Rationalization of certain loss making routes; (iii) induction of brand new aircraft
on several domestic & international routesto increase passengers appeal; (iv) Phasing
out of old fleet and consequentia reduction of maintenance and engineering costs;
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(v) Return of leased aircraft at the end of their tenure or prematurely; (vi) Freezing of
employment in non-operational areas; (vii) Redeployment of staff to cut in-fructuous
expenditure; (viii) Grounding of ageing fleet including B747-400 which would be
used only for certain lines of operationsand for operating VVIPflights; (ix) Relocation
of EDs/IBOs from abroad back to India; (x) Closure of overseas offline offices at
certain locations; (xi) Dismantling of the Frankfurt hub and establishment of the Delhi
hub resulting in substantial saving due to restructuring of routes; (xii) Establishment
of Integrated Operations Control Centres.

Proposal Rejected by AERA for increase
in Airport Charges

1736. SHRI S. THANGAVELU : Will the Minister of CIVIL AVIATION be
pleased to state :

(@  whether theAirport Economic Regulatory Authority (AERA) hasrejected
Delhi International Airport Ltd's (DIAL) proposal for a sevenfold increase in airport
charges and suggested a threefold increase in three tariffs;

(b) if so, the detailsthereof and whether the DIAL had asked AERA for a774
per cent increase in charges levied in aircraft landing and parking, ground safety and
handling services for passengers and cargo; and

(c) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : (a) to (¢c) M/s
Delhi International Airport Pvt. Ltd. (DIAL) had submitted itstariff proposal to Airports
Economic Regulatory Authority (AERA) wherein they had asked for an 'X' factor of
774% AERA, after due consideration of the State Support Agreement (SSA) and the
Operations Management and Devel opment Agreement (OMDA) entered into by DIAL
with the Central Government and the airportsAuthority of Indiarespectively, calculated
the "X' factor based on the formulae given in these agreements, which comes to
"334.63%". Accordingly, AERA has issued Consultation Paper No. 32/2011-12 on
03.01.2012 for IGI Airport, New Delhi.

Crashing of Helicopter

1737. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of CIVIL
AVIATION be pleased to state :

(@)  thetotal number of helicopter crashes and the number of liveslost in such
crashes, in the last five years, year-wise

(b)  whether the D.C. Kaushik Committee Report of 2005 on helicopter
operations had strongly highlighted the inadequacy of flight inspectors; and

(c) if so, the steps taken by Government in this regard?
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THEMINISTER OF CIVILAVIATION (SHRIAJT SINGH) : (a) Total number
of helicopter crashesin last five years (from 2007 to 2011) are 14 and number of lives
lost are 47. In addition to thisin the year 2012 therewas 01 helicopter crash which was
non-fatal. Yearwise detail of the helicopter crashesis given in Statement. (see below)

(b)  D.C. Kaushik Committee report on helicopter operations hasreflected on
inadequacy of Flight Operations Inspector since there was only one Flight Operations
Inspector (Helicopter) during that period.

(c) A number of Flight Operations Inspectors (Helicopter) on Secondment on
different type of helicopters have been inducted in the helicopter Divison. At present
DGCA has 07 Flight Operations Inspectors (Helicopter) on its strength.

Statement

Year-wise Details of Helicopter crashes from Year 2007 onwards

Sr.No. Year No. of Total No. of Fatalities

Helicopter Crashes in Helicopter Crashes
1. 2007 3 5
2. 2008 2 4
3. 2009 2 6
4, 2010 3 1
5. 2011 5 31
6. 2012 till date 1 Nil
ToTaL 16 47

Bilateral Agreementswith Foreign Countries

1738. DR. T. SUBBARAMI REDDY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ thedetailsof visitsby foreign dignitariesto Indiaduring thelast six months;

(b)  thedetailsof issuesonwhich deliberationswere held with them including
bilateral agreements/MoUs/treaties signed,

(c) thedetails of visits undertaken by the Prime Minister as well as External
Affairs Minister during the above period;

(d) thedetails of discussions held, agreements/MoUs/treaties signed and the
outcome thereof; and
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(e) the benefits that would accrue to the country as a result of signing the
bilateral agreements/MoUsg/treaties and the steps taken by Government to further
improve the relations with these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR) : (@) and (b) The foreign dignitaries who visited
India during the last six months, include the President of Afghanisatan; the President
of Myanmar; the President of Vietnam; the President of Mali; the President of Kiribati;
the President of Seychelles; the President of Finland; the President of the European
Commission of the European Union and the President of European Council of European
Union; the King of Bhutan; the Prime Minister of Bhutan; the Prime Minister of Japan;
the Prime Minister of Trinidad & Tobago; the Prime Minister of Thailand; the Prime
Minister of Mauritius; the Prime Minister of Bangladesh; the Prime Minister of Nepal;
the Prime Minister of Kenya; the Queen Mother of Bhutan; the Foreign Minister of
Sweden; the foreign Minister of Thailand; the Foreign Minister of Seychelles; the
Foreign Minister of Italy; the Foreign Minister of China; the High Representative for
Foreign Affairs of the European Union; the President of the United Nations General
Assembly; and the Special Representative of China.

During these visits, various issues relating to bilateral, regional and multilateral
matters were discussed. A list of bilateral agreements signed during the above visits
are given in the Annexure.

(c) and (d) During thelast six months, the Prime Minister of Indiavisited South
Africa, France, Maldives, Singapore, Indonesia and the Russian Federation. The
Minister of Externa Affairs visited Turkey, Germany, Israel, Palestine, Sri Lanka,
China, Egypt and Singapore.

Most of the visits undertaken by the Prime Minister were to participate in
multilateral Summits/Conferences. Issues in the bilateral, regional and international
areaswere discussed by our leaderswith their counterparts. A list of agreementssigned
during these visitsis given in the Annexure.

(e)  One of the major elements in the discussions with the visiting leaders as
also during the outgoing visits related to the various steps taken towards the
consolidation and devel opment of bilateral relationswith each of these countries. These
are reflected in the agreements concluded during the visits. Effective follow up
mechanism to implement the decisionsarrived at in the discussions between the L eaders
of India and the countries concerned is an important element in moving forward the
relations with these countries.
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Statement

Agreements/MoUs signed during various visits in the period

October 2011 to March 2012

Sl.No. Visits

Agreements
Incoming Visits

1 2

3

1. President of Afghanistan

2. President of Myanmar

3. President of Vietham

. Agreement on Strategic Partnership between India

and Afghanistan

. MoU on Cooperation in the Field of Development

of Hydrocarbons

. MoU on Cooperation in the Field of Mineral

Resources Development

. Programme of Cooperationin Science & Technology

for the period of 2012-15.

. Extradition Treaty between Republic of Indiaand the

Socialist Republic of Vietnam.

. MoU between the Government of the Socialist

Republic of Vietnam and the Government of Republic
of Indiaon the"Vietnam IndiaFriendship Year 2012".

. Agreement on Cooperation between Vietnam Oil and

Gas Group (Petro Vietnam) and ONGC Videsh
Limited (ONGC-VL) in oil and gas sector.

. Work Plan for the Years 2011-2013 between the

Indian Council of Agricultural Research of the
republic of India and Ministry of Agriculture and
Rural Development of the Government of Socialist
republic of Vietnam in the field of Agricultural and
Fishery Research and Education.

. Cultural Exchange Programme between the Ministry

of Culture of the Republic of India and the Ministry
of Culture, Sports and Tourism of the Socialist
Republic of Vietnam for the Years 2011-2014.

. Protocol on cultural cooperation between the Ministry

of Culture of the Republic of India and the Ministry
of Culture, Sports and Tourism of the Socialist
Republic of Vietnam and | CCR of Republic of India.
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4. Prime Minister of Nepal

5. President of Mali

6. President of the European
Council of the European
Union and the President of
the European Commission of
the European Union

7. Prime Minister of Japan

8. Prime Minister of Trinidad
& Tobago

. Agreement between the two Governments for the

Promotion and Protection of Investments.

. MoU between thetwo Governmentsregarding Indian

Grant Assistance for Goitre Control Programme in
Nepal.

. Dollar Credit Line Agreement between Government

of Nepal and Export-Import Bank of India.

. MoU on Co-operation in the Field of Geology and

Mineral Resources between the Ministry of Mines
of the Government of Indiaand Ministry of Mines of
the Government of the Republic of Mali.

. Joint Statement by India and Mali on the Occasion

of the visit of the President of Mali.

. Line of Credit of USD 100 Million for a Power

Transmission Project.

. Memorandum of Understanding between the Central

Statistics Office (CSO), the Ministry of Statisticsand
Programme Implementation, Government of India
and the European Commission (EUROSTAT) on
Statistical Co-Operation.

. India-European Union Joint Declaration on Research

and Innovation Cooperation.

. Vision for the Enhancement of India-Japan Strategic

and Global Partnership upon entering the year of the
60th Anniversary of the Establishment of Diplomatic
Relations.

. Memorandum of understanding between the

Government of the Republic of India and the
Government of the Republic of Trinidad and Tobago
on co-operation in the field of Traditional Systems
Medicine.

. Air Services Agreement between the Government of

the Republic of India and the Government of the
Republic of Trinidad and Tobago.




76 Written Answers

[RAJYA SABHA] to Unstarred Questions

3

9. Prime Minister of Thailand

10. Prime Minister of Mauritius

1.

. Technical Cooperation Agreement (In the field of

Education) between the Government of the Republic
of India and the Government of the Republic of
Trinidad and Tobago.

. Programme of Cultural Exchanges between the

Government of the Republic of India and the
Government of the Republic of Trinidad and Tobago
for the years 2012-14.

. Memorandum of understanding between Central

Council for Research in Ayurvedic Sciences
(CCRAYS) Department of AY USH, Ministry of Health
& Family Welfare, the Government of the Republic
of India and the University of West Indies, Trinidad
and Tobago.

MoU on Defence Cooperation between India and
Thailand.

. Treaty between the Republic of India and the

Kingdom of Thailand on the Transfer of Sentenced
Prisoners.

. Second Protocol To Amend the Framework

Agreement between India and Thailand.

. Programme of Cooperation in the fields of Science

& Technology for the year 2012-14.

. Cultural Exchange Programme between India and

Thailand for the year 2012-14.

. MoU between ICCR and Chulalongkon University

for setting up a Chair at the India Studies Centre.

. MoU on Science & Technology Cooperation.

. MoU on Cooperation in the field of Sports & Youth

Affairs.

. Education Exchange Programme between India and

Mauritius.

. Memorandum of Understanding for Cooperation in

Textiles.
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11. Foreign Minister of Seychelles

. MoU between National Council of Sciences

Museums of India and the Rajiv Gandhi Science
Centre Trust Fund of Mauritius for setting up a
Planetarium at the RGSC, extension of the existing
RGSC building for new galleries and upgrading of
existing galleries.

. MoU between Government of India and the

Government of Seychelles for the supply of Coastal
Surveillance Radar Systems.

. Agreement between BEL and the Government of

Seychelles for the supply of Coastal Surveillance
Radar Systems (CSRS)

. Agreement between HAL and the Government of

Seychelles for the supply of a Dornier Aircraft.

Outgoing Visits

1. Prime Minister'svisit to
South Africafor IBSA
Summit

2. Prime Minister'svisit to
Maldives for SAARC
Summit

3. Prime Minister'svisit to
Maldives (Bilateral visit)

. Trilateral India-Brazil-South Africa MoU for

cooperation among the diplomatic academies of the
three countries

. SAARC Agreement on Rapid Response to Natural

Disaster

. SAARC Seed Bank Agreement

. SAARC Agreement on Multilateral Arrangement on

Recognition of Conformity Assessment

. SAARC Agreement on Implementation of Regional

Standards

. Framework Agreement on Cooperation for

Devel opment

. Memorandum of Understanding on Combating

International Terrorism, Trans-national Crime, Illicit
Drug Trafficking and Enhancing Bilateral
Cooperation in Capacity Building, Disaster
Management and Coastal Security.

. Agreement on Transfer of Sentenced Persons

. Agreement on US$ 100 million Stand-by Credit

Facility.
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4. Prime Minister'svisit to
Russian Federation

5. External Affairs Minister's
visit to Isragl

6. External Affair Minister's visit
to Sri Lanka

1.

1.

. Memorandum of Understanding on renovation of the

Indira Gandhi Memorial Hospital in Maldives.

. Programme of Cooperation in the field of Cultural

for the years 2012-15.

Protocol No. 2 (on the SU-30 MK Aircraft Licensed
Production Expansion in Indiafor 42 Units)

. An Inter-Governmental Agreement and a

Memorandum of Understanding between the
Competition Commission of India and the Federal
Antimonopoly Service (Russian Federation).

. Protocol and Intentions between the Department of

Science and Technology, Government of India and
the Interregional Association "Siberian Accord"
Siberian Federal District Russian Federation on Fly
Ash Utilization and Safe Management.

. Memorandum of Understanding on Cooperation on

Drug Quality and Safety Standards between the
Central Drugs Standard Control Organization
(Republic of India) and the Federal Service for
Surveillancein the Sphere of Public Health and Social
Development (Russian Federation).

. Educational Exchange Programme between the

Ministry of Education and Science of the Russian
Federation and the Ministry of Human Resource
Development of the Republic of Indiaon Cooperation
in the Field of Education.

. Agreement for Reciprocal Extradition of each other's

nationals.

. Agreement for Transfer of Sentenced Persons.

MoU between Government of Indiaand Sri Lanka
for Housing Project.

. Lineof Credit of US dollars 382.37 Million between

Government of Indiaand Sri Lankafor therestoration
of Northern Railway Services.
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3. Buyer's Credit Agreement for US Dollars 60.69
million between EXIM Bank of India and
Government of Sri Lanka.

4. MoU between Government of India and Sri Lanka
on cooperation in the field of Agriculture.

5. MoU between Telecom Regulatory Authority of India
and Telecommunication Regulatory Commission of
Sri Lanka.

Induction of Ex-Maoistsin Nepalese Army

1739. SHRI TARUN VIJAY : Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@  whether the Government has information that the ex-Maoists guerrillas
are being inducted into Nepal ese Army after abrief 'bridging' training coursefor afew
months; and

(b)  Government'sview of thisdevelopment in regard to our security, keeping
in view the traditional hard line anti-India stand of the Maoist guerrillas?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (@) and (b) The Government of India has welcomed the
Agreement reached among the political parties in Nepal to take the integration and
rehabilitation of the Maoist combatantstoitslogical conclusion. The Government has
congratulated the people and the political parties in Nepal for their commitment to
peacefully resolving outstanding issues in a spirit of consensus and for displaying
enlightened leadership. India has fully supported these efforts to pave the way for
Nepal's transition to a pluralistic and inclusive multi-party democracy. India has
consistently maintained that conclusion of the peace process and drafting of the new
Constitution have to be settled by the people and political parties of Nepal.

CBMSwith Pakistan

1740. PROF. SAIF-UD-DIN-SOZ : Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@  whetheritisafact that civil societiesbothin Indiaand Pakistan are earnestly
making apleafor adoption of Confidence Building measures (CBMs) to strengthening
relations between two countries; and

(b) if so, the action the Ministry has initiated in this connection?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (a) The Government and people of India desire friendly,
cooperative and good neighbourly relations with Pakistan. The leaders of Pakistan
have from time to time conveyed that the Government and people of Pakistan desire
harmonious, cooperative and friendly relations between two countries.

(b)  During the Foreign Secretary levels talks held in Islamabad on June 24,
2011, both sides decided to convene separate Expert level meetings on Nuclear and
Conventional Confidence Building Measures (CBMs) to discuss implementation and
strengthening of existing arrangements and to consider additional measures, which
aremutually acceptable, to build trust and confidence and promote peace and security.
The issue was also discussed during the meeting between External Affairs Minister
and Pakistan's Foreign Minister held on July 27, 2011 in New Dehi and both sides
agreed to convene separate expert level meetings on Nuclear and Conventional CBMs
on amutually convenient date. Further, during the meeting, the Ministers decided on
several CBMsaimed at strengthening and streamlining trade and travel arrangements
across the Line of Control. The separate Expert level meetings on Conventional and
Nuclear CBMs were held on December 26-27, 2011 in Islamabad. In the meetings,
both sidesreviewed the implementation and strengthening of existing CBMsand agreed
to explore possibilities for mutually acceptable additional CBMs.

Private Sector in Passport Work

t1741. SHRI OM PRAKASH MATHUR : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether Government is considering to entrust the private sector with the
task of making important document such as passport etc.;

(b) if so, the agency which is to do this task and whether this task is being
entrust to the private sector all over the country or certain selected cities have been
included in this scheme; and

(c)  whether passing on such an important document to private sector is
advisable?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (@) and (b) As part of the Passport Seva Project, 77 Passport
Seva Kendras (PSKs) are being established across the country on public-private-
partnership basis as approved by the Union Cabinet in September 2007. Tata
Consultancy Services have been entrusted inter aliawith setting up the PSKsin cities
aswell as smaller town, providing I T infrastructure and manpower.

t Original notice of the question was received in Hindi.
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(c)  Asper the Passport Act 1967, the powers to issue passport vests with the
Central Government. Under the Project, only non-sensitive functions like checking
the entries in the application form, scanning and uploading of supporting documents,
taking the applicant's photograph and biometrics and accepting the application fees,
are performed by the Service Provider. The sovereign and fiduciary functions of
verification, granting, printing and dispatch of passports are performed by Government
officials. In order to ensure security of the system, the Government has appointed the
Standards, Testing & Quality Certification, Department of Information Technology to
act as the Third Party Audit Agency. Strategic assets like Data Centre, Application
Software, System Software, Disaster Recovery Centre and Central Passport Printing
Facility are owned by the Government to have the strategic control over the Passport
Seva System.

Fishermen arrested by Foreign Countries

1742. SHRI N. BALAGANGA : Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@  whether anumber of fishermen who sneaked into the territorial waters of
Sri Lanka unintentionally, were arrested and detained with their boats, during the last
three years and current year;

(b) if so, the details thereof, year-wise;
(c) the stepstaken by Government to release them with their boats;

(d)  whether Government has taken up the issue of safety of Indian fishermen
with Government of Sri Lanka; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (a) and (b) There have been reports of apprehension of Indian
fishermen by the Sri Lankan authorities on charges of fishing related violations.
According to information available, in 2009, 127 fishermen along with 32 boats were
apprehended, in 2010, 34 Indian fishermen and 4 boats were apprehended and in 2011,
164 Indian fishermen and 31 boats were apprehended by the Sri Lankan Navy. Further,
as of 19 March 2012, 107 Indian fishermen and 20 boats were apprehended. All
fishermen along with their boats were subsequently released by the Sri Lankan
authorities. As per current information, there are no Indian fishermen or boatsin Sri
Lankan custody on charges of fishing related violations.

(c) Upon receipt of information relating to the apprehension of Indian
fishermen by Sri Lankan authorities, Government has, through diplomatic channels,
immediately taken up the matter with the Government of Sri Lanka seeking the early
release and repatriation of Indian fishermen along with their boats. In almost all cases,
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the Government of Sri Lanka has responded favourably and rel eased the apprehended
fishermen and their boats at the earliest.

(d) and (e) Government attaches the highest importance to the safety, security
and welfare of Indian fishermen. Theissue has been consistently taken up with the Sri
Lankaauthorities, including at the meeting of the Prime Minister with the President of
Sri Lankaon the sidelines of SAARC Summit in November 2011 and during the visit
of the External Affairs Minister to Sri Lankain January 2012.

Keeping in mind the humanitarian and livelihood dimensions of the fishermen's
issue, Government had reached an understanding through a Joint Statement with the
Sri Lankan Government on 26 October 2008 to put in place practical arrangementsto
deal with bonafide Indian and Sri Lankan fishermen crossing the International Maritime
Boundary Line. As part of these arrangements, it was agreed that there would be no
firing on Indian fishing vesselsand I ndian fishing vessel swould not tread into sensitive
areas designated by the Government of Sri Lankaalong its coastline.

The 4th meeting of the India-Sri Lanka Joint Working Group on Fisheries was
held from 13-14 January 2012 in Colombo, Sri Lanka. Inthe Joint Press Releaseissued
on 15 January 2012, both sidesreiterated the highest priority accorded by their respective
Governmentsto thewell being, saf ety and security of fishermen from thetwo countries.
Both countries agreed that the use of force could not be justified under any
circumstances, and reiterated in this regard the importance of extending humane
treatment to all fishermen. Acknowledging that fisheriesinvolved the socio-economic
and livelihood dimensions of the fishermen living in coastal areas in India and Sri
Lanka, thetwo sides agreed to enhance cooperation that would allow both countriesto
pursue their fishing activity in a safe, secure and sustainable manner, including
discouraging fishermen from using destructive fishing methods. They also discussed
measures for the expeditious release of bonafide fishermen from both countries.

Framing of Rulesfor Haj Committeefor Karnataka

1743. DR. VIJAY MALLYA : Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@  whetheritisafact that the State Government had submitted to the Ministry
adraft of the Ha Committee rules for Karnatakain July, 2010; and

(b) by whenthedraft rules submitted woul d be approved and State Government
be advised accordingly?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (@) and (b) Yes. The draft rules submitted by the Karnataka
State Haj Committee have been examined in the Ministry. The draft rules have been
returned to the Karnataka State Hagj Committee with arequest that amendments proposed



Written Answers [29 MAR., 2012] to Unstarred Questions 83

by the Legal and Treaties Division of the Ministry be incorporated and the revised
draft rules submitted to the Ministry.

PSKsin Gujarat

1744. SHRI DILIPBHAI PANDYA : Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@)  the number of Passport Seva Kendras that have been opened/proposed to
be opened under Passport Seva Projectsin Gujarat State;

(b)  whether the above project is going to be implemented at Rajkot and
Vadodara under Public Private Partnership (PPP) mode; and

(c) if so, in what manner the security aspects are going to be taken care of ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (a) and (b) As part of the Passport Seva Project, 77 Passport
Seva Kendra (PSKs) are being established across the country in public-private-
partnership mode as approved by the Union Cabinet in September 2007. Five PSKs
have been established in Gujarat including two in Ahmedabad and one PSK each in
Rajkot, Vadodaraand Surat. All thesefive PSK swere operationalised on 30th December,
2011.

(c)  Asper the Passport Act 1967, the powers to issue passport vests with the
Central Government. Under the Project, some of the front-end activities are being
performed by the Service Provider such as checking the entries in the application
form, scanning and uploading of supporting documents, taking the applicant's
photograph and biometrics and accepting the application fees. The sovereign and
fiduciary functions of verification, granting and issuing of passports are performed by
Government officials. In order to ensure security of the system, the Government has
appointed the Standards, Testing & Quality Certification, Department of Information
Technology to act asthe Third Party Audit Agency. Strategic assets like Data Centre,
Application Software, System Software, Disaster Recovery Centreand Central Passport
Printing Facility are owned by the Government to have the strategic control over the
Passport Seva System.

Chinese concern on Naval Built-Upsin Bay of Bengal

1745. SHRI VIJAY JAWAHARLAL DARDA : Will theMinister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether it isafact that China has been expressing its concern whenever
Naval built-ups in Bay of Bengal and Andaman sea, under Indian-led Milan multi-
lateral exercises being held form June 2009 on the plea of overlapping sovereignly
claimsto Sparty island in the South-China sea;
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(b)  if so, whether the so-called claims of overlapping sovereignly were based
on factual data and convincing evidence of the maritime boundaries; and

(c) China'sreaction relating to similar Milan Exercise held during January
2012 where Naval contingents from various Nations participated?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (a) to (¢) No. Does not arise.

Increasein Chinese Activitiesin Nepal

t1746. SHRIMATI HEMA MALINI :
SHRI PRABHAT JHA :

Will the EXTERNAL AFFAIRS be pleased to state :

(@  whetheritisafact that activities of Chinain Nepal hasincreased recently
which is a serious threat to the Security of Indig;

(b)  if so, the details thereof;

(c)  whetheritisalsoafact that incidentsof foreignerscoming to Indiaillegally
viaNepal hasincreased now-a-days; and

(d) if so, the details thereof and rapid action being taken by Government in
thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (a) and (b) Nepal sharesborderswith only two countries, India
to its south and Chinato its north. The geographic contiguity and economic growth of
Chinahavetrandated, in recent years, into growth of China’sinvestment and interaction
with Nepal. While being alert and mindful of eventsin Nepal, India's relations with
Nepal cannot be viewed through the prism of Nepal’srelationswith any other country.
India's relations with Nepal is close, civilisational and covers a broad canvas. Our
unique ties have stood the test of time.

(c) and (d) There are no reports of increase in incidents of foreigners coming to
Indiaillegally viaNepal.
Tightening of VISA Rules

T1747. SHRIMATI MAYA SINGH : Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is afact that as protest against tightening of visa rules, some
Ukrainian young women forcibly entered the residence of Indian Ambassador and tore
the Indian flag;

t Original notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) thestepstaken by Government regarding thisincident and in what manner
this incident has been taken by the Ukrainian Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (@) and (b) A group of women belonging to the Ukrainian
activist group “ Femen” climbed onto the bal cony of the Indian Ambassador’s Residence
in Kyiv on 18th January 2012 and protested against the alleged tightening of visa
proceduresfor Ukrainian women by unfurling bannerswith anti-Indias ogans, throwing
down the Indian flag and raising anti-India slogans. The Ukrainian authorities were
immediately informed about the incident and the activists were detained.

(c)  The Ministry of External Affairs directed the Indian Mission in Kyiv to
take up the matter urgently with Ukrainian authorities and to ensure action be taken
over thedisrespect displayed to our national flag and over theviolation of our diplomatic
premises. The Embassy raised theissue with the Ukrai nian Foreign Office and requested
that the matter investigated and necessary action be taken including to prevent the
recurrence of such an event in future. The Government of Ukraine expressed regret
over theincident and has conveyed that criminal proceedings have beeninitiated against
the activists under the Criminal Code of Ukraine.

Termination of 1Pl Gas Pipeline

1748. SHRI PIYUSH GOYAL : Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@  whether the India-Pakistan-Iran gas pipeline project has been terminated;
(b) if so, the details thereof;

(c) if not, the current status of negotiations;

(d)  whether the project has not materialised due to pricing issues;

(e) if so, the details thereof;

(f)  whether there are other reasonsfor which the projects has not materialised;
and

(g) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (@) to (g) Purchase of naturlagas form Iran through apipeline
has been discussed during the various bilateral meetings including in the last meeting
of the Joint Working Group on Cooperation in the Hydrocarbon sector held in Tehran
on 19-20 December, 2010. Among theissuesthat have been focussed upon with respect
to the pipeline project are those relating to pricing, transit fee and transportation tariff,
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point of delivery, project structure and security of the pipeline. Such multilatera projects
involve protracted discussions, as al the aspects have to be carefully examined and
deliberated upon to the satisfaction of the participation countries to protect each
country’sinterests and to avoid any problemsin the futurein the successful operation
of the project.

Trainingon Terrorist by ISl

1749. SHRIMATI GUNDU SUDHARANI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  inwhat manner country gauge the statement made by former President of
Pakistan Shri Parvez Musharraf, that Pakistan’s | SI gave training to terrorists to fight
against India;

(b)  inwhat way country is planning to capitalize on this statement and garner
international support to fight against terrorism and Pakistan;

(c)  whether thisissue has been raised during recent visit of President of US;
and

(d) isso, thereaction of the President of US?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (8) Government has seen mediareportson General Musharraf’s
statement that Pakistan trained militant underground groups to fight against Indiain
Kashmir. These reports only confirm the veracity of what India has been repeatedly
saying over the years.

(b)  Terrorism emanating from territory under Pakistan’s control remains a
core concern for us. This is precisely why India has sought a firm and abiding
commitment from Pakistan that it will not alow its territory and territory under its
control to be used for the aiding and abetting of terrorist activity directed against India
and for providing sanctuary to such terrorist groups. India has consistently stressed to
itsinterlocutorsthe need for Pakistan to honour its commitment of now allowing territory
under its control to be used for terrorism against Indiain any manner.

(c) and (d) Duringthevisit of the President of United Statesto Indiain November,
2010, the two sides reiterated that success in Afghanistan and regional and global
security require elimination of safe havensand infrastructure for terrorism and violent
extremism in Afghanistan and Pakistan. Condemning terrorism in al its forms, the
two sidesagreed that all terrorist networks, including L ashkar-e-Taiba, must be defeated
and called for Pakistan to bring to justice the perpetrators of the November 2008 Mumbai
attacks.
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Iran Conference on Disar mament

1750. SHRI MOHD. ALI KHAN : Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@  whether Government supports Iran conference on disarmament recently;
(b) if so, the details thereof; and
(c)  the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (@) to (c) India participated in an international conference on
disarmament and non-proliferation organized by Iran in Tehran on 17-18 April 2010.
The conference deliberated upon various aspects relating to disarmament and non-
proliferation of weapons of mass destruction, in particular nuclear weapons. On June
12-13, 2011, Iran organi zed the Second I nternational Conference on Disarmament. An
invitation was extended to the Embassy of India, Tehran only for theinaugural session
of the conference. A senior diplomat of Embassy attended the inaugural session.
Government continues to support the goal of global and non-discriminatory nuclear
disarmament.

Concern over Indo-lsrael Ties

1751. SHRI MOHAMMED ADEEB : Will theMinister of EXTERNAL AFFAIRS
be pleased to state :

(@)  whether it is a fact that All India Muslim Majlis-e-Mushawarat has
expressed its concern at the ever increasing India-1srael ties, especially the strategic
ties;

(b)  whether it isbeing perceived as Anti-Muslim all over the world,;
(c) if so, Government’s reaction thereto; and
(d) the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (8) Government have seen areport on aninternet site attributed
to All IndiaMuslim Majlis-e-Mushawarat expressing concern on India-Israel ties.

(b)  Each country hasits own policy onissueslike this.
(c) and (d) Doesnot arise.
Effect of Visa Regulation on Medial Tourists

1752. SHRI GOVINDRAOADIK : Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(@  whether it isafact that Indiaislosing a big chunk of potential medical
tourists to Thailand due to the cumbersome Visa regulations; and

(b)  if so, the steps the Ministry is taking to ease the regulations and made a
money-spinner for the travel industry?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMED) : (a) No.

(b) Doesnot arise.
Sending of Indian Abroad Illegally

t1753. SHRIMATI HEMA MALINI :
SHRI PRABHAT JHA :

Will the Minister of EXTERNAL AFFAIRS be pleased to state :

(@  whether it isafact that there has been increase in the incidents of sending
Indians abroad illegally during the recent past years;

(b)  if so, the details thereof;
(c) if not, the detail s thereof;

(d)  whether it is afact that recently alarge number of unclaimed passports
were found in Indira Gandhi International Airport, New Delhi; and

(e) if so, the details thereof; and the action taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED) : (a) to (e) Information is being collected and will belaid on the
Table of the House.

Functioning of OWRC in Foreign Countries

1754. DR. T. SUBBARAMI REDDY : Will the Minister of OVERSEASINDIAN
AFFAIRS be pleased to state:

(@  whether Overseas Workers Resource Centres (OWRC) are functioning in
foreign countries for the Indian labourers;

(b)  if so, the details thereof;

(c)  whether alarge number of complaints have been filed by the migrants
through these centres and also whether there have been an increase in the number of
complaints during the current year;

(d) if so, the details thereof along with the nature of complaints; and

t Original notice of the question was received in Hindi.
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(e)  the steps being taken to protect the migrant people from fraud?

THE MINISTER OF OVERSEASINDIAN AFFAIR (SHRI VAYALAR RAVI) :
(a) and (b) No, Sir. The Overseas workers Resource Centre (OWRC) is functioning
from New Delhi only. However one Indian Workers Resource Centre (IWRC) is
functioning from Dubai, UAE w.e.f. 23.11.2010.

(c) and (d) IWRC hasreceived 17,552 callsin the calendar year 2011 and 4,859
callsin 2012 (25.03.2012) sofar. Generaly the complaints, received, are of thefollowing
nature:

(i) Financia Issuesrequiring legal attention (Issuesrelated to Defaultsin Credit
card/L oan payments).

(ii) Delayed payment of Salary.
(iii)  Problemsrelated to Passportsin Employers’ Custody.
(iv)  Financial issues related to families.
(v) Service Benefits/Disputes.
(vi) Fasecases (by the employers)
(vii)  Marital Disputes.
(viii)  Depression issues
(ix) Casespending with Ministry of Labour, UAE.
(X) Absconding cases
(xi)  Work site Accidents
(xii)  Illega confinement/case

(e)  Whenever, acomplaint is brought to the attention of the Ministry, firstly
the concerned Indian Mission is asked to look into the matter. If need be, action is
initiated by the Ministry for suspension or cancellation of the Registration Certificate
of the Recruiting Agent. If required, he is also prosecuted though the State Police.
Complaints filed against illegal agents are referred to the State Governments. When
there is a complaint against a foreign employer, proceedings for blacklisting such an
employer areinitiated. Indian missionsal so take up theseissueswith foreign employers/
host governments to protect the welfare of the workers.

The Government has taken severad initiatives for the protection and welfare of
Overseas Indian Workers which include :

(i) TheMinistry has notified the Emigration (Amendment) Rules 2009 on 9th
July, 2009 revising the eligibility criteriafor Recruiting Agents (RAS) and
increasing the security amount and service charges.



90 Written Answers [RAJYA SABHA] to Unstarred Questions

(ii) A National Awareness-cum-Publicity Campaign hasbeen launched to create
wider awareness among the general public and particularly among the
potential migrants on the risks of illegal migration and safeguards against
illegal practices by unauthorized intermediaries and fraudulent recruiting
agencies.

(iii)  The Ministry has set up Indian Community Welfare Funds (ICWF) in al
Countries for providing onsite support and financial assistance to Indian
workersin distress.

(iv)  An Overseas Workers Resource Centre (OWRC) at New Delhi runs as a
24x7 helplinein eight languages for helping the Overseas Workers as well
as prospective emigrants.

(v) Indian had signed Labour Agreements with Jordan and Qatar in the 1980s
to protect the interests of Indian Workers. Memoranda of Understanding
(MoU) were signed with United Arab Emirates (UAE) in December, 2006,
with Kuwait in April, 2007, with Oman in November 2008, with Malaysia
in January 2009, and with Bahrain in June 2009. An Additional Protocol to
the existing Labour Agreement between India and Qatar was signed in
November 2007.

These MoUs enhance hilateral co-operation in management of migration and
protection of Indian workers. Under these MoUs Joint Working Groups (JWG) have
been constituted that meet regularly in order to resolve bilateral labour issues.

Devolution of Powersto Panchayats

1755. SHRI SHANT ARAM NAIK : Will the Minister of PANCHAYATI RAJ
be pleased to state::

(@  whether the devolution of powers to Village Panchayats and Zilla
Panchayats is monitored by Government;

(b)  thepowerslisted out for devolution of powers of the Village Panchayats
and Zilla Panchayats under Goa Panchayati Raj Act and the powers actually devolved
by the State Governments to the local bodies; and

(c) thefinancial powers devolved and financial assistance given to Village
Panchayats and Zilla Panchayats in Goa?

THE MINISTER OF PANCHAYATRI RAJ (SHRI V. KISHORE CHANDRA
DEO): (&) Yes, Sir.

(b)  As per information given by the Govt. of Goa, the functions and
responsibilities of the Village Panchayats and Zilla Panchayats have been listed in
Schedule | and Schedulell respectively, of The Gram Panchayati Raj Act, 1994. Village
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Panchayats perform functions such as imposition of taxes and fees on certain items
independently; issuing licensesfor construction of buildings, factories business, trade
and occupation; licensing of hotels, shops, restaurantsetc., including licensesfor aerated
water manufacturers; filing complaints before the appropriate Court to prohibit public
nuisance; impounding spray cattle and disposal of corpses by burning or burial;
preparing annual devel opment plan, budget and administration report of the Panchayats
and taking action for removal of illegal constructions within the Panchayat area.

(c) Every Panchayat is authorised to levy taxes and fees as detailed below :

(i) Taxes: Tax on building; tax on vehicles other than motor vehicles; tax on
entertainment other than cinematograph shows; tax on advertisement and
hoardings; tax on lands not subject to agricultural assessment; tax on
entertainment; lighting tax; drainage/garbage tax; tax on professional trades;
calling and employment; octroi on goods other than petroleum products.

(ii)  Fees: Pilgrim fee on persons attending the jatras, festivals, etc.; market fee
on persons who expose their goods for sale; registration of cattle brought
for sale; buses and taxis and auto-stands; grazing cattlein the grazing lands;
sale of goods in melas/fairs and festivals; extraction of sand and laterite
stones; issue and renewal of construction permission; issue of various
certificates; registration of Births and Deaths; issue of certified copies;
impounding of cattle.

The financia assistance given to Village and Zilla Panchayat during 2011-12
include grants to weaker Panchayats for strengthening their administration; grantsin
lieu of Octroi; grant-in-aid for infrastructure devel opment; matching grantsin proportion
to tax collected; and grants for salaries of members of Zillaand Village Panchayats.

Revision of Panchayat M ahila Evam Yuva Shakti Abhiyan

1756. SHRI MOINUL HASSAN : Will the Minister of PANCHAYATI RAJ be
pleased to state :

(@)  whether the Panchayat Mahila Evam Yuva Shakti Abhiyan launched by
Government under the Eleventh Five Year Plan has been effective in achieving its
goals;

(b) if so, the details thereof;

(c)  whether the scheme is going to be revised for implementation under the
Twelfth Five Year Plan; and

(d) if so, the details thereof ?
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THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO) : (a) and (b) The objective of Panchayat Mahila Evam Yuva Shakti Abhiyan
(PMEY SA) isto enable women and young Panchayat |eaders to come together to: (i)
Articulate their problems as Panchayat leaders, (i) Discuss issues regarding the
institutional mechanismsfor their empowerment, (iii) Come up with acharter of issues
to bemainstreamed into policy and advocacy support so that their concernsare addressed
by the process of development adopted by the State and the three-tier Panchayat system,
and (iv) Form an association of the Elected Women Representatives (EWRS) with
elected office bearers and with cascading representation of EWRs from the district
level and divisional level EWRs organizations.

Activities undertaken in PMEY SA include State, Divisional and District level
Sammelans of EWRs, formation of their Association, setting up of State support Centres
and sensitization programmes for EWRs and Elected Youth Representatives (EY Rs).

(c) Nofinal decision has been taken in thisregard.
(d) Doesnot arise.
Total Panchayatswith Connectivity

1757. SHRI SHANTARAM NAIK : Will the Minister of PANCHAYATI RAJbe
pleased to state :

(@  thenumber of Panchayats, State-wise; and
(b)  the number of them linked with telephone and internet connectivity?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO) : (@) The details indicating the number of Panchayats, State-wise given in
Statement (see below).

(b)  VillagePublic Telephones (V PTs) have been provided in 5,80,191 villages
and broadband coverage has been provided in 1,45,603 Panchayats.

Statement

No. of Panchayats in the Country

SI.No. States/Union Territories Gram Panchayats
1 2 3

1 Andaman & Nicobar Islands 67

2. Andhra Pradesh 21675

3. Arunachal Pradesh 1779

4, Assam 2564
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1 2 3

5 Bihar 8442
6 Chandigarh UT 17
7. Chhattisgarh 9734
8 Dadra & Nagar Haveli 11
9 Daman & Diu 14
10. Goa 189
11. Gujarat 13945
12. Haryana 6083
13. Himachal Pradesh 3243
14. Jharkhand 4423
15. Jammu & Kashmir 4128
16. Karnataka 5627
17. Kerala 978
18. L akshadweep 10
19. Madhya Pradesh 23010
20. Maharashtra 27923
21. Manipur 160
22. Meghaaya NA
23. Mizoram NA
24, Nagaland NA
25. Orissa 6236
26. Puducherry 98
27. Punjab 12776
28. Rajasthan 9177
29. Sikkim 165
30. Tamil Nadu 12524
31 Tripura 1038

32. Uttar Pradesh 51914
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1 2 3

33. Uttarakhand 7555

34. West Bengal 3351
TotAL 238818

Conference of Sate Minister

1758. SHRI DHIRAJ PRASAD SAHU : Will the Minister of PANCHAYATI
RAJ be pleased to state :

(@) thedetailsof Conference of State Ministerswith the Ministry held during
the last three years and the outcome thereof;

(b)  whether any consensus was evolved in the said conference; and

(c)  if so,thedetail sthereof a ong with implementation of itsrecommendations,
if any?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO) : (a) to (c) A meeting was convened under the Chairmanship of Minister of
Panchayati Raj, Government of India, on 27.02.2012 to consider the report of the Task
Force constituted by this Ministry to suggest measuresfor strengthening theinstitution
of State Election Commission (SEC) and related matters. Few Ministers,
representatives/officersfrom many States/UTs attended the meeting. The deliberations
in the meeting were held about theissuesrel ated to bestowing appropriate statusto the
State Election Commissioner, giving sufficient financial and administrative powersto
SECs for ensuring their autonomy and independence, availability of unhindered and
requisite funds to SECs, adopting the method of e-voting particularly in elections to
Municipalities etc. The States are to take necessary action keeping in view, inter-alia,
the statutory provision in their PR Acts including amendment of the same and the
possihilities for implementing the recommendations of the Task Force.

People Killed while expressing Right to I nfor mation

1759. DR. BHALCHANDRA MUNGEKAR : Will the PRIME MINISTER be
pleased to state :

(@  whether theMinistry isawarethat some people arekilled while expressing
their right to information;

(b) if so, whether the Ministry has record of such killings; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRI V. NARAYANASAMY) : (a) Therearesome
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media report that some people have been killed allegedly while expressing their right
to information.

(b)  No, Sir. Datais not centrally maintained.

(c)  The framework of existing law such as Indian Penal Code, Criminal
Procedure Code etc. is considered adequate to provide for safety and security to all
citizens, including RTI activists. Further, RTI Activists and whistleblowers will also
get protection under the “Whistle Blowers Protection Bill, 2011" passed by the Lok
Sabhaon 27.12.2011 and is presently in the Rajya Sabha.

Maintenance of law and order and providing safety and security for al citizensis
primarily the subject matter of State Government concerned. Government of Indiahas
drawn the attention of State Governments to the reports appearing in the media about
the victimization of people, who use RTI to expose corruption and irregularities in
administration. The States have been requested that if any such instance comesto their
notice, it should be promptly inquired into and action taken against the offenders.

Casesof RTI with CIC

1760. SHRI PRABHAT JHA:
SHRIMATI KUSUM RALI :

Will the PRIME MINISTER be pleased to state :

(@  the number of cases under RTI Act, 2005 registered with Central
Information Commission (CIC) during 2011 and 2012, so far;

(b)  the number of cases disposed off and pending during 2011 and 2012, so
far, State-wise and month-wise;

(c)  whether CIC is running short of adequate commissioners to dispose off
the complaints;

(d) if so, the details thereof and the reasons therefor; and

(e) thedetailsof other measurestaken by Government to sharpen and improve
the RTI Act?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY) : (a) The Central
Information Commission registered 28,875 and 28,619 number of appeals/’complaints
during 2010-11 and 2011-12 (upto 31st January, 2012) respectively.

(b)  Thedetailsindicating receipt, disposal and pendency of appeal scomplaints
with the Central Information Commission are given in Statement (See below). State-
wise date is not maintained.
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(c) The Centra Information Commission shall consist of such number of
Central Information Commissioners, not exceeding ten, as may be deemed necessary.

(d)  Threenew Information Commissioners have been appointed in the Central
Information Commission on 01.03.2012.

(e) TheRTI Act, 2005 has not been amended since its promulgation in 2005.
Statement

Satement Receipt, Disposal and Pendency of
Appeal §Complaints Month-wise

Figure for 2010-2011

Year Months Registration Disposal Closing balance
of Pendencies
2010 April 2054 1621 12675
2010 May 2108 1628 13155
2010 June 2486 1897 13744
2010 July 2902 2449 14197
2010 August 2303 2402 14098
2010 September 2337 2280 14155
2010 October 2371 2079 14447
2010 November 2477 2109 14815
2010 December 2720 2054 15481
2011 January 2816 2064 16233
2011 February 1857 1698 16392
2011 March 2444 1790 17046
28875 24071

Figurefor 2011-12

Year Months Registration Disposal Closing balance
of Pendencies

1 2 3 4 5

2011 April 3181 1559 18668

2011 May 1869 1683 18854
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1 2 3 4 5

2011 June 2665 2243 19276
2011 Jduly 2249 1954 19571
2011 August 2700 2039 20232
2011 September 2846 2037 21041
2011 October 2432 1728 21745
2011 November 2803 1823 22725
2011 December 5120 1796 26049
2012 January 2754 2229 26574

28619 19091

RTI in NE Sates

1761. SHRI KUMAR DEEPAK DAS: Will the PRIME MINISTER be pleased
to state :

(@)  the details of steps taken to put RTI to effective use in North-Eastern
Region;

(b)  thedetails of action taken under Section 26 of the RTI in theregion;

(c)  whetheritisafact that in some of the States of the NE Region information
is denied and indefinitely delayed to RTI applicants; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY) : (a) The Central
Government through Centrally Sponsored Schemeslaunched from October, 2008 have
released fundsfor strengthening of State Information Commissions (SIC) and Capacity
Building and Awareness Generation. Details of funds released to State Information
Commissions and State Administrative training Institutes (ATI) are as under :

Name of the State Fundsreleased to SIC Funds released to AT
(Rs.in Lakhs) (Rs.inLakh)

1 2 3

Arunachal Pradesh 35.00 5.00

Assam 37.44 15.50

Manipur 21.67 12.00
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1 2 3

Meghalaya 16.50 7.00
Mizoram 32.50 7.00
Nagaland 37.76 12.00
Tripura 16.50 8.40

(b)  Under the provisions of Section 26 of the RTI Act, 2005, funds were
released for strengthening State Information Commissions through 1T enablement.
Funds for capacity building, publication of training material, translation of training
material into local dialects and awareness generation were released to State
Administrative Training Institutes. Funds were also released to State Information
Commission for celebration of RTI week.

(c) Information is not centrally maintained.

(d) TheRTI Act, 2005 providesfor imposition of penalty upto a maximum of
Rs. 25000/- and/or discilinary action on the Public Information Officer, as per service
Rules, for malafidely denying or knowingly giving incorrect, incomplete or misleading
information or for destroying information that was the subject matter of the request or
obstructing in any manner in furnishing the information within the prescribed time
period.

CBI Courtsin Country

11762. SHRI BHAGAT SINGH KOSHYARI : Will the PRIME MINISTER be
pleased to state :

(@  the number of CBI courts in the country including Delhi at present,
Statewise;

(b)  thedetails of the courtsincluding Delhi, State-wise and location-wise;
(c)  thenumber of cases currently pending in each of the CBI courts; and
(d) thestepstaken by Government till dateto dispose of those pending cases?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRI V. NARAYANASAMY) : () and (b) There
were 56 Courts (46 courts of Special Judge & 10 Courts of Special Magistrates)
functioning for CBI cases all over the country. On the recommendation of the Chief
Justice of India, the Central Govenment sanctioned 71 additional Special courts
exclusively for thetrial of CBI casesin different States. Out of these, 54 Courts have
started functioning and rest are under process of being established. The state-wise

t Original notice of the question was received in Hindi.
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details of already existing and functioning additional Special Courts are given in
Statement | and |1 respectively. (See below)

(c)  There were 9964 CBI cases pending trial (as on 29-02-2012) in various
courts including exclusive courts al over the country. In view of establishment of
newly created exclusive CBI courts, various cases arein the process of being transferred
to these newly created Courtsfrom the already existing Courts. As such, exact number
of casesin each court is difficult to provide at this moment.

(d) The Central Government and CBI are actively pursuing the State
Government to establish the above mentioned Special Courts exclusively for thetrial
of CBI Cases. The Central Government has approved a CBI proposal for engagement
of Law Officers on contractual basis. Government has also approved a CBI proposal
for appointment of Pairvi Officers on contractual basis for newly created additional
Special Courtsfor CBI.

Statement 1

Number of Exclusive CBI Courts Already Existing

Sl. Name of the State Places where No. of Specid No. of
No. additional Judge Court Specidl
court areto be existing Magistrate

established Courtsexisting

1 2 3 4 5

1.  AndhraPradesh Hyderabad 1 0
Visakhapatnam 1 0

2. Assam Guwahati 1 0

3.  Bihar Patna 2 0
AHD Patna 1 0

4.  Chandigarh (U.T.) Chandigarh 1 0
Patiala 1 1

5. Dehi (U.T.) Delhi 0 1
Tis Hazari 4 0
Rohini 3 0
Karkardooma 1 0
Patiala House 1 0
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1 2 3 4 5
6. Gujarat Ahmedabad 0 2
Gandhinagar 2 0

7. Jharkhand Ranchi 1 0
AHD Ranchi 4 0

8. Karnataka Bangalore 2 0
9. Keraa Ernakulam 2 0
10. Maharashtra Mumbai 4 0
11. Orissa Bhubaneswar 1 0
12. Raasthan Jaipur 1 1
Jodhpur 1 1

13.  Tamil Nadu Chennal 2 0
Coimbatore 1 0

Madurai 1 0

14. Uttar Pradesh Lucknow 3 2
Ghaziabad 1 1

15.  Uttranchal Dehradun 1 1
16. West Bengd Kolkata 1 0
Siliguri 1 0

46 10

Statement 11

Satement showing where the Addtional Special Courts Sarted Functioning

Name of the State L ocation of No. of Court started  Year when starting
the court started functioning started
functioning
1 3 4
Hyderabad Zone
Karnataka Bangalore 02 2010
Dharwad 01 2011
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1 2 3 4
Patna Zone
Bihar Patna 03 2011
Jharkhand Ranchi 02 2011
Dhanbad 04
Delhi Zone
Delhi Delhi 12 (out of 15) 09 - 2011
03 - 2012
Rajasthan Jaipur 02 2011
Lucknow Zone
Uttar Pradesh Lucknow 04 2010
Ghaziabad 02 2010
Mumbai Zone-I
Maharashtra Mumbai 03 2010
Nagpur 01 2011
Amravati 01 2011
Pune 01 2011
Mumbai Zone-l1
Gujarat Ahmedabad 02 2011
Chandigarh Zone
Jammu & Kashmir Jammu 01 2011
Haryana Panchkula 01 2011
Bhopal Zone
Madhya Pradesh Bhopal 01 2009
Jabal pur o1 2009
Chattisgarh Raipur 01 2012
KolkataZone
West Bengal Kolkata 05 (out of 06) 03-2011

02 - 2012
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1 2 3 4

Chennai Zone

Tamil Nadu Chennai 03 2010
Kerala Thiruvananthapuram 01 2011
ToTAL 54

Satement showing where the additional Special Courts
are yet to Sart Functioning

SI.No. Name of the State L ocation of Courts No. of Courtsyet
to start functioning

1 Andhra Pradesh Hyderabad 03
Visakhapatnam 02

2. Delhi Delhi 03 (out of 15)

3. West Bengal Kolkata 01 (out of 06)
4, Orissa Bhubaneshwar 04
5. Assam Guwahati 02
6. Goa Goa (Panji) 01
TotaL 16

Concurrence of the Sate Gover nment not received
for Remaining 01 Additional Special Court

1 Himachal Pradesh Shimla 01*

Total 01

Cases Pending before CIC

1763. SHRI M.P. ACHUTHAN :
SHRI D. RAJA :

Will the PRIME MINISTER be pleased to state::

(@  whether itisafact that thousands of cases are pending before the Central
Information Commission (CIC);

(b)  if so, the number of cases pending since when; and

(c) thereasonsfor delay in the disposal of the cases and remedial measures
proposed to be taken?
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRI V. NARAYANASAMY) : (a) Yes, Sir.

(b)  The Centra Information Commission has reported that 26,574 appeals/
complaints are pending with them as on 1st February, 2012. The Central Information
Commission does not maintain age-wise pendency of appeal s’complaints.

(c)  Theincrease in pendency is due to manifold increase in number of RTI
applicationsmadeto Central Public Authoritiesfrom 2006-07 to 2009-10 and consequent
increase in number of appeals/complaints filed with the Commission. The Central
Government has taken several steps like issue of guidelines for the Central Public
Information Officers and First Appellate Authorities enabling them to supply
information/dispose of first appeal effectively resulting into less number of appealsto
the Commission, sanction of additional postsfor the Commission etc. The Commission
onitspart launched special driveto clear the pendency of appeals/’complaints. Further,
three more I nformation Commi ssioners have been appointed with effect from 1st March,
2012. It has also been decided in consultation with Chief Information Commissioner
that Central Information Commission should be granted autonomy in recruitment of
staff.

Complaint/Appeals Pendingin CIC

1764. DR. K.P RAMALINGAM : Will the PRIME MINISTER be pleased to
state :

(@)  the number of appeals and complaints, pending in Central Information
Commission (CIC) ason 28 February, 2012 and the number out of them that have been
filed by the senior citizens, Memberwise;

(b)  themeasurestakentofill up the vacant seats of Information Commissioner
in CIC to clear the backlog of appeals and complaints;

(c)  whether Government has initiated any disciplinary proceedings against
CPIOsfor refusing furnishing information under RT1 and against Appellate Authorities
for not deciding appeal intime and if so, the details thereof; and

(d)  whether it is mandatory for first appellate authority to grant hearing in
each case to an appellant?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY) : (&) The Central
Information Commission 26574 appeals/complaints pending with them as on 1st
February, 2012. The Commission does not maintain data on the basis of age of the
applicants.

(b)  Threenew Information Commissioners have been appointed in the Central
Information Commission on 1st March, 2012.
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(c)  TheCommission can recommend penalty/disciplinary action only against
the public Information Officer (PIO) in Centre or State, asthe case may be. Information
on disciplinary action taken by various Public Authorities against Public Information
Officersis not centrally maintained.

(d) No, Sir.
Retirement in Public Interest

1765. DR. K.P. RAMALINGAM : Will the PRIME MINISTER be pleased to
state :

(@  whether Government has notified a rule making it compulsory for IAS,
IPS and officersfrom other all-Indiaservicesto retirein ‘publicinterest’ if they fail to
clear areview after 15 and 25 years of service;

(b) if so, thedetails of officerswho have been retired in publicinterest so far;

(c)  whether Government has laid down any criteria for declaring an officer
‘deadwood’ and if so, the details thereof; and

(d)  whether thereis any proposal to initiate disciplinary proceedings against
officer(s) who do not take action on communications received from general public
within the stipulated period prescribed in Central Secretariat Manual of Office
Procedure?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRI V. NARAYANASAMY) : (a) Insofar asAll
India Service Officers are concerned, Rule 16(3) of the All India Services (DCRB)
Rules, 1958 has been amended on 31st January, 2012 which provides that the Central
Government may, in consultation with the State Government concerned, require a
Member of the Service to retire from Service in public interest, after giving such
Member at least three month’s previous notice in writing or three month’s pay and
alowancesin lieu of such notice::

(i) after the review when such Member completes 15 years of qualifying
Service; or

(ii)  after thereview when such Member compl etes 25 yearsof qualifying Service
or attains the age of 50 years; as the case may be; or

(iii)  ifthereview referredtoin (i) or (ii) above has not been conducted, after the
review at any other time asthe Central Government deemsfit in respect of
such Member.

(b)  Sincetherule16(3) of AIS(DCRB) Rules, 1958 has been amended recently
on 31.01.2012, no officer has been retired prematurely in public interest invoking the
amended provision of the rule. However, All India Service officers have been retired
prematurely in public interest in the past invoking the pre-amended rule 16(3) of AIS
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(DCRB) Rules, 1958 after their completion of 30 years of qualifying service or 50
years of age.

(c) Theexisting guidelinesfor reviewing therecords of theAll India Services
Officers are based on the principles of weeding out the officer(s) of doubtful integrity
or the officerswho have outlives their utility and their services are no longer useful to
the general administration.

(d)  Thereisno provisioninthe CSMOPfor initiating disciplinary proceedings
against defaulting officer(s). However, para 66 of the Central Secretariat Manual of
Office Procedure (CSM OP) providesguidelinesfor handling communicationsreceived
from the general public.

De-Registering of Kendriya Bhandar

1766. SHRI UPENDRA KUSHWAHA : Will the PRIME MINISTER be pleased
to state :

(@  whether Kendriya Bhandar, a M ulti-State Cooperative Society (MSCS),
isactually a commercial organisation;

(b)  whether Cabinet Committee on Accommodation (CCA) has dso held in
their November 2005 decision that Kendriya Bhandar is a Multi-State Cooperative
Society being run on commercial lines and not on co-operative principles;

(c)  whether general body of KendriyaBhandar has also held in their meeting
dated 26 September, 2004 that the Kendriya Bhandar is a commercial organisation;
and

(d) if so, the action taken to de-register Kendriya Bhandar from Multi-State
Cooperative SocietiesAct, 2002 sinceit is not working on co-operative principles?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSION (SHRI V. NARAYANASAMY) : (a) and (b) No Sir,
Kendriya Bhandar is a Multi-State Cooperative Society set up for welfare of
Government servants with the aim of supplying essential commodities of quality at
competitiveand fair prices. It continuesto carry out welfare activitiesand catersto the
items of daily needs of the Central Government employees and general public at large
at reasonabl e prices. Cabinet Committee on Accommaodation in the year 2005 approved
charging of market rate of license fee from Kendriya Bhandar for the General Pool
Residential Accommodation allotted to it in view of the fact that the overall business
activities of Kendriya Bhandar are running in profit.

(c)  KendriyaBhandar hasinformed that in the meeting held on 26 September,
2004 the General Body has not decided/resolved that KendriyaBhandar isacommercial
organization.

(d) Doesnot arise.
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Relaxation of LTC to Travel North-East

1767. SHRIMATI KUSUM RALI : Will the PRIME MINISTER be pleased to
state :

(@  whether therelaxation of LTC to travel to North-East by air to non-entitled
employeesisnot limited to any one facility;

(b)  if so, the details thereof;

(c)  whether the limitation is only the time period i.e. between 2 May 2008
and 1 May, 2012 and oneis entitled to avail the facility aslong asonegoeson LTC to
North-East during that period;

(d) if not, the details thereof;

(e)  whether new recruits can avail All IndiaLTC in any year of ablock year,
during thefirst two block years of their joining; and

(f) if not, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY) : (a) and (b)
Relaxation in LTC Ruleswasfirst permitted on 02.05.2008 for 2 yearsfor air travel to
North-East Region from place of posting in the case of Group ‘A’ & ‘B’ employees
and from Guwahati or Kolkatafor other categories. All employees were also allowed
conversion of one block of Home Town to visit North-East Region.

(c) and (d) The period of relaxation was extended from 02.05.2010 for 2 yearsto
cover all the facilities permitted in the first two years.

(e) and (f) Consequent upon acceptance of 6th Central Play Commission
recommendations, new recruitsareallowed to avail All IndiaLTC onthefourth occasion
in each block of 4 yearsfor the first two blocks.

Appointment of Information Commissioners

1768. SHRI RAJEEV CHANDRASEKHAR : Will the PRIME MINISTER be
pleased to state :

(@  whether it is afact that Chief Information Commissioners have still not
been appointedin all States, asdirected inthe Right to Information Act, 2005, resulting
in a pendency of over three lakh cases of RTI all over Indig;

(b)  if so, thereasonstherefor; and

(c)  thesteps Government proposes to take in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRI V. NARAYANASAMY) : (a) Dataon vacant
posts of State Chief Information Commissionersis not maintained centrally.

(b)  State Chief Information Commissioner are appointed by the Governor of
the State on the recommendations of the Chief Minister, Leader of Opposition in the
Legidative Assembly and a Cabinet Minister to be nominated by the Chief Minister.

(c) The State Governments have to take action to fill up the posts of State
Chief Information Commissioners.

Decongestion of Trafficin Bangalore
1769. DR. VIJAY MALLYA : Will the PRIME MINISTER be pleased to state :

(8  whether the State Government of Karnataka has approached the Planning
Commission in January, 2008 and again in August the same year seeking financial
assistance to the tune of Rs. 500 crores to meet part expenditure on decongestion of
traffic in Bangalore;

(b)  whether Planning Commission had considered the request; and

(c) by when Planning Commission would take a decision in the matter in the
interest of decongesting the traffic in Bangalore?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) Asper theinformation received from Directorate of Urban
Land Transport, Urban Development Department, Government of Karnataka - no
proposal seeking financial assistance to the tune of Rs. 500 crores to meet the part
expenditure on decongestion of traffic in Bangalore has been sent to the Planning
Commission.

(b) and (c) Question does not arise. However, Government of India has given
approval to Bangalore Metro for the length of 42.3 km at the cost of Rs. 11,609 crore
besides sanctioning 700 busesto Bangal ore M etropolitan Transport Corporation under
the Urban Infrastructure & Governance (UIG) component of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM).

Rail Tariff Regulatory Authority

1770. SHRI PARIMAL NATHWANI : Will the PRIME MINISTER be pleased
to state :

(@  whether aworking group has set up by the Planning Commissionto examine
the need for setting up of arail Tariff Regulatory Authority to rationalize tariff;

(b) if so, the details thereof;
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(c)  whether the working group has submitted its report; and
(d) if so, the recommendations made by the working group?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) to (d) Asapart of the 12th plan formulation exercise, the
Planning Commission constituted aworking group of Railways under the chairmanship
of the Chairman, Railway Board on 29.04.2011 to examine anumber of issuesincluding
the need to set up a Rail Tariff Regulatry Authority. The working group submitted its
report to the Planning Commission on 05.03.2012 recommending that such authority
should not be set up.

UNDP Survey on Poverty
1771. SHRI R.C. SINGH : Will the PRIME MINISTER be pleased to state:

(@  whether it isafact that as per the recently released UNDP Survey, India
has 645 million i.e. 55 per cent of poor;

(b)  thedetails of criteriaadopted in arriving at thisfigure;
(c) thedetails of indicators taken up for study; and

(d)  whether the above poverty figuresare not doublethefigure of Government
of India’'sfigure of 29 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) to (d) The Human Development Report 2010 released by
the United Nations Development Programme (UNDP) on 4th November, 2010 has
introduced a new measure of poverty named Multidimensional Poverty Index (MPI).
The MPI covers multidimensional deprivation suffered by the poor broadly under
health, education and standard of living irrespective of income or consumption
expenditure levels. Based on the above parameters Headcount Ratio of MPI for India
has been estimated at 55.4 per cent based on the data between 2000 and 2008 in respect
of variousindicators.

The MPI is composed of ten indicators namely, child mortality and nutrition
(health); years of schooling and child enrollment (education); and electricity, flooring,
drinking water, sanitation, cooking fuel and assets (standard of living).

Planning Commission’s estimate of head count ratio which is based on
consumption expenditure as a criterion and stands at 37.2% during 2004-05 is not
comparable with the head count ratio of multidimensional poverty of UNDP.

Report of Empowered Sub-Committee on PRIs

1772. SHRI MANI SHANKARAIYAR : Will the PRIME MINISTER be pleased
to state :
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(@  whether it is afact that the Empowered Sub-Committee of the National
Development Council (NDC) on Panchayat Raj I nstitutions submitted itsreport to the
Planning Commission in June, 2008;

(b)  whether it has since been submitted to the NDC for consideration and
approval; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) to (c) The Empowered Sub-Committee (ESC) of the
National Development Council (NDC) on Financial and Administrative Empowerment
of Panchayati Raj Institutions (PRIs) submitted its Report in July, 2008. Ministry of
Panchayati Raj furnished the set of recommendations on various measures to be taken
for strengthening the Panchayats along with an updated status of the state of Panchayats
with respect to the recommendations made by the ESC and also adraft NDC Resolution
on the Role of Panchayats. The Planning Commission examined the draft Resolution
and agreed with most of the points. However, the Planning Commission had reservations
on some of the pointsincluding, inter alia, the suggestion that 2% of the all ocations of
Centrally Sponsored Schemes be pooled with Ministry of Panchayati Raj for building
the capacity of Panchayats which would be a cumbersome exercise. It was conveyed
to the Ministry of Panchayati Raj that the Draft Resolution of the NDC would haveto
be re-worked in the light of recent developments particularly the proposal for the
initiation of the Rgjiv Gandhi Panchayat Sashaktikaran Yojana.

Growth Rate of Country

t1773. SHRI RAM JETHMALANI :
SHRI RAMCHANDRA PRASAD SINGH :

Will the PRIME MINISTER be pleased to state :

(@)  whether it is a fact that annual growth rate in the country had been
approximately 9 per cent before 2008-09;

(b) if so, the reaction of Government thereto;

(c)  whetheritisasoafact that sincethen growth ratein the country issteadily
declining;

(d) if so, the facts thereof and whether this decline in the growth rate can be
attributed to global slowdown; and

(e) if so, Government’sreaction in thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (@) and (b) Yes, Sir. The annua growth rate of the Gross
Domestic Product (GDP) during the years 2005-06, 2006-07 and 2007-08 was more
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than 9 per cent. However, the growth rate of the GDP during 2008-09 declined to 6.7
per cent dueto global economic slowdown and draught like situation in many parts of
the country. The Government responded to the situation by announcing stimulus
packages, taking monetary and fiscal measures etc.

(c)to (e As aresult of the policy measures announced by the Government
the Indian economy recovered quickly and grew at 8.4 per cent per annum during
2009-10 and 2010-11. Because of the uncertain global scenario emerging from continued
Euro zone crisis coupled with inflationary pressures in the domestic economy, the
advanced estimates released by the Central Statistics Office (CSO) project that the
GDPislikely to grow at 6.9 per cent during 2011-12. However, the macro-economic
fundamental's of the economy continue to be strong and the economy is expected to
bounce back to a higher growth trgjectory.

IAPin Maoists Affected Districts

1774. SHRI K.E. ISMAIL :
SHRI R.C. SINGH :

Will the PRIME MINISTER be pleased to state::

(@  whether it is afact that the Ministry is implementing Integrated Action
Plan (IAP) in worst Maoists affected districts;

(b) if so, the details of the projects with the target set for those districts both
State-wise and district-wise;

(c)  whether the Ministry has set any monitoring mechanism regarding the
implementation of these projects;

(d) if so, the details thereof with alist of targets after initiation;

(e)  whether Government is actively considering to extend the programme in
some more disciplines; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) AnIntegrated Action Plan (IAP) for 60 Selected Tribal and
Backward Districts was approved by the Government on 25.11.2010 with a block
grant of Rs. 25 croreand Rs. 30 crore per district for 2010-11 and 2011-12 respectively.
Recently, 18 more districts have been included under |APtaking thetotal to 78 districts.

(b)  Asper the guidelines of the scheme, the funds are placed at the disposal
of the committee headed by the District Collector and consisting of the Superintendent
of Police of the District and the District Forest Officer. The District-level Committee
hastheflexibility to spend the amount for devel opment schemes according to need, as
assessed by it. The State Governments and the District Collectors have also been
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advised to ensure asuitable form of consultation with the Local Member of Parliament
on the schemesto be taken up under the |AP. The District-level committee hasto draw
up aplan consisting of concrete proposals for public infrastructure and services such
as school buildings, anganwadi centres, primary health centres, drinking water supply,
villageroads, electric lightsin public places such as PHCsand schoals, etc. The schemes
so selected are required to show results in the short term. An amount of Rs. 3260.00
crore has been released so far, of which expenditure of Rs. 2023.29 crore has been
reported (as on 24.03.2012). Out of about 70,000 works taken up, over 45,000 works
have been completed. The details of the funds released, expenditure and the works
taken up and completed by each district are available on the MI S http://pcserver.nic.in/
/iapmis.

(c) and (d) Inaddition to the databeing uploaded on the MIS by thedistricts, IAP
isbeing intensively monitored. The Development Commissioner/equivalent officer in
charge of development in the State is responsible for monitoring of IAP in the State
and over 20 video conference meetings have been held by the Planning Commission
with the Development Commissioners/equivalent officers in charge of development
inthe Statesand District Collectorg/District Magistratesto discusstheimplementation
of IAP.

(e) and (f) As per the guidelines for AP, complete flexibility is already being
giventothe District Level Committeeto take up worksrelated to public infrastructure
and services.

Construction of National Highways

1775. SHRI N. BALAGANGA : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state :

(@  thetotal number of National Highways in the country, State-wise;

(b)  the number of NHs being constructed or developed or improved and
pending for construction in the country along with the projects sanctioned and length
completed during each of the last three years, State-wise;

(c)  thedetails of funds released by Government for this purpose, indicating
the stretches during the same period, year-wise, State-wise;

(d)  whether construction of NHsisprogressing very slow inthelast few years,
and

(e) if so, the details thereof along with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) The State-wise details of number
of National Highways (NHSs) in the country are given in Statement | (See below).
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(b)  The development and maintenance of NHs is a continuous process and
the works on NHs are accordingly taken up from time to time based on the traffic
density, inter-se priority and availability of funds. The State-wise details of NH length
completed during each of thelast threeyearsare given in the Statement |1 (See below).

(c) The State-wise details of funds allocated and spent for construction/
development of NHs during each of the last three years are in the Statement 111 (See
below). Funds for the construction / development of NHs are not released stretch-
wise.

(d) and (e) No, Sir. However, the projects are delayed due to various reasons
such as delay in land acquisition, shifting of utilities, obtaining environment, forest
clearances and railway approvals, poor performance of contractors and law & order
problemsin some States.

Statement 1

Sate-wise details of number of National Highways (NHSs) in the cuntry

(ason 26.03.2012)
Sl.No. Name of State National Highway No.
1 2 3
1. Andhra Pradesh 4,5,7,9, 16, 18, 18A, 43, 63, 202, 205, 214,

214A, 219, 221, 222 & 234

2. Arunachal Pradesh 52, 52A, 153, 229, 52B Ext., 52C & 37 Ext.

3. Assam 31, 31B, 31C, 31E, 36, 37, 37A, 38, 39, 44,
51, 52, 52A, 52B, 52C, 53, 54, 61, 62, 151,
152,153 & 154

4. Bihar 2, 2C, 19, 28, 28A, 28B, 30, 30A, 31, 31F,

57,57A, 77, 80, 80A, 81, 82, 83, 84, 85, 98,
99, 101, 102, 103, 104, 104A, 105, 106, 107,

107A & 110

5. Chandigarh 21

6. Chhattisgarh 6, 12A, 16, 43, 78, 78A, 200, 202, 216, 217,
111 & 221

7. Delhi 1,28, 10,24 & 236

8. Goa 4A,17,17A & 17B
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1 2 3

9. Gujarat NE-I, 3B, 6, 6A, 8, 8A, 8B, 8C, 8D, 8E, 8F,
14,15, 59, 76A, 113 & 228

10. Haryana 1, 2, 8, 10, 10A, 21A, 22, 64, 65, 71, 71A,
71B, 72,73, 73A, 236 & NE-II

11 Himachal Pradesh 1A, 20, 20A, 21, 21A, 22, 22A, 70, 72, 72B,
73A & 88

12. Jammu & Kashmir 1A,1B,1C & 1D

13. Jharkhand 2,2D,6,23,31,32,33, 75,78, 78A, 80, 80A,
98, 99 & 100

14. Karnataka 4,4A,7,9, 13,17, 48, 63, 67, 206, 207, 209,
212,218 & 234

15. Kerda 17,47,47A, 47C, 49, 208, 212, 213 & 220

16. Madhya Pradesh 3,7,12,12A, 14A, 25, 26, 26A, 26B, 27, 59,
59A, 69, 69A, 75, 76, 78, 86 & 92

17. Maharasthra 3,3B,4,4B,4C,6,7,8,9, 13, 16, 17, 26B,
50, 69, 204, 211 & 222

18. Manipur 39, 53, 150 & 155

19. Meghalaya 31E, 40, 44, 51 & 62

20. Mizoram 44A, 54, 54A, 54B, 54C, 150 & 154

21. Nagaland 36, 39, 61, 150 & 155

22. Orissa 5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 203,
203A, 215, 217 & 224

23. Puducherry 45A & 66

24. Punjab 1,1A,10, 15, 20, 21, 22,64, 70, 71, 72 & 95

25. Rajasthan 3, 3A, 8, 10A, 11, 11A, 11B, 11C, 12, 14,
14A, 14B, 15, 65, 65A, 71B, 76, 76A, 76B,
79, 79A, 89, 89A, 90, 112, 113, 114, 116 &
116A

26. Sikkim 31A & 31G

27. Tamil Nadu 4,5,7,7A, 45, 45A, 45B, 45C, 45D, 46, 47,

47B, 49, 66, 67, 68, 205, 207, 208, 209, 210,
219, 220, 226, 226E, 227, 230 & 234
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1 2 3
28. Tripura 44 & 44A
29. Uttarakhand 58, 72, 72A, 72B, 73, 74, 87, 94, 108, 109,

123, 119, 121, 87 Ext. & 125

30. Uttar Pradesh 2,2A, 3,3A, 7,11, 12A, 19, 24, 24A, 24B,
25, 25A, 26, 27, 28, 28B, 28C, 29, 56, 56A,
56B, 58, 72A, 73, 74,75, 76, 86, 87, 91, 91A,
92, 93, 96, 97, 119, 231, 232, 232A, 233, 235

& NE-I1
31. West Bengal 2, 2B, 2B Ext., 2D, 6, 31, 31A, 31C, 31D,
32, 34, 35, 41, 41A, 55, 60, 60A, 80, 81 &
117
32. Andaman & 223
Nicobar Islands
Statement I1

Sate-wise Details of National Highway (NH) Length
Completed during each of the Last Three Years

Sl. State/Union Territory NH length completed (in kms)

No. 2008-09 2009-10 2010-11
1 2 3 4 5

1. Andhra Pradesh 263.18 423.83 24781
2. Arunachal Pradesh 0.00 16.43 32.00
3. Assam 88.42 229.70 268.41
4, Bihar 131.50 241.51 21991
5. Chhattisgarh 147.09 188.87 99.30
6. Delhi 6.40 2.90 29.80
7. Gujarat 238.54 163.48 112.82
8. Haryana 122.99 196.23 173.80
9. Himachal Pradesh 67.92 28.34 61.84
10.  Jammu & Kashmir 176.93 221.07 125.82
11.  Jnharkhand 68.59 88.12 113.36
12. Karnataka 166.51 323.71 291.00
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1 2 3 4 5

13. Keraa 49.94 19.90 20.20
14. MadhyaPradesh 295.83 449.62 22381
15.  Maharashtra 265.36 190.85 343.84
16.  Manipur 19.65 14.20 36.50
17. Mizoram 32.61 18.63 1.85
18. Nagaland 57.00 74.00 67.98
19.  Odisha 132.11 293.99 238.03
20. Punjab 151.67 185.86 134.69
21. Ragasthan 710.97 134.30 163.48
22.  Tamil Nadu 602.27 513.19 265.43
23.  Tripura 9.14 5.46 14.00
24.  Uttar Pradesh 377.56 721.93 523.63
25.  Uttarakhand 140.52 84.50 41.16
26.  West Bengd 104.00 158.84 91.15

Statement IT1

Sate-wise Details of Funds allocated and spent for constr uction/devel opment
of National Highways during the last three years

(Rs. incrore)

SI. Name of State/Union Territory Allocation Expenditure

No. 2008-09 2009-10 2010-11 2008-09 2009-10 2010-11
1 2 3 4 5 6 7 8

1. AndhraPradesh 19297 348.39 254.77 196.38 348.39 254.77
2. Arunachal Pradesh 1.10 0.00 0.00 1.10 0.00 0.00
3. Assam 88.25 206.29 177.64 87.65 206.29 177.64
4. Bihar 104.02 24545  199.15 95.02 24545 199.15
5. Chandigarh 3.39 2.95 8.81 3.39 2.95 8.81
6. Chhattisgarh 67.42 79.65 53.53 65.74 79.65 53.53

7. Delhi 15.80 17.21 52.58 1580 17.21 5258
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1 2 3 4 5 6 7 8

8. Goa 34.39 33.16 30.14 3439 3316 3014
9. Gujarat 102.33 150.26 111.60 101.06 150.26 111.60
10. Haryana 103.23 15216 143.69 103.23 152.16 143.69
11. Himachal Pradesh 76.21 80.46 95.72 76.21 8046 9572
12. Jharkhand 96.41 11790 112.70 96.41 11790 112.70
13. Karnataka 21530 30543 276.65 21491 30542 276.65
14. Kerala 7253 141.23 109.00 73.20 141.23 109.00
15. Madhya Pradesh 110.14 150.16 134.24 98.35 150.16 134.24
16. Maharashtra 19518 326.18 265.53 196.87 326.18 265.53
17. Manipur 23.77 19.65 63.88 23.65 1965 63.88
18. Meghaaya 51.60 61.54 79.08 50.77 6154 79.08
19. Mizoram 13.55 5.52 24.23 13.55 552 24.23
20. Nagaland 30.60 30.46 26.94 30.60 3046 26.94
21. Orissa 20955 33370 230.71 208.84 333.70 230.71
22. Puducherry 2.95 9.22 3.93 2.95 9.22 3.93
23. Punjab 156.77 188.49  115.00 156.77 188.49 115.00
24. Rajasthan 21435 14024 14731 21654 140.23 14731
25. Tamil Nadu 133.77 16840 18213 131.96 168.40 182.13
26. Uttar Pradesh 22351 43321 45255 22220 433.21 45255
27. Uttarakhand 112.40 160.91 130.83 11229 160.91 130.83
28. West Bengal 9530 147.00 120.61 95.30 147.00 120.61
29. Andaman & Nicobar Islands 0.00 0.00 1.89 0.00 0.00 1.89

National Highways Authority 12566.47 11744.70 17918.94 10497.21 9017.96 12563.94
of India (NHAI)*

Border Roads Organisation (BRO)* 560.00 756.00 760.00 64580 723.49 714.31
SARDP-NE* 1000.00 1200.00 1500.00 643.72 658.55 1004.81

LWE* 0.00 12500 750.00 0.00 500 718.05

*The State-wise allocations are not made.



Written Answers [29 MAR., 2012] to Unstarred Questions 117

Upgradation of NHsin MP

T1776. SHRI PRABHAT JHA : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state :

(@  whether it isafact that several programme for development of National
Highwaysin Madhya Pradesh are being run by Central Government;

(b) if so, the details of the amount sanctioned and released so far, project-
wise;

(c)  whether the demand proposals of Madhya Pradesh Government for
development of highwaysis pending with Central Government; and

(d) by when the said proposals are likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI J TIN PRASAD) : (a) Yes, Sir.

(b)  Funds for development of National Highways (NHs) are released state
wise and not project wise. The detail of ongoing development projects on NHs in
Madhya Pradesh alongwith their sanctioned coast and present status is given in
Statement (See below).

(c) and (d) Development of NHsis a continuous process depending upon inter-
se-priority and availability of funds. The proposals received from State Government
are scrutinized in the Ministry depending upon their priority in the approved plansand
only technically feasible proposal s are approved depending upon availability of funds.

Statement

Details of Ongoing Development Projects in Madhya Pradesh

Sl.No. Section/Stretch NH No.  Length Funded Sanctioned Status of
(inkm) by Cost/Total the Project
Project Cost

(Rs. in Crore)

1 2 3 4 5 6 7

National Highway Development Project Phase-Il (North-South Corridor)_

1. Gwalior-Jhansi Km 16 to 75 68.627in MP BOT 604.00 Work inprogress
Km 96.127 Madhya Pradesh (68.5)/ & 11.5inUP  (Annuity)
Uttar Pradesh (11.5)

2. Gwalior bypass 75.3 42.033 BOT 300.93  Work in progress
(Annuity)

T Original notice of the question was received in Hindi.
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1 2 3 4 5 6 7

3. Ldlitpur Sagar 26 55.52 ADB 22500 Work in progress

4. Sagar bypass 26 26.73 ADB 15130 Work in progress

5. Sagar Rgjmarg Chouraha 26 43.24 ADB 20343  Work in progress

6. Lakhnadon to MP/MH border 7 49.35 BOT 26317  Workiswithheld
(Annuity) due to pending

forest land diversion

7. Lakhnadonto MP/MH border 7 56.475 BOT 407.60 permission in
(Annuity) Pench Tiger
Reserive
8. Sagar Rgjmarg Chouraha 26 42 ADB  300.52 Completed
9. Rajmarg Chourahato Lakhnadon 26 54 ADB 26494  Work in progress
10. Rajmarg Chourahato Lakhnadon 26 54.77 ADB 27832  Work in progress
Sub Total 2999.21

National Highway Development Project Phase - 111

1. Indore MP/Guj. Border 59 155 BOT 1175.00 In Progress
2. Bhopal-Sanchi 86 Ext. 53.77 BOT 209.00 In Progress
(Annuity)
Sub Total 1384.00

National Highway Development Project Phase - |V

1. Gwalior-Shivpuri 3 125.3 BOT 1055.00 Awarded
2. Shivpuri-Dewas 3 332.46 BOT 2815.00 Awarded
3. Jabapur to Lakhnadon 7 80.9 BOT 777.00 Awarded
4. Obedullganj to Betul 69 134.2 BOT 912.00 Awarded
5. Jabapur-Katni-Rewa 7 225.7 BOT 1895.45 Awarded
6. Gwalior to MP/UP border 92 107.5 DBFOT 320.35 In progress
7. Bamithato Satna 75 97.6 DBFOT 257.80 Awarded
8. Bela(Rewa) to MP/UP border 7 89.3 DBFOT 670.82 Awarded
9. Bhopal to Biora 12 105.6 DBFOT 704.26 Awarded

10. Satnato Bela 75 48.04 DBFOT 320.48 Approved
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1 2 3 4 5 6 7

11. Mangawato UP border 27 52.07 DBFOT 381.86 Awarded

12. Sidhi to Singrauli 75E 104.6 DBFOT 797.68 Approved

13. Bela-Rewa-Sidhi 75E 71.56 DBFOT 616.32 Under appraisal
Sub Total 11524.02

National Highway Development Project Phase V
1. 6laning of Indore-Dewas 3 45.05 BOT 325.00 In progress
National Highway Development Project Phase V11

1. Ring Road, Indore - 85 - - Thefeasibility
study cum
preliminary

designis
in progress.

National Highways (Original Works)

1. Upgradation of NH 26B and 26B & 418 NH(O) 1560.15 In progress
NH 69A to two lane with 69A
paved shoulders

2. Widening to 2 lane and 59A 38.56 NH(O) 40.18 In progress

strengthening from km 42 to
77, 124 to 126 of Indore-Betul road

3. Widening to 2 lane with raising 59A 44 NH(O) 66.65 In progress
and strengthening from km 147 to
181, 191 to 201 of Indore-Betul

4. Widening to 2 lane with raising 86 57.34 NH(O) 70.86 In progress
and straightening from km 130 to
156.30, 157.500 to 188.52

5. Wideningto 2 laneand 86E 99.6 NH(O) 143.95 In progress
strengthening from km 46 to 51,
56 to 87, 102 to 164 and 600 m
in km 166 of Sanchi-Sagar section

6. Widening to two lanein Km. 62 69 24.40 NB(O) 143.95 In progress
to 87/4
7. Reconstruction of major bridge in 75Ext.  0.00 NH(O) 3.68 In progress

Km. 124 (Noawa Nalla)
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1 2 3 4 5 6 7
8. Wideningin Km. 14 to 43 78 30.00 NH(O) 11.82 In progress
9.  Widening totwo lanein 76 12.45 NH(O) 4.81 In progress

Km. 81/7 to 94/150

10. Improvement of Budani Ghat 69 2.256 NH(O) 4.23 In progress
Portion by providing addition two
lane road from Km. 22.80 to
25.056 (O’ ganj - Nagpur Rd.)

11. Widening & strengthening to two 59A 16.00 NH(O) 19.67 In progress
lanein Km. 201 to 215

12. IRQPinKm. 98to 110 75 13.00 NH(O) 3.32 In progress
13. IRQPinKm. 66to 74 27 9.00 NH(O) 6.33 In progress
14. IRQPinKm.4& 5 75 2.00 NH(O) 124 In progress
15. IRQPinKm. 12 to 25 and 63, 64 75 16.00 NH(O) 5.30 In progress
16. IRQPinKm. 1to 72 26A 65.93 NH(O) 1951 In progress
17. Construction of collapsible 75Ext.  0.00 NH(O) 0.26 At tender stage

railling across Soan river bridge

at Km. 57/2-6

SuB ToTAL 1984.19

Road Accidentson M umbai-Goa Highway

1777. SHRI HUSAIN DALWAI : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether there has been an increase in road accidents on Mumabi-Goa
highway;

(b) if so, the details of such accidents during last five years with number of
fatal casualities;

(c)  whether certain sections of the highway require four laning;
(d) if so, the details thereof; and

(e) theaction taken to complete the four laning of the National Highway on
top priority basis?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI TUSHAR BHAI CHAUDHARY) : (a) and (b) No, Sir.
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Details of such accidents on Mumbai-Goahighway during last five years with number
of fatal casualties are given in Statement (See below).

(¢)  Yes, Sir.

(d) and () The work of 4-laning of Panvel-Indapur section of Mumbai-Goa
Highway (NH-17) from Km. 0.000 to Km. 84.000 has been undertaken by National
Highway Authority of India(NHATI). The appointed dateis09.02.2011 and the schedule
date of completion is 910 days from the appointed date. Feasibility study for four
laning of NH-17 from Indapur to Zarap section has been submitted by state Public
Works Department (PWD). Four laning of Zarap-Patradevi seciton of NH-17 (21.6
Km.) isunder progress.

Statement
Details of Accidents on Mumbai-Goa Highways (NH-17) Since 2008

Fatal Accidents Seriously Injured Minor Injury Without Total

Sl Year No. of Total No. of Total No. of Total Injury  Acci-

No. accidents killed accident seriously accident Minor  Acci- dents

injured Injured  dent

1. 2008 215 253 347 867 238 819 651 1451

2. 2009 170 175 222 550 193 521 459 1044

3. 2010 231 290 297 961 234 569 576 1338

4. 2011 225 284 302 743 252 784 556 1335

5. Till Feb. 31 40 52 111 33 105 86 202
2012

ToTAL 872 1042 1220 3232 950 2798 2328 5370

Connectivity to Alang Ship Breaking Yards

1778. SHRI KANJBHAI PATEL : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@)  whether Union Government is aware of the fact that Alang, one of the
main ship breaking yardsin theworld isbeing serviced by two lane National Highways,

(b) if so, whether Union Government propose four lane connectivity to Aland
ship breaking yard by four laning of Bhavnagar-Trapa] Section of NH-8E; and

(c) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) to (c) Yes, Sir. Alang, the ship
breaking yard in the State of Gujarat is being serviced by two lane National Highway-
8E. The Feasibility Study for widening and improvement of Bhavnagar-Pipavav-
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Porbandar-Dwarka section of NH-8E of which Bhavnagar-Trapg is a part, has been
carried out by NHAI through Consultants. However, the approval for the project
implementation of NH-8E has not been accorded.

Upgradation of Additional Highwaysin Gujar at

1779. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  therank of Gujarat in terms of National Highway Length/Lac population
and National Highway L ength/1000 square km. of areg;

(b)  thelength of National Highway notified in Indiaand in Gujarat between
2007-08 to 2009-10; and

(c) looking at the above mentioned, whether Government intends to upgrade
additional Highways in Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JTIN PRASADA) : (&) Therank of Gujarat in terms of

National Highway length/lac population and National Highways length/1000 sg. km.
of areais 20 and 27 respectively.

(b)  Thelength of National Highways notified in other States between 2007-
08 to 2009-10 is 164 km, 3794 km and 385.423 km year-wise respectively. No new
length has been notified in Gujarat during this period.

(c)  Theexpansion of National Highway network is a continuous process and
declaration of new National Highway istaken up from time to time depending upon,
requirement of connectivity, inter-se-priority and availability of funds. Ministry has
recently declared 751 kilometers of new National Highwaysin the State of Gujarat.

Sate Highway of Jharkhand as National Highway

1780. SHRI DHIRAJ PRASAD SAHU : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether Government hasreceived any proposal from the State Government
of Jharkhand to declare any State Highway as National Highway; and

(b)  if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) and (b) Yes, Sir. The State
Government of Jharkhand has submitted 7 proposals for declaration of new National
Highways, the details of which are, asunder :

1.  Gobindpur-Jamtara-Dumka-Sahebgunj Road
2. Chkradharpur-Jaraikel a-Panposh Road
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3. Dumri-Giridih-Madhupur-Sarath-Deoghar (SH-14)
4.  Deoghar-ChoupaM ore-Jarmundi-Jama-L akrapahari (SH-15)

5. Hansdiha on SH-16 - Nonihat-L akrapahari-Dumka-Shikaripara-Surichua-
Jharkhand/West Bengal Border (part of SH-17)-Rampurhat (West Bengal)

6. SH-3[Kolebiraon NH 23 Kamdara-Torpa-Khunti (NH 75 Ex.)-Arki-Tamar
on NH 33]

7. SH-16[Deoghar (M ohanpur)-Choupa M ore-Hansdiha-Godda-M ahagama-
Maharma-Sahebganj on NH 80]

Construction of National HighwaysAccording to Design

1781. SHRI PARSHOTTAM KHODABHAI RUPALA :
SHRI BHARATSINH PRABHATSINH PARMAR :

Will the Minister of ROAD TRANSPORT AND HIGHWAY Sbe pleased to state
the corrective action that has been taken by Ministry on the fact that when consultant
of NHAI preparesdesign for proposed National Highways, sometime consultant isnot
familiar about local requirement and when NHAI approves the design, the
concessionaire starts construction of highways according to approved design which
does not satisfy local requirements and local people request concessionaire to change
the design as per their requirement and the concessionaireisreluctant to changethisas
the sameisnot under the scope of work of concessionaire, whichisresultinginfriction?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : The design Consultants appointed by
NHAI generally take into consideration local requirement while preparing the project
feasibility report as the same is prepared by the consultant after doing survey and
investigation at site and consulting the local people for their requirements. However,
in certain cases during construction of highway project by the Concessionaire the
local people demand for thefacility not provided in the concession which is examined
by NHAI and introduced in the projects depending upon the merit of their demands.
Concession Agreement already provides for change of scopeto acertain limit and no
reluctance is shown by the Concessionaire as per contractual provision.

Proposal for Connecting the State Capital of NE Sates

1782. SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of Road
Transport and Highways be please to state :

(@)  whether Government has approved the proposal of connecting the State
Capital of the North Eastern States with East West corridor;

(b) if so, the details thereof; and
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(c) the details of the present status in this regard, the action taken, States
capital-wise routes finalised and target set for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) to (c) The Government has inter-
alia approved the 2/4 lane connectivity of State Capitals of North Eastern States with
East West (E-W) Corridor under Phase* A’ of Special Accelerated Road Devel opment
Programme in North East (SARDP-NE). The status of 2/4 lane connectivity to the
State capital towns of North Eastern Statesis given below :

Sl.No. State Capital Status
1 2 3
1 Itanagar The 4-lane connectivity to Itanagar is approved

following route from Nagaon (E-W corridor)-
Silighat-Jamgudi-Helem-Holongi, totaling to 190
km. The feasibility report of 170 km from Nagaon
to Holongi in Assam potion isunder preparation by
PWD Assam. The streth of 20 km from Holongi to
Itanagar in Arunachal Pradesh has been sanctioned
for Rs. 264 crore with target completion by March,

2014.

2. Guwahati Already connected by 4-lane highway through E-
W corridor.

3. Shillong The connectivity to Shillong with E-W corridor at

Jorabat is approved as : 4 laning from Jorabat-
Barapani (62 km) & construction of 2 lane Shillong
bypass (50 km) NH-44. The works have been
awarded on BOT (Annuity) by National Highways
Authority of India (NHAI) for Total Project cost
(TPC) of Rs. 5.36 crore & Rs. 226 crore
respectively, with target completion by February,
2014. The stretch from Barapani to Shillong (18 km)
is already 2 lane. However, project report for
improvement of this 18 km road isunder preparation
by PWD Meghalaya.

4. Kohima The connectivity to Kohimawith Daboka (on E-W
corridor) have been approved with 2/4 lane roads.
2-laning of less than 2 lane stretches (72 km) of
NH-36 from Doboka to Dimapur have been
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3

5.

7.

Imphal

Aizawal

Agartala

completed under SARDP-NE and for 4-laning of
NH-39 from Dimapur to Kohima (81 km), the bid
documentson BOT (Annuity) are under preparation
by NHAI keeping completion period of 3 years.

The 2 lane connectivity of Imphal hasbeen approved
via Silchar (on E-W corridor) following Silchar-
Jiribam-Imphal section of NH-53. The entire stretch
of 45 km isAssam from Silchar to Jiribam is being
improved to 2 lane out of 45 km, 30 km has been
sanctioned for Rs. 58 crore with target comploetion
by March, 2013. the stretches of 39 km less than 2
lane in Manipur have been sanctioned for Rs. 147
crorewith target date of completion by March, 2013.

The 2 lane connectivity of Aizawal has been
approved viaSilchar from NH-54. The stretchesless
than 2 lane (32 kmin Assam & 53 km in Mizoram)
have been sanctioned for Rs. 249 crore with target
completion by December, 2013.

2/41ane connectivity of Agartalawith E-W corridor
is approved following Jorabat-Shillong-Jowai-
Rattachhera-Churaibari. The status of 4 laning of
Jorabhat to Barapani (NH-40) & 2 lane Shillong
bypass (NH-44) is given in Sl. No. 3 above. The
stretch from end of Shillong bypass to Jowai (20
km) section of NH-44 in Meghalaya is already 2
lane. The 2 laning with paved shoulders of 102 km
from Jowai to Ratacherra (Meghalaya/Assam
border) have been awarded by NHAI for Rs. 390
crorein March, 2012 on BOT (Toll) under NHDP-
111 with target compl etion by December, 2015. The
stretch of NH-44 from Rattacherra to Churaibari
(Assam/Tripura) border in Assam is 107 km out of
which 31 km less than 2 lane has been sanctioned
amounting to Rs. 118 crore with target date of
completion by March, 2014. The stretch from
Churaibari to Agartalais 198 km and out of which
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1 2 3

114 km arelessthan 2 lane and are being improved
to 2 lane standards under National Highways
(Original) programme of this Ministry with target
completion by March, 2015. The 4 laning of 198
km in Tripura would be taken up after completion
of 2 laning works.

8. Gangtok The 2 lane connectivity to Gangtok with Sevokein
West Bengal (on E-W corridor) isapproved covering
80 km. Out of 80 km, 52 km has been sanctioned
with cost of Rs. 288 crore and for balance stretch
of 28 km project reports are under preparation
primarily by Border Roads Organisation. Thetarget
for completion of 2 laning isby March, 2015.

Four Lanning of Khed-Sinner and Solapur-Dhule

1783. SHRI HUSAIN DALWAI : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government propose to take up four laning of Khed-Sinner (NH-
50) and Solapur-Dhule (NH 211);

(b)  if so, the action taken in thisregard,;

(c) whether any target dates have been fixed for the completion of these
projects;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) to (e) No, Sir. The Khed-Sinner
(NH-50) and Solapur-Dhule (NH-211) areidentified under NHDP-1V, whichisprimarily
for two laning with paved shoulder. The proposal isin theinitial stage and targets for
completion, are not fixed.

Lump Sum Life Time Road Tax

1784. SARDAR SUKHDEV SINGH DHINDSA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether some States have suggested to impose alump sum life time road
tax at 6 per cent on all carssold in India; and
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(b) if so, the steps taken by Government to impose a uniform road tax
throughout the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI TUSHAR BHAI CHAUDHARY) : (a) As per the
Constitution of India, taxation of motor vehicles including cars is a State subject. A
Group constituted under Task Force of Transport Development Council, which also
includes representatives of some of the State Governments, has recommended one
timetax in all Stateswith afloor rate of 6% of the sale price of cars, with flexibility to
the States, to charge higher rate of tax in general or on specific models.

(b)  Theissueregarding harmonisation of motor vehicle taxes was considered
in the 34th meeting of the Transport Development Council held on 13.02.2012 and the
Council recommended for referring the issue to an Empowered Group of Ministers of
States after agreeing on a broad framework for arriving at a consensus.

Poor Connectivity in NE States

1785. SHRIMATI NAZNIN FARUQUE : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether the connectivity of roadsis very poor in North East States;

(b) if so, whether Government has requested to the State Government to
improve connectivity of roads to ensure the industrial development;

(c) if so, theresponse of the Statesin thisregard; and

(d) thesteps Government proposesto taketo provide assistance to North East
States to improve connectivity of roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) to (c) No, Sir. The Ministry is
primarily responsible for development & maintenance of National Highways. The
National Highways are being maintained in traffic worthy condition depending upon
inter-se-priority and availability of funds.

(d)  TheMinistry hasformulated the Special Accelerated Road Development
Programme for North-East (SARDP-NE), for upgradation of 10141 km road stretches
of National Highways and State roads, which is in various stage of implementation,
for enhancing the road connectivity in the North East States.

CompaniesAssigned Work by NHAI in Assam

1786. SHRIMATI NAZNIN FARUQUE : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  thenumber of companies assigned work in Assam by National Highways
Authority of India (NHAI), name-wise;
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(b)  the procedure and mechanism of awarding such contracts;

(c)  the names of companies listed as poor performers during the last three
years and the current year; and

(d)  thecompany-wiseamount of penalty imposed and number of those against
whom legal action has been initiated?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JITIN PRASADA) : (&) Yes, Sir. The names of companies
assigned work in Assam by National Highways Authority of India (NHAI) are M/s
Gayatri-ECI (JV), M/sProgressive Construction Ltd., M/sPunj Lloyd Ltd., M/sKMC
Constructions Ltd., M/s DRA-BLA-BCL (JV), M/s Gammon India, M/s TCIL-MBL
V), M/s Maytas InfraPvt. Ltd., M/s Madhucon Projects Ltd., M/s Patel-KNR (JV),
M/s Simplex Infrastructure Project Ltd., M/s NKC Projects Pvt. Ltd., M/sHCC Ltd.,
and M/s NKC-JKM (V).

(b)  Thework isbeing awarded through international bidding process.
(c) and (d) Nil
Toll Bridgesin Rajasthan

1787. DR. GYAN PRAKASH PILANIA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@ thetoll bridges on National Highways in Rajasthan;

(b)  thecost of each such bridges on Highways in Rgjasthan;
(c)  whether the Toll Collected so far has far exceeded the cost;
(d) if so, whether it is not a exploitation of the poor public; and
(e) above statistics for whole country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) to (c) The details are given in
Statement | (see below).

(d) AspertheNH (Fee) Rules, 1997 and NH (Fee) Rules, 2008 the collection
of Toll was on perpetuity basis. However, with the amendment vide GSR 15(E) dated
12.01.2011 and GRS 756(E) dated 12.10.2011 on all the bridges in which fee were
being collected as per NH (Fee) Rules notified before 05.12.2008, in respect of a
public funded project, thefeelivablewould be reduced to 40% in cases where the cost
has been recovered. Further the transitional plan amendment vide GSR 756 (E) dated
12.10.2011 shall also be applied restricting the annual increase to 25% while applying
the NH Fee Rules 2008 to the Bridges, National Highways notified before 05.12.2008.

(e) Theinformation of NHAI isgiven in Statement I1.
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Statement 1

The Details of Toll Bridges on NH in Rajasthan

(Rs. inlakhs)
Name of the Bridge Cost Collection Cost
recovered
Ban Ganga Bridgein Km 9 NH-11A 182.00 245.67 Yes
Dausa Manoharpur Road
ROB Reengusin Km. 294/600 to 297/400 439.72 1138.06 Yes
NH-11 Agra-Bikaner Road
Banas Bridge at Km. 89 on NH-12, 720.65 4183.82 Yes
Jaipur Jabal pur Road
H.L. Bridge Chandrabhaga 154.27 1016.00 Yes
Km. 338 on NH-12 Jaipur-Jabal pur Road
ROB Kishangarh 1802.87 2880.38 Yes
Statement I1
Toll Bridges on National Highways in Whole Country
ROB Kishangarh - Rajasthan
Collection (Rs. in Lakhs) 2880.38
Cost (Rs. in Lakhs) 1802.87
Cost isRecovered
Cablestay Bridge at Naini - Uttar Pradesh
Callection (Rs. in Lakhs) 5593.00
Cost (Rs. in Lakhs) 25732.00
Cost isnot Recovered
Ghagraghat Bridge - Uttar Pradesh
Collection (Rs. in Lakhs) 1897.91
Cost (Rs. in Lakhs 466.04
Cost isRecovered
Sitapur - Uttar Pradesh
Collection (Rs. In Lakhs) 1392.03
Cost (Rs. in Lakhs) 442.96

Cost isRecovered
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Shahjahanpur - Uttar Pradesh

Collection (Rs. in Lakhs) 1446.70
Cost (Rs. in Lakhs) 1630.07

Cost isnot Recovered

Beso Bridge - Uttar Pradesh

Collection (Rs. in Lakhs) 920.04
Cost (Rs. in Lakhs) 450.00

Cost isRecovered

Kali Nadi Bridge - Uttar Pradesh

Collection (Rs. in Lakhs) 2786.00
Cost (Rs. in Lakhs) 829.05

Cost isRecovered

Khooni Bridge - Maharashtra State

Collection (Rs. in Lakhs) 1302.89
Cost (Rs. in Lakhs) 286.13

Cost isRecovered

Wagadi Nallah Bridge - M aharashtra State

Collection (Rs. in Lakhs) 1946.63
Cost (Rs. in Lakhs) 441.00

Cost isRecovered

Pending Projects of Chhattisgarh

11788. SHRI SHREEGOPAL VYAS: Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  the number of projects received from Chhattisgarh and pending for the
approval for more than three years in different stages (e.g. renewal, feasibility study,
upgradation of guard wall in Ghat);

(b)  thetota cost of these projects;

(c) thereasonsfor thedelay in approval; and

t Original notice of the question was received in Hindi.
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(d) thedetails of the targets for their disposal ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) to (d) No project for more than
three years are pending for approval. The proposals received from State Government
are scrutinized in the Ministry depending upon their priority in the approved plansand
only technically feasible proposals are considered for approval depending upon
availability of funds. However, total 129 proposals for improvements of National
Highways (NHs) have been submitted by State Government of Chhattisgarh during
thelast threeyears and current year, out of these 62 proposals amounting to Rs. 683.60
crore have been approved.

Hikein the Minimum Road Tax

1789. SHRI MOINUL HASSAN : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government has proposed a hike in the minimum road tax charged
by Statesto 6 per cent; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI TUSHAR BHAI CHAUDHARY) : (a) and (b) As per
Constitution of India, taxation of motor vehiclesisaState subject. To bring uniformity
in the taxes levied on motor vehicles across States/'Union Territories, the Group set up
under the Task Force of Transport Development Council (TDC) has recommended a
floor rate of 6% of sale price for two-wheelers, cars, light motor vehicles, taxies, maxi
cabs, goods vehicles with Gross Vehicle Weight up to 10 ton. The issue regarding
harmonisation of motor vehicle taxes was considered in the 34th meeting of the
Transport Development Council held on 13.02.2012. The Transport Development
Council recommended for referring the issue of rationalisation of motor vehicle taxes
to an Empowered Group of Ministers of States after agreeing on a broad framework
for arriving at a consensus.

Agreement between NHAI and Expressway Oper ator

1t1790. SHRI RAM JEHTMALANI :
SHRI SHIV ANAND TIWARI :

Will the Minister of ROAD TRANSPORT AND HIGHWAY'S be pleased to
state :

(@  whether it is a fact that an agreement was signed between National
Highways Authority of India and Expressway Operator, Delhi-Gurgaon Super
Connectivity Limited for collecting toll-tax from the users of Delhi-Gurgaon
expressway;
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(b)  if so, the facts thereof;

(c)  whether this agreement was made public to inform the users of this road,;
and

(d) if so, the date thereof and if not, the reasons therefor as the commuter’s
are the basis of such an agreement?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI JTIN PRASADA) : (a) and (b) Yes, Sir. A Concession
Agreement (CA) was signed with M/s Jaypee DSC Ventures Ltd. (Now M/s Delhi-
Gurgaon Super Connectivity Limited) on 18.04.2002 for Conversion of Delhi-Gurgaon
Section of NH-8 into access controlled 8/6 lane Highway from Km. 14.300 (Rao Tula
Ram Marg in Delhi) to Km. 42.00 (Gurgaon in Haryana) on BOT basis. The project
was awarded on Negative Grant of Rs. 61.06 Crore. Total Project Cost (TPC) as per
Concession Agreement is Rs. 555 crore. The Appointed Date was 12.01.2003 and the
Concession Period is 20 Years (including construction period of 30 Months). The project
is under commercia operation since 23.01.2008 (Date of start of collection of Toll).
Asper Article 6.1 of CA, the Concessionaireis entitled during the operation period to
levy, collect and appropriate the fees from the users of the Project Highway.

(c) and (d) Yes, Sir. As per Article XL of Concession Agreement, the
Concessionaire made available, at their site office during construction stage, copies of
Concession Agreement and other Project Documents for inspection by members of
public free of charge during normal business hours on all working days. Now during
Operation & Maintenance period the same are avail ablein the office of Concessionaire
at Toll Plazaat Km. 24.

Deathsdueto Road Accidents

1t1791. SHRI RAVI SHANKAR PRASAD :
SHRI RAMCHANDRA PRASAD SINGH :

Will theMinister of ROAD TRANSPORT AND HIGHWAY Sbepleased to state :

(@  whether it is afact that approximately 1.34 to 1.5 lakh people are killed
annually dueto road accidentsin Indig;

(b) if so, the facts thereof;

(c)  whether it is also afact that the number of road accidents has decreased
during global economic slowdown;

(d) if so, whether this effect isalso visible in India; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI TUSHAR BHAI CHAUDHARY) : (a) and (b) The number
of personskilled in road accidents during the year 2010 (the latest available data) was
1,34,513. The State/UT-wise detail of personskilled in road accident during the year
2010 isgiven in Statement (See below).

(c) to (e) No, Sir. Road Accidents and related fatalities depend on a host of
factors which amongst othersinclude road design and geometry, enforcement, driver's
training/skill, type and mix of traffic, volume of road freight/passenger which to some
extent is influenced by the developments in the economy etc. Hence it is difficult to
attribute road accidents to a single factor or a cause.

Statement

Total Number of Persons Killed in Sates/UTs : 2010

S.No. States/UTs 2010
1 2 3
1 Andhra Pradesh 15,684
2. Arunachal Pradesh 148
3. Assam 2,256
4, Bihar 5137
5. Chhattisgarh 2,956
6. Goa 327
7. Gujarat 7,506
8. Haryana 4,719
9. Himachal Pradesh 1,102
10. Jammu & Kashmir 1,045
1. Jharkhand 2,540
12. Karnataka 9,590
13. Kerala 3,950
14. Madhya Pradesh 8,085
15. Maharashtra 12,340
16. Manipur 154
17. Meghalaya 163
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1 2 3
18. Mizoram 82
19. Nagaland 40
20. Orissa 3,837
21. Punjab 3,542
22. Rajasthan 9,163
23. Sikkim 71
24. Tamil Nadu 15,409
25. Tripura 231
26. Uttarakhand 931
27. Uttar Pradesh 15,175
28. West Bengal 5,680
29. Andaman & Nicobar Islands 27
30. Chandigarh 138
3L Dadra& Nagar Haveli 62
32. Daman & Diu 31
33. Delhi 2,153
34. L akshadweep 0
35. Pondicherry 239

TotaL 1,34,513

Ring Road/Bypass around Jodhpur City

11792. SHRI ASHK ALI TAK : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state:

(@  whether it is afact that State Government of Rajasthan has forwarded a
proposal to Government of Indiaunder Phase-V11 of NHDP regarding construction of
ring road/bypass around Jodhpur city; and

(b)  if so, by when it would be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI JTIN PRASADA) : (a) and (b) Yes, Sir. Based on the

t Original notice of the question was received in Hindi.
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request of Government of Rajasthan, Ministry of Road Transport & Highways have
accorded approval in March 2010 for inclusion of bypass around Jodhpur city in
Rajasthan under NHDP Phase-VII for implementation on BOT (Toll). The design
Consultant has been appointed for preparation of feasibility report.

Inter-Sate Road Plan

11793. SHRI ASHK ALI TAK : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state :

(@  whether it is afact that four works have been given approval out of the
five works sanctioned under the Inter-state Road Plan for the year 2008-09 and the
remaining work related to district Dhaul pur, Rgjasthan is awaiting approval from the
Ministry; and

(b)  whether it is aso afact that the administrative and financial approval of
the above works is pending with the Ministry and if so, by when approval would be
granted to these works?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JTIN PRASADA) : (a) and (b) Yes, Sir. Ministry has
accorded in-principle approval for five works amounting to Rs. 3324.66 lakh under
Inter-State Connectivity (1SC) Schemein 2008-09. Out of this, for threeworks, sanctions
based on detailed estimates were accorded by Ministry under 1SC and sanction for one
work in Dhaulpur District was accorded under Central Road Fund (CRF) instead of
ISC, as per the recommendation of the State Government. For the remaining one work
in Jhunjhunu District, detailed estimate has not been received in the Ministry. As such,
no proposal pertaining to District Dhaulpur is pending in the Ministry for approval
under 1SC.

Satus of National Highway Development Projects

1794. DR. CHANDAN MITRA : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  thenew target datesfor completion of various stretches of the North South
and the East West Corridorsunder the National Highways Development Project, stretch-
wise;

(b)  whether there has been inordinate delay in compl etion of work on various
stretches of the said corridors, if so, the reasons therefor, stretch-wise;

(c) thedetailsof revised schedule decided for completion of work on the said
corridors, stretch-wise; and

t Original notice of the question was received in Hindi.
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(d) the fresh steps taken by Government to ensure time bound and early
completion of work on the said corridors?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) to (c) The details of projects of
North-South and East-West Corridors under the National Highways Development
Project containing name of stretches, date of completion and anticipated date of
completion along with reasonsfor delay isgiven in Statement (see below). The projects
have been delayed due to combination of various reasons such as poor performance of
some contractors, delays in obtaining forest/wild life/environment clearances, Road
Over Bridges (ROBS) clearancesfrom Railways, law & order problemsin some states,
delay in land acquisition, delay in shifting utilities etc.

(d) In order to expedite implementation of projects Regional Offices each
headed by Chief General Manager have been set up by NHAI for close monitoring of
implementation of projects. Measures have been taken on expedite land acquisition,
shifting of utilities etc. High Powered Committee has been constituted in the states
under Chief Secretary with Principal Secretariesof Public Works Department, Revenue,
Power and Water Supply and other concerned State Government officialsas Members.
The Regional Officer/Chief General Manager of NHAI of concerned state has been
nominated as Member Secretary. The Committee's mandate is to make expeditious
resol ution of above mentioned issuesfor faster implementation of projects. Achievement
of targets is being monitored closely. Projects are periodically reviewed at field as
well as at Head Quarter.

Statement

List of Delayed Projects under Implementation of
North-South and East-West Corridors

Sl Stretch NH Dateof  Date of Date of State
No. No. Start comple- Anti- Name

tion as cipated

per comple-
contract tion
Completion
1 2 3 4 5 6 7
1. Bijni to Assam/WB 31C Nov-2005 Jun-2008 Dec-2012 Assam
Border (AS-10)

2. Brahmputra Bridge (AS-28) 31 Oct-2006 Apr-2010 Dec-2012 Assam
3. Nalbari to Bijni (AS-9) 31 Dec-2005 Jun-2008 Mar-2012 Assam

4. Nalbari to Bijni (AS-8) 31 Dec-2005 Jun-2008 Jun-2012 Assam
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1 2 3 4 5 6 7
5. Bijni to Assam/WB Border 31C Nov-2005 Jun-2008 Sep-2012 Assam
(AS12)
6. Guwahati to Nabari (AS-4) 31 Dec-2005 Apr-2008 Dec-2012 Assam
7. Guwahati to Nabari (AS-5) 31 Oct-2005 Apr-2008 Dec-2012 Assam
8. Silchar-Udarband (AS-1) 54  Sep-2004 Sep-2007 Mar-2012 Assam
9. Haranggoto Maibang (AS-23) 54  Aug-2006 Feb-2009 Mar-13  Assam
10. Maibang to Lumding (AS-27) 54 Oct-2006 Apr-2009 Mar-13  Assam
11. Nalbari to Bijni (AS-7) 31 Oct-2005 Apr-2008 Dec-2012 Assam
12. Bijni to Assam/WB Border 31C Nov-2005 Jun-2008 Jun-2012 Assam
(As11)
13. Nagaon to Dharmatul (AS-2) 37  Dec-2005 Jun-2008 Jun-2012 Assam
14. Sonapur to Guwahati (AS-3) 37 Sep-2005 Jun-2009 May-2012 Assam
15. Dharamtul to Sonapur (AS-20) 37  Nov-2005 May-2008 Jun-2012 Assam
16. Dabokato Nagaon (AS-17) 36 Dec-2005 Jun-2008 March 2012 Assam
17. Dharamtul to Sonapur (AS-19) 37 Dec-2005 Jun-2008  Jun-2012 Assam
18. Nalbari to Bijni (AS-6) 31  Nov-2005 Jun-2009 Jun-2012 Assam
19. Gundla Pochampalli to 7 Terminated Andhra
Bowenpalli Shivarampalli Pradesh
to Thondapalli (NS-23/AP)
20. Deewapur to UP/Bihar Border 28  Nov-2005 Oct-2008  Jun-2012 Bihar
(LMNHP-9)
21. Forbesganj-Simrahi (BR-3) 57 Apr-2006 Sep-2008 Mar-2012 Bihar
22. Jhanjhapur to Darbanga (BR-7) 57 Apr-2006 Sep-2008 Mar-12  Bihar
23. Kotwato Dewapur(LMNHP-10) 28  Nov-2005 Nov-2008 Mar-2012 Bihar
24. Simrahi to Ring bund 57  Apr-2006 Apr-2008 Apr-2012 Bihar
(missing link) (BR-4)
25. Kunjwani to Vijaypur 1A Jan-2002 Dec-2004 Mar-2012 Jammu
(NS-15/3&K) Kashmir
26. Jammu to Kunjwani 1A Nov-2005 May-2008 Mar-2012 Jammu
(Jammu Bypass) Kashmir

NS-33/J& K
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1 2 3 4 5 6 7

27. Srinagar Bypass 1A Jun-2006 Dec-2008 Oct-2012 Jammu
(Bridge Portion) Kashmir
(NS-30A)

28. Vijaypur to Pathankot 1A Sep-2005 Feb-2008 Mar-2012 Jammu
(NS-34/3&K) Kashmir

29. Vijaypur to Pathankot 1A Sep-2005 Feb-2008 Mar-2012 Jammu
(NS-35/J&K) Kashmir

30. Sagar-Rajmarg Choraha 26 Apr-2006 Oct-2008 Dec-2012 Madhya
(ADB-11/C-6) Pradesh

31. Lalitpur-Sagar (ADB-II/C-4) 26 Apr-2006 Oct-2008 Apr-2012 Madhya
Pradesh

32. Rgimarg Chorahato Lakhandon 26 Apr-2006  Oct-08 Sep-2012 Madhya

(ADB-11/C-9) Pradesh
33. Lakhnadon to MP/MH Border 7 Mar-2007 Sep-2009 Oct-2012 Madhya
(NS-/BOT/MP-2) Pradesh
34. Rajmarg Chorahato Lahknadon 26~ Apr-2006 Oct-2008 Dec-2012 Madhya
(ADB-I1/C-8) Pradesh
35. Sagar Bypass (ADB-11/C-5) 26 Apr-2006 Oct-2008 May-2012 Madhya
Pradesh
36. Gwalior Bypass 75,3 Apr-2007 Oct-2009 Jun-2012 Madhya
(NS-1/BOT/MP-1) Pradesh
37. Lakhnadonto MP/MH Border 7 Dec-2007 Jun-2010 Oct-2012 Madhya
(NS-/BOT/MP-3) Pradesh
38. Dholpur-Morena Section 3 Sep-2007 Sep-2010 Dec-2012 Madhya
(including chambal bridge) Pradesh
NS-1/R}IMP/1 [1]/Raja
sthan [9]
39. Gwadlior - Jhansi 75 Jun-2007 Dec-2009 Dec-2012 Madhya
Pradesh
[68.5]/
Uttar
Pradesh

[11.5]
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40. Wadner-Devdhri (NS-60/MH) 7 Feb-2011 Nov-2010 Nov-2012 Maha
rashtra
41. Borkhedi-Jam (NS-22/MH) 7 Jun-2005 Dec-2007 Apr-2012 Maha
rashtra
42. Kelapur-Pimpalkhatti (NS-62) 7 Apr-2012 May-2014 May-2014 Maha-
rasthra
43. Pathankot to Jammu & Kashmir 1A Nov-2005 May-2008 Jun-2013 Punjab
Border (NS-36/J& K)
44. Pathankot to Bhogpur 1A Nov-2005 May-2008 May-2012 Punjab
(NS-37/PB) [29]/
Himachal
Pradesh
[11]
45. Chambal Bridge (RJ-5) 76  Nov-2006 Feb-2010 Jul-2013 Rajasthan
46. KotaBypass (RJ-4) 76  May-2006 Nov-2008 Sep-2012 Ragjasthan
47. Lucknow Bypass 56A  Mar-2009 Aug-2010 Jun-2012 Uttar
(EW-15/Up) &B Pradesh
48. Lucknow - Kanpur (EW/3B) 25 Feb-2010 Aug-2011  Jun-2012 Uttar
Pradesh
49. Gorakhpur Bypass 28  Apr-2007 Oct-2009 Jun-2012 Uttar
Pradesh
50. Ganga Bridge to Rama 25 Dec-2005 Sep-2008 Jun-2012 Uttar
Devi Crossing (UP-6) Pradesh
51. Jhansi to Lalitput 25,26 Mar-2007 Sep-2009 Dec-2012 Uttar
(NS-1/BOT/UP-2) Pradesh
52. UP/Bihar Border to Kasia 28 Dec-2005 Dec-2008 Mar-2012 Uttar
(LMNHP-8) Pradesh
53. Orai to Jhansi (UP-5) 25 Sep-2005 Mar-2008 Mar-2012 Uttar
Pradesh
54. Siliguri to Islampur (WB-7) 31 Jan-2006 Jul-2008  Dec-2012 West
Bengal
55. Assam/WB Border to 31C  Jun-2006 Nov-2008 Mar-2012 West
Gairkatta (WB-1) Bengal
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56. Maibang to Lumding (AS-26) 54 Jul-2011  Jan-2014  Jan-2012 Assam
57. Maibang to Lumbding 9AS-25) 54 Jan-2011 Jul-2013  Jul-2013 Assam

58. Maibang to Lumding (AS-24) 54 Jan-2011  Jul-13 Jul-2013  Assam

Pathway for Cycles

1795. SHRI K.N. BALAGOPAL : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government is planning to make pathway exclusively for cycles
aong with highways and other roadsto promote eco-friendly travel methods and safety;

(b)  if so, the details thereof;
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (@) This Ministry is primarily
responsible for development and maintenance of National Highways in the country.
There is no plan for providing pathway exclusively for cycles aongwith National
Highways.

(b) Doesnot arise.

(c)  Serviceroads, whereever required, are being provided to cater to the safety
of cyclists, pedestriansand other local traffic by segregating them from thefast moving
vehicular traffic.

Sate-Wise Length of NH

1796. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  State-wisekilometers of National Highways in the country;
(b)  alotment of fund to maintain National Highways, State-wise; and

(c)  how many projects for upgradation of National Highways still pending,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) The State/Union Territory (UT)-
wise length of National Highways (NHSs) are given in Statement | (see below).

(b)  TheState/UT-wisedetailsof allocation of fundsfor Maintenance & Repair
(M&R) of NHs during 2011-12 are given in Statement |1 (See below).



Written Answers [29 MAR., 2012] to Unstarred Questions 141

(c)  The development and maintenance of NHs is a continuous process and
theworksare, accordingly, taken up within available resources as per their conditions,
traffic density and inter-se-priority. The State-wise details of proposalsreceived from
various State Governmentsfor devel opment/upgradation of NHs and approved during
the last three years and the current year are given in Statement I11.

Statement 1

The Sate/Union Territory (UT)-wise length of National Highways (NHS)

SI.No. State/Union Territory Total Length of NHs (km)
1 2 3

1 AndhraPradesh 4,537
2. Arunachal Pradesh 2,027
3. Assam 2,940
4. Bihar 4,106
5. Chandigarh 24
6. Chhattisgarh 2,289
7. Delhi 80
8. Goa 269
9. Gujarat 4,032
10. Haryana 1,633
n. Himachal Pradesh 1,506
12. Jammu & Kashmir 1,245
13. Jharkhand 2,170
14. Karnataka 4,396
15. Kerala 1,457
16. Madhya Pradesh 5,064
17. Maharashtra 4,257
18. Manipur 959
19. Meghaaya 1171
20. Mizoram 1,027
21. Nagaland 494
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22. Odisha 3,704
23. Puducherry 53
24. Punjab 1,557
25. Rajasthan 7,130
26. Sikkim 149
27. Tamil Nadu 4,943
28. Tripura 400
29. Uttarakhand 2,042
30. Uttar Pradesh 6,788
31. West Bengal 2,681
32. Andaman & Nicobar Islands 300

Statement I1

The Sate/UT-wise details of Allocation of Funds for Maintenance & Repair (M&R)
of National Highways (NHs) during 2011-12

Sl.No. State/Union Territory Allocationt (Rs. Crore)
1 2 3

1 AndhraPradesh 65.37
2. Arunachal Pradesh 6.41
3. Assam 62.90
4, Bihar 81.04
5. Chandigarh 0.68
6. Chhattisgarh 24.91
7. Delhi 0.16
8. Goa 9.04
9. Gujarat 66.05

£ As on February, 2012
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1 2 3
10. Haryana 21.62
n. Himachal Pradesh 37.39
12. Jharkhand 18.18
13. Karnataka 52.59
14. Kerala 34.62
15. Madhya Pradesh 35.46
16. Maharashtra 99.33
17. Manipur 25.30
18. Meghaaya 47.22
19. Mizoram 24.42
20. Nagaland 51.40
21. Odisha 37.48
22. Puducherry 151
23. Punjab 19.45
24. Rajasthan 101.05
25. Tamil Nadu 51.21
26. Uttar Pradesh 103.02
27. Uttarakhand 64.79
28. West Bengal 26.41
29. Andaman & Nicobar Islands 242
30. National HighwaysAuthority of India (NHAI)® 92.00
31 Border Roads Organisation (BRO)* 55.00

$ State-wise allocations are not made for NHAI and BRO
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Statement 111

The State-wise Details of Proposals received from various Sate Gover nments for
Devel opment/Upgradation of National Highways (NHs) and approved during the
last three years and the current year

(Ason February, 2012)

Sl States Number of Number of
No. Proposals Received ProposalsApproved
1 2 3 4
1. AndhraPradesh 137 118
2. Arunachal Pradesh 12 9
3. Assam 58 58
4, Bihar 24 16
5. Chhattisgarh 126 61
6. Goa 30 20
7. Gujarat 70 55
8. Haryana 84 74
9. Himachal Pradesh 61 61
10. Jammu & Kashmir 21 18
1. Jharkhand 72 69
12. Karnataka 119 109
13. Keraa 38 38
14. Madhya Pradesh 110 39
15. Maharashtra 188 158
16. Manipur 13 13
17. Meghalaya 16 16
18. Mizoram 20 20
19. Nagaland 11 11
20. Odisha 170 123
21. Punjab 77 71
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1 2 3 4

22. Rajasthan 71 71
23. Sikkim 1 1
24. Tamil Nadu 50 28
25. Tripura 10 10
26. Uttar Pradesh 325 183
27. Uttarakhand 141 131
28. West Bengal 66 56

Dilapidated Condition of NHs

1797. SHRI ISHWAR SINGH : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state :

(@  whether Government has taken note of the dilapidated conditions of NHs
in various parts of the country;

(b) if so, the details thereof;

(c)  whether any survey to ascertain thefactorsresponsiblefor such dilaphidated
condition of NHs have been made; and

(d) if so, the details thereof and the steps taken by Government to repair the
NHs?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) to (d) The development and
maintenance of National Highways (NHSs) isacontinuous process. Periodic assessments
of the conditions of NHs are being carried out by the executive agenciesfor taking up
remedial measurestaking note of thetype and extent of damages. Thefactorsresponsible
for damages caused to the NHs are mainly inadequate pavement compositions, lack of
timely strengthening and renewal of wearing surface, overloading of vehicles, limited
availableallocation of funds, climatic factors, etc. Accordingly, the NHsin the country
arebeing kept in traffic worthy condition from timeto timewithin the available resources
based upon the assessment of their conditions depending upon traffic density and inter-
se priority of works.

National Highway passing through Rupnagar-Punjab

1798. SHRI AVINASH RAI KHANNA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whetheritisafact that NH-21 ispassing through Distt. Rupnagar Punjab;
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(b)  whether it is a fact that Malikpur village is also situated on this road,
which is being converted into four lanes, and athermal plant is also situated nearby;

(c)  whetheritisafact that the public at large demanding aslip road from NH-
21 Malikpur to thermal plant, and that a report has already been sent through SDM
Ropar in thisregard; and

(d) if so, the status of this?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI JTIN PRASADA) : () to (¢) Yes, Sir.

(d)  The matter is under examination of the National Highways Authority of
India (NHALI).

Conversion of Sate Highwaysinto National Highways
in Andhra Pradesh

1799. SHRIMATI GUNDU SUDHARANI : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whetheritisnot afact that Ministry hasannounced that 11 State Highways
would be converted into National Highways from Andhra Pradesh;

(b) if so, the details of 11 State Highways identified by the Ministry for
upgrading as National Highways;

(c) by when the above announcement has been made; and
(d) thereasonsfor delay in upgrading the above 11 stretches?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) Yes, Sir.

(b) to (d) Do not arise.
Saff Strength in Ministry

1800. SHRI AMBETH RAJAN : Will the Minister of ROAD TRANSPORT AND
HIGHWAY S be pleased to state:

(@) the details of total sanctioned staff strength in the Ministry, group-wise
i.e. Group A to Group D;

(b)  out of thetotal strength, the number of jobsearmarked for SC/ST category
as per Government of India's reservation policy; and

(c) thereasons, if any, for the staff strength not being in accordance with the
reservation policy of the Government of India?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI TUSHAR BHAI CHAUDHARY) : (a) The details of total
sanctioned staff strength inthe Ministry, group-wisei.e. Group A to Group D, is, Group
A-297, Group B - 368, Group C - 376 and Group D - 36. Thisincludes both Technical
posts and non-technical posts.

(b)  The number of jobs earmarked for SC/ST category in technical postsis
Group A, SC-06, ST-03, Group B, SC-12, ST-04, Group C, SC-63, ST-27 and Group
D, SC-05, ST-02. For the non-technical posts except Group C, thisMinistry is not the
cadre controlling authority, hencethereservation policy isimplemented by therespective
cadre controlling authorities.

(c) Doesnot arise.
Target Fixed for Construction of NHs

1801. SHRI MAHENDRA MOHAN : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government has received proposals from various State
Governments regarding construction of NHs during the past three years,

(b) if so, the details thereof;

(c)  whether the targets fixed for construction of NHs during the said period
has been achieved; and

(d) if not, the reasonstherefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JITIN PRASADA) : (a) and (b) The State-wise details of
proposals received from various State Governments for construction of National
Highways (NHs) and approved during the last three years and the current years are
givenin Statement [ Refer to the Statement Appended to the Answer to USQ No. 1796,
Part (C)]

(¢) No, Sir.

(d)  Progressinimplementation has been affected due to poor performance of
contractors, delays in obtaining forest/wild life/railway clearances, law & order
problems in some States, delay in land acquisition etc.

NH passing through Corridors of Odisha

1802. SHRI PYARIMOHAN MOHAPATRA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@)  the number of by-passes on National Highways passing through busy
Corridors that have been proposed by State Government of Odisha;
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(b)  if so, whether alignment plans have been approved and funds provided for
pre-constructions activities; and

(c)  what action has been taken for construction and completion of by-passes
within KBK districts?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JITIN PRASADA) : (a) and (b) Based on the proposals of
the State Government of Odisha, feasibility study and Detailed Project Reports (DPRS)
for nine (9) nos. of bypasses on different busy corridors of National Highwaysin the
State, including those within Kalahandi-Bolangir-K oraput (KBK) districts, have been
sanctioned and alignment plans for the same have been approved by Ministry. The
alocation of fund for the development of National Highways (NHs) are not made
project specific. However the same are madeto the respective States’Union Territories
based on existing liabilities of sanctioned works vis-a-vis availability of funds.

(c)  The construction of bypasses within (KBK) districts would be taken up
based on inter-se priority and subject to viability of the projects and availability of
funds.

Fundsfor Maintenance of National Highways

1803. SHRI PYARIMOHAN MOHAPATRA : Will the Minister of ROAD
TRANSPORT AND HIGHWAY S be pleased to state :

(@  whether Government is aware that due to wide gap between requirement
of fundsfor maintenance and repair of National Highways and allocation of funds for
the purpose, many National Highways are in a deplorable condition;

(b)  whether the allocation in respect of highways entrusted to State PWDs is
even of alower order especially in backward States in the eastern region; and

(c)  whether any proposal from the State of Odishahasbeen received for specia
alocation to restore the highways severely damaged during the heavy rains in the
current year and the steps taken by Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JTIN PRASADA) : (a) and (b) State-wise allocation of
fundsfor Maintenance & Repair (M& R) of National Highways (NHs) are made on the
basis of availability of funds, lane-length distribution of NHs, traffic density, terrain,
condition of NHs and inter-se priority of works.

The non-plan allocations that are annually provided by the Ministry of Finance
tothisMinistry for M& R of NHsare of the order of about 40% of the actual requirements
as per the Ministry's stipulated norms.
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However, the Ministry endeavors to ensure optimum utilization of the available
funds for maintenance by allocating funds on the basis of length of NH network and
the condition of the NHsto all Statesincluding the Statesin the eastern region.

(c)  Asper assessments made during 2011-12, an amount of Rs. 18.00 croreis
required for carrying out temporary restoration works in damaged stretches of NHs
due to heavy rains during the current financial year, in the State of Odisha. However,
keeping in view the limited availability of funds for M&R of NHSs, allocation of
Rs. 5.03 crorewas made to the State Government of Odishaduring 2011-12 for carrying
out temporary restoration works to these damaged stretches of NHSs.

Rationalisation of Vehicle Registration

1804. SHRI SHADI LAL BATRA : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government hasany proposal to rationalise the vehicleregistration
and other taxes levied on vehiclesin various States;

(b) if so, the details thereof, State-wise;
(c)  thereaction of Government thereto; and

(d) the time by which the rationalisation of vehicular taxes is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI TUSHAR BHAI CHAUDHARY) : (a) to (c) The Cabinet
has approved, inter-alia, the proposed Motor Vehicle (Amendment) Bill, 2011 on
01.03.2012 to issue the certificate of registration to the owner of motor vehicle within
aperiod of 30 days. The proposed penalty for not applying for registration/renewal of
registration within the prescribed period has been stipul ated as not |essthan one hundred
rupees and not more than five hundred rupees for motor cycle and not less than five
hundred rupees and not more than one thousand rupees for all other motor vehicles.

Asper Congtitution of India, taxation of motor vehiclesisaState subject. However,
the issue regarding harmonisation of motor vehicle taxes was considered in the 34th
meeting of the Transport Development Council held on 13.02.2012. The Transport
Development Council recommended for referring the issue of rationalisation of motor
vehicle taxesto an Empowered Group of Ministers of States after agreeing on a broad
framework for arriving at a consensus on this issue.

(d) Since the rationalisation of vehicular taxes is a State subject, no time frame
can be given.



150  Written Answers [RAJYA SABHA] to Unstarred Questions

Physical and Financial Target of NHs

1805. SHRI SHADI LAL BATRA : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@ thedetails of the physical and financial targets fixed by Government for
the constructions of National Highways (NHs) during the last three years and the
current year along with the total road length constructed/proposed to be constructed,
State-wise particularly Haryana;

(b)  thedetails of funds earmarked/rel eased/spent for the purpose during the
said period, State-wise especially Haryana;

(c) thereasonsfor delay in achieving the targets; and

(d) the steps taken by Government to remove the bottlenecks in timely
completion of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (@) Thedetails of thetargetsfixed for
construction / development of National Highways (NHs) and achievements thereof
during the last three years and current year are given in Statement | (See below). The
targets for the construction of NHs are fixed scheme-wise and not State-wise.

(b) State-wisedetails of funds allocated and expenditure incurred thereon for
construction / development of NHsincluding those in the State of Haryana during the
last three years and the current year are given in Statement 11 (see below).

(c) and (d) Progressin implementation of the projects has been affected due to
poor performance of contractors, delaysin obtaining forest/wild life/railway clearances,
law & order problemsin some States, delay in land acquisition etc.

The stepstaken by the Government to remove the bottlenecksin timely completion
of these project include setting up of Regional Officesby National HighwaysAuthority
of India (NHAI) headed by Chief Genera Managers with adequate delegation of
powers, setting up of special land acquisition units, setting up of High Powered
Committees under the Chairmanship of Chief Secretaries of State Governments to
resolve the bottlenecks relating to shifting of utilities, land acquisition issues, etc.
Further, the delayed projects are closely monitored and periodically reviewed at the
Headquarter aswell asin the field units for expeditious completion.
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Statement 1
Details of Targets Fixed and Achievements thereof
during the Last Three Years and Current Year
Sl.No. Name of the Scheme 2008-09 2009-10 2010-11 2011-12
Target Achieve- Target Achieve- Target Achieve- Target  Achieve-
ment ment ment ment (as
(on
31.01.12)
1. National HighwaysDevelopment Project (NHDP)
(i) Widening to four lanes (kms) 3520 2203 3165 2693 2500 1780 2500 1515
(ii) Construction of bridges (Nos) 3 1 2 0 2 0 1 0
(i) Construction of bypasses (Nos) 17 3 13 3 12 5 7 0
2.Non-NHDP
(i) Improvement of low grade 80 47 20 31 1 1 20 14
section (kms)
(ii) Widening to four lane (kms) 51 63 79 69 138 99 104 41
(iii) Widening to two lane (kms) 1176 153 1321 1234 117 1042 1070 513
(iv) Strengthening of weak 706 1010 1058 1013 1213 1016 1080 469
pavement (kms)
(v) Improvement of riding 1350 2470 2510 3168 2307 2026 1672 1905
quality (kms)
(vi) Rehabilitation/construction 92 7 132 122 187 103 129 69
of bridges (Nos)
(vii) Construction of bypasses (Nos) 8 4 6 0 15 3 7 2
(viii) Construction of missing link (kms) 26 16 9 3 3 0 0 0
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Statement I1
Sate-wise Details of Funds Allocated and Expenditure Incurred thereon
for Construction/Devel opment of National Highways (NHs) during the
Last Three Yearsand Current Year

(Rs. in Crore)

S, Name of State/ Allocation Expenditure
No. Union Territory 2008 2009 2010 2011 2008 2009 2010 2011
-09 -10 -1 -12n -09 -10 11 -128
(upto
Feb.
2012)
12 3 4 5 6 7 8 9 10
1. Andhra Pradesh 192.97 34839 25477 167.99 196.38 348.39 254.77 93.91
2. Arunachal Pradesh 1.10 0.00 000 000 1.10 0.00  0.00 0.00
3. Assam 88.25  206.29 177.64 23143 87.65 206.29 177.64 12525
4.  Bihar 104.02 24545 199.15 22554 9502 24545 199.15 189.23
5. Chandigarh 3.39 2.95 881 600  3.39 295 88l 057
6.  Chhattisgarh 67.42  79.65 5353 98.05 6574 79.65 53.53 29.02
7. Delhi 1580 1721 5258 800 1580 17.21 5258 5.70
8. Goa 3439 3316 3014 800 3439 3316 30.14 479
9.  Gujarat 102.33 150.26 111.60 124.96 101.06 150.26 111.60 75.48
10. Haryana 103.23 15216 143.69 11500 103.23 152.16 143.69 82.69
11. Himachal Pradesh 7621 8046 9572 13626 7621 8046 9572 80.65
12.  Jharkhand 96.41  117.90 112.70 10500 96.41 117.90 112.70 71.81
13.  Karnataka 21530 30543 276.65 34331 214.91 30542 276.65 254.05
14. Kerda 7253  141.23 109.00 173.82 73.20 141.23 109.00 118.24
15.  Madhya Pradesh 110.14 150.16 13424 96.69 98.35 150.16 134.24 63.45
16. Maharashtra 195.18 32618 26553 28652 196.87 326.18 265.53 164.87
17.  Manipur 2377 1965 63.88 7828 2365 1965 63.88 23.79
18. Meghalaya 5.60 6154 79.08 7055 50.77 6154 79.08 45.12
19. Mizoram 13.55 552 2423 60.00 1355 552 2423 20.63
20. Nagaland 30.60 3046 26.94 5400 30.60 3046 26.94 11.97
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1 2 3 4 5 6 7 8 9 10

21. Odisha 209.55 333.70 230.71 313.28 208.84 333.70 230.71 226.52
22.  Puducherry 2.95 9.22 3.93 5.00 2.95 9.22 3.93 4.05
23.  Punjab 156.77  188.49 115.00 129.11 156.77 188.49 115.00 98.00
24. Rajasthan 21435 140.24 14731 183.08 216.54 140.23 147.31 86.96
25.  Tamil Nadu 133.77 168.40 182.13 190.37 131.96 168.40 182.13 119.54
26. Uttar Pradesh 22351 433.21 45255 359.21 22220 433.21 45255 223.75
27. Uttarakhand 112.40 160.91 130.83 14146 11229 160.91 130.83 41.17
28.  West Bengal 95.30 147.00 120.61 210.00 95.30 147.00 120.61 197.62
29. Andaman & 0.00 0.00 1.89 5.00 0.00 0.00 1.89 2.13

Nicobar Islands

National Highways 12566.47 1174470 17918.94 28412.90 10497.21 9017.96 12563.9420755.69
Authority of India

Border Roads Organisation 650.00 756.00 760.00 620.00 645.80 723.49 714.31 367.38
SARDP-NE* 1000.00  1200.00 1500.00 1600.00 643.72 658.55 1004.81 1443.86

LWE* 0.00 125.00 750.00 1200.00 0.00 5.00 718.05 862.71

* The State-wise allocations are not made

~ Provisional.
Assistance from Japan for Bengaluru-Chennai Expressway

1806. SHRI S. THANGAVELU : Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state :

(@  whether Government has decided to get fiscal assistance from Japan for
250 km Bengaluru-Chennai Greenfield expressway project;

(b) if so, the details thereof and whether the expressway which will have a
design suitable for a speed of 120 km. per hour is expected to reduce travel time
between the two citiesto two hours; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY'S (SHRI JITIN PRASADA) : (@) and (b) In the Joint Statement
dated 28.12.11 signed by the Prime Ministers of Japan and India, both stressed on the
importance of infrastructure devel opment in the areas between Chennai and Bengaluru
and adjoining areas. Japanese Prime Minister has conveyed Japan'sintention to extend
financial and technical support to the preparation of India's Comprehensive Integrated
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Master Plan for the region. The Design Speed is 120 km/hr for the Expressway. The
reduction in travel timewill depend upon traffic density, interference, driver behaviour
and other factors.

(c) Thedetailsof Expressway are giving in Statement.
Statement

Satus of Bangalore-Chennai Expressway Project
under NHDP Phase-VI

Bangalore-Chennai Expressway is a green field alignment and will be operated
with aclosed toll system. It will be developed fully access controlled expressway. The
project isat Feasibility-cum-Preliminary Design Report Stage. The study wasentrusted
to the Consultant M/s Egis BCEOM International S.A. in association with SECON
Pvt. Ltd.

Salient Features of the Projects:
I. Total Length

(i) Tentative Length of Bangalore-Chennai Expressway is 258 Km.
Il.  Take-off and Termination of BCE

(i) Takeoff point km 0.0 of BCE isat Km 303.020 on NH-4, near Hoskote in
Karnataka.

(i)  Termination point Km 258.0 of BCE on NH-4 at Km 35.8 near Thandalam
village after Sriperumbudur, Tamil Nadu.

I11. Interchanges:

(i) Interchange-1, Take off point km 0.0 of BCE is at Km 303.020 on NH-4,
near Hoskote in Karnataka.

(i)  Interchange-2, at Km 51.250 of BCE (thiswill be on aspur road linking to
Kolar Gold Field, aspur length is 2.05 kms)

(iii)  Interchange-3, at Km 97.750 of BCE with NH-219 at Km 71.0.

(iv)  Interchange-4, at Km 155.000 of BCE with NH-4 at Km 144.8 (spur length
from Chittor 12 kms and Spur length from Vellor 20 kms)

(v) Interchange-5, Termination point Km 258.0 of BCE on NH-4 at Km 35.8
near Thandalam village after Sriperumbudur, Tamil Nadu.

(vi)  Chennai Outer Ring Road is crossing NH-4 at NH-4's Chainage at km
22.500.
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IV. Length of BCE in each Sate:
(i) Karnataka- 74 kms

(i)  AndhraPradesh - 90 kms

(iii)  Tamil Nadu - 94 kms
V. Lanes:3x2=6Lanes
VI. ROW :90m
VIl. EPC Cost : Rs. 4756 Crores (tentative)
VIIl. Design Speed : 120 km/hr.
Present Satus of the Work :

The study includes the submission of Quality Assurance Plan, Feasibility Report
and Socia Impact Assessment Report, Final Environment I mpact A ssessment Report,
Environment Management Plan, Rehabilitation and Resettlement, Preliminary Design
Report, Resettlement Action Plan, Land Plan Schedule, Preparation of Bid Documents
etc.

The alignment of the expressway has been finalized. The approval from the
States Govt. of Karnataka, Andhra Pradesh and Tamil Nadu has been obtained for the
alignment plan. The Consultant has submitted the Draft Feasibility Report on
24.05.2010. The sub soil investigation work is under progress and borehole work has
been completed almost 85% both at the location where hydrological study isrequired
or not. Thework of Final Feasibility Report isalso under progress. Topographic survey
entirely completed. Plan & Profile drawing completed. Land plan schedule pertaining
to Tamil Nadu state has been prepared and submitted in the office of RO, Chennai.
Thework of preparation of Final Environment I mpact Assessment Report, Environment
Management Plan, Rehabilitation and Resettlement, Preliminary Design Report,
Resettlement Action Plan, Land Plan Schedule etc., isunder progresswith the consultant.
An extension of time has been granted to consultant for thiswork upto 31.03.2012.

Proposals Under CRF, El and | SC Scheme

1807. SHRI NATHUJ HALAJ THAKOR:
SHRI KANJBHAI PATEL :

Will the Minister of ROAD TRANSPORT AND HIGHWAY Sbepleasedto state :

(@  whether it is afact that State Government of Gujarat has submitted the
proposals for 51 works costing Rs. 343.38 crores under CRF, El and | SC scheme;
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(b)  whether itisaso afact that Union Government is adopting different BOS
for different States;

(c) if so, the details thereof and the reasons therefor; and
(d) by when the proposals of State Government are likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (&) No proposa under Central Road
Fund (CRF), Inter-State-Connectivity and Economic Important (ISC& El) Schemes
has been received from State Government of Gujarat during the current financial year.

(b) to (d) Do not arise.
Ahmedabad-Bamanbor e Section

1808. SHRI NATUJ HALAJ THAKOR:
SHRI KANJBHAI PATEL :

Will the Minister of ROAD TRANSPORT AND HIGHWAY Sbepleased to state :

(@  whether Government has received any proposal from State Government
of Gujarat for six laning of Ahmedabad-Bamanbore Section of NH 8A at State
Government of Gujarat cost and recovery through Toll Tax;

(b)  if so, whether Government intends to approve the same; and
(c)  if so, by when, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAY S (SHRI JTIN PRASADA) : (a) Yes, Sir.

(b) and (c) Theproposal received from the State Government has been examined
and further information has been called for from the State Government.

Severely damaged NH-87E

1809. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of ROAD
TRANSPORT AND HIGHWAY Sbe pleased to refer to Unstarred Question 299 given
in the Rajya Sabha on 24th November, 2011 and state :

(@  whether NH-87E between Kathgodam and Almora has particularly been
damaged very severely in 2010 and after two yearsthisroad has not been fully repaired
till date;

(b)  whether the stretch of this NH at Jaurasi (Nainital) has been severely
damaged and that landslides are continuing at that stretch;

(c)  if so, whether Government has decided for an alternate alignment of the
road at that place on the other side of river Kosi, if not, the reasons therefor; and
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(d) by when would be road be restored fully for normal traffic?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA) : (a) Yes, Sir. NH-87E between
Kathgodam and Almora had been severely damaged in 2010. Since the quantum of
restoration work was very huge, the sameisin progress and efforts are made for early
completion of the work.

(b)  Thestretch of thisNH at Jaurasi (Nainital) had been damaged and efforts
are made to carry out the restoration work and at present there is no landslides/debris
on the road and the traffic is through.

(c)  Government has, so far not decided far an aternate alignment at Jaurasi.
It will be decided biased on the need, availability of fund and inter se priority of work.

(d Road is open for normal traffic. Restoration work is scheduled for
completion by 31st March, 2012.

Increase of Freight Rates on I ndian Subcontinent

1810. SHRI TARIQ ANWAR : Will the Minister of SHIPPING be pleased to
state :

(@)  whether it is a fact that container shipping lines are going to increase
freight rates on Indian subcontinent;

(b) if so, the details thereof;
(c) thereasonstherefor; and
(d) itsimpact on our country?

THE MINISTER OF SHIPPING (SHRI GK. VASAN) : (a) and (b) Yes, Sir. The
quantum of increase of freight rates would depend upon market conditions.

(c)  Container shipping lines are planning to increase the freight rates which
was stagnant for along time in spite of increase in fuel costs and reduced earning due
to decrease in volume, to cover the operating cost including continuous increase of
cost of bunker or fuel costs.

(d)  Thecost of products/merchandise shipped is expected to increase due to
increase in the freight rates.

Valar padam Container Terminal
1811. DR. T.N. SEEMA : Will the Minister of SHIPPING be pleased to state :

(@  thevolume of container traffic and turnover achieved by the VVallarpadam
container terminal, Kochi;
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(b)  whether the performance is better than the projection made for the port
and that achieved by the Cochin Port in previous years;

(c) if not, the reasons therefor;

(d) thestepsthat are proposed to betaken by Government to addresstheissue
and to increase the cargo trade through the Vallarpadam Port; and

(e)  whether Government intend to amend the Cabbotage Laws in favour of
foreign ships?

THE MINISTER OF SHIPPING (SHRI GK. VASAN) : (&) The International
Container Trans-shipment Terminal (ICTT) Vallarpadam was dedicated to the Nation
by the Prime Minister on 11th February, 2011 and the vessel operations commenced
on 18.02.2011. As on 29.02.2012, 350764 TEUs of containerswere handled at ICTT
since commissioning.

(b)  Theperformance of ICTT is below the projected throughout of 7.75 lakh
TEUsin 2011. The licensee had handled 272142 TEUs in April-February 2010-11 at
the Rajiv Gandhi Container Terminal at Willingdon Island till migrating to ICTT
Vallarpadam in February, 2011. In the year 2009-10, the container throughout was
289817 TEUs.

(c)  ThelCTT hasbeen attempting to perform at the projected level dueto the
following reasons:

TheICTT, being the first trans-shipment terminal of Indiawas created to attract
trans-shipment of Indian EXIM cargo currently taking placethe Internal Trans-shipment
Portsintheregion, mainly Colombo. Reliable and adequate feeder capacity isrequired
for trans-shipment to happen successfully. Currently, the Indian fleet consisting of
only 13 container vessels with a combined capacity of 12156 TUEs is inadequate to
ensure efficient feedering for the trans-shipment terminal. This has resulted in low
level of container handling at ICTT. Further, the Indian fleet, currently charging higher
freight compared to theinternational carriers hasreduced the competitivenessof ICTT.

There is also an issue relating to the jurisdictional control over the ICTT and
related procedures within the ICTT, between the customs and SEZ Authorities, which
has affected the clearance of trans-shipment cargoes. The areaof ICTT isdeclared as
an SEZ to ensure fiscal concessions and procedural ease at par with competing
International Terminals. This being the first located in an SEZ, mutually agreed
procedures have not been firmed up by Customs and SEZ Authorities.

(d) Efforts are on to firm up mutually agreed procedures between Customs
and SEZ authorities to smoothen clearance of cargo.

(e) No, Sir. Cabotage laws are not being amended. However, these are strong
interest groups in favour of and against cabotage laws.
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Agreement for Speedy Development of Waterways

1t1812. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
SHIPPING be pleased to state :

(8  whether NTPC, the Inland Waterways Authority of India and private
companies have entered into a tripartite agreement for speedy development of
waterways;

(b)  the State from which Government will start the first phase of the speedy
development of waterways project; and

(c)  the amount sanctioned by the Government for this purpose?

THE MINISTER OF SHIPPING (SHRI GK. VASAN) : (a) to (c) While no
such agreement has been entered into for the development of waterways per-se, in
August 2011, the NTPC Ltd., Inland Waterways Authority of India (IWAI) and M/s
Jindal ITF Ltd. entered into a Tripartite Agreement (TPA) for the transportation of
3 million tonne per year of imported coal for a period of 7 years between Sand heads
(Bay of Bengal) and coal stock yard of thermal power plant of NTPC at Farakka
through Haldia-Farakka sector of National Waterway-1. Under this TPA, interalia,
NTPC Ltd. has given a commitment of making available 3 million tonne per year of
imported coal at Sand heads for a period of 7 years, IWAI has agreed to provide
navigational channel and allied facilities between Haldia and Farakkaand Jindal ITF
Ltd. agreed to invest in various components of the project such as the trans-shipper,
the barges, the un-loading infrastructure and conveyor belt system at Farakkaincluding
transporting this coal by waterways upto coal stock yard at Farakka Power Plant at
specified transportation rate as per variousterms and conditions of the TRPA. Accordingly,
M/s Jindal ITF Ltd. has started implementation of various components of the project
and it is expected that the first phase of coa supply under the project commences
around December, 2012. The agreed chargesfor transportation of coal shall be paid by
NTPC to M/s Jindal ITF Ltd. as per TPA. M/s Jindal ITF Ltd. is expected to invest
about Rs. 650 crores.

National Waterway Pr oj ect

1813. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of SHIPPING
be pleased to state :

(@  whether the Ministry is considering the implementation of Geonkhali to
Charbatia 588 km. of National Waterway Project cost in Rs. 4953 crores;

t Original notice of the question was received in Hindi.
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(b)  whether the Ministry isalso considering to take up the matter with Planning
Commission/Department of Economic Affairs for allocation of funds for
implementation of National Waterway No. 5 project; and

(c)  whether the Ministry of Finance (Department of EconomicAffairs) would
take expeditious stepsto approvethetermsof referencefurnished by Asian Development
Bank for early implementation of the project?

THE MINISTER OF SHIPPING (SHRI GK.VASAN) : (a) to (c) The Geonkhali-
Charbatiastretch of East Coast Canal along with Talcher-Dhamrastretch of Brahmani-
Kharsua-Dhamra River system, Charbatia-Dhamra stretch of Matai River and
Mangal gadi-Paradeep stretch of Mahanadi delta Rivers (total length of 588 km) were
declared as National Waterway (NW-5) in November 2008. The estimated cost of the
project as per the detailed project report (DPR-2010) is Rs. 4210 crores and not Rs.
4953 crores. However, no funds for the development of this waterway have been
allocated during 11th plan period and the Planning Commission has suggested that the
feasibility of development of the commercially viable stretches of this waterway be
explored under Public-Private-Partnership (PPP) mode with Viability Gap Funding
(VGF). In ameeting with the stake holdersheldin 2010, river stretches of the waterway
(i.e. Brahmani-Kharsua-Dhamra River system, Matai River and Mahanadi deltaRivers)
were identified commercially more viable than the rest. Thereafter, a proposal was
submitted to the Department of Economic Affairs (DEA) for engaging a Transaction
Adviser (Consultant) of preparing and processing PPP projectsunder Indialnfrastructure
Project Development Fund (11PDF) and PPP Pilot Project Initiative through the Asian
Development Bank (ADB) Technical Assistance. DEA hasalready approved the Terms
of Reference (ToR) submitted by the ADB and selected a Transaction Advisor.

Subsidy required for Development of Shipping Industry

1814. SHRI ANIL MADHAYV DAVE : Will the Minister of SHIPPING be pleased
to state the detail s of the subsidy outlay required till the year 2020 for the devel opment
of the Shipping Industry in India?

THE MINISTER OF SHIPPING (SHRI GK.VASAN) : Government had aship
building subsidy scheme from 25th October, 2002 to 14th August, 2007. Payments
towards the committed liabilities under the said scheme are being made by the
Government. The budgetary allocation for the year 2012-13 is Rs. 400 crore.

Institute for Physically Handicapped

1815. SHRIMATI KUSUM RAI :
SHRI PRABHAT JHA :

Will the Minister of SOCIAL JUSTICEAND EMPOWERMENT be pleased to
state :
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(@  whether Bachelor of Physiotherapy (BPT) and Bachelor of Occupational
Therapy (BOT) designed for a period of 4-1/2 years Pt. DDU Institute for Physically
Handicapped has been stretching upto five years dueto negligence and carel ess attitude
by college administration towards future of students;

(b) if so, the details thereof for the last three years, along-with the reasons
therefor, year-wise;

(c)  whether an enquiry would be conducted and responsibility for late session
and playing with the future of hundreds of studentswill be fixed,;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) to () Information isbeing collected
and will be laid on the table of the House.

Rajiv Gandhi National Fellowship for SC/ST Sudents

1816. DR. BHALCHANDRA MUNGEKAR : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(@  whether Government hasreviewed theimplementation of the Rajiv Gandhi
National Fellowship for SC/ST students for doing M. Phil. and Ph.D.;

(b) the State-wise details of students for the last five years; and

(c)  whether there is any plan to revise the scheme in terms of its conditions
such as terms, courses and amount of fellowship?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) Implementation of the Rajiv Gandhi
National Fellowship (RGNF) Schemes for Scheduled Castes (SCs) and Scheduled
Tribes (STs) are periodicaly reviewed. The Scheme for SCs has been revised with
effect from 01-04-2010. The number of new fellowships to be awarded, each year,
therein has been increased from 1333 to 2000. The rates of fellowships awarded under
both the Schemes have been increased to be at par with University Grants Commission
(UGC) fellowship.

(b)  State/Union Territory-wise number of SC/ST students to whom new
fellowships have been awarded under the respective Schemes for SCsand STsduring
2005-07 to 2010-11 is given in the Statement (See below).

(c)  Presently, thereisno such proposal.
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Statement

Sate/Union Territory-wise and year-wise number of new fellowships awarded
under the Schemes of Rajiv Gandhi National Fellowship for Scheduled Castes (SCs)
and Scheduled Tribes (STs) during last five years

Sl.  Name of the State/ Number of New Fellowships awarded during the year
No. Union Territory 2005-07* 2007-2008 2008-2009 2009-10 2010-11
sC ST sC ST SC ST sC ST sC ST

1 2 3 4 5 6 7 8 9 10 11 12

1. AndhraPradesh 392 112 110 75 98 42 99 40 188 70

2. Andaman & Nicobar 0 0 0 0 0 0 0 0 0 1

3. Arunachal Pradesh 1 8 0 26 0 19 0 29 0 14

4. Assam 9 13 17 18 19 37 38 45 24 30
5. Bihar 65 2 58 2 81 4 84 7 143 6
6. Chandigarh 0 0 1 0 1 0 0 0 2 0
7.  Chhattisgarh 13 9 17 1 18 13 25 10 17 15

8. DadraNagar Haveli 0 0 0 0 0 0 0 0 0 0

9. Daman & Diu 0 0 0 0 0 0 0 0 0 0
10. Delhi 71 139 34 2 20 1 25 0 30 0
11. Goa 0 0 0 0 0 0 0 0 0 0
12. Gujarat 18 4 27 21 29 45 29 55 46 55
13. Haryana 79 1 45 0 35 0 34 0 54 0

14. Himachal Pradesh 43 21 24 26 14 5 12 4 22 11

15. Jammu & Kashmir 20 13 13 12 10 25 11 10 10 12

16. Jharkhand 25 45 11 29 19 41 17 12 14 57
17. Karnataka 189 34 79 52 69 27 69 27 118 37
18. Kerala 97 4 37 3 25 2 25 5 40 3
19. Lakshadweep 0 0 0 0 0 1 0 0 0 0

20. Madhya Pradesh 127 22 61 2 78 58 74 55 117 7
21. Maharashtra 232 25 90 28 80 23 78 17 135 10

22. Manipur 25 45 20 90 18 65 34 100 3 74
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1 2 3 4 5 6 7 8 9 10 11 12
23. Meghalaya 4 58 0 33 4 36 2 a7 0 23
24. Mizoram 0 14 0 33 0 27 5 42 0 15
25. Nagaland 0 36 0 56 3 55 2 61 0 19
26. Odisha 83 17 49 20 48 41 44 19 75 32
27. Puducherry 2 0 13 0 1 0 1 0 5 0
28. Punjab 40 2 23 0 58 0 56 0 84 0
29. Raasthan 134 120 92 91 79 61 77 56 120 62
30. Sikkim 0 0 0 2 0 3 1 1 1 2
31. Tamil Nadu 379 10 118 6 97 5 95 5 188 7
32. Tripura 1 1 1 2 5 3 3 6 4 7
33. Uttar Pradesh 506 23 311 10 290 1 279 1 436 6
34. Uttarakhand 32 9 19 8 12 2 12 2 19 3
35. West Bengal 79 6 63 19 122 25 102 11 105 19

TotaL 2666 793 1333 667 1333 667 1333 667 2000 667

*The RGNF Scheme was introduced with effect from 2005-06 and selection for the years 2005-06
and 2006-07 was done jointly.

Satus of Implementation of SC Sub Plan in Union Budget

11817. SHRI RAGHUNANDAN SHARMA : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(@)  the details of status of implementation of Scheduled Caste sub-plan in
Union Budget and States Budget during the last three years of governance of United
Progressive Alliance (UPA); and

(b) State-wisedetailsof allocated and unused funds for Scheduled Caste sub-
plan during the years 2007-08 and 2011-127?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) and (b) Statement 21 of the
Expenditure Budget (Vol. I) of the Central Government gives information regarding
alocations under schemes of Ministries/Departments that are substantially meant for
the welfare of Scheduled Castes and Scheduled Tribes. Copies of 'Statement 21' for
the years 2008-09, 2009-2010 and 2010-11 are enclosed at Annexure I, Il and 111

T Original notice of the question was received in Hindi.
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respectively. [ See Appendix 225 Annexure No. 7]. No other information isavailablein
regard to funds earmarked under Scheduled caste Sub-Plan during thelast threeyears.

In case of State Budget, a statement showing State-wise

i. Annua Plan Outlay and SCSP Outlay during 2007-08, 2008-09, 2009-10,
2010-11 and 2011-12, and

ii. SCSPexpendituresfor theyears 2007-08, 2008-09, 2009-10 and anticipated
expenditure for 2010-11 is enclosed at Annexure-1V. [See Appendix 225
Annexure No. 8]

SCSP expenditure for 2011-12 is being collected.
Rehabilitation of Mentally 11l Persons

1818. SHRI BHARATSINGH PRABHATSINH PARMAR :
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of SOCIAL JUSTICEAND EMPOWERMENT be pleased to
state :

(@ theaction taken by the Ministry for rehabilitation of mentally ill persons
living in open areas and unhygienic conditions asit has been observed that very meager
NGOs areworking on thisvery important social matter and there are huge numbers of
such persons that need urgent rehabilitation;

(b)  whether the Ministry had issued or in processesto issuing any advisory to
all State Governmentsin this regard; and

(c)  whether the Ministry has conducted any survey on this important social
subject?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (@) and (b) The primary responsibility
for programmes for rehabilitation and care of persons with disabilities, including
mentally ill persons, lies with the State Governments as per entry No. 9 in the "State
List." However, the central Government supplements the efforts of the States in the
rehabilitation of personswith disabilities. Under the central sector Deendayal Disabled
Rehabilitation Scheme, financial assistance is provided to non-governmental
organizations for providing various services to persons with disabilities including
mentally ill personsfor projectslike special schoolsfor personswith mental retardation,
vocational training centres, project for cerebral palsied children, half-way homes for
psycho-social rehabilitation of treated and controlled mentally ill persons etc.

() No, Sir.
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Grant-in-Aidsfor Schoolsfor Deaf and Dumb

1819. SHRI NAND KUMAR SAI : Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@  whether Government provide grant-in-aids for setting up of residential
and non-residential schools for deaf and dumb children in the country;

(b) if so, thedetails of assistance sanctioned and provided to various agencies
including NGOsworking in thisfield during 2010-11 and 2011-12, State-wise;

(c) thedetalsof assistance utilised by such organisation during the said period;
(d)  whether thereisany proposal to review the existing policy; and
(e) if so, thedetailsin thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) and (b) Under the Deendayal Disabled
Rehabilitation Scheme (DDRS), grant-in-aid is provided to non-government
organizations for running various projects including special schools for the hearing
and speech impaired children. Statement indicating details of grant-in-aid released to
NGOs running projects for the hearing and speech impaired persons is given in
Statement (See below).

(c)  Further release of grant-in-aid to an organization is made only on receipt
of utilization certificate for the past releases under the scheme.

(d No, Sir.
(e) Doesnot arise.

Statement

Details of Grants released to NGOs Running Projects for Hearing
and Speech Impaired

Sl State/UT Grant-in-aid released
No. 2010-11 2011-12
(ason 27.03.2012)
Amount Organi- Amount  Organi-
(Rs)) zations (Rs)) zations
1 2 3 4 5 6
1. AndhraPradesh 5,18,75,722 43 5,30,95,580 37
2. Assam 22,60,147 5 8,85,348 1
3. Bihar 36,59,251 3 33,79,848 4
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1 2 3 4 5 6
4. Chhattisgarh 15,00,770 4 41,62,778 4
5. Dehi 20,71,687 4 12,49,599 1
6. Goa 14,04,635 2 - -
7. Haryana 28,84,887 6 40,28,784 6
8. Himachal Pradesh 6,47,453 1 8,12,473 1
9. Jharkhand 13,14,108 1 - -
10. Karnataka 3,19,51,433 26 3,81,47,747 33
1. Keraa 3,99,684 1 - -
12. MadhyaPradesh 69,63,580 6 19,29,482 3
13. Maharashtra 63,25,543 9 41,30,901 4
14. Manipur 42,85,721 5 29,63,524 2
15. Meghalaya 6,56,400 2 - -
16. Mizoram 31,18,248 2 14,83,785 1
17. Odisha 1,67,70,905 18 80,62,723 9
18. Puduchery 6,55,096 1 12,65,461 2
19. Punjab 33,77,961 7 19,83,998 2
20. Rajasthan 12,34,317 3 30,56,141 3
21. Tamil Nadu 1,25,23,847 22 1,01,18,398 17
22. Tripura 5,01,014 1 6,01,690 1
23. Uttar Pradesh 2,23,29,511 25 2,05,19,387 19
24. Uttrakhand 44,11,530 5 4,53,654 1
25. West Benga 1,67,30,657 16 1,72,22,433 13
TotaL 17,75,24,496 218 17,95,53,734 164

Grant to NGOsfor Running Hostelsfor

Poor Needy Orphans

1820. SHRI AVINASH RAI KHANNA : Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state :

(@)  thepolicy of Government to rel ease grant to NGO which have been running
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hostelsfor the welfare of the poor, needy, orphanagein the country, the details of such
NGOs, State-wise;

(b)  whether it isafact that a Disha Hostel is being run at Katrain Jammu &
Kashmir, if so, whether any financial aid has been provided to it or not; and

(c) if not, whether Government will consider to provide financial aid?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) to (c) The Ministry of Women and
Child hasinformed the Ministry isimplementing a Centrally Sponsored Scheme (ICPS)
under which financial assistance is provided to the State Governments/UT
Administrationsfor setting up of and maintenance of Children'sHomes and Specialised
Adoption Agencies (SAAS) under the Juvenile Justice (Care and Protection of Children)
Act, 2000 for children in need of care and protection, including orphans. However, the
Ministry is not providing any financial assistance to the NGOs directly under |CPS.
For receiving funds under ICPS, Voluntary organizations are required to submit their
financial proposal to the concerned State Governments/UT Administrationsfor inclusion
of the same in the consolidated financial proposal of the State Governments/UT
Administration.

Social Security for Widowsin Mathura

1821. SHRI PANKAJ BORA : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(@)  whether Government is aware that thousands of widows have made
Mathuratheir home while facing struggle, exploitation and neglect;

(b)  whether they are not considered as citizen of the country for poll process;
and

(c)  will it not be proper on the part of Government to bring in aBill like basic
social and physical security so that widows can live respectfully?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) and (b) The Constitution of India
guarantees right to equality to all citizens of the country and prohibits discrimination
onthegroundsof religion, caste, sex or place of birth. Accordingly, al citizens, including
widows, are entitled to enjoy the rights guaranteed to them by the Constitution.

(c) Different Ministries are implementing various schemes which, inter-alia,
address the social security needs of widows.

The Ministry of Women & Child Development isadministering two shelter based
schemes i.e. Swadhar Scheme and Short Stay Home Scheme. Under these schemes;
free shelter, food, pocket money, medical facility etc. are being providing to the women
beneficiaries. Sofar, the Ministry of Women & Child Development hasbeen providing
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tothefinancial assistancefor running the five shelter homesin VVrindavan and Mathura,
U.P. for the welfare of widows.

TheMinistry Social Justice and Empowerment is also implementing the Scheme
of Integrated Programme for Older Persons under which financial assistanceisgiven
to voluntary organizationsfor running and maintenance of among others, 'Multi Facility
Care Centre for Widows.

The Ministry of Rural Development isadministering the Indira Gandhi National
Widow Pension Scheme under which Central assistance @ Rs. 200/- per month is
provided as pension to widow in the age group 40-59 years and belonging to BPL
category, which is meant to be supplemented by equal contributed by States.

Human Resour ce Problem of | SRO

1822. SHRIMATI T. RATNA BAI : Will the PRIME MINISTER be pleased to
state :

(@  whether ISRO isfacing human resource as a major problem; and
(b)  if so, the details thereof and reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) No, Madam.

(b)  ISRO/DOS had adequate quality human resources to realize the goals of
11thfiveyear plan. ISRO has drawn up extensive and challenging goalsto be realized
during the 12th five year plan and beyond, including advanced launch vehicle missions,
high resolution earth observation satellites, advanced high power communication
satellites constellation of Indian Regional Navigation Satellites, Space Science and
Planetary Exploration Satellites, for which an addition of 2500 personsin the category
of Scientists, Engineers, Technicians and Administrative areais contemplated.

International Conspiracy in Antrix-Devas Deal
1823. SHRI D. RAJA : Will the PRIME MINISTER be pleased to state :

(@  whether Government's attention has been drawn to the opinion made by
theformer Chairman of the Indian Space Research Organisation (ISRO) that he would
not discount the possibility of an international conspiracy in raking up a controversy
over the Antrix-Devas deal, targeting the nation's top scientists;

(b) whether he has demanded the constitution of a committee to
comprehensively review the entire issue; and

(c)  if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) Thetwo committee's(i) The High Power Review Committee
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(HPRC) and (ii) TheHigh Level Team (HLT) constituted by the Government to examine
various aspects of the Antrix Devas Deal, have not indicated any kind of international
conspiracy, whatsoever.

(b)  Former ISRO Chirman has demanded afresh probeinto the Antrix-Devas
agreement and its subsequent annulment.

(c)  Thematter is under the examination by the Central Government.
Launching of GSLV D3

1824. SHRI MOHD. ALl KHAN : Will the PRIME MINISTER be pleased to
state :

(@  whether the preparation ison for GSLV D3 launch;

(b) if so, the details thereof;

(c) theamsand objectives of such projects; and

(d)  how it would be beneficial to the common people and in what manner?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) The GSLV D3, launched on April 15, 2010, wasthe
first flight of theindigenous cryogenic stage. The launch failed dueto thefailure of the
fuel booster turbo pump of the cryogenic stage. Preparations for the next launch of
GSLV namely GSLV-D5, targeted for third quarter of 2012, is progressing.

(c)  The primary aim and objective of the GSLV-D5 mission is the flight
qualification of the indigenous cryogenic stage.

(d) GSLV would enable the launch of 2 tonne class INSAT/GSAT
communication satellites which would benefit the common people in the areas of
education, health care, weather forecasting, television broadcasting, rural/remote area
communication, etc.

Satellites Launched by India

1825. SHRI RAJIV PRATAPRUDY : Will the PRIME MINISTER be pleased to
state :

(8  the details of the number of satellites launched by India during the last
three years;

(b)  the expenditureincurred on the same;
(c)  whether there have been failuresin some launches; and
(d)y if so, the reasons therefor and details of the expenditure on the same?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (a) and (b) During thelast threeyearsi.e. 2009, 2010 and 2011
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atotal of 14 national satellitesand 11 satellitesfor foreign customers have been launched.

The details are as follows :

National Satellites- 14

Sl. Satellite Year Launch Expenditure

No. Vehicle incurred

1 2 3 4 5

1. RISAT-2 Apr 2009 PSLV-C12  RISAT-2 mission is funded
by the users and the
expenditure incurred is
approx. Rs. 588 Cr.

2. ANUSAT Apr 2009 PSLV-C12  ANUSAT isasmall satellite
built by AnnaUniversity and
was flown in a piggy back
mode in this mission.
Towards ANUSAT, ISRO
has provided a grant of Rs.
3Cr.

3.  OCEANSAT-2 Sep 2009 PSLV-C14 Rs. 220Cr

4,  GSAT-4 Apr 2010 GSLV-D3 Rs. 320 Cr

(Mission
Unsuccessful)

5. CARTOSAT-2B July 2010 PSLV-C15 CARTOSAT-2B mission is
funded by the users. The
total expenditureincurred by
user for two satellites
(CARTOSAT-2A and
CARTOSAT-2B) along with
the launch cost and the
ground systems is approx.
Rs. 958 Cr.

6. STUDSAT July 2010 PSLV-C15 STUDSAT isanano satellite

built by consortium of seven
engineering colleges was
flown in apiggy back mode
in this mission. Towards
STUDSAT, ISRO hasn't
incurred any expenditure.
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1 2 3 4 5
7. GSAT-5P Dec 2010 GSLV-FO6  Rs. 300 Cr
(Mission
Unsuccessful)

8. RESOURCESAT-2 Apr2011 PSLV-C16  Rs. 253 Cr

9. YOUTHSAT Apr 2011 PSLV-C16

10. GSAT-8 May 2011 Procured Rs. 605 Cr

Launcher
(ARIANE-V)
11. GSAT-12 Jul 2011 PSLV-C17 Rs. 170Cr
12. MEGHA- Oct 2011 PSLV-C18 MEGHA-TROPIQUESIisa
TROPIQUES joint Indo-French mission.
Theexpenditureincurred by
ISROtowardsthisisRs. 172
Cr.

13. SRMSAT SRMSAT is anano satellite
built by SRM University
was flown in a piggy back
mode in this mission.
Towards SRMSAT, ISRO
hasn't incurred any
expenditure.

14. JUGNU JUGNU is a nano satellite
built by 11T Kanpur was
flown in apiggy back mode
in this mission. Towards
JUGNU, ISRO hasn't
incurred any expenditure.

Foreign Satellites- 11

Sl. No. Satellites launched Year Launch Vehicle

1 2 3 4

1 CUBESAT-1 Sep 2009 PSLV-C14

2. CUBESAT-2 " "

3. CUBESAT-3 " "
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2 3 4

CUBESAT-4 " "
RUBIN-9.1 " "
RUBIN-9.2 " "
ALSAT-2A July 2010 PSLV-C15
NLS6.1 (AISSAT-1) " "

NLS6.2 " "
(TISAT-1)

10. X-SAT Apr 2011 PSLV-C16

© o N o g b |k

11 VESSEL SAT-1 Oct. 2011 PSLV-C18

(c) Yes, Sir.

(d) Inthelast threeyearsi.e. 2009, 2010 and 2011, there have been failure of
2 launches viz. GSLV-D3 and GSLV-F06. The details are as given below :

Sl.No. Launch Vehicle Satellite Year Reason for the Launch Failure

1 GSLV-D3 GSAT-4  Apr 2010 The launch failed due to
anomalous stoppage of Fuel
Booster Turbo Pump (FBTP) of
Indigenous Cryogenic Upper
Stage.

2. GSLV-F06 GSAT-5P Dec 2010 The launch failed due to
untimely and inadvertent
snapping of group of connectors
located at the bottom portion of
the Russian Cryogenic Stage

The expenditure on these two failed missions amountsto Rs. 620 Cr. (approx.)
Slow Pace of POSCO Project

11826. SHRI RUDRA NARAYAN PANY : Will theMinister of STEEL bepleased
to state :

(@  whetheritisafact that the work on 'POSCO' project isgoing on at avery
slow pace;

(b)  if so, thereasonstherefor; and

(c) by when POSCO would become capable of starting production?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA) : (@) to (c) Yes,
Sir. Slow progress of POSCO projectsisdueto problemsinland acquisition, allocation
of raw material and local law and order issues etc.

Steel isaderegulated sector. Ministry of Steel does not stipulate any time frame
for starting production in individual steel units. It is purely project specific outcome
which depends on many factors like progress on the fronts of land acquisition, raw
material linkages, forest and environmental clearance etc.

Iron Ore Mining in Afghanistan
1827. SHRI A. ELAVARASAN : Will theMinister of STEEL be pleased to state :

(@  whether the Steel Authority of India (SAIL) led consortium which won
three iron ore mines in Afghanistan wants Indian Government to compensate the
group'sfinancial lossesin case of abreak-up at any point of time during theinvestment
period;

(b) if so, the details thereof;

(c)  whether the group also sought from Government guarantee for its
borrowing;

(d)  whether the demands for such compensation has been made due to the
high risk involved in investing in Afghanistan; and

(e) if so, the details thereof ?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA) : (a) to (e) The
Steel Authority of IndiaLimited (SAIL) led consortium has been declared asapreferred
bidder for the blocks B, C and D in the Hazigak iron ore deposits and is presently
engaged in negotiations prior to signing of a contract with Ministry of Mines,
Government of Afghanistan.

There areinherent uncertaintiesin the quantum and quality of iron oreinthesaid
blocks. Moreover, due to the security risks involved of investing and operating in
Afghanistan, difficultiesinvol ved in evacuation, long gestation and multi-faceted nature
of project and associated infrastructure, the SAIL led consortium has requested the
Government of Indiafor providing assistance/support in the form of loan/aid for the
project and ore evacuation, logistics and infrastructure.

Growth of Seel Demand in Future

1828. SHRIMATI T. RATNA BAI : Will the Minister of STEEL be pleased to
state :

(@  whether the steel demand is set to grow in future;
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(b)  if so, the details thereof; and
(c) thepresent status of orders, State-wise?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA) : (a) and (b) Yes,
Sir. It is estimated that domestic demand for finished steel (alloy + non-alloy) will
reach 113.3 million tonne (mt) by 2016-17, theterminal year of the 12th Plan, from the
65.6 million tonne (mt) level (provisional) reached in 2010-11.

(c) Steel isaderegulated sector and supply against demand is made by steel
producerslocated all over the country. However, details of State-wise sale of steel by
the two Public Sector Undertakings, namely Steel Authority of IndiaLimited (SAIL)
and Rashtriyalspat Nigam Limited (RINL), inthe current financial year (upto February,
2012) are given in the Statement. (See below)

Statement

Details of Satewise Sale of SAIL and RINL in the
Current Financial Year

Qty. : '000 Tonnes

State Steel Authority of Rashtriya lspat Nigam
IndiaLimited (SAIL) Limited (RINL)

1 2 3
Karnataka 220.3 175
Chandigarh 201.2 -

West Bengal 967.2 114
Assam 185.1 -
Jharkhand 374.5 1
Rajasthan 387.4 99
Odisha 349.2 94
Tamil Nadu 949.6 310
Bihar 113.6 39

Uttar Pradesh 908.2 171
Chattisgarh 542.7 -
Pondicherry 43.8 -

Punjab 661.2 197
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1 2 3
Kerala 375 84
AndhraPradesh 547.6 794
Uttarakhand 59 37
Madhya Pradesh 3225 2
Maharashtra 747.7 306
Nagaland 11.2 -
Gujarat 254.8 135
Goa 2.8 -
Himachal Pradesh 43 6
Meghalaya 5.7 -
Jammu & Kashmir 49.2 -
Delhi 413.7 -
Haryana 974.6 159
Andaman & Nicobar 438 -
Arunachal Pradesh 6.2 -
Manipur 10.7 -

(Source: SAIl & RINL)

Project of State I nstitute of Hotel and Catering Management
at Dethali (Siddhpur-Patan)

1829. SHRI DILIPBHAI PANDYA :

SHRIMATI SMRITI ZUBIN IRANI :

Will the TOURISM be pleased to state :

(@ the reasons that proposal of State Institute of Hotel and Catering
Management at Dethali (Siddhpur-Patan) is still pending;

(b)  whether asper the established procedure of Government of India, Ministry
of Tourism, first of all, projectsareto be prioritized for funding which will subsequently

be sanctioned by Government of Indig;
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(c)  whether it is a fact that Government of India, Ministry of Tourism has
prioritized the project of State Institute of Hotel and Catering Management at
Dethali (Siddhpur-Patan) in the prioritization meeting held in January 2011 for the
year 2011-12; and

(d) by when Government of Indiawill give sanction for this project?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : (@) to (¢) Ministry of Tourism undertakes the exercise of
prioritizing projectsin consultation with the State/Union Territory Administration. The
prioritized projects are however, considered for sanction subject to adherence to the
scheme guidelines and progress of the projects sanctioned earlier.

In the meeting held on 20th January, 2011 the project of Institute of Hotel and
Catering Management at Dethali was prioritized for the year 2011-12.

(d)  TheMinistry of Tourism hasalready sanctioned setting up of State Institute
of Hotel Management at Siddhpur, Distt. Patan on 13.03.2012.

Common Programmeto Promote Tourism Industry

11830. SHRI OM PRAKASH MATHUR : Will the Minister of TOURISM be
pleased to state :

(@  whether any common programmeisin operation along with the States to
promote tourism industry;

(b)  whether thereisany plan to develop any tourist spot in Rgjasthan with the
help of Central Government; and

(c) if so, theamount of funds allocated for this purposein last two years?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : (a) to (c) Development and promotion of tourism infrastructure
is primarily the responsibility of the State Governments/Union Territory (UT)
Administrations. The Ministry of Tourism, however, provides Central Financial
Assistanceto States/UTsincluding Rajasthan for tourism projectswhich are prioritized
based on discussions held with them, subject to availability of funds, inter-se priority
and adherenceto the scheme guidelines. The new tourism project proposalsarefinalized
in consultation with the State Government of Rajasthan during the Prioritisation meeting.

The details of projects and amount sanctioned for all States/UTs including
Rajasthan during last two years and 2011-12 (till 31.12.2011) are given in Statement.

t Original notice of the question was received in Hindi.
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*Number of Projects and Amount Sanctioned for All Sates/UTs including Rajasthan
during Last Two Years and 2011-12 (till 31.12.2011)

(Rs. in Crore)

Sl. State 2009-10 2010-11 2011-12 Grand
No. (Till 31.12.2011) Total

No. Amt. No. Amt. No. Amt. No. Amt.
1 2 3 4 5 6 7 8 9 10
1.  AndhraPradesh 13 3729 10 2038 10 4090 33 9857
2. Arunachal Pradesh 14 3654 13 3226 9 2568 36 94.48
3. Andaman & Nicobar 0 0.00 0 0.00 0 0.00 0 0.00
4.  Assam 7 22.76 4 2355 3 4.23 14 50.54
5. Bihar 3 6.99 1 3.60 0 0.00 4 1059
6. Chandigarh 5 11.51 5 11.04 0 0.00 10 22.55
7.  Chhattisgarh 0 0.00 4 2095 0 0.00 4 20.95
8. Dadra& Nagar Haveli 0 0.00 0 0.00 0 0.00 0 0.00
9. Daman & Diu 0 0.00 0 0.00 0 0.00 0 0.00
10. Delhi 9 4491 5 9.75 3 269 17 5735
11. Goa 2 17.00 3 12.78 1 4.98 6 34.76
12. Guijarat 1 7.33 1 0.14 2 5175 4 59.22
13. Haryana 6 12.37 6 2741 5 0.80 17 40.58
14. Himachal Pradesh 6 2395 12 3498 5 047 23 594
15. Jammu and Kashmir 31 49.75 20 56.17 23 14347 74 249.39
16. Jharkhand 3 0.25 5 7.56 1 2371 9 3152
17. Keraa 7 12.98 3 4287 7 23.76 17 79.61
18. Karnataka 13 4242 2 8.59 1 500 16 56.01
19. Lakshadweep 0 0.00 0 0.00 0 0.00 0 0.00
20. Maharashtra 2 5.01 3 1130 4 57.32 9 73.63
21. Manipur 9 27.14 8 39.40 5 3073 22 97.27
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1 2 3 4 5 6 7 8 9 10
22. Meghalaya 7 14.73 9 2253 2 0.40 18 37.66
23. Mizoram 7 24.06 9 1151 6 13.81 22 4938
24. Madhya Pradesh 11 60.99 13  30.85 6 3145 30 123.29
25. Nagaland 13 2460 10 2910 15 28.80 38 8250
26. Odisha 9 23.69 6 20.29 4 517 19 4915
27. Puducherry 3 5.57 3 50.26 4 0.30 10 56.13
28. Punjab 3 9.48 4 1191 2 4.39 9 2578
29. Rgasthan 7 19.74 7 3132 3 1450 17 6556
30. Sikkim 19 42.36 14 2348 5 2081 38 86.65
31. Tamil Nadu 10 16.28 6 60.00 1 3.65 17 79.93
32. Tripura 13 20.67 12 40.73 6 1544 31 76.84
33. Uttar Pradesh 6 2190 14 2785 10 4458 30 9433
34. Uttarakhand 1 0.55 8 2078 13 10249 22 132.82
35. West Bengal 7 28.37 8 22.02 4 874 19 59.13
GRAND ToOTAL 247 67119 228 77436 160 710.02 635 2155.57

* Includes Projectsrelating to PIDDC, HRD and RT.
Coordination Committeeto Promote Tourism

1831. SHRI NAND KUMAR SAI : Will the Minister of TOURISM be pleased
to state :

(@  whether Government has set up acoordination committeeto resolveinter-
Ministerial and industry issue and promote tourism;

(b)  if so, the detailsin thisregard;
(c) thedetails of the terms and reference of the said Committee;
(d) thedetails of the decisions so far taken by the said Committee;

(e)  whether Government proposes to give emphasi s on tourism sector during
the Twelfth Five Year Plan; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : (a) to (d) An Inter-Ministerial Coordination Committee hasbeen
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constituted under the Chairmanship of the Principal Secretary to the Prime Minister to
facilitate resolution of Inter-Ministerial issuesinvolved in the devel opment of tourism
inthe country aswell asissuesraised by industry association. The Committeeincludes
the Member Secretary, Planning Commission, Chairman, Railway Board, Secretaries
fromthe Ministries of Home, Defence, External Affairs, Road Transport & Highways,
Civil Aviation, Rural Development, Environment & Forests, Urban Development and
Secretaries from the Departments of Revenue, Expenditure, School Education &
Literacy, Ministry of Labour and Employment and Ministry of Culture. Secretary,
Ministry of Tourism isthe Member Convener of the Committee.

The First Meeting of the Committee was held on 19th January, 2012. |ssues
discussed in the meeting related to facilitation of issue of visas to foreign tourists,
tourist visaon arrivals, broadbasing of hospitality education, etc.

(e) and (f) TheWorking Group on Tourism for 12th Five Year Plan, set up by the
Planning Commission, has recommended to increase India's share of International
Tourist arrivalsto at least 1% by end of 12th Plan from the level of 0.61% in 2010. It
has also recommended the growth of about 12% in domestic tourist visits during 12th
Plan.

Employment in Tourism Sector

1832. SHRI M.V. MY SURA REDDY : Will the Minister of TOURISM be pleased
to state :

(@  whetheritisnot afact that other Ministriesare not acceding to the requests
of hisMinistry the way they are supposed to be;

(b)  whether it isalso not afact that in view of the above, the Ministry is not
able to explore the true potential and provide employment in the tourism sector; and

(c) if so, how the Ministry is planning to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : (@) to (c) An Inter-Ministerial Coordination Committee has been
constituted under the Chairmanship of the Principal Secretary to the Prime Minister to
facilitate resolution of Inter-Ministerial issuesinvolved in the devel opment of tourism
in the country.

As per the Tourism Satellite Account for India (2002-03), the contribution of
Tourism in the Gross Domestic Product (GDP) and employment of the country, in
2007-08, has been estimated to be 5.92% and 9.24% respectively.

In addition to various other initiatives, the Ministry of Tourism has taken the
initiative of identifying devel oping and promoting the nascent/upcoming niche products
of the tourism industry such as Cruise, Adventure, Medical & Wellness, Golf, Polo,
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M eetings Incentives Conferences and Exhibitions (MICE) and Film Tourism. Thisis
done in order to overcome the aspect of 'seasonality' to promote India as a 365 days
destination, attract tourists with specific interests and to ensure repeat visits for the
products in which India has comparative advantage.

Inclusion of Six Communities of Assam Into ST List

1833. SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@  whether Government has received required information from the
Government of Assam for inclusion of six communities of Assam into Scheduled Tribe
list as required by the Registrar General of India and National Commission of ST;

(b) if so, theaction taken or proposed to be taken by the Government thereon;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV KHANDELA) : (a) to (c) The Ministry of Tribal Affairs has not
received information required from the Government of Assam for inclusion of (i) Halam,
(ii) Tamang, (iii) Phakes (Phakeals), Khamyang, Turung & Aiton under Man (Tai)
Speaking Tribes, (iv) Adivas (Tea Tribes), Ahom, Matak, Maran & Chutia, (v) Amri
Karbi and (vi) Sarania Kachari into the list of Scheduled Tribes of Assam. As per
approved modalities, legislation isamended when the proposal for inclusion of tribes/
communities into the list of Scheduled Tribes of a State, recommended by the State
Government is agreed to by the Registrar General of Indiaand National Commission
for ST.

Any further action for the inclusion of these communities in the ST list can be
taken only after the receipt of the required information from the State Government.

Inclusion of Meena Castein ST in Rajasthan

11834. SHRI NARAYAN SINGH KESARI : Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@  whether the caste 'Meena in Rgjasthan is included in the category of
Scheduled Tribes;

(b) if not, the number of people belonging to the caste 'M eena who have been
provided with the Scheduled Tribes certificates during the last 15 years; and

(c) theyear-wise and tehsil-wise details of the Scheduled Tribes certificates
issued to the people belonging to the Caste 'Meena?

t Original notice of the question was received in Hindi.
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THEMINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (8) to (c) Theinformation is being collected and will
be laid on the table of the House.

Proposal for Bench Mark Survey in Mahar ashtra

1835. DR. JANARDHAN WAGHMARE : Will the Minister of TRIBAL
AFFAIRS be pleased to state :

(@  whether the Tribal Development Department of Government of
Maharashtra has submitted a proposal to the Union Government to provide assistance
for carrying out Bench March Survey in the State;

(b) if so, the details thereof and the present status of the proposal; and
(c) thetimeby which the said proposal is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (3) Yes, Sir.

(b) and (c) The Government of Maharashtra had proposed an amount of
Rs. 2735.57 lakhs under Specia Central Assistanceto Tribal Sub-Plan during 2011-12
for carrying out Bench Mark Survey. However, the proposa was not considered as it
did not conform to the scheme guidelines laid down.

A proposal was also received from the Government of Maharashtrafor 100 per
cent assistance of Rs. 3674.43 lakhs to carry out Bench Mark Survey. Clarifications
have been sought from the Government of Maharashtra as the Ministry does not give
100 per cent funding under its Grants-in-Aid to Tribal Research Institutes.

Expenditure on Welfare of Bihar STs

1836. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of TRIBAL
AFFAIRS be pleased to state::

(@  whether Government isaware of the findings of the Human Devel opment
Report (2011) that though the share of expenditure on welfare of Bihar STs to total
expenditure had almost doubled during 2005-08 from 0.4 per cent to 0.8 per cent still
the condition of lower castesin Bihar is still not comparable with other States;

(b) if so,thedetailsof similar analysisfor Uttar Pradesh and Madhya Pradesh;
and

(c)  whether the improvement in STs condition is taking place in accordance
with targets set in the Eleventh Five Year Plan?

THEMINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (a) and (b) As per the information received from the
Planning Commission, analysisof datafrom the Human Devel opment Report indicates
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for Madhya Pradesh that the incidence of poverty is more for SCs (48%) and STs
(57%). Performance of health indicators the situation is worse for SCs and STs. For
instance, under 5 mortality for STs and SCs are 141 and 110 per 1000 live births
respectively, while national average is 96 and 88 for their respective communities.
Similarly, for Body Mass Index (BMI < 18.5 is even slower in the case of the SC and
STs. For the percentage of Underweight Children (0-5 years) for SCsand STsare 62.6
and 71.4 for SCsand STsrespectively, while the national averageis47.9 and 54.8 for
their respective communities. In education sector, literacy rate is lower than Indian
average as per 2011 Census. For instance, for SCs and STs literacy rate is 60.6 and
58.9 respectively in comparison to the national average of 63.5 and 60.5 for their
respective communities. In case of accessto drinking water it was observed that 87.6%
SC in comparison to national average national average of 92.9% for their respective
community and 87.6% ST householdsin comparison to national average of 83.2% for
their respective community have accessto improved source of drinking water facilities
inthe state. In case of sanitation only 15.6% of SC householdsin comparison to national
average of 35% SC household and almost 10% ST households compared to national
average of amost 31% ST household having household toilet facilities in the State.

Similarly, analysis of data from the Human Development Report indicates for
Uttar Pradesh that the incidence of poverty in case of the SCs and STsin both rural
and urban areas was higher than the corresponding national average. Performance of
healthindicatorsthe situationisworsefor SCsand STs. For instance, under 5 mortality
for SCsare 135.1 per 1000 live births, while national averageis88.1 for their respective
community. Similarly, Body Mass Index (BMI < 18.5) for SC (42.8) which is higher
than national average of 41.2 for their respective community and STs (45.1) lower
then national average of 46.6 for their respective community. For the percentage of
Underweight Children (0-5 years) for SCs and STs are 48 and 61.2 for SCs and STs
respectively, while the national average is 47.9 and 54.5 for their respective
communities. In education sector, literacy rate is lower than national average as per
estimate of 2011 Census. For instance, for SCs and STs literacy rate is 58.9 and 49.0
respectively in comparison to the national average of 63.5 and 60.5 for their respective
communities. In case of access to drinking water it was observed that 97.1% SC
householdsin comparison to national average of 92.9% for their respective community
and 97.8% ST households in comparison to national average of 83.2% for their
respective community indicating better access to improved source of drinking water
facilitiesin the state. In case of sanitation only 16% of SC households in comparison
to national average of 35% SC household and almost 27% ST househol ds compared to
national average of almost 31% ST household having household toilet facilitiesin the
State.
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(c) TheGovernment issensitivetothe concernsof ST population. Itisalways
striving to improve the condition of STs.

Hardshipsin getting Scheduled Tribe Certificate

11837. SHRI ISHWARLAL SHANKARLAL JAIN : Will theMinister of TRIBAL
AFFAIRS be pleased to state::

(@  whether it isafact that ST people have to face alot of hardshipsin their
respective States for getting Scheduled Caste Tribe certificate;

(b) if so, the details thereof;
(c)  whether Government has received any complaintsin thisregard;
(d) if so, the State-wise details of such complaints; and

(e)  whether appropriate steps have been taken by Government to remove the
hardships being faced by these people?

THE MINISTER OF STATEIN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (a), (b) and (€) The Ministry of Tribal Affairsisthe
nodal Ministry for specification of Scheduled Tribes under Article 342 of the
Constitution and the issuance and verification of Caste Certificates rests with the
concerned State Government/UT Administrations.

The Government of Indiahasissued variouscircularsfrom timeto timefor proper
issuance and verification of Scheduled Tribe's Certificates. Following the decision of
the apex court in the case of Kumari Madhuri Patil & OthersVs. State of Maharashtra
& Others, the Ministry of Tribal Affairs has again circulated in June, 2004, the
instructions of the Supreme court to streamline the procedure for the issuance of social
status certificates (ST certificates), their scrutiny and their approval to all State
Governments/UT Administrations.

(¢)  Yes, Sir.

(d)  Astheissurance of the ST certificate rests with the State Government, the
Ministry forwards such complaints to the State Government concerned and does not
maintain data on this.

Saff Srength in Group A to Group D as per
Reservation Policy for ST Category

1838. SHRI AMBETH RAJAN : Will the Minister of TRIBAL AFFAIRS be
pleased to state :

t Original notice of the question was received in Hindi.
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(@) the details of total sanctioned staff strength in the Ministry-group-wise
i.e. Group A to Group D;

(b)  thenumber of jobsearmarked for ST category, out of the total strength, as
per Government's reservation policy; and

(c) thereasons, if any, for the staff strength not being in accordance with the
reservation policy of Government?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (a) the details of sanctioned staff strength in the
Ministry of Tribal Affairs, group-wise are as under :

Group Sanctioned Strength
Group A 37
Group B 56
Group C 37

(Sanctioned strength of Group C also includes 16 formerly Group 'D' postswhich
have now become Group 'C' posts as per Sixth Central Pay Commission's
recommendations).

(b)  The percentage of reservation available to Scheduled Tribesis as under :

(i) Direct Recruitment by open competition ST-75%
(ii)  Direct Recruitment otherwise than by Open Competition ST - 7.5%

(iii)  Promotion ST-7.5%

Whether a particular post isreserved for Scheduled Tribesisdetermined with the
help of Reservation Roster, prescribed by the Department of Personnel and Training.

(c) The mgjority of the posts in this Ministry belong to Central Secretariat
Service (Director, Deputy Secretary, Under Secretary, Section Officer & Assistant)
and Central Secretariat Stenographers Service (Senior Principal Private Secretary,
Principal Private Secretary, Private Secretary, Stenographer Grade'C' and Stenographer
Grade 'D") and Central Secretariat Clerical Service (Upper Division Clerk and Lower
Division Clerk). Appointment to the vacant posts in these cadres are made by
Department of Personnel & Training/Ministry of Social Justice & Empowerment i.e.
the cadre controlling authorities of this Ministry.

Some other posts belonging to Indian Economic Service/Indian Statistical Service/
Official Language are controlled by the respective cadre controlling authorities i.e.
Department of EconomicAffairs, Ministry of Statisticsand Programme I mplementation
and Department of Official Language.
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Reservation Rosters for these posts are maintained by the respective cadre
controlling authorities as stated above.

Proposal for Territorial Tribal Army

1839. MS. SUSHILATIRIYA : Will theMinister of TRIBAL AFFAIRS bepleased
to state :

(@  whetheritisafact that Government is proposing to set up first Territorial
Tribal Army;

(b) if so, the details thereof ?

(c)  whether this proposed Tribal Army will have same facilities as that of
para-military forces; and

(d) if not, the reasons therefor?

THEMINISTER OF STATEIN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (a) Asper theinformation received from the Ministry
of Defence, no proposal has been mooted by them to set up first territorial tribal army.

(b) to (d) The question does not arise.
Education at Nari Niketan and Bal Niketan

11840. DR. PRABHA THAKUR : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whether education and vocational training is provided to the minors or
destitutesor girlsor children who are kept in the'Nari Niketan' and 'Bal Niketan' being
run across the States with legal permission to provide security to them;

(b) if so, the details thereof, State-wise and if not, the reasons therefor; and

(c) thelegal provisionsin placein caseof any girl or boy wanting to leavethe
Nari to Bal Niketan out of hig’her own freewill after attaining adulthood, the details
thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) to (c) The Government, in
the Ministry of Women and Child Development is not implementing any programme/
scheme specially for 'Nari Niketan's and 'Bal Niketans. However, the Ministry of
Women and Child Development provides financial assistance to State Governments/
UT Administrationsfor setting up of varioustypes of Homesas per the Juvenile Justice
(Care and Protection of Children) Act, 2000 (JJ Act) for children in difficult
circumstances, including orphans and destitute children under the Integrated Child
Protection Scheme (ICPS). ICPS also provides for formal education and vocational
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training for children residing in these Homes. State-wise number of such Homes assisted
under ICPS isgiven in Statement (See below).

Children living in these Homes, except children in conflict with law, can leave
the Home after attaining adulthood. Children in conflict with law undergoing an enquiry
are required to continue staying in the Observation Homes if required by Juvenile
Justice Boards (JJBs). Similarly, children who have been found guilty, and JJBs have
given ordersto keep them for aspecified period in Special Homes, would be required
to stay inthe Hometill the completion of such period even if they attain adulthood. As
per the JJAct the maximum period for which the child can be kept in a Special Home
isthree years.

As for the Nari Niketans, the information is being collected from the State
Governments/UT Administration and will be laid on the table of the House.

Statement

Sate-wise Details of No. of Various Types of Home Assisted Under
the Integrated Child Protection Scheme (ICPS)

SI.No. Name of the State/UT Number of Homes
1 2 3
1 Andhra Pradesh 102
2. Assam 7
3. Bihar 14
4, Chattisgarh 13
5. Gujarat 57
6. Haryana 12
7. Himachal Pradesh 22
8. Jharkhand 16
9. Karnataka 76
10. Kerala 28
11. Madhya Pradesh 24
12. Maharashtra 91
13. Manipur 13
14. Meghalaya 18
15. Mizoram 4
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1 2 3
16. Orissa 29
17. Punjab 15
18. Rajasthan 63
10. Sikkim 5
20. Tamil Nadu 42
21. Tripura 11
22. Uttar Pradesh 67
23. West Bengal 55
24. Delhi 25
25. Puducherry 6
ToTtaL 815

Details of Children Suffering from Malnutrition

1841. SHRI PRAKASH JAVADEKAR : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  the number and percentage of children suffering from malnutrition;
(b)  the details State-wise and year-wise, since 2004; and
(c) the stepsthat are being taken by Government to eradicate malnutrition?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) to (c) As per the National
Family Health Survey-3 (NFHS-3), 2005-06, 42.5% children under 5 years are
underweight and 69.5% are anemic. The State-wise details of the underweight and
anemic children is given in Statement (See below).

Malnutrition is manifestation of several underlying factors & causes and is
complex, multi-dimensional and inter-generational in nature and it can't be solved by
single sector alone. Hence, a multi-sectoral and coordinated approach is required to
tackle the problem of malnutrition. The causes are varied and include inadequate
consumption of food, frequent infections, lack of availability of safe drinking water
and proper sanitation, illiteracy specially in women, poor access to health services,
low purchasing power, socio-cultural factors such as early marriages of girls, lack of
care during pregnancy and infancy, ignorance about nutritional needs of infants and
young children etc.
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The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments
through State Governments/UT Administrations. The schemes/programmes include
the Integrated Child Development Services (ICDS) Scheme, National Rural Health
Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment
of Adolescent Girls (RGSEAG) namely SABLA, IndiraGandhi Matritva Sahyog Yojna
(IGMSY) asDirect targeted interventions. Besides, indirect Multi-sectoral interventions
include Targeted Public Distribution System (TPDS), National Horticulture Mission,
National Food Security Mission, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Total Sanitation Campaign, National Rural Drinking
Water Programme etc. All these schemes have potential to address one or other aspect
of Nutrition. Several of the existing schemes/programmes have been expanded/
universalized just before or during the Eleventh Five Year Plan, hence, the results are
likely to be visible after sometime.

The responsibility of implementation of most of the above schemes lies with
State Governments/UT Administrations who have been advised from time to time to
set up State Nutrition Council and other mechanisms to address the issue.

Further, some of the recent decisions by the Prime Minister Council on Indias
Nutrition Challengesto improve the nutrition situation have been to (i) strengthen and
restructure ICDS with specia focus on pregnant and lactating mothers and children
under three (ii) prepare a multi-sectoral programme to address the maternal and child
malnutrition in selected 200 high-burden districts (iii) launch anationwideinformation,
education and communication campaign against malnutrition and (iv) bring strong
nutrition focus in programmes in sectors like health, drinking water supply and
sanitation, school education, agriculture, food & pubic distribution. Work on all these
issuesisin progress. In addition, the proposed National Food Security Bill, introduced
in the Lok Sabhaon 22 December 2011 will also contribute towards food security.

All these measures are expected to result in improved nutrition indicators.
Statement

Prevalence of Underweight and Anemia in Children
(Under 5 Years) - NFHS 3, (2005-06), Sate-wise

Sl.No. State % Underweight Anemia
children (below 5yrs  Children (6-59 months)
of age) %
1 2 3 4
1. Andhra Pradesh 325 70.8

2. Assam 36.4 69.6
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1 2 3 4
3 Arunachal Pradesh 325 56.9
4 Bihar 55.9 78.0
5 Chhattisgarh 47.1 71.2
6. Delhi 26.1 57.0
7 Goa 25.0 382
8 Guijarat 44.6 69.7
9 Haryana 39.6 72.3
10. Himachal Pradesh 36.5 54.7
n. XK 25.6 58.6
12.  Jharkhand 56.5 70.3
13. Karnataka 37.6 70.4
14. Kerda 229 445
15. MadhyaPradesh 60.0 74.1
16. Maharashtra 37.0 63.4
17.  Manipur 221 49.1
18. Meghaaya 48.8 64.4
19. Mizoram 19.9 44.2
20. Nagaland 25.2 NA
21. Orissa 40.7 65.0
22.  Punjab 24.9 66.4
23. Rajasthan 39.9 69.7
24.  Sikkim 19.7 59.2
25.  Tamil Nadu 29.8 64.2
26. Tripura 39.6 62.9
27.  Uttar Pradesh 42.4 73.9
28. Uttrakhand 38.0 61.4
29.  West Bengal 38.7 61.0

INDIA 425 69.5
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India's Rank in Condition of Women

11842. SHRI KAPTAN SINGH SOLANKI : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  whether it is afact that as per the survey of Newsweek Magazine, India
ranks 141 with regard to the condition of women in Indig;

(b)  if so, the details thereof;

(c)  whether Government hasformulated any policy for further empowerment
of women in the country; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) As per the
information available on the website www.thedail ybeast.com, the Daily Beast analysed
dozens of data points for 165 countries to determine which countries offer women the
most expansive rights and the best quality of rights. According to their analysis, India
standsat 141 position in terms of women's expansiverights and the best quality of life.
In the Report, Justice, Health, Education, Economics and Politics are said to have
been taken as parameters to determine the quality of life of women. The standard and
reasonableness of data used in arriving at the ranks of the countries may vary from
country to country and, therefore, it is not possible to comment on Indias relative
position in their Report.

(c) and (d) The Constitution of India bestows equal rights on both men and
women and prohibits discrimination on the grounds of religion, race, caste, sex etc. At
the same time, the constitution allows the State to make affirmative discrimination in
favour of women. Inthelight of the Constitution mandate the Government hasinitiated
several programmes to improve the status of women in the society.

Thevision of the Government isthat every woman in the country should be able
to develop to her full potential and share the benefits of economic growth and prosperity.
Inthisdirection the Government has been implementing anumber of programmes and
schemes for their socio-economic empowerment. Special legislations have aso been
put in place to tackle crime against women and eradicate social evils. Theseinitiatives
have resulted in an improvement in many development indicators related to women.

The Government had adopted the National Policy for Empowerment of Women
on 20th March, 2001 with the objective to bring about the advancement, development
and empowerment of women and to eliminate all forms of discrimination against
women.

t Original notice of the question was received in Hindi.
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Given the long term nature of issues which impact on women, need was felt to
strengthen the processes that promote all-round devel opment of women by focussing
on a coordinated approach for implementation of the schemes of the concerned
Ministries/Departments and by creating an enabling environment conducive to social
change. With this in view, the Government has set up National Mission for
Empowerment of Women on 08.03.2010 which focuses on economic & social
empowerment of women and elimination of violence against women, progressively.
The objective of the National Mission issecuring convergence of schemes/programmes
of different Ministries/Departments of Government of India as well as State
GovernmentsUT Administrations.

In order to mainstream gender issues across all sectors, gender budgeting by all
Ministries/Departments has been emphasi zed. So far, 56 Ministries/Departments have
set up Gender Budget Cells. In Budget 2011-12, 29 Ministries reflected 36 demands
for grantstotalling Rs. 78,251.02 crore in the GB Statement.

The policiesand programmes of the Government will continueto strivefor socio-
economic empowerment of women.

Rehabilitation Programmeunder Swadhar Scheme

1843. SHRI THOMAS SANGMA : Will the Minister of WOMEN AND
CHILDREN DEVELOPMENT be pleased to state :

(@  whether effortshave been undertaken in increase thetimely implementation
of rehabilitation programs offered under the Swadhar scheme;

(b) if so, the details thereof;

(c)  whether these efforts have had or are expected to have asignificant impact
on the quality of victims' care offered under the scheme;

(d)  whether these efforts have impacted on the cost of care per head; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (@) to (c) Under the revised
scheme of Swadhar Greh, to facilitate rehabilitation, arrangements have been made
for providing vocational training to the women beneficiariesthrough VVocational training
Institute recognized by Directorate General of Employment and Training under the
Ministry of Labour and Employment. Through this vocational training, the women
beneficiaries will be able to get self reliant within the considerable time frame.

(d) and (e) On successful completion of training, the actual training and
examination fee would be reimbursed to the implementing agency on submission of
the certificate issued by the vocational training institute.
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Hostelsfor Working Women

1844. DR. GYAN PRAKASH PILANIA : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  whether hostels for working women have been constructed in Rajasthan
with the Central financial assistance;

(b)  if so, the details thereof;

(c)  whether Government proposes to increase the number of such hostelsin
the State in view of rising number of working women; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) Yes, Sir. Under the
Working Women Hostel Scheme being administered by Ministry of Women and Child
Development, so far 39 working women hostels have been sanctioned in Rgjasthan.
The details are given in Statement (See below).

(c) and (d) Yes, Sir. Considering the continuousincreasein the number of working
women in the country, State/UT Governments has been requested to send proposals
under the revised scheme for the consideration of the Ministry so that more and more
hostels could be sanctioned all through the country. Opening of new hostels depends
on receipt of viable proposals duly recommended by the State Governments.

Statement

List of Working Women Hostels Sanctioned in Rajasthan

Sl. Name of the Organization Location Address

No.

1 2 3 4

1. King Edward VIl Memorial Ajmer H.No. X/310, Station Road, Ajmer,

Rest House Society Rajasthan

2. Municipa Council Beawar Bewar, Bewar, Ajmer, Rajasthan
Ajmer

3. Balhit Shiksha Samiti, Alwar Alwar Alwar-301001, Rajasthan

4. Municipa Council, Banswara Banswara  Banswara, Rgjasthan

5. Nagar Palika Parishad, Baltora Baltora, Baltora, District Barmer,
Barmer Rajasthan

6. AryaVidyapeeth Society, Busawar Bhusawar ~ TheWeir (Bostpur) district - Bharatpur
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1 2 3 4
7. Jeewan Nirman Sansthan, Bhratpur Bharatpur ~ Bharatpur, Rajasthan
8. AryaVidyapeeth Society, Bhusawar Bhusawar ~ Bhusawar, Bharatpur
9. Nehru ShikshaBharti Samity, Bharatpur ~ Bharatpur ~ Bharatpur-230001, Rajasthan
10. MahilaAshram, Bhilwara Bhilwara Bhilwara, Rajasthan
11. Municipal Council Pratapgarh, Pratapnagar, Pratapnagar, Chittorgarh, Rajasthan
Chittorgarh Chittorgarh
12. Municipal council, Chittorgarh Chittorgarh  Chittorgarh, Rajasthan
13. Nagar Palika Parishad, Nimaher Nimbahera, Chittorgarh, Rajasthan
Nimbahera, Chittorgarh
14. Banastha Vidyapeeth, Banasthali Banasthali  Banasthali, Rajasthan
15. Municipal Council, Jaipur Jaipur Jaipur, Ragjasthan
16. Indira Gandhi Balika Niketan, Ardawata, Ardawata, Jhunjhunu, Rajasthan
Ardawata, Jhunjhunu Jhunjhunu
17. Khetri Vikas Samiti, Kehtri, Jhunjhunu Kehtri Khetri, Jhunjunu, Rajasthan
18. Urban Improvement Trust, Jodhpur Jodhpur Jodhpur, Rajasthan
19. Municipal Council, Kota Kota Kota, Rajasthan
20. Grameen Vidyapeeth Sanstha, Naugur Naugur Plot No. 381, Khasra 29, Rakba,
Naugur, Rajasthan
21. Mody Institute of Education Sikar Lachmangarh, Sikar, Rajasthan
and Research, Lachmangarh, Sikar
22. Municipa Council Sirohi Sirohi Sirohi, Ragjasthan
23. Meera Shiksha Samiti Sangaria, Sangaria Sangaria, District Ganganagar,
District Sriganganagar Rajasthan
24. S.GN. Khalsa College School, Sriganga-  Sriganganagar, Rajasthan
Sriganganagar nagar
25. Dadhimathi Shiksha Sansthan, Sriganga-  Sriganganagar, Rajasthan
Sriganganagar nagar
26. Mahatma Gandhi Sandhya Hanuman-  Hanumangarh, Rajasthan
Mahavidyalaya, Hanumangarh garh
27. Banasthali Vidyapith, Banasthali Banasthali  KhasraNo. 382, 383,
Village Banasthali Village,

District Tonk, Rajasthan
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1 2 3 4
28. Municipal Council, Udaipur Udaipur Udaipur, Rajasthan
29. Rajasthan Mahila Parishad, Udaipur Udaipur Udaipur, Rajasthan
30. RadhaBal Mandir Vidya Jodhpur Jodhpur, Rajasthan

Academy, Jodhpur

31. Municipa council, Kishangarh, Ajmer Madanganj, Kishangarh, Ajmer
Kishangarh Rajasthan

32. Shri Gandhi Shikshan Samity, Bhilwara Gykabpara, Bhilwara, Rajasthan
Gykabpara, Bhilwara

33. Municipa Council, Bikaner Bikaner Bikaner, Rajasthan

34. Nagar Palika Parishad, Nimbahera, Nimbahera Nimbahera, Chittorgarh, Rajasthan
Chittorgarh

35. Rajasthan Univesity, Jaipur Jaipur Jaipur, Rajasthan

36. Vinod Matrika, Jaipur Jaipur Jaipur, Rajasthan

37. Municipa Council, Pali Pali Pali, Rajasthan

38. Municipa Council Hanumangarh, Hanuman-  Hanumangarh,
Sriganganagar garh Sriganganagar, Rajasthan

39. Janjati Mahila Vikas Sansthan, Sawal Sawai Madhopur, Rajasthan
Sawa Madhopur Madhopur

Mission on Empower ment of Women

1845. SHRI RAMDASAGARWAL : Will theMinister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whether Government set up 'National Mission on Empowerment of Women'
in 2010 to help in the coordinated delivery of women-centric and women-related
programs particularly economic and social security; and

(b) if so, the steps Government hastaken so far for removal of social prejudices
against women which led to gender discrimination, female foeticide and dowry so as
to draw them fully into the national mainstream?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) Yes, Sir. National Mission
for Empowerment of Women (NMEW) was launched on 08.03.2010 for holistic
empowerment of women. It has the mandate to strengthen inter-sectoral convergence
and facilitate the process of coordinating all the women'swelfare and socio-economic
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development programmes across ministries and departments, particularly those
contributing to economic and social security of women.

(b)  The Government has enacted and implemented the Protection of Women
from Domestic ViolenceAct, the Pre Conception and Pre Natal Diagnostic Techniques
(Prohibition of Sex Selection) Act, 2004 and has taken measures to improve
implementation of these laws. Steps have been initiated to strengthen the Hindu
Marriage Act, 1955; the Prohibition of Child Marriage Act, 2006; the Indecent
Representation of Women (Prohibition) Act, 1986 and the Immoral Traffic (Prevention)
Act, 1956. New legislativeinitiativesinclude the Protection of WWomen against Sexual
Harassment at Workplace Bill, 2010; the Prevention of Crimesin the Name of Honour
and Tradition Bill 2010; the Domestic Workers Welfare and Social Security Act, 2010
and the Revised Scheme for Relief and Rehabilitation of victims of Rape.

Malnutrition in Different Sates

1846. SHRI PRASANTA CHATTERJEE : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  whether Government has made any survey after 2005-06 to ascertain
number of children suffering from malnutrition in different States;

(b)  whether it is afact that rate of underweight children in India are twice
higher than average figure in sub-Saharna Africa; and

(c) if so, the actions being taken by Government to combat such disastrous
conditions?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) to (c) No survey to assess
malnutrition at National level has been undertaken after the National Family Health
Survey-3 (NFHS-3), 2005-06.

As per National Family Health Survey-3 (2005-06), prevalence of underweight
in children under 5 yearsis42.5% in the country. Asthe surveys/data on undernutrition
of various countries are at different time periods/methodol ogies, the figures may not
be comparable to alarge extent.

The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments
through State Governments/UT Administrations. The schemes/programmes include
the Integrated Child Development Services (ICDS) Scheme, National Rural Health
Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment
of Adolescent girls (RGSEAG) namely SABLA, IndiraGandhi Matritva Sshyog Yojna
(IGMSY) asDirect targeted interventions. Besides, indirect Multi-sectoral interventions
include Targeted Public Distribution System (TPDS), National Horticulture Mission,
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National Food Security Mission, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Total Sanitation Campaign, National Rura Drinking
Water Programme etc. All these schemes have potential to address one or other aspect
of Nutrition. Several of the existing schemes/programmes have been expanded /
universalized just before or during the Eleventh Five Year Plan, hence, the results are
likely to be visible after sometime.

The responsibility of implementation of most of the above schemes lies with
State Governments/UT Administrations who have been advised from time to time to
set up State Nutrition Council and other mechanisms to address the issue.

Further, some of the recent decisions by the Prime Minister Council on India's
Nutrition Challengesto improve the nutrition situation have been to (i) strengthen and
restructure ICDS with specia focus on pregnant and lactating mothers and children
under three (ii) prepare a multi-sectoral programme to address the maternal and child
malnutritional in selected 200 high-burden districts (iii) launch a nationwide
information, education and communication campaign against malnutrition and
(iv) bring strong nutrition focus in programmes in sectors like health, drinking water
supply and sanitation, school education, agriculture, food & public distribution. Work
on all these issues isin progress. In addition, the proposed National Food Security
Bill, introduced in the Lok Sabha on 22 December 2011 will aso contribute towards
food security.

All these measures are expected to result in improved nutrition indicators.
Privatisation of ICDS

1847. SHRIMATI JHARNA DASBAIDYA : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  whether Government has proposal for privatization of ICDS; and
(b)  if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (&) No, Sir.

(b) Doesnot arise.
Maintenance Allowanceto Dev Dasis

1848. SHRI RAJKUMAR DHOOT : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whetheritisafact that Government has decided to implement the roadmap
for rehabilitation and payment of maintenance allowancesto Devdasisin the country;

(b)  if so, the details thereof;
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(c)  whether Government has conducted any survey to find out the number of
Devdasisin the country particularly in Maharashtrain order to cover them under the
roadmap; and

(d) if so, the details thereof and if not, the reasons therefore?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) The Government of India
does not have any programme for rehabilitation of Devdasis.

(b) to (d) Inview of (a) above, do not arise.
Incidents of Abandoning Girl Child

1849. SHRI RAJKUMAR DHOOT : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whetheritisafact that thereisabnormal risein theincidents of abandoning
girl child in various parts of the country including the national capital and NCR;

(b) if so, the details thereof for the last two years, year-wise and State and
UT-wise; and

(c) the remedial measures Government has taken or propose to take in this
regard in particular to protect and for bringing up such unfortunate girl child in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) Information on crime,
including on abandonment of children are maintained by the National Crime Records
Bureau, Ministry of HomeAffairs. National Crime Records Bureau hasinformed that
it does not maintain gender wise data on abandoning of children. As per National
Crime Records Bureau, atotal of 857 and 725 cases of exposure and abandonment of
children (Sec. 317 I PC) werereported in the country during 2009 and 2010 respectively.
Information beyond 2010 is not available. State/Union Territory wise details of cases
registered for exposure and abandonment of children are given in Statement (see bel ow).

(c)  TheGovernment of Indiahas undertaken anumber of measuresto improve
survival and status of girl childreninthe country. Ministry hasbeen undertaking media
campaigns on the subject through both print and electronic media, from time to time.
The State Governments/Union Territories administrations have al so been undertaking
advocacy measures to improve the status of girl child in the respective State/Union
Territories.

Specific interventions for girl children include implementing the Pre-Natal
Diagnostic Techniques (Prohibition of Sex Selection) Act, 1994, cash transfer scheme
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of 'Dhanalakshmi’, setting up a Sectoral Innovation Council for improving girl child
sex ratio, and the pilot scheme 'Sabla for comprehensive intervention for adol escent
girlsinthe age group of 11-18, with afocuson out of school girlsin select 200 districts
of the country.

Statement

Cases Registered Under Exposure and Abandonment of Children

Sl 2009 2010
No. State/UT CR CR
1 2 3 4
1 AndhraPradesh 77 55
2. Arunachal Pradesh 0 0
3. Assam 0 0
4, Bihar 0 0
5. Chhattisgarh 3 6
6. Goa 6 4
7. Gujarat 129 121
8. Haryana 20 24
9. Himachal Pradesh 5 4
10. Jammu & Kashmir 0 0
11. Jharkhand 0 0
12. Karnataka 21 30
13. Kerala 7 9
14. Madhya Pradesh 103 93
15. Maharashtra 274 198
16. Manipur 0 0
17. Meghalaya 0 0
18. Mizoram 0 0
19. Nagaland 0 0
20. Orissa 0 0
21. Punjab 15 1
22. Rajasthan 153 119
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1 2 3 4
23. Sikkim 3 0
24, Tamil Nadu 0 0
25. Tripura 0 0
26. Uttar Pradesh 0 0
27. Uttarakhand 0 0
28. West Bengal 0 0

TotAL StaTE 816 674
29. A&N lIslands 0 0
30. Chandigarh 9 6
3L D&N Haveli 0 0
32. Daman & Diu 0 0
33. Dehi UT 28 45
34. L akshadweep 0 0
35. Puducherry 4 0

ToTaL UT 41 51

ALL INDIA TOTAL 857 725

Source : NCRB
Domestic Violence Claims

1850. SHRI T.K. RANGARAJAN : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@  whether itisafact that domestic violence claims more livesin Indiathan
terror strikes orchestrated by militant and naxal outfits; and

(b) if so, the details of number of cases registered, convictions made, relief
given to the victim etc. under various sections of the act?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) The Government
does not have any data to suggest that Domestic Violence claims more livesin India
than the terror strikes orchestrated by militant and naxal outfits.

The Protection of Women from Domestic Violence Act, 2005 (PWDVA, 2005)
came into force w.e.f. 26.10.2006. As per National Crime Records Bureau (NCRB)
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data, total of 5788, 5643, 7802 and 7575 cases were registered under the PWDVA,
2005 during 2007, 2008, 2009 and 2010 respectively. State-wise details of cases
registered, cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted are given in Statement (see below). However, NCRB
does not maintain data on the relief given under various sections of the Act to the
victims.

Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Protection of Women from Domestic violence Act 2005 during 2007

S, State/UT Cases Cases Cases Persons Persons Persons
No. Regiss Chargee Con- Arress Charge- Con-
tered sheeted victed ted sheeted victed

1 2 3 4 5 6 7 8
1. Andhra Pradesh 1979 345 53 1 42 1
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 2 0 0 1 1 0
4.  Bihar*

5. Chhattisgarh 1651 1249 89 2206 2066 101
6. Goa 3 1 0 5 3 0
7. Gujarat 883 862 27 2491 2231 6
8. Haryana 17 10 0 21 21 0
9.  Himachal Pradesh 3 2 0 2 2 0
10.  Jammu & Kashmir Central Act and its provisions are not applicable
11. Jharkhand 880 765 171 1984 2031 223
12. Karnataka*

13. Kerada 14 9 1 11 12 1
14. Madhya Pradesh*

15. Maharshtra 117 109 1 480 495 3
16. Manipur 0 0 0 0 0

17. Meghaaya 5 5 0 13 5 0
18. Mizoram 0 0 0 0 0 0
19. Nagaand 0 0 0 0 0 0
20. Orissa*
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1 2 3 4 5 6 7 8
21. Punjab 37 14 0 68 35 0
22. Rajasthan 25 14 0 14 14 0
23.  Sikkim 6 4 0 10 9 0
24. Tamil Nadu 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 25 20 0 33 51 0
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 5 2 0 2 0 0

Total Sates 5652 3411 342 7342 7018 335
29. A&N Islands 20 6 0 37 7 0
30. Chandigarh** 112 37 0 142 75 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 1 1 0 3 3 0
33. Delhi 3 2 0 7 2 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

Total UTS 136 46 0 189 87 0

Total All India 5788 3457 342 7531 7105 335

Note : * indicates data not available
** includes IPC cases also.
Datais provisional.

Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted, Persons
Arrested, Persons Charge-Sheeted and Persons Convicted Under Protection
of Women from Domestic violence Act 2005 during 2008

Sl. State/UT Cases Cases Cases Persons Persons Persons
No. Regiss Charge- Con- Arress Chage- Con-
tered sheeted victed ted sheeted victed

1 2 3 4 5 6 7 8

1.  AndhraPradesh 2267 485 76 1 17 1
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar*
5. Chhattisgarh 361 426 1 987 1020 0
6. Goa 1 0 0 0 0 0
7. Gujarat 324 324 1 1058 1058 0
8. Haryana 9 8 0 27 27 0
9. Himachal Pradesh 1 1 0 1 1 0
10.  Jammu & Kashmir Central Act and its provisions are not applicable
11.  Jharkhand 955 856 178 1857 1943 206
12. Karnataka*
13. Kerada 30 27 0 25 33 3
14. Madhya Pradesh*
15. Maharashtra 376 278 103 217 325 197
16. Manipur 35 0 0 16 0 0
17. Meghaaya 5 5 2 29 6 2
18. Mizoram 0 0 0 0 0 0
19. Nagaand 0 0 0 0 0 0
20. Orissa*
21. Punjab 52 36 3 99 97 2
22. Rajasthan 60 50 0 55 55 0
23.  Sikkim 5 8 0 5 8 0
24. Tamil Nadu 765 437 129 30 320 146
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 16 12 1 13 19 1
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 328 80 0 118 280 0
ToTAL STATES 5590 3033 494 4538 5209 558
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1 2 3 4 5 6 7 8
29. A&N Islands 35 22 0 36 30 0
30. Chandigarh 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0
33. Delhi 18 15 0 15 15 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

ToTtaL UTS 53 37 0 51 45 0

TotaL ALL INDIA 5643 3070 494 4589 5254 558

Note : * indicates data not available
Datais Provisional

Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Domestic Violence Act 2005 during 2009

S, State/UT Cases Cases Cases Persons Persons Persons
No. Regiss Charge- Con- Arress Chargee Con-
tered sheeted Vvicted ted sheeted victed

1 2 3 4 5 6 7 8
1.  AndhraPradesh 2710 608 97 0 103 0
2. Arunachal Pradesh 13 8 3 12 8 3
3 Assam*

4.  Bihar*

5. Chhattisgarh 22 23 0 18 18 0
6. Goa 0 0 0 0 0 0
7.  Gujarat 67 67 0 234 234 0
8. Haryana 32 10 0 13 13 0
9.  Himachal Pradesh 4 3 0 4 4 0
10. Jammu & Kashmir Central Act and its provisions are not applicable

11.  Jharkhand*
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1 2 3 4 5 6 7 8
12. Karnataka 18 6 8 1 4
13. Keraa 53 46 0 61 72 0

14. Madhya Pradesh*

15. Maharashtra 1395 121
16. Manipur 25 0 0 28 0 0
17. Meghaaya 23 28 0 76 45 0
18. Mizoram 4 4 1 4 4 1
19. Nagaland 6 6 3 6 6 3
20. Orissa*
21. Punjab 38 34 1 76 77 0
22. Rgasthan 45 29 1 37 37 1
23.  Sikkim 6 6 0 8 8 0
24. Tamil Nadu 2376 729 0 0 0 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh*
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 923 0 0 0 0 0
ToTAL StATES 7760 1607 235 578 633 8
29. A&N Islands 36 29 1 53 53 1
30. Chandigarh 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0
33. Dehi 6 4 0 5 4 0
34. Lakshadweep*
35. Puducherry 0 0 0 0 0 0
TotaL UTs 42 33 1 58 57 1
ToTaL ALL INDIA 7802 1640 236 636 690 9

Note : * indicates data not available
Datais provisional.
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Statement

Number of Cases Registered, Cases Charge-Sheeted, Cases Convicted,
Persons Arrested, Persons Charge-Sheeted and Persons Convicted Under
Domestic Violence Act 2005 during 2010

Sl. State/UT Cases Cases Cases Persons Persons Persons
No. Regiss Charge- Con- Arress Chage- Con-
tered sheeted victed ted sheeted victed

1 2 3 4 5 6 7 8
1.  AndhraPradesh 2683 141 1 1 141 1
2 Arunachal Pradesh 12 8 1 11 8 1
3. Assam 1 1 0 2 2 0
4.  Bihar*

5 Chhattisgarh*

6 Goa*

7. Gujarat 25

8. Haryana 39 7 0 12 12 0

9.  Himachal Pradesh*

10. Jammu & Kashmir Central Act and its provisions are not applicable
11.  Jharkhand*

12. Karnataka*

13. Kerda 44 35 1 41 48 1
14. Madhya Pradesh*

15. Maharashtra 3505 2127 408 - - -
16. Manipur *

17. Meghaaya*

18. Mizoram 3 3 1 3 3 1
19. Nagaand 6 6 1 6 6 1
20. Orissa*

21. Punjab 19 11 0 38 30 0
22. Rajasthan 45 20 0 25 25 0

23.  Sikkim*
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1 2 3 4 5 6 7 8

24, Tamil Nadu*

25. Tripura 1 1 0 0 3 0
26. Uttar Pradesh*

27. Uttarakhand*

28. West Bengal 1164 744 0 1 1 0

ToTAL STATES

29. A&N Idands 28 23 0 39 39 0
30. Chandigarh** 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0

32. Daman & Diu

33. Dehi
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0
TotaL UTs
ToTtaL ALL INDIA 7575 3127 413 179 318 5

Note : * indicates data not available
** includes IPC cases also.
Datais provisional.

Reported Dowry Cases

1851. SHRIMATI VASANTHI STANLEY : Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(@  whether it is afact that the number of reported dowry cases has almost
doubled since 1995;

(b)  if so, the details and reasons therefor; and
(c) therateof conviction since 19957

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (a) and (b) As per the National
Crime Records Bureau, atotal of 2814 cases were reported under Dowry Prohibition
Act, 1961 during 1995 in the country which went upto 5182 casesin 2010. This shows
anincrease of 84.15% in 2010 as compared to 1995. During the period, the number of
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cases registered under it has shown an increasing trend indicating that more and more
victims have sought relief under this Law.

(c)  Detailsshowing rate of conviction under the Dowry Prohibition Act, 1961
since 1995 are given in Statement (see below). The rate of conviction ranges from
20% to 36.4% since 1995 to 2010.

Statement

Conviction Rate Under Dowry Prohibition Act 1961
During 1995-2010

Year Conviction Rate
1995 36.4
1996 351
1997 36.5
1998 29.6
1999 24.3
2000 24.6
2001 29.9
2002 28.8
2003 212
2004 25.0
2005 255
2006 27.3
2007 231
2008 239
2009 215
2010 20.0
Source: NCRB

Reach of Welfare Schemeto Muslims

1852. SHRI MOHAMMED ADEEB : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(@)  the details of schemes for the welfare and development of women and
children;
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(b)  whether it is afact that the benefit of these schemes is not reaching the
Muslimsin proportion of their population;

(c)  if so, thereasonstherefor; and
(d) if not, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : (&) The Ministry of Women
and Child Development is implementing various schemes for the welfare and
development of women and children. The major schemes among these are :

(i) Integrated Child Development Services(ICDS) - for the overall development
and growth of children, inter aliaaiming to (a) improve the nutritional and
health status of children in the age group 0-6 years; (b) lay the foundation
for proper psychological, physical and social development of child; and (c)
reduce the incidence of mortality, morbidity and malnutrition.

(ii) Integrated Child Protection Scheme (ICPS) - for protection of children,
aiming at improvement in the conditionsand well-being of childrenin need
of care and protection aswell as for children in conflict with law.

(iii)  Raiv Gandhi Scheme for Empowerment of Adolescent Girls - SABLA,
introduced initially on a pilot basisin 200 districts, aiming at an all-round
development of adolescent girls of 11-18 years by making them self-reliant
by facilitating accessto learning, health and nutrition.

(iv)  Indira Gandhi Matritva Sahyog Yojana (IGMSY) - a Conditional Cash
Transfer Scheme for pregnant and lactating (P& L) women to contribute to
better enabling environment by providing cash incentivesfor improved health
and nutrition. The beneficiariesare paid Rs. 4000/- in threeinstallments per
P& L woman between the second trimester and till the child attains the age
of 6 months on fulfilling specific conditions.

(b) to (d) The above Schemes are for the welfare and development of all
communities, including Muslims. The number of beneficiaries is not maintained
religion-wise.

Selection of Athletes/Sports Persons Participating
in London Olympicsfrom A.P.

1853. SHRI V. HANUMANTHA RAO : Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(@  thecoaching and training requirements of athletes and teams finalised by
Government for their participati on in the London Olympics, 2012;

(b) the disciplines with medal prospectsidentified by Government;
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(c) the stepstaken by Government under Opex, 2012 project; and

(d)  the number of athletes/sports persons sel ected/participating from Andhra
Pradesh in London Olympics, 20127

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) The Ministry haslaunched " Operation Excellence
for London Olympic 2012" (OPEX 2012) project with aview to prepare athletes and
teamsfor London Olympics 2012 in March, 2011. Thefunding for the project isbeing
done under the Scheme "Financial Assistance to National Sports Federation" and
"National Sports Development Fund".

(b) Keeping in view the performance of Indian team/individuals in
Commonwealth Games, Asian Games and other international tournaments,
16 disciplines, namely Archery, Athletics, Badminton, Boxing, Gymnastics, Hockey,
Judo, Rowing, Swimming, Shooting, Table Tennis, Taekwondo, Tennis, Weightlifting,
Wrestling and Yachting were identified.

(c)  Under OPEX 2010, core probables have been identified and are being
provided Comprehensive and intensive training, both within country and abroad and
competition exposure in International Sports Events. Lodging, nutrition, scientific
support and daily allowance are being provided as per approved norms.

(d)  32individua sportspersonsin 5 disciplinesand Indian Hockey (Men) team
comprising 16 members have aready qualified for participation in London Olympics,
2012. Till date, no player form Andhra Pradesh has qualified for London Olympics,
2012.

Sponsor ship of London Olympics by DOW

1854. SHRI PRAKASH JAVADEKAR : Will theMinister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(@  whether Government is considering the idea of mustering international
pressure on the organizers of London Olympics against theinclusion of DOW astheir
official sponsors;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) inwhat way shall Indiaensure that in case of DOW's persisting with the
sponsorship of Olympics, India's participation doesn't amount to enrolment of DOW?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) to (d) The matter at the diplomatic level has
been raised by High Commission of India in London with the London Organising
Committee of the Olympic Games (LOCOG) highlighting the enormous public
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discontent in Indiaover the continued suffering of the victims of the Bhopal gastragedy.
Further, the Government of Indiaraised thisissuewith its United Kingdom counterpart.
The U.K. Government while expressing sorrow for the victims of the tragedy, has said
that theissue of Dow Chemical's sponsorship of London Olympic Gameswas arranged
and done by the International Olympic Committee (10C).

The Ministry of Youth Affairs & Sports also took up the matter directly with
International Olympic Committee urging it to go beyond lesser considerations, and in
thelarger interests of theideal s of human rights, compassion and solidarity, cancel the
sponsorship of Dow Chemicals for the London Olympics, 2012, thereby apart from
assuaging thefeelings of millions of people, send astrong message the world over, for
upholding the nobleideal s of the Olympic Movement. International Olympic Committee
hasreplied that Dow Chemicals had no connection with the Bhopal tragedy since Dow
Chemicals did not have any ownership stake in Union Carbide until 16 years after the
accident and 12 yearsafter the US $470 million compensation agreement was approved
by the Supreme Court.

In view of strong protests lodged by the Government of India and the Indian
Olympic association with International Olympic Committee and London Organising
Committee of the Olympic Gamesin the mater of sponsorship of Dow Chemicalsfor
London Olympics, 2012 in no case will it be the Government's endorsement of Dow
Chemicals sponsorship for the Games.

SportsMeet During Twelfth Plan

1855. SHRIMATI RENUBALA PRADHAN : Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state :

(@  whether Government held/hold sports meets;

(b)  if so, the complete details thereof, in the Twelfth Five Year Plan;
(c) thefundsallocated and spent for this purpose; and

(d) thefuture action plan prepared for the Twelfth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) and (b) Sir, it is primarily the responsibility of
the recognized National Sports Federations (NSFs) to organize sports meets in the
various sports disciplines. The Government supplements the efforts of the recognized
National Sport Federations as per the agreed Long Term Development Plan (LTDPs),
which are reviewed normally after every four years after the conclusion of Asian
Games. The Government providesfinancial assistancethe NSFsfor the activitiessuch
as holding of national championships for sub-junior, junior and senior categories
organization of International tournaments in India, training and participation of
sportspersons/teams in international tournaments abroad, procurement of sports and
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sports science equipment from indigenous sources or through import, appointment of
National Coach, engagement of foreign coaches/experts, reimbursement of salary of
Assistant/Joint Secretary of the NSFs.

(c) Thedetailsof financial assistance giventothe NSFsisgivenin Statement
(see below).

(d) Development of sportsis an on-going process and is based on the Long
Term Development Plans (LTDP) instead of Five Year Plans. These LTDPsarereviewed
normally every four years after the conclusion of Asian Games and are prepared by
each National Sports Federation (NSF). The NSFs are required to prepare a detailed
LTDPin consultation with SportsAuthority of India(SAl). These LTDPsarerequired
to cover all aspects of the concerned sport discipline, as well as incorporate detailed
plans covering specific aspects like development of sportspersons, coaching
participation and broadbasing, domestic tournament schedule, participation in
international tournaments, hosting of major sports events, professionalization of
management, financial management, marketing and promotion, sports sciences,
facilities and equipment and special projects. Currently, the LTDPapproved in 2010is
being acted upon.

Based on the approved LTDP, the annual plans are drawn, which are reviewed
by a Committee consisting of representative of the NSF, Ministry and the SAl,
identifying the extent to which the targetsfixed were achieved and preparing the future
action plan, and suggest corrective steps to be taken by the three agencies involved.

Statement

Grants Released to National Sports Federations from the Scheme of Assistance to
NSFs during Last Four Years (including Grants released from the Scheme of
Preparation of Teams for CWG 2010 during 2008-09, 2009-10 and 2010-11)

Rs. in Lakhs

SI.No. Name of the Federation 2008-09 2009-10 2010-11 2011-12  Tota

1 2 3 4 5 6 7

1. Athletics Federation of India, 659.40 309.94 308.30 790.00* 2067.64
New Delhi

2. Archery Association of India, 96.10 360.31 42.10 606.00* 1104.51
New Delhi

3. All India Chess Federation, 221.40 163.00 180.05 162.13 726.58
Chennai

4. National Rifle Association 421.07 658.45 509.53 1440.00* 3029.05

of India, New Delhi
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1 2 3 4 5 6 7

5. All India Tennis Association, 137.62 263.81 256.64 11.29* 669.36
New Delhi

6. Judo Federation of India, 62.55 49.66 62.33 425.00* 599.54
New Delhi

7. Rowing Federation of India, 57.05 88.79 64.71 319.00* 529.55
Secunderabad

8. Table Tennis Federation of India, 179.80 375.51 356.36 360.00* 1271.67
New Delhi

9. Swimming Federation of India, 1510 125.07 35.36 122.00* 297.53
Ahmedabad

10.  Squash Racket Federation of 57.49 168.25 146.54  68.40 440.68
India, Chennai

11. Indian Amateur Boxing 185.47 174.30 165.89 1531.00* 835.41
Federation, New Delhi

12.  Organizations relating to 346.42 762.82  435.76 1809.00* 3354
the discipline of Hockey (Men)
& (Women)

13.  Indian Weightlifting Federation, 26.17 101.13 116,53 567.00* 810.83
New Delhi

14. Badminton Association of India 265.79  435.48 150.71 910.00* 1761.98

15.  Equestrian Federation of India, 86.26 5.05 0.00 0.00 91.31
New Delhi

16.  All India Football Federation, 52.58 41.90 610.51 174.99 879.98
Delhi

17.  Indian Golf Union, New Delhi 18.24 16.43 41.69 23.53 99.89

18.  Wrestling Federation of India, 316.78 470.00 153.98 983.00* 1923.76
1.G. Stadium, Delhi

19. Yachting Association of India, 36.71 147.85 85.95 255.00r 525.51
New Delhi

20. Indian Amateur Kabaddi 32.08 11.77 10.00 121.00 174.85
Federation, Jaipur

21.  Volleyball Federation of India, 63.51 79.91 150.53 84.68 372.63

Chennai
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1 2 3 4 5 6 7

22. Gymnastics Federation of India, 18.54 87.8 18.43 636.00* 760.77
Jodhpur

23.  Amateur Handball Federation 72.38 13.55 46.44 78.70  211.07
of India, J& K

24.  Basketball Federation of India, 44,52 61.60 2424 227.89  358.25
N.Delhi

25.  Fencing Association of India, 24.75 30.56 174.06  36.06 265.43
Patiala

26. Indian Kayaking & Canoeing 30.51 26.21 0.00 185.72 242.44

Association, New Delhi

27.  All India Sports Council of the 42.38 23.98 4765 75.82 189.83
Deaf, New Delhi

28. Paralympic Committee of India, 40.10 142.83 221.39 13.38 417.70
Bangalore

29.  Specia Olympic Bharat, New Delhi 53.30 3.81 12.00 285.89  355.00

30. All India Carrom Federation, 19.09 13.58 23.77 10.96 67.40
New Delhi

31. All IndiaKarate-Do-Federation, 0.00 0.00 10.18 0.00 10.18
Chennai

32. Amateur Baseball Federation of 11.00 12.49 14.75 12.75 50.99
India, Delhi

33.  AtyaPatya Federation of India, 16.50 5.92 12.00 10.50 44.92

Nagpur

34.  Cycle Polo Federation of India, 15.90 9.34 7.76 12.00 45.00
New Delhi

35. Indian Polo Association, N. Delhi 4.97 0.00 0.00 0.00 4.97

36. Indian Power Lifting Federation, 16.00 11.50 0.00 0.00 27.50

Jamshedpur

37. Kho-kho Federation of India, 0.00 4.50 750 16.50 28.50
Kolkata

38. Korfball Federation of India, 12.72 13.31 5.50 2.50 34.03

New Delhi
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39. Netball Federation of India, 18.78 65.00 0.00 0.00 83.78
Delhi

40.  Sepak Takraw Federation 12.00 8.00 12.00 12.00 44.00

of India, Nagpur

41.  Shooting Ball Federation of 9.00 12.00 12.00 12.00 45.00
India, New Delhi

42. Softball Federation of India, Indore  0.00 12.25 13.75 11.75 37.75

43.  Taekwondo Federation 0.00 11.89 55.10 490.00* 556.99
of India, Bangalore

44,  Tenni-Koit Federation 16.50 9.00 19.75 15.25 60.50
of India, Bangalore

45,  Tennis Ball Cricket Federation 16.00 5.00 9.00 8.50 38.50
of India, Gorakhpur

46.  Tug of War Federation 6.00 9.75 16.00 11.25 43.00
of India, New Delhi

47.  Wushu Association of India, 31.24 30.91 0.00 90.56 152.71
New Delhi

48. Billiards & Snooker Federation 37.02 38.87 50.11 50.20 176.20
of India, Kolkata

49.  Indian Rugby Football Union, 0.00 2.02 1.41 0.00 3.43
Mumbai

50. Winter Games Federation of India, 2.07 0.00 0.00 0.00 2.07
New Delhi

51.  Cycling Federation of India, Delhi 0.00 49.78 82.34 0.00 132.12
52.  Makhamb Federation of India 9.00 0.16 11.50 0.00 20.66

53. Amateur Soft Tennis Federation 6.86 10.75 14.75 11.75 44.11
of India, Ahmedabad

54.  Bridge Federation of India 3.00 0.00 0.00 0.00 3.00
55.  lce Hockey (NSPO), New Delhi 1.50 0.00 0.00 0.00 1.50
56. School Games Federation 13.36 43.54 5.20 0.00 62.10

of India, Bhopal
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57.  Indian Olympic Association, 238.96 204.00 132460 39.54 1807.10
New Delhi

58.  SportsAuthority of India, 1000.00 2000.00 3700.16 322.00 7022.16

JN. Stadium, N. Delhi

59.  Association of Indian University 0.00 158.45 381.00 160.89 700.34

(NSPO)
60.  Tenpin Federation of India 0.00 0.00 55.10 0.00 55.10
61. Bowling Federation of India 1.82 56.86 64.27 0.00 122.95

5183.36 7992.64 10337.2013603.38 35895.31

*The figure include expenditure incurred upto February 2012 for London Olympics
2012

Sports Groundsin the Country

1856. SHRIMATI RENUBALA PRADHAN : Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state::

(@  whether the ICC sought the explanation of some sports grounds in our
country;

(b) if so, the details thereof during the last three years;
(c) thereasonstherefor; and
(d) the steps being taken to avoid such ugly situations in the country?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (&) No, Sir. The Board of Control for Cricket in
India has informed that ICC has never asked for any explanation of groundsin India.
All venuesin Indiaare |CC approved and meet International standards.

(b) to (d) Do not arise.

Central Assistancefor Construction of
Sportsinfrastructure

11857. SHRI MEGHRAJJAIN : Will the Minister of YOUTH AFFAIRSAND
SPORTS be pleased to state :

(@  whether the Central assistance being provided by the Central Government
for the construction of the sports infrastructure has been stopped;

t Original notice of the question was received in Hindi.
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(b)  whether it will be resumed or the States would be provided the amount
separately for that purpose;

(c)  thereasons for the slow pace of construction work of Central regional
centre of Sports Authority of Indiaand by when it will be completed; and

(d)  thedetailsthereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) No, Sir.

(b) Doesnot arise.

(c) and (d) All the sanctioned works at the Central Regional Centre, Bhopal of
Sports Authority of India have been completed except Laying of Synthetic Athletic
Track. Thework/laying of Synthetic Track isin progressand islikely to be completed
by March 31, 2013.

Boycott of London Olympics

1858. SHRI N.K. SINGH : Will the Minister of YOUTHAFFAIRSAND SPORTS
be pleased to state::

(@  whether Indiahas asked its athletes to boycott the L ondon Olympics over
Dow Chemicals sponsorship;

(b)  if so, the details thereof;
(c)  if not, the reasons therefor; and

(d) thestepstaken by Government to register a protest with the |OA over the
Dow Chemicals sponsorship?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) and (b) No, Sir.

(c) and (d) Government of India had advised the Indian Olympic Association
(I0A) to take up the issue of sponsorship of London Olympics, 2012 by M/s Dow
Chemicals emphatically with the International Olympic Committee (I0OC) to draw its
attention to the sensitivities of the victims of Bhopal Gastragedy, 1984. It was pointed
out to Indian Olympic Association that the association of International Olympic
Committee with Dow Chemicals militates against the fundamental ethical principles
represented by the Olympic movement.

IOA took up the matter with |OC and London Organising Committee of the
Olympic Games (LOCOG) conveying India's concerns on this sensitiveissue and asking
them to re-consider the decision about the sponsorship by Dow Chemicalsfor London
Olympics, 2012.
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In responseto |OA's taking up the matter with |OC, the latter replied stating that
Dow Chemicals had no connection with the Bhopal tragedy since Dow Chemicalsdid
not have any ownership stakein Union Carbide until 16 years after the accident and 12
yearsafter the US$ 470 million compensation agreement was approved by the Supreme
Court.

The Ministry also took up the matter directly with International Olympic
Committee (I0C) urging it to go beyond lesser considerations, and inthelarger interests
of the ideals of human rights, compassion and solidarity, cancel the sponsorship of
Dow Chemicals for the London Olympics, 2012, thereby apart from assuaging the
feelings of millions of people, send astrong message theworld over, for upholding the
noble ideals of the Olympic Movement. In response, the |OC reiterated its earlier
stand. the matter had al so been taken up through diplomatic channel with Government
of U.K. While the United Kingdom Government has taken the position that the
sponsorship by Dow was an agreement between the I nternational Olympic Committee
and Dow chemicals company, the International Olympic Committeeaswell asLondon
Organizing Committee of the Olympic Games (LOCOG) haveindicated their inability
to drop Dow as a sponsor the London Olympic Games. In view of the response so far,
it has been agreed that the matter should continue to be taken up to create a wider
awareness about strong and | egitimate view on thisissue widely through our Missions
in countries which are members of the International Olympic Committee t the host
Government(s) as well as the Olympic Association of the host country. This would
help to raisethe diplomati c awareness on this subject and create awider understanding
of our position. It would also serve to remind the rest of the world that the tragedy of
Bhopal lingers on and evokes deep public sympathy in the country for the innocent
victims. The Government will continueto increase awareness amongst other Olympian
countries about our justified grievance on this issue and reiterate our support to the
strong public sensitivities.

Scheme of Pension to M eritorious Sportsper sons

1859. SHRI UPENDRA KUSHWAHA :
DR. K.P. RAMALINGAM :

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state :

(@  whether there is any proposal to extend the scheme of pension to
meritorious sportspersons to medal winners of national championships, to create a
sense of security among the young talent and to attract them towards sports as their
career;

(b) if so, the details thereof and if not, the reasons therefor;
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(c) thedetailsof internationa and national level sportspersonswho weregiven

financial assistance for treatment of serious injuries or other ailment etc. during the
last five years; and

(d) the measurestaken for promoting sports among women?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) At present, there is no proposal to extend the
scheme of pension to meritorious sportspersons to medal winners in national
championships.

(b)  The Ministry of Youth Affairs & Sports gives incentives such as cash
awards and pension to the sportspersons who excel in international sports events.

(c) The details regarding financial assistance given to sportspersons for
treatment of injuries and medical treatment are given in Statement (See below).

(d)  All schemesof the Ministry and the SportsAuthority of Indiaareinclusive
schemes and are equally applicable to women sportspersons. Further, for encouraging
sports among women, sports competitions are held at district, state and national levels
under the scheme of National Championship for Women, presently merged with the
scheme of Panchayat Yuva Kridaand Khel Abhiyan (PYKKA).

Statement

The Names of Sportspersons given Assistance for Treatment of
Injuries and Medical Treatment during Last Five Years.

Year  Sl.No. Name of State/UT to Amount Paid Purpose
Sportsperson which
beneficiary
belongs

1 2 3 4 5 6

2007 - Nil - - -

2008 - Nil - - -

2009 1. M/s Barbara J. Maharashtra Rs. 1,50,000/- Medical
Francis, Ex-Hockey treatment
Player (70 years old)

2. Shri J. Sreedharan, Karnataka Rs. 3,00,000/- For medical

Boxing Coach, paralysed treatment
since 2006

2010 3 Shri Prabir Sarkar West Bengal Rs. 1,50,000/- For procure-

physically handicapped
sportsperson

ment of of
artificial limb
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1 2 3 4 5 6
4. Shri Ajit Singh - Pole Haryana Rs. 3,00,000/- For
vault player, (24 year) treatment of
old) suffering spina injuries

injuries in January 2005
during National School
Games - paralyzed

since 2005
5. Shri SK. Pathania - Himachal Rs. 1,00,000/- For medical
Ex-athletics player Pradesh treatment
(74 years old)
6. Shri Baljit Singh, Punjab Rs. 33,08,301/-  For
Hockey Player treatment of
eyeinjury
2011. 7. Ms. Arunima Sinha, a Uttar Rs. 2,08,714/- For injury
national level player, Pradesh treatment
who met with an accident
on 13th April 2011 and
her left legt got amputated.
8. Shri Desh Prem Chandigarh Rs. 3,44,703/- For medical
Azad, coach of treatment

cricketer Kapil Dev

Cash Prizesto the Winners of Asian Games

11860. SHRI PARVEZ HASHM I : Will the Minister of YOUTH AFFAIRSAND
SPORTS be pleased to state :

(@)  the cash prizes given by the Central and State Governments to the medal
winners of Asian Games;

(b)  whether Government is considering to increase the amount of prize money
given to Indian players on winning medalsin national and international competitions;

(c)  whether the coaches of medal winnersin the Asian Games have also been
honoured with prizes; and

(d)  whether any Indian player has received any medal after the results of
doping tests carried out during the Asian Games; if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : (a) Medal winner of Asian Games - 2010 have
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been given cash awards under the Scheme of 'Special Awardsfor winnersof medalsin
International Sports Events and their coaches'. Gold medalists have been given award
money of Rs. 20 lakhs, Silver medalists Rs. 10 lakhs, and Bronze medalists Rs.
6 lakhs. Winners of medalsin team events have been given award money not lessthan
half of individual award money. The Ministry does not maintain data about the cash
awards given by State Governmentsto the medal winnersininternational sportsevents.

(b)  Theamount of prize money has been substantially increased in 2010. At
present, thereis no proposal to further increase the amount of prize money payableto
the sportspersons and coaches under the Ministry's Scheme of 'Special awards for
winners of medalsin international sports events and their coaches.

(c)  Coachesof the medal winnersof Asian Games, 2010, whose details about
coaching camps were available with Sports Authority of India, have also been given
award money under the Scheme of 'Specia awardsfor winnersof medalsin International
Sports Events and their coaches'.

(d) IntheAsian Games 2010, Shri Vikas Gowda had come at 4th position in
the Discus Throw event. Since Mr. Ahmed Dheeb of Qatar, who had won Silver in
men's discus, had tested positive for banned substances, he waslater disqualified from
16th Asian Games due to his doping violation.

As aresult, Iran's Mr. Mohammad Samimi, who had finished third, was later
given the Silver medal and Shri Vikas Gowda, who had originally finished fourth, was
given in the Bronze medal.

Short Notice Question
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MR. DEPUTY CHAIRMAN : Mr. Minister, | have not called you. Thereis one
Short Notice Question which we have to take up. Short Notice Question No. 2 by Shri
Y.S. Chowdary. He is not present.

Details of Uranium Projects
2. SHRI Y.S. CHOWDARY : Will the PRIME MINISTER be pleased to state :
(@) thedetails of Uranium Projects functioning across the country;
(b)  thedetails of Uranium produced during the last three years;

(c)  whether there are any Uranium projects under construction in the State of
Andhra Pradesh; and

(d) if so, the present status thereof and steps taken by Government for early
completion of these projects?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY) : (@) to (d) A Statement islaid on the Table of the House.

Statement

(@  Uranium Corporation of IndiaLimited (UCIL), aPublic Sector Undertaking
under the Department of Atomic Energy is presently operating five undergroundmines
at Jaduguda, Bhatin, Narwapahar, Turamdih and Bagjata, one opencast mine at
Bandhuhurang, all at East Singhubum District, Jharkhand Stete.

(b) Itisnotinthe publicinterest to disclosethe details of Uranium produced.

(c)  Yes, alarge underground mine and processing plant is under construction
at Tummalapallein Y SR District, Andhra Pradesh.

(d)  The Government istaking all necessary steps and the project is expected
to be commissioned during the first quarter of the financial year 2012-13.

PAPERSLAID ON THE TABLE
Notifications of the Ministry of Civil Aviation

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH) : Sir, | lay onthe
Table, under Section 43 of the Airports Authority of IndiaAct, 1994, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Civil Aviation,
along with delay statement :

(1) No.AAI/PERS/EDPA/REG/2002, dated the 1st February, 2012, publishing
the Airports Authority of India (Gratuity) Amendment Regulations, 2012.
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(2) S.0.1859 (E), dated the 11th August, 2011, publishing the Airport Appellate
Tribunal (Procedure) Rules, 2011. [Placedin Library. SeeNo. LT 6342/15/
12]

Outcome Budget (2012-13) of the Ministry of
Overseas|ndian Affairs

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR
RAVI) : Sir, | lay onthe Table, acopy (in English and Hindi) of the Outcome Budget,
for the year 2012-13, in respect of the Ministry of Overseas Indian Affairs. [Placed in
Library. See No. L.T. 6341/15/12]

Outcome Budget (2012-13) of the Ministry of Labour and Employment

THEMINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : Sir, | lay on the Table, a copy (in English and Hindi) of the Outcome
Budget, for the year 2012-13, in respect of the Ministry of Labour and Employment.
[Placed in Library. See No. L.T. 6346/15/12]

Outcome Budget (2012-13) of the Ministry of
Road Transport and Highways

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P.
JOSHI) : Sir, | lay onthe Table, acopy (in English and Hindi) of the Outcome Budget,
for the year 2012-13, in respect of the Ministry of Road Transport and Highways.
[Placed in Library. See No. L.T. 6446/15/12]

Outcome Budget (2012-13) of the Ministry of Tourism

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAY) : Sir, | lay
on the Table, acopy (in English and Hindi) of the Outcome Budget, for the year 2012-
13, inrespect of the Ministry of Tourism. [Placed in Library. See No. L.T. 6449/15/12]

I.  Report and Accounts (2010-11) of CIWTC, Kolkata and Related Papers
II.  Outcome Budget (2012-13) of the Ministry of Shipping
THE MINISTER OF SHIPPING (SHRI GK. VASAN) : Sir, | lay on the Table -

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619A of the CompaniesAct, 1956 :-

(@) Forty-fourth Annual Report and Accounts of the Central Inland Water
Transport Corporation Limited (CIWTC), Kolkata, for the year 2010-
11, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of Indiathereon.

(b) Review by Government on the working of the above Corporation.
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(ii)  Statement (in English and Hindi) giving reasons for the delay in laying the
papersmentioned at (1) above. [Placedin Library. SeeNo. L.T. 6191/15/12]

Il. A copy (in English and Hindi) of the Outcome Budget, for the year 2012-
13, inrespect of the Ministry of Shipping. [Placedin Library. See No. L.T.
6406/15/12]

Outcome Budget (2012-13) of the Minister of Tribal Affairs

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF
PANCHAYATI RAJ(SHRI V. KISHORE CHANDRA DEO) : Sir, | lay onthetable, a
copy (in English and Hindi) of the Outcome Budget, for the year 2012-13, in respect of
the Ministry of Tribal Affairs. [Placed in Library. See No. L.T. 6455/12/15]

Outcome Budget (2012-13) of the Ministry of Steel

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA) : Sir, | lay onthe
Table, acopy (in English and Hindi) of the Outcome Budget, for the year 2012-13, in
respect of the Ministry of Steel. [Placed in Library. See No. L.T. 6276/12/15]

Outcome Budget (2012-13) of the Ministry of Women and Child Development

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH) : Sir, | lay on the Table, a copy
(in English and Hindi) of the Outcome Budget, for the year 2012-13, in respect of the
Ministry of Women and Child Development. [Placedin Library. SeeNo. L.T. 6458/15/
12]

Report and Accounts (2009-10) of SportsAuthority of India, New Delhi
and Related Papers

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRSAND
SPORTS (SHRI AJAY MAKEN) : Sir, | lay on the Table, a copy each (in English and
Hindi) of the following papers :-

(@ Annua Report and Accounts of the Sports Authority of India (SAI), New
Delhi, for the year 2009-10, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasonsfor the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 6323/15/12]

I.  Noatification of the Ministry of Personnel Public Grievance and Pensions

II.  Reports and Accounts (2010-11) of Various Institute and Research
Laboratories and Related Papers.

[11.  Outcome Budget (2012-13) of the Department of Atomic Energy
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IV.  Outcome Budget (2012-13) of the Department of Space

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONSAND THE MINISTER OF STATEIN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY) : Sir, | lay on the Table -

0]

(i)

(iii)

(iv)

A copy (in English and Hindi) of the Ministry of Personnel, Public grievances
and Pensions (Department of Personnel & Training) Notification No. GS.R.
115(E), dated the 2nd March, 2012, publishing the Indian Administrative
Service (Pay) Second Amendment Rules, 2012, under sub-section (2) of
Section 3 of the All India Services Act, 1951. [Placed in Library. See No.
L.T. 6355/15/12]

A copy each (in English and Hindi) of the following papers :-

@)

(b)

©

@

(b)

©

@

(b)

©

@)

(b)
©

Annual Report and Accounts of the Indian Institute of Space Science
and Technology, (11ST), Thiruvananthapuram, for the year 2010-11,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying of papers mentioned
at (i)(a) above. [Placed in Library. See No. L.T. 6356/15/12]

Annual Report and Accounts of the National Atmospheric Research
Laboratory (NARL), Gadanki, Andhra Pradesh, for the year 2010-11,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying of papers mentioned
at (ii)(a) above. [Placed in Library. See No. L.T. 6357/15/12]

Annual Report and Accounts of the Semi-Conductor L aboratory (SCL),
SAS Nagar, Chandigarh, for the year 2010-11, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying of papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 6359/15/12]

Annual Report and Accounts of the Physical Research Laboratory
(PRL), Ahmedabad, for the year 2010-11, together with the Auditor's
report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying of papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 6358/15/12]
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1. Outcome Budget, for the year 2012-13, in respect of the Department of
Atomic Energy. [Placed in Library. See No. L.T. 6353/15/12]

IV. Outcome Budget, for the year 2012-13, in respect of the Department of
Space. [Placed in Library. See No. L.T. 6354/15/12]

Report and Accounts (2010-11) of Kumarkruppa Frontier Hotels Pvt. Ltd.,
New Delhi and Related Papers

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : Sir, | lay on the Table -

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619A of the CompaniesAct, 1956 :-

(@) Tenth Annua Report and Accounts of the Kumarakruppa Frontier
Hotels Private Limited, New Delhi, for the year 2010-11, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of Indiathereon.

(b) Review by Government on the working of the above Company.

II.  Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned (1) above. [Placed in Library. See No. L.T. 6489/15/12]

Outcome Budget (2012-13) of Planning Commission

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, THE
MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
AND THE MINISTER OF STATE IN THEMINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR) : Sir, | lay on the Table, a copy (in English and Hindi) of the
Outcome Budget, for theyear 2012-13, in respect of the Planning Commission. [Placed
in Library. See No. L.T. 6396/15/12]

Petition Praying for Effective Implementation of the Concept
of National Capital Region (NCR) to Control Both Land Use
and Development of Infrastructurein NCR so asto avoid
any Haphazar d Development of the Region

SECRETARY-GENERAL : Sir, | beg to report to the House, the receipt of a
petition signed by Dr. Ajay Kumar Mishra, aresident of Delhi, praying for effective
implementation of the concept of National Capital Region (NCR) to control both land
use and devel opment of infrastructurein NCR so asto avoid any haphazard devel opment
of the Region.
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Report of the Department Related Par liamentary Sanding Committee
on Personel, Public Grievances, Law and Justice

DR. ABHISHEK MANU SINGHVI (Rajasthan) : Sir, | beg to present the fiftieth
Report (in English and Hindi) of the Department Related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice on 'The Prevention of
Bribery of Foreign Public Officials and Officials of Public International Organisations
Bill, 2011".

Reportsof the Department Related Parliamentary
Sanding Committee on Agriculture
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Report of the Department Related Parliamentary
Sanding Committee on Exter nal Affairs

SHRI H.K. DUA (Nominated) : Sir, | beg to lay on the Table, acopy (in English
and Hindi) of the Eleventh Report of the Department-related Parliamentary Standing
Committee on External Affairs on Action Taken by the Government on the
recommendations contained in the Tenth Report (Fifteenth Lok Sabha) on '‘Demands
for Grants (2011-12)' of the Ministry of External Affairs.

Report of the Department-Related Parliamentary
Sanding Committee on Social Justice and Empower ment

SHRI AHMAD SAEED MALIHABADI (West Bengd) : Sir, | begto lay on the
Table, a copy (in English and Hindi) of the Twenty-third Report of the Department-
related Parliamentary Standing committee on Social Justice and Empowerment
(Fifteenth Lok Sabha on "The Constitution (Scheduled Tribes) Order (Second
Amendment) Bill, 2011" pertaining to the Ministry of Tribal Affairs.
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STATEMENTSBY MINISTERS

Satus of I mplementation of Recommendations contained in One-Hundred
and Sixty-Third Report of Department-Related Parliamentary
Sanding Committee on Transport, Tourism and Culture

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P.
JOSHI) : Sir, | beg to make a Statement regarding Status of implementation of
recommendations contained in the One Hundred and Sixty-third Report of the
Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture on Demandsfor Grants 2010-11, pertaining to the Ministry of Road, Transport
and Highways.

Satusof mplementation of Recommendations contained in Sixth Report of
Department-Related Parliamentary Standing Committee on Rural Development

THE MINISTER OF TRIBAL AFFAIRSAND MINISTER OF PANCHAYATI
RAJ(SHRI V. KISHORE CHANDRA DEO) : Sir, | beg to make astatement regarding
Status of implementation of recommendations contained in the Sixth Report of the
Department-rel ated Parliamentary Standing Committee on Rural Devel opment (2009-
10) on Demands for Grants 2010-11, pertaining to the Ministry of Panchayati Raj.

Satus of mplementation of Recommendations contained in One-Hundred
and Sixty-Second Report of the Department-Related Parliamentary Standing
on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED) : Sir, | beg to make a statement regarding Status of implementation
of recommendations contained in the One Hundred and Sixty-second Report on the
Action Taken by the Government on the recommendati ons contained in the One Hundred
and Fifty-fourth Report of the Department-related Parliamentary Standing Committee
on Transport, Tourism and Culture on Demandsfor Grants (2010-11), pertaining to the
Ministry of Tourism.

MATTERSRAISED WITH PERMISSION

MR. DEPUTY CHAIRMAN : Now, Zero Hour Mentions. Shri Sukhendu Sekhar
Roy ...(Interruptions)...

sft AgFIg orehl @M : WX, 99 U fiFe &1 99g e & fav § Y L (caem). .

EHJL:EJLJ.E:JF?:‘“G:‘“@IEH‘U“LQE‘L#MH‘E*T
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sft SuTUfer : ggel zero hour &9 RYI . (2r@em)...

Excessive Flow of Ganga River Water
to aNeighbouring country

SHRI SUKHENDU SEKHAR ROY (West Bengal) : Mr. Deputy Chairman, Sir,
with your permission, | would like to raise a very serious and an important issue
concerning the entire nation. Thisrelatesto excessiveflow of water through the Farakka
Barrage situated in the district of Murshidabad, West Bengal. On 29th June, last year,
one of the gates, out of more than a hundred gates of the Farakka Barrage, was found
to bebroken. Thereafter, again, on 9th December, 2011, another sluice gate wasbroken,
asaresult of which - the sharing of water between India and the neighbouring country
was to be 65:35, India was to get 65 per cent and the neighbouring country to get 35
per cent - the other country started getting about 85 per cent. As aresult, there is not
only the navigation problem in the Kolkata Port and Haldia Port, but in a lot of
corporation areas, namely, the Kolkata Corporation area, Howrah Corporation area,
the Chandannagar Corporation area and thirty-five other municipa areas, there have
occurred a serious problem of supply of drinking water because there is no flow of
water inthe Bhagirathi feeder canal from Farakkato Kolkata. Unfortunately, the Farakka
Barrage authorities did not inform the State Government that two of the major gates
were broken. Itisacriminal negligence on the part of the Farakka Barrage authorities.
Sir, it isnot only that excess flow of water has gone to the neighbouring country, but
because the supply of water has been affected, it has also affected power generation,
by NTPC, whichisalso situated here, resulting in asevere power crisisin West Bengal,
Bihar and other States.

Thereafter, in the absence of any information and after gathering information
from the local people, the State Government sent ateam,; it was fund that a year back
it had happened and no action had been taken by the Government of India.

Now, through you, Sir, | request the Government of Indiathat the matter should
be probed to find out who are the people responsible for this criminal negligence; the
responsibility should be fixed and immediate steps should be taken so that a further
reoccurrence of such incidents does not happen.

SOME HON. MEMBERS: Sir, we associate oursel veswith what the hon. Member
has mentioned.

MR. DEPUTY CHAIRMAN : All right. Shri Khuntia.
Proposed Strike by Employee’'sUnion in Air India

SHRI RAMA CHANDRA KHUNTIA (Odisha) : Sir, thisisavery serious matter.
Eight employees unions in Air India, involving about 28,000 workers, have given
notice for stopping work from the 2nd of April. Sir, thiswill disrupt work and bring to
halt the whole system in the entire country.
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Aswe are all aware, Sir, the Government of India has pumped in thousands of
crores of rupees to bail out Air India. But, still, these employees aso the pilots, the
engineers, the airhostesses and other technical staff, have not received their salaries
for the last four months, or even six months. Not only that, Sir, they haven't been paid
even the arrears of their dues for the last four years.

So, | want to know from the Government why, when thousands of crores of
rupees have been given to Air Indiato bail it out, those who work for Air India have
not been paid their dues. Sir, on the same demand, there was a strike in Air Indialess
than a month ago. Now, they have again threatened to stop work. Again, there would
be a strike disrupting the entire system in the country. This is a very, very serious
situation, Sir. All of us in Parliament and elsewhere want to protect Air India and
strengthen it as our national carrier; it is the pride of our nation. But these repeated
strikes will disrupt the whole system.

I know, Sir, the present Minister has taken over charge recently; the CMD has
also been changed. Yet, | urge upon the Government through this House that the Hon.
Minister and the Secretary should immediately call a meeting, discuss the issue, if
required, with the representatives of al the eight unions and resolve their problems,
especially, with regard to the arrears of their pay and allowances. Sir, all these pending
issues must be resolved by thefirst week of April so that thiswholedisputeisresolved
once and for all. If required, the Government of India should also consider giving a
special grant for the purpose so that this problem is resolved once and for all and Air
Indiaruns smoothly.

SOME HON. MEMBERS : Sir, we all associate ourselves with what the Hon.
member had said.

MR. DEPUTY CHAIRMAN : This is the sentiment of the entire House. The
Government should take note of it. ...(Interruptions)... Yes, these are the sentiments of
the entire House.

Development of Rail Network in Kashmir

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir) : Sir, Kashmir hasto be fully
on therailway map of India. Railwaystook some action years ago, but Kashmir isstill
not there on therailway map of Indiafully. Kashmir isnot yet connected to Udhampur.
That railway line is coming up very sluggishly. Adequate funds are not available. |
feel, it should be declared as a national project because it has strategic importance
from the point of view of national integration, social integration and also emotional
integration.

Sir, the Railways had started a survey on laying the Jammu-Poonch-Rajouri
railway line, but that survey has not yet been completed. In Kashmir, trainsare running
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very successfully. And | want to inform the House about one aspect. | am told by the
railway authorities that in the Kashmir Valley ticketless travel is totally absent.
Kashmirishave shown that they are law-abiding citizens of India. Now, inthe Kashmir
Valley, survey ontherailway line connecting Baramullawith Uri and Kupwara/Tangdar,
whichisstrategically important, should be started and completed as early as possible,
and adequate funds must be provided. The House must realise that thewhol e of Kashmir
should be on the railway map of India. That is necessary in the national interest. Sir,
thank you.

Problems Caused to Cotton Farmersdue
to Requirement of Registration

it gEEITT WSS ®UTAT ([ORT) @ gdTe 9] | q¥ f42g § 5@ &g A dar i
B A A B, S SHHT Hed SN G dlel T PR &, ol 30 99 b [P DBl A qa oA
¥ f& 3 o Ue7 Ra €, SHS Hd IS R 9 BRal ¥ 39 <9 A A v wEN A
PR & arg U+ U fBY gY UICel Bl IS W STl PR U WX SN R® & | W < & dled
% fHaM R W T I X IS &, T ATHEAT PR YT & 3R TS | AU I BT IR
IA W U= o S 7 fF gHer Mer T8 w1 71 9 Syl S, § 39 T8
F WEH A 3R AU HEmH A 9¥ F FAE P AR W SR A YO @18l g b M
frafa o ge=<) 1 e 27 ORI 9 o1, o) fR S99 U R g 98 Told o7 a1
3 T 82 WX, Y=l Bl ol g ©, olfdb H $H Y8 b AEGH H ARBR A YOl el
g fo& gt 81 O F 918 oS d%, ol Id, 59 § WSl BIHR FE! Al &1 B, TP
9 @1 MRl wi T8 g8 27 MU fHAF $ A ARXRR AR PR I & | gAD] FT o8
22 # S AR § 6 et wReR gR1 frafa @ ufaerg Ser o & g ot epft 9@
fram @t v W 9o @1 fFrata @i T2 g 22 sHat ®i acie 27 39 vy u} gH gEf
WHR FATY IR q&f fHAm e axal 32| J&f ¥ 3y a9 o Iw, s9ar political
benefit ot <&, <ifeT T +ff 9« ®1 Frata 781 gon| e g | forg @) e € 5 we
W 97 seHt o1 IRRGEE & ferT | g9@t aoie w® 22 e o 9 IR de) e uRar
feam &, & 9 & & e W, A N fegRar & feaEl @Y AR [ g e § &
frart & "rel § U YIS BRE @ Sl U S g9al bail out A & foru drfe
fami @1 sa@T 99 firdd, s8¢ fay mRar | |ifgg] 3 #15 political matter & T 3
food security @1 @mEd €, AR w9 fEam @a | wg, o food security 1R

Y, g yew A fEami 7 crop holiday @v fear| @ e fegwa= & sfoema #
P QT AT B2 317 Merad] & fHami @1 crop holiday @« J81 €1 ®Ig g drenn 78l 21
Y UySY & fHami & diel ¥ 9% WREGR o YEl ¥ R ggl fHam w% vw ¥, ofe
HIE G qrel TE 2, P goT aren TE 2

AR, H IATUh HEEH | 9gd B TAAD bs WHR b o A B I T 8,

WWWWW%%?COHMgrowers%ﬁlmgﬁmﬁ?l??ﬁ?ﬁiﬁ?waﬂﬁ@?
frart o 41 A 9t <@ e, S9d T B8 uhau™ B | g=gdre |
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3 AT AR (AT Uewn) - WEled, § WY Bl 39 AV & A1 g Al g
3t I viwx yee (ER) : #E5y, 4 W @1 59 favy & @y a9 e g
siret wrm fie (\eg uew) - "EIRY, d W Bl 59 favy & wny awe eRdl gl
3 R goT (3MfSem) © wRIEy, § Wi @ 39 favy & 9 w6e eRdl g

St de= e (@e wew) - eIy, H W @l 59 vy F Wy 9| dRan g

3 UFHTI AESHY (RIS : FEIGd, § W@ $I 59 favg & A1 Fg dRAl g

Y sifmTer I @@= (G9) - 7Rl § W B 39 vy Wy a1 wRar g

2 ST g ARTEY RiE (SRES) - qEIeY, d WA @1 59 favy & A wEE Al
3} FIgoTt BT STRIR (ToRTA) @ FEIed, § Wi &I 39 fawy & |1 Fdg HRdl g
st f. & Rig geeR RIoRYM) - FqEled, § WE B 39 v & A wEg e’ g
3 Fw R Aid® @& Q) ;- "eigy, § WY 31 39 vy & Ay weE Rl g

SHRI M. VENKAIAH NAIDU (Karnataka) : Sir, the matter has come for
discussion in the House and that iswhy | am intervening. A ban was imposed on 5th,
unilaterally, without consulting anybody, including the Agriculture Ministry.
Subsequently, it waslifted on 12th March. But, unfortunately, certain conditions have
been put and because of that no export is taking place. That istheissue. | would like
the Parliamentary Affairs Minister to understand theimportance of theissue and convey
it to the concerned Minister, the Commerce Minister, and see to it that an early
clarification isissued so that the cotton farmers of Indiaare benefited and that they are
not frustrated. | only request him to take note of this.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAJEEV SHUKLA) : Sir, the Commerce Minister is busy in the
BRICS Summit. | would definitely convey the feelings of the House to him.

Suggestions of 11 Tson the New Format for Entrance Test

SHRI TARIQ ANSWAR (Maharashtra) : Sir, the Indian Institutes of
Technology want to have a say in the conduct of new entrance examination wherein
the Centre has proposed to replace the 11T Joint Entrance Examination, in 2013. Mr.
Deputy Chairman, Sir, while members of the Senate of the II'T Kanpur and |1 T Delhi
have written to the Human Resource Development Ministry, asking that their
suggestions be taken into consideration, the |1 T Madras Faculty Association has sent
itsview to other I Tsto expressits solidarity on theissue. Some of these academicians
understand theintention for change, but charged the Ministry with rushing through the
change without considering the views of the stake-holders. They say, " They were never
consulted on the proposed change; they arefor inclusion of higher secondary marksin
the admission process, and feel that the marking formula proposed by the
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Indian Statistical Institute is fair, but why the Ministry isin such a hurry to start the
new test in 2013 without looking into the pros and cons." Sir, they agree that the
system must be modified, and they want to provide suggestions how best to make the
change. The ISEET proposal is sketchy and nothing has been documented. | urge the
Hon. Minister to kindly look into it, and take suggestions of the I1Ts on this issue.
Thank you, Sir.

Alleged Excesses by Delhi Police on
Various Section of People

SHRI BALBIR PUNJ (Odisha) : Mr. Deputy Chairman, | thank you very
much for allowing meto raise thisissue. Sir, | am raising thisissue with avery heavy
heart. Many of us live in Delhi; we are citizens of Delhi, and we feel proud when
international conferences and regional conferences are hosted by Delhi. At times, Sir,
thereisinconvenience to the citizens, but they happily put up withit. Because Delhi is
the National Capital and international and regional conferences would be held here,
some of the inconvenience is inevitable. Sir, a the moment, one Summit is taking
placein Delhi. | am not taking the name of the Summit because of the Hon. Chairman
asked me not to name it. We all know what is happening. ...(Interruptions)... But, Sir,
when thissort of a Summit ishosted by Delhi, should it become a source of punishment
for the citizens of Delhi? Do the citizens of Delhi have to pay a penalty for it?

Sir, many areas of Delhi have been turned into a Police State. The peopl€e's right
to move about, the people's fundamental right to occupation have been trampled upon
by Delhi Police. Thisis happening to one particular community, which isarefugeein
this country. They have been living very peacefully in Delhi, in Dharamshala and in
other partsof India. They are our guests. Just because we have the Head of the State of
a neighbouring country coming here, and just to placate his feelings, we have been
trampling upon the rights of that refugee community. Three areas, namely, Majnu-ka-
Tila, Budh Vihar and Tibetan Youth Hostel in Rohini, have been turned into police
camps. The shops have been shut down. | can see that the hon. Home Minister is
shaking hishead. The newspapers havereported it very widely. The Times of India has
reported it; the Indian Express has reported it. What is happening these areas is a
shame for Indian democracy. Sir, the other day, people had been locked in seminar
roomsin Ambedkar Bhawan; people have been locked in their houses; and 300 innocent
people weretakentojail yesterday asapreventive measure. They have not committed
any crime. Sir, two people were picked up from the Press Club, and democracy has
been trampled upon. ...(Time-bell Rings)... Sir, just two seconds are left. Sir, we shout
for the human rights of the Palestiniansin this very House; we shout for the rights of
the Sri Lankan Tamilsin thisvery House. But, here, today, in the National Capital, the
rights...
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MR.DEPUTY CHAIRMAN : Itisover. NextisMr. Tiruchi Siva. Heisnot here.
...(Interruptions)... Itisover. Your mikeisoff. ...(Interruptions)... Now, the Hon. L eader
of the Opposition, you want to say something.

Request to defer Border Security (Amendment) Bill

SHRI BALBIR PUNJ : People from the North-East are being harassed.
...(Interruptions)... People with mangoloid features are being harassed.
...(Interruptions)...

DR. CHANDAN MITRA (MadhyaPradesh) : Sir, ...(Interruptions)... the people
of North-East are being harassed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Please sit down. You have mentioned it. It is all
over. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam) : Sir, the people of North-
Eastern regions are harassed here.

MR. DEPUTY CHAIRMAN : Mr. Baishya, please sit down. Please sit down.
...(Interruptions)... Nothing will go on record.

SHRI BIRENDRA PRASAD BAISHYA : *

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : Sir, today,
one of the Billslisted for consideration is the Border Security (Amendment) Bill. In
some of the issues which are being raised in that Bill, | understand, there are Centre-
Stateissueswhich areinvolved. The Government has convened ameeting of the Chief
Ministers on the 16th of April and some of these issues are likely to come up for
consideration. My request is that depending on what happens there, because there are
some strong views which Members of different parties have on this, the consideration
of that Bill may be deferred till the Centre discusses it with the Chief Ministers.

SHRI SITARAM YECHURY (West Bengal) : Sir, though the Home Minister has
clarified saying that no forceswill be deployed unless asked by the State Government,
the Bill does not contain this. The Bill'swording saysthat the area of BSF's operation
can be extended to an extended area to other parts of the States. That is something
objectionable. Therefore, Sir, through you, | would request the Hon. Minister and the
Government to consider deferring this.

MR. DEPUTY CHAIRMAN : When we take up that Bill, we can discussiit.
SHRI SITARAM YECHURY : No, no; | am saying to consider deferring this.
MR. DEPUTY CHAIRMAN : We can also take it up at that time.

* Not recorded
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SHRI SITARAM YECHURY : No, Sir; there is no point of unnecessary
confrontation.

SHRI RAVI SHANKAR PRASAD (Bihar) : Sir, | have an objection. Sir, the Bill
saysthat the Central Government may by notification send forcesto variousterritories
of the country.

sft Rrar=< et ((BR) - W), 16 I o1 6w fAaffred @t @ifer 21 S8 g9ar
STQ| .. (SATET). ..
SHRI SATISH CHANDRA MISHRA (Uttar Pradesh) : | aso have a point to

raise, Sir. The Bill itself says that "such part of the territory thereof, as the Central
Government may, by notification, specify.” Sir, it may be deferred.

MR. DEPUTY CHAIRMAN : When the Bill is taken up for consideration you
can raise that objection, and | will look into it.

it Rrame fardt : 9%, R &1 o1 Wge &, (@), I8 Hefood &1 Sl |ard ¥,
g 39 Wed § b dR TS gHI & AR ed b Wew BY R S} gU 8 | g3 qHs § el
37 RET ¥ 5 $9F qEsE WHR IR-AR T UG AP 3T JE! § (FIEH)... S e fersH
FT T W H T, IADT gHIAHE B B

oft STy At oft, L (ae)... R et S, s e dReves & forg smo,
qg G| L (EET).

£t R et : gafag, § 8 MffRex |red 9 gemd o & e w35 S 5 16 ai
P = HEAT B S 98P TS §, S9 dod H 3D IW AR SHG d1G 39 W Pls MU o |

3 STRIURT : 519 &9 SHDI ol 99 dad § G|

W, I TS Fed (SR UST) : W), the Leader of the Opposition = St a1d &t €,
TS A1 . (GET). ..

MR. DEPUTY CHAIRMAN : I will listen to it when we take up the Bill. It is
only after lunch hour that it will be taken up. Now, we will take up Special Mentions.

it HiETE 3rell W (3TY U ¢ WX, ...(STGE)...
B Py N L W e

off STAUTTRY : MY FT By RS B2
it Higwe 3rell @ ¢ WX, Ue dgd sHIce $3Y © | ...(EEH)..

t Trangliteration in Urdu Script



Satement by [29 MAR., 2012] Ministers 235

3t IUWUTART : I8 gHICe $¥Y &, A1 AUP] SHS g AfeH =1 Ay | ..(Haem)...
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MR DEPUTY CHAIRMAN : Nothing will go on record.
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sft AlgwE el @ : ¢

MR. DEPUTY CHAIRMAN : Nothing will go on record. ...(Interruptions)....
JE T BT VBT 87 ...(AIEH)... T, TE | Ig |1 8T e 27 ...(&=au)... Without notice
..(Interruptions)... 3 3T IST| (). MU a7 ST |, 319 oMy ST . (aerm)...
M Wi dfey| . (=@@em).. Thisis not the subject ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu) : Sir, | have a point to make
...(Interruptions)... Sir, you have allowed both the parties to express their views. But,
you are not allowing us! ...(Interruptions)... This is discrimination against our party
...(Interruptions)...

MR. DEPUTY CHAIRMAN : Onwhat? ...(Interruptions)...

DR. V. MAITREYAN : Sir, you have heard both the sides ...(Interruptions)...
You are not hearing our views! ...(Interruptions)... What is this? ...(Interruptions)...
Areyou discriminating against our party? ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Maitreyan, if you take everything as
discrimination, | cannot help you ...(Interruptions)... Please, listen to me
...(Interruptions)... Please listen to me first. | will listen to you al ...(Interruptions)...
What | said is, thisissue...

DR. V. MAITREYAN : You allowed Sitaram to say, you allowed Shivanand to
say, why don't you allow usto express our views? ...(Interruptions)...

MR. DEPUTY CHAIRMAN : | told them and | am telling you the same thing
...(Interruptions)...

DR. V. MAITREYAN : Wewill expressour view, then you tell usthe samething
...(Interruptions)...

MR. DEPUTY CHAIRMAN : What is this, Mr. Maitreyan? ...(Interruptions)...
Thisis not the correct way ...(Interruptions)...

DR. V. MAITREYAN : You should also allow usto say onthis...(Interruptions)...

MR. DEPUTY CHAIRMAN : You see, the Leader of the Opposition has an
inherent right. The LoP has an inherent right to speak ...(Interruptions)...

S A T W, T RN 9§ 9 T8 T (@auE)... You dlow us ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Maitreyan, nobody will appreciate this
...(Interruptions)...

DR. V. MAITREYAN : Thereshould not beany discrimination ...(Interruptions)...

* Not recorded
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MR. DEPUTY CHAIRMAN : What | said? ...(Interruptions)... What | said is
this...(Interruptions)... Please, please, don't do likethis...(Interruptions)... It does not
look nice ...(Interruptions)... | can also show my anger, but | don't want to show it
...(Interruptions)...

DR. V. MAITREYAN : Sir, we are showing our anger when you deny our right
...(Interruptions)...

MR.DEPUTY CHAIRMAN : Mr. Maitreyan, Please sit down ...(Interruptions)...
DR. V. MAITREYAN : Why should our rights be denied? ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Maitreyan, don't speak whatever you like
...(Interruptions)... Please listen to me ...(Interruptions)...

DR.V. MAITREYAN : Sir, you please allow usto speak ...(Interruptions)... You
kindly allow us...(Interruptions)...

MR. DEPUTY CHAIRMAN : Please, listen to me ...(Interruptions)... Please
listen to me. | am telling you to please listen to me. | am on my legs.

SHRI PRAKASH JAVADEKAR (Maharashtra) : Sir ...(Interruptions)...
it Su=pvTufer © g ey AfST L (qae)...
il UHTI STESHT : AR, 3R issue ol 8, dl SH YRT 8l QY| ...(FEH)...

St SUHRY : 319 § BTS9 @ HRIATE! &I &MU SR-o direction <9 €, 89 9k 9 run
F% 1 Rules & AR run %7 ... (aEM)...

1@ 33 - W, rules wew fog €1 . =@@wm)... Rules should be equal for everybody
...(Interruptions)...

MR. DEPUTY CHAIRMAN : | say that you have every right to say whatever
you want to say. But, | have to follow the rules, please ...(Interruptions)...

DR.V.MMAITREYAN : But, Sir, you are not following therules...(Interruptions)...
You have allowed them, but not allowing me to speak ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Mr. Maitreyan, | am not here to argue with you
...(Interruptions)... Please, sit down ...(Interruptions)...

DR.V. MAITREYAN : Sir, | haveto argue my own case. | haveto argue my own
case. | would say that our views should also be heard ...(Interruptions)...

MR. DEPUTY CHAIRMAN : | have nothing to say about it ...(Interruptions)...
What | said was ...(Interruptions)... You are not allowing even me to convey what |
wanted to convey. Thisisyour attitude. What | said was, when | take up the Bill - now
the Bill is not under consideration - your views would be heard. The Hon. Leader of
the Opposition has said certain things. It is for the Government to look into them.
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Then, immediately, Mr. Sitaram Yechury asked for saying something, | allowed him.
When Yechury was speaking and even when Shivanand Tiwari was speaking, | was
telling them that | will take up the Bill after lunch hour and | will listentoyou al. This
iswhat | said. You go though the record ...(Interruptions)... | said that | will listen all
of you and then a decision would be taken whether the Bill would be taken up or not.
Thisiswhat | said. But, you are going on telling something and casting aspersions on
me ...(Interruptions)...

DR. V. MAITREYAN : Sir, their views are allowed to be recorded, but you are
not allowing usto express our views ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay, okay. You say whatever you want to say
...(Interruptions)... You want all this to go on record, let it go on record
...(Interruptions)... You see, | am here only for two days ...(Interruptions)... | am here
only for two days and | don' want to lose my temper ...(Interruptions)...

DR. V. MAITREYAN : Sir, you have come back ...(Interruptions)... You will
remaininthat seat ...(Interruptions)... Don't divert theissue. You will be sitting on this
Chair only ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : Sir, | want to make a point
...(Interruptions)...

MR. DEPUTY CHAIRMAN : Please, Mr. Baishya ...(Interruptions)...
MY T 910 HR I 827 ...(TAE)...

SHRI BIRENDRA PRASAD BAISHYA : Sir, oneminute, Sir ...(Interruptions)...
sft SuwTufer : feee gfera @1 81 Tl L (ca)..
2t dR== e 999 W), feoel gfe F AR & smedt 9 ¢

MR. DEPUTY CHAIRMAN : No, no. That is over. That is not going on record
...(Interruptions)... We will betaking up the BSF Bill after lunch hour. You can express
your views at that time. It is my request.

Now, let us take up Special Mentions.
sft Rram= fad) : ), Y9 Mute St 91 k8 I

MR.DEPUTY CHAIRMAN : So many Membersare saying that Specia Mentions
are not taken up. Many Members have given notices for Special Mentions. Some of
them are retiring and they will not get an opportunity again to make Special Mentions
...(Interruptions)...

DR. V. MAITREYAN : Sir, it is unfair that you are not allowing me
...(Interruptions)...
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Y. I T AT W, H AR B A b gl s el Al g1 H SRS a8
a1 Hel @redl o f& §9 AR g @5 St 7 NCTC @1 da” 16 aRikg &1 9% fifRed
o ST gelrs 2, 399 e a1 amendment &, 1 Irsdl & AfIGRT 1R e sifrsma 2.
gafely I8 AWl SHH ST A2y iR 39 f9a &1 99 9@ defer &) <=1 Aifay| /= A,
R g1 ¥ N 78 FET ¥ AR TR Iy Wit 7 off ¥ dEr ¥, swfiy swar st introduce
HA B wexd J=1 1 It should be deferred till that time.

MR. DEPUTY CHAIRMAN : Dr. Maitreyan. ...(Interruptions)... 3maer &1 TR =12
..(STFET)...

sft == ysae dvw : SET gen| L (aem)...
it SuRpwTafey ¢ e Aifew T Rl L (raem)...

DR. V. MAITREYAN : Sir, the Hon. Prime Minister, during the Motion of Thanks
on the President's Address, gave an assurance in this House that he would convene a
meeting of the Chief Ministers on the issue of the NCTC. He had also announced the
date. But, unfortunately, the Government is going back. The NCTC is not the only
issue, they have put in the gamut of issues; the NCTC is one of the issues. We want
that all issues, which affect the Centre-State rel ations, should be dealt with separately.
And, till such time, no such Bill should be brought in this House. It is an attack on the
federalism of the country.

MR. DEPUTY CHAIRMAN : Dr. Maitreyan, as far as the legislative
...(Interruptions)... Mr. Baishya, you have already said what you want to say.
...(Interruptions)... You can't raise all sorts of things without giving prior notice.
...(Interruptions)... Asfar aslegislative businessis...(Interruptions)... Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... Nothing will go on record.
...(Interruptions)...

DR. CHANDAN MITRA : Sir, heshould be allowed to spesk. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : What all | can say isthat Membersarethemselves
breaking the ruleswhich they have themselveslaid down. He has not given any notice
to raise thisissue in the Zero Hour. ...(Interruptions)... Mr. Baishya, you are a very
senior Member. ...(Interruptions)... If you want to raise anything, you must first give
notice for that. ...(Interruptions)... No, | can't allow thisway. ...(Interruptions)... Mr.
Punj, | request you not tointerrupt. ...(Interruptions)... | am hereto protect your interests.
...(Interruptions)... You can't intervene on everybody'sbehalf. ...(Interruptions)... Please
don't do it. ...(Interruptions)... Please don't do it. ...(Interruptions)... | am requesting
you not to do it. ...(Interruptions)... The Chair is requesting you not to do it.
...(Interruptions)... It is not in the interest of the House. ...(Interruptions)... Please sit
down. ...(Interruptions)... Please sit down. ...(Interruptions)... You are a disciplined
Member, please sit down. ...(Interruptions)... Please sit down. ...(Interruptions)... |
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think, no Chair can runthe House thisway. ...(Interruptions)... Why did you not givea
notice, if you are so concerned? ...(Interruptions)... Why did you not give a notice?
...(Interruptions)... No; no. | have not allowed anyone. ...(Interruptions)... | have neither
allowed him nor you. ...(Interruptions)... | have not allowed him. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : Sir, the people from the North-East
are being harassed here. (Time-Bell Rings) When they visit Delhi, police ask passport
from them. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Okay. Now, let ustake up Special Mentions. Those
Memberswho want to lay, they can lay. Those who want to read out, they can. It isleft
to the Hon. Members.

SPECIAL MENTIONS

Need to I ncrease Number of Jawahar Navodaya Vidyalayasin
Muslim M ajority Regions of the Country

2 TIRF IFaR (FERTE) : W, § 39 AT H1 LM A} TdIed [qered a1 557 9 Toel
F AT Ig &l A AT FIH B AN B AR fIAT AR g1 IFE T 5 IR 59
W @y & <N F s9al lay FR R g

Heled, SIRSH ek Hic] @ RUIC A I8 Fd ARI g1 & A 3 11 8 6 g
A sreudiEsdl @ afdre v " Reft 9ga wre € iR ¥' gWR fov a9 &)
qd § 5 wd=ar & 65 ¥ @cfid 8 91 & SURT WY B9 9 H 99d! dgax e o
BT 9161 GXT TEI bR U & | "eley, Ruen & wqwel § sreuiegel, fquyer g oy Rerfa
4 €, S Ue Aogd oW & Y 36T T T8l Hel S Hhdll 9 AT & AT SHRA
g2 Uh 9 vfe ¥ 3w A g &l § faey Suaferd siie @ €1 91 yee el SuRerd
|t AT WeRi 9 € f5 1 99 Y R F R B A g9 99 YHHEd 8 9ad 87
S AN AU RUIE # &8 g1 © % e9R F81 siear ¥pell 3R dicioll H fem o
qrel =0 b | U Aded W) T forg T, «ifh 39 9 9 Faey femeri ek iy
faemerl & uRome g9R foav e FarveHe Rafa g1 «ifew, § 59 89 & SHeRT § I8
ST ATEdT § 5 5 Wpell A o] o1 ufafifia T8 ¢ wIeR ¥l UE 9 F AER,
3 AR Tdigd el & o el § 9 qiem gedl o S g 21 g9 ff 99
PR AYATID dgcl &A1 H 3 O Wpell Bl AT 7 & RER &, Sl b 89 Al & fow
W R L T

JE 919 SAfAY 3R 3EH Bl IR § 6 9 G99 AR I B Al § WIR A O
e fPY o | PR AARAD] & HeIIvl & T U G H31 & 153 FRIBH Bl ADR
TFS-g9 &1 PX B &1 BH AE © b A I ar<fad w9 H Al R 8 fewrg &1 wwaer
Pl 39 A H Seq Hed IOMI MY AR GARea w1 =w1fey & gRem aga &= 4 sife
q AEH 39 TWE & e Gol AR g IR B STa A1 & fGAE I qmiael A el |
3 folg ARPHR Pl STeg "R WGE T R AR, qMMd Teuedd a1 & AP F AfSH
oI RIERT § AN S 9 |
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Need to Pass Protection of Children from
Sexual OffencesBill, 2011

SHRIMATI KANIMOZHI (Tamil Nadu) : According to the National Crime
Records Bureau, 5,484 children were sexually assaulted in the year 2010. In the same
year, over 10,000 children were abducted and 1,408 murdered. In all, 26,694 crimes
against children wererecorded. Thisisablight on our society and it exposesthefailure
of our Government to protect India's children. In particular, there is an increasing
trend of sexual offences against children. The NGO, Child Rights & You (CRY),
estimates that five lakh children are forced into sex trade every year. Overall, 20 lakh
commercial sex workers are between the ages of 5 and 15 years. We cannot help but
question whether Indiais a safe place for children. The Government introduced 'The
Protection of Children from Sexual Offences Bill on 21st December, 2011. | urge the
Government to expedite the passage of this very important Bill. Moreover, the
Government must train and sensitise social workers, teachers, wardens, police, and,
not the least of all, children on the issues pertaining to sexua offences. Will the
Government commit to working towards creating a protective environment in which
children can live and develop in full respect of their fundamental rights?

DR. BHALCHANDRA MUNGEKAR (Nominated) : Sir, | associate myself with
the Special Mention made by the Hon. Member.

DR. EXM. SUDARSANA NATCHIPPAN (Tamil Nadu) : Sir, | also associate
myself with the Special Mention made by the Hon. Member.

SHRI DEREK O'BRIEN (West Bengal) : Sir, | also associate myself with the
Specia Mention made by the Hon. Member.

Demand to TakeAction for Repatriation of Tribal Refugees
from Tripurato Mizoram

SHRIMATI JHARNA DAS BAIDYA (Tripura) : Sir, my Special Mention
relates to the concern over the 37,000 tribal refugees from Mizoram, who have taken
shelter in North Tripuradistrict, Kanchanpur sub-division campsfor the past 14 years.
On 3rd March, 2012, Hon. Home Minister also visited there. My question to the Hon.
Minister, through you, Sir, is: What are the steps that have been taken and how many
families have returned to Mizoram? How much time will the Mizoram Government
takein rehabilitating these refugees back to their homes? About 32 Lusai families are
residing there as refugees from Mizoram. | would like to request the Hon. Minister to
take necessary steps for ensuring speedy rehabilitation of these Mizoram refugeesin
Tripura, which is along-pending issue.

SHRI SAMAN PATHAK (West Bengal) : Sir, | associate myself with the Special
Mention made by the Hon. Member.
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Demand for Transfer of Land Owned by Defence Forcesin
Chennai to the State of Tamil Nadu

SHRI N. BALAGANGA (Tamil Nadu) : Sir, there is an unproductive waste
land, measuring 5.845 acres, owned by the Ministry of Defence, Government of India,
in R.Sy. No. 29 of Vepery falling under Zone (old) VI and new Vth of Corporation of
Chennai at S.M. Nagar, adjoining Kendriya Vidyalya, Anna Saalai, Chennai-600002.
Thisland is on the banks of river Cooum and it cannot be used for any other useful
purposes.

Defence land had been kept unused for more than five decades at the above
mentioned site. Poor downtrodden slum people have been living here for decades
together. They put up huts in this land and are living on daily wages. The State
Government of Tamil Nadu has provided basic amenities to these hutments.

There were many discussions held in the past between the Ministry of Defence
and the State Government of Tamil Nadu for transfer of this land to the State
Government, but so far, no concrete action has been taken in this regard. Hence, the
slum dwellers are leading amiserable life with a constant fear in their minds and they
are panic stricken that they may again be removed at any time.

Therefore, | urge upon the Ministry of Defence, through you, Sir, to hand over
this piece of land to the State Government of Tamil Nadu so that other proper and
better amenities can be provided to these hutments and they could lead a peaceful life.

Need to Resolve the Problems Being Faced by Nurses and
Other Para-Medical Saff in Private Hospitals

PROF. PJ. KURIEN (Keraa) : Sir, | may be permitted to submit the following
matter of extreme importance to the House.

Sir, nurses and other para-medical staff working in private hospitalsin the country
are on agitation against their untold miseriesand rampant exploitations, such asabsurdly
low wages, long hours of work with no overtime allowance, compul sory withholding
of their original certificates by the management as 'security' to ensure their continued
service, making them execute 'bond' or ‘contract’ for serving the hospital for any specified
period with 'oppressive’ and unjustifiable terms and conditions for recovering huge
monetary penalty or refusal to return the origina certificates, and absence of any
provident fund, ESI or Group Insurance schemes, pension or gratuity, etc.

In no other profession or sector in India does this practice of withholding the
original certificates or executing bonds with harsh terms exist. While every other
organized labour or workers have enacted laws to protect their interest and ensure
compliance with the minimum standard of service conditions, it is unfortunate that
this most essential service, comprising lakhs of hospital staff in India, doesnot have a
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comprehensive law to save them from such exploitations and poor salary and service
conditions.

| request the Government to take immediate steps to enact a comprehensive law
to ensure strict adherence to the minimum salary and service conditions for the nurses
and other para-medical staff working in the private sector in India, and to completely
stop al kinds of exploitation by the employers/management

DR. M.S. GILL (Punjab) : Sir, | associate myself with the Special Mention made
by the Hon. Member.

DR.BHALCHANDRA MUNGEKAR (Nominated) : Si, | associate myself with
the Special Mention made by the Hon. Member.

SHRI AHMAD SAEED MALIHABADI (West Bengal) : Sir, | associate myself
with the Special Mention made by the hon. Member.

SHRI K.N. BALAGOPAL (Keraa) : Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu) : Sir, | associate myself with the Specia
Mention made by the Hon. Member.

DR. V. MAITREYAN (Tamil Nadu) : Sir, | associate myself with the Special
Mention made by the Hon. Member.

SHRI DEREK O'BRIEN (West Bengal) : Sir, | associate myself with the Special
Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN : All Members associate themselves with this.
Need to Impose Ban on the Sale of Tobacco Productsat Public Places

SHRI HUSAIN DALWAI (Maharahstra) : Sir, cancer has become an important
health problem in India with an estimated seven to nine lakh cases occurring every
year. At any point of time, it is estimated that there are nearly 25 lakh cases in the
country.

In India, tobacco-related cancer accounts for about half the total cancers among
men and 20 per cent among women. About 42 per cent deaths are due to tobacco.

Prevention is better than cure. Today, at public places, mainly inter-State bus
terminals, railway stations, cinemahalls, schools, colleges, coaching classes, etc., one
can see petty shops selling tobacco products. Theseinclude pan masala, gutkha, chewing
tobacco, unmanufactured tobacco and zarda-scented tobacco pouches.

| strongly appeal the Government to ban these products, keeping in view the
health hazardsinvolved in their consumption, or el se, the Government should impose
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a heavy excise duty on these products and impose a ban on their sale near public
places.

DR.M.S. GILL (Punjab) : Sir, | associate myself with the Special Mention made
by the Hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated) : Sir, | associate myself with
the Special Mention made by the Hon. Member.

DR.VIJAYLAXMI SADHO (MadhyaPradesh) : Sir, | associate myself withthe
Special Mention made by the Hon. Member.

Need to Allocate Adequate Number of Civil Servantsin Jharkhand
for Effective Implementation of Welfare Schemes

SHRI PARIMAL NATHWANI (Jharkhand) : Sir, | amlaying my Special Mention
onthe Table of the House regarding the shortage of IAS and | PS officersin the State of
Jharkhand, which is hampering the progress of the State.

ST S, sIREe # IAS, IPS enfe dex & ifiaRal & sl ot SFW Rerfa @t
T RR | e &SI ARy, F® e o ARRAT & felal I H gl den # e
AfHIRAT &1 T BMT 3R I9d transfers and postings 3w i rAfFdaTd Fere iR o
TR H TEd a0 21 SHS URUTERRY S $ G AorIe 1) gaRe 3 T8l 8l
gl SIRES 1 & qRa 918 b aul § I & SAEnfe e vd gol faw & fag @ MoUs
g, oIfe =1 srvll 9 gara follow up &t ga|

TP TF & dle W Y [ABr B a8 T TE Ubs HHI, S D FHBTA ISl
UHS! | BTG R SIRRGS & agqedl [ &l and 89 Gd 8, olfdd SIRES WYL HHTGTI3A]
ECIES GRS

T gy "3 g8 A © [ AEIRAl @1 B Ao a1 uRASHT RS BRA Bl
qaq fean ST =Ry SR Bl ST @ 9 O dRE S, $HY Usel S@! aqell BT Al A8
2l IRds S fUos Iva 4 g8 grmad fear S anfsy {6 srRer yemafie 5 & oM
H B A WX 3 oW Bl | WHR U W AWEYdd ded & 6 a8 39 ) IR &
3R ATqeIH HIH IS |

Need to Formulate a Policy for Making Parks Mandatory in
Every Residential Colony in the Cities

SHRIMATI HEMA MALINI (Karnataka) : Sir, Parks, recreation facilities
and open spaces provide a multitude of benefits to both the people and the natural
environment. Parksinclude small neighbourhood and pocket parks, trails, greenways,
water shorelines, large planned urban and regional parks, and forested areas within
and surrounding cities. They provide peoplewith formal and informal gathering places
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to be physically active, socialize, relax, build community and connect with the natural
world. They make urban areas more inviting for living, working and relaxing.

With ongoing population growth, the amount of parkland per resident continues
to shrink. Similarly, a lack of funding and rising and values render expanding and
maintaining parks and open spaces a difficult task. Therefore, the lack of parks and
recreation facilitiesled our youthsto divert towardsdrug, pubs, party, computer games,
chatting, etc., that not only hampers their physical and mental growth but also led
them towards anti-social activities. Inability to access parks and recreational facilities
is associated with fewer opportunities for physical activity, thus increasing risk for
chronic diseases poor health conditions and obesity within those communities. Parks
improve economic health and vitality, reduce crime, improve physical and mental
health, create a strong sense of community, support overall quality of life and more.

Test-driven education mandates often do not emphasis children's emotional and
social needs and opportunities for creativity. This limits the development of unique
talentsand thefulfillment of individual lives and deprives society of practical, problem-
solving intelligence.

Therefore, it is my utmost demand that Government must formulate a policy to
make parks mandatory in all the residential colonies of the cities.

siret wrm fag (@eg uew) - "EIeY, 9 39 Ay & Wi W@d B FEe dRdl g

SHRI LALHMING LIANA (Mizoram) : Sir, | associate myself with the Specia
Mention made by the Hon. Member.

Need to Take Immediate Action to Control the
Multi-Drug Resistant TB in the Country

SHRI A. ELAVARASAN (Tamil Nadu) : Sir, | would like to bring to the
notice of the Government about the prevalence of Multi-Drug Resistant TB in the
country. It is estimated by the World Health Organisation that our country had 63,000
cases of notified Multi-Drug Resistant TB in 2010 and it is the highest in the South
Asiaregion. The MDR-TB prevalenceis 2.3 per cent among hew cases and 12-17 per
cent among retreatment cases as per the estimates. The Report, "Tubercul osis Control
in the South East Asia Region 2012", says that the region registered an estimated
5 million prevalent and about 3.5 million incident TB cases in 2010. Further, it is
shocking that with a population of about 1.2 billion, our country isthe largest country
in the South Asia region and the largest TB burden country in the world in terms of
absolute number of incident casesthat emerge each year and it contributed one-fourths
of theestimated global TB casesin 2010. Even though the Government isimplementing
theNationa TB Control Programme and the death ratesdueto TB have been controlled,
the prevalence of Multi-Drug Resistant TB could not be controlled, especialy inrura
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and tribal areaswhere the patients may not continue the medi cation so that such halting
of medication leads to severe condition of TB. Therefore, | would like to urge the
Government to strengthen the existing TB Control Programme along with awareness
programmes about the TB disease in rural and tribal areas across the country.

SHRI PRASANTA CHATTERJEE (West Bengal) : What about the Border
Security Force (Amendment) Bill ...(Interruptions)...

MR. DEPUTY CHAIRMAN : We will take up the legislative business at
2 o' clock. ...(Interruptions)...

2 Rrar= At ([@ER) : 9eqy, 8m fAfRex aed I8 Aiofe €1 89 dr ST JuRe
I 5 7 59 4 & IR A 37 99 . (@AaEm).

MR. DEPUTY CHAIRMAN : there are two Bills. We have to take them up.
...(Interruptions)... The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at
fifty-four minutes past twelve of the clock.

The House reassembled after lunch at two of the clock.
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN : We now take up the Border Security Force
(Amendment) Bill, 2011. Shri P. Chidambaram.

GOVERNMENT BILLS
TheBorder Security Force (Amendment) Bill, 2011

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : Sir, |
was present in the morning when Hon. Members expressed certain views that this Bill
should be taken up only after the Chief Ministers' Conference. | am entirely in the
hands of the Chair and the Members, but | wish to submit respectfully that the ground
of objection does not seem to be correct.

Itisaconstitutional limitation under Entry 2A of List | that Central Armed Police
Forces can be deployed only in aid of thecivil power. That limitation has been recognized
by successive Governments and in advisories and standard-operating procedures, that
has been made clear. | don't think there is any manner of doubt in anyone's mind that
any contingent of the Armed Police forces can only be deployed at the request of the
State Government.

| have advisoriesissued in 2000 and 2001 by the previous Government. | have
advisoriesissued in 2010 by the present Government, and also in 2005. And, it clearly
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says that this can only be deployed in aid of civil authorities, and, thereiis, in fact, a
requisition form in which they have to requisition the Force giving details, and only
then it can be deployed.

The BSF Act isan old Act. The CRPF, ITBP and SSB are subsequent Acts. The
very powers that we are now giving to the BSF have already been included in the
CRPFAct, inthe ITBPAct and the SSB Act. The BSF Act, being an old Act, rightly, at
that time, said, 'powers are available when you deploy them in border areas, because,
at that time, theintention wasto deploy them only in border areas. We havethisprinciple
of '‘one-force-one-border'. BSF isdeployed on the Indian border in Rgjasthan and Indian
border in Punjab. ITBPison India-Chinaborder; SSB is on India-Nepal border; BSF
isaso in the North-East.

In recent times, because of the demands on the Forces, the CRPF is almost,
throughout the year, deployed somewhere. It has become necessary to deploy some
BSF personnel in the hinterland districts of the States, not on the border, but in the
hinterland districts. When we tell the State Governmentsthat we have no more CRPF,
we have no more ITBP - ITBP can't be deployed, but even that we deploy sometimes
- they say, 'no, no, please send us BSF.' For example, BSF has been deployed in
Chhattisgarh, in Naxal-affected districts; in Odisha, in Naxal-affected districts. So,
when BSF is deployed in those districts, BSF must have the same powers as it has
when it is deployed in the border areas - no more, no less. So, we wrote to the State
Governments. Now, we have reminded the State Governments several times to give
their comments. The State Governments, which have replied to us, have all supported
the amendments. Then, the matter went to the Standing Committee. The Standing
Committee said that we should remind the State Governments again. We have reminded
the State Governments once, twice. We finally told them that if we do not get areply
from them by such and such date, we will take it that they do not have any objection.
No State Government has objected. The State Governments, which have written to us,
have agreed to the amendment ...(Interruptions)... Please, listen to me. The State
Governments, which have written to us, have accepted it. The State Governments,
which have not written to us, are deemed to have accepted it because we have told
them that the Standing Committee wants afinal answer and they should tell us by this
date.

Now, finally, the Standing Committee rai sed this very objection. We explained it
to the Standing Committee. The Standing Committee accepted the explanation and
unanimously recommended the Bill. In the Standing Committee, chaired by Mr.
Venkaiah Naidu, every clause has been unanimously supported and recommended
without any change. | have got the Report of the Standing Committee. Therefore, at
thisstage, to doubt theintention of the Central Government, or, to read into it something
sinister, | submit, is not correct.
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Thisisexactly the same power which the BSF hasin border areas. If and when it
isdeployed in any interior district, it will have the same power. But, if the State does
not want the BSF to be deployed in interior districts, it will not be deployed. It isonly
when the State wants us to deploy it, we are deploying it. Therefore, my respectful
submission is that there is no hidden agendain this Bill. This Bill can be passed. But,
if Hon. Members still think that it should be deferred, | mean, | cannot say anything
more. Certainly, there is no reason for me to repeat what | have said. | think, | have
made myself quite clear. Please, read Entry 2(A) of List-I. It'saConstitutional limitation
- deployment of Central armed police forcesin aid of the civil power. And, executive
power, under Article 73, extendsto legid ative power. You cannot deploy Central armed
policeforceexceptinaid of civil power, and aid of civil power isgoverned by repeated
directions of every successive Government; you must request and we will deploy. L et
me read the advisory of 2010. We have got aform. In this proforma, they haveto make
a request, and then only, we deploy the force. Otherwise, no paramilitary force is
deployed anywhere in India. Thisisthe position. But, if Hon. Members feel that we
are on a Thursday afternoon and, therefore, we would not consider it, | have nothing
further to say.

SHRI PRASANTA CHATTERJEE (West Bengal) : | have one amendment,
and somebody €l se has one amendment. Now, many Members have spoken that since
the Prime Minister himself is discussing with the Chief Ministers, let it be deferred.
Along with the NCTC Bill, this Bill may also come. Thisis our opinion. So, let it be
postponed; let it be deferred. We do not want to discuss what the Standing Committee
had said, that we have our amendments and all these things. We want to defer to this
Bill.

sft Rrar=< fart ((BR) : ST9fy 98iey, s W) Ugd & 99 § oY 9Rl ufeal &
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SHRI SUKHENDU SEKHAR ROY (West Bengal) : Sir, after the clarification
made by the Hon. Home Minister, we do not have any doubt in our mind that the BSF
will be deployed only on the request of the State Government.
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MR. DEPUTY CHAIRMAN : Yes, that is evident.

SHRI V.P. SINGH BADNORE (Ragjasthan) : Sir, | have moved an amendment
and what the Home Minister is saying, if thisis acceptable, can | red it out to you? If
the amendment says what exactly heis saying, and thisis what the amendment says,
"That page 1, line 6 and 7, for the words 'or of any part of the territory thereof', the
words 'or of any part of the country where in the State Government demands thereof'
be substituted.” Why don't you put this? What you are saying is exactly this.
...(Interruptions)... So, if you can put this, it is okay. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar) : Mr. Deputy Chairman, Sir, we
have heard what the Hon. Home Minister has said. But, Sir, there is a context to the
entire demand being raised nearly by all the Opposition Parties including the allies of
the Ruling Party, and, the context is that an increasing sense of apprehension is being
felt by various State Governments, cutting across ideological divide, on the issue of
federal principles, whichisindeed very important. In that light, Mr. Deputy Chairman,
Sir, you may recall, that officers were called, and, the political demand came about
that political heads needed to talk about it, and, thereafter, the meeting of the Chief
Ministers has been talked about. He may have a point that at the bureaucratic level,
some answers would have come, some would not have come. But when at the highest
political level between the Hon. Prime Minister and the Chief Ministers of the States,
the entire gamut of these issues like Railway Protection Force, GRP, NCTC, Para-
military forces are being talked about, | think, their views on the present amendment
to the BSF Bill will also become very valuable input. Now, Sir, he has read about a
particular entry. That entry isthere. Now, et us come to the Statement of Objects and
Reasons of the BSF (Amendment) Bill, 2011, wherein para3 saysthat it can be deployed
to counter insurgency operations, for internal security duties, and, to assist during
natural calamities. Para 4 says, "In view of the necessity of deploying the Border
Security Force in areas other than the borders of India or its adjoining areas for the
exigencies specified in the preceding paragraph, it has become necessary to amend the
long title, Sections 4 and 139 of the Border Security Force Act, 1968 to enable the
Central Government to deploy..." Now, the enabling power is there with the Central
Government without any caveat like, 'in consultation with or in accordance with demand
from the State Governments.” These areissueswhich areimportant i ssuesto be debated
in that high-powered meeting. So, | think, almost collective demand for deferring this
Bill is very well intentioned. We will do it in the light of that in the next Session. |
think, on that issue, there is no need to take it up today, and, that is my respectful
submission, Sir.
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MR. DEPUTY CHAIRMAN : The point, which Hon. Minister has made is that
these provisions already exists in Acts governing other Central Forces.
...(Interruptions)... One minute. Just for the House to know, the Hon. Home Minister
has said that all these provisions are aready there in laws relating to the CRPF etc.,
and, becauseit is an old act, they are introducing this provision here. Thisis what the
Hon. Home Minister has said. It has nothing ...(Interruptions)...

SHRI V.P. SINGH BADNORE : Sir, CRPFisadifferent body. Itsusageisdifferent
...(Interruptions)...

SHRI P. CHIDAMBARAM : Sir, the deployment can only be made in aid of
civil power. Does anyone have any doubt about it? Does anyonein thisHouse, anyone
who has been Government, have any doubt about the proposition that under the
Constitution of India, aCentral Armed Police Force can only be deployed in aid of the
civil power? That is the Constitution of India. If anybody has any doubt on that, and,
you want adiscussion, let us defer it. But, if you want to defer it for the reason of the
Chief Ministers meeting, | have nothing to say on that. But, if thereisno doubt that a
Central Armed Police Force can only bedeployed in aid of the civil power, itistheend
of the matter. Successive Governments have made it clear, we have made it clear.
There is a proforma, and, the State has to request in that proforma saying, please
deploy CRPF, or, please deploy BSF, and, we deploy. Therefore, if thereisdoubt inthe
matter, we can defer it but if thereisno doubt in the matter ...(Interruptions)... No, no,
the need of the amendment is ...(Interruptions)... Sir, my learned friend has read the
Bill. The need of the amendment is, today, the Act says 'BSF can be deployed only in
border areas. That isthe limitation. The State Governments say sometimeswe haveto
deploy it in the interior districts. As | said, in Chhattisgarh, Odisha, we are deploying
it ininterior districts. So, the Law Ministry said, 'sorry, you cannot deploy it in the
interior districts because the Act says 'deploy only in border areas. Therefore, we are
saying 'border areas and any other part of the State'.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : Sir, | am
extremely grateful to the Hon. Minister for repeatedly clarifying that issue. | think
between what apprehension the Members have and what the Hon. Home Minister is
saying, it seems absolutely clear that we are all of the same opinion (a) that law and
order strictly isa State Subject and (b) under Entry 2A, that he referred to, which was
brought by the 42nd Amendment in 1976, Central forces can be deployed in the States
in aid of the civil power. That iswhat he says. Thereisno difficulty in that. On amore
pragmatic view, a State may have a situation which is going out of control and a State
may say, 'l request the Central Government to send either the BSF or the CRPF in
some areas. Additionally, in closer to the border areas, he has a greater experiencein
the Ministry that some of us, there may be cases where the BSF from the border is
chasing somebody who has infiltrated inside and he may get into the territory of the
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State. Therefore, in all these cases, the cardinal principlewhich he accepts, fortunately
for us, isthat thiscan be done only on the request of the State or with the consent of the
State. Rather than it remains in an area of ambiguity, either we can wait till after the
16th meeting is over or in this legislation, because after all none of usis going to be
hereforever and, therefore, our discussions on assurances here can at best bean aid to
theinterpretation of theselaws. So, twenty yearsor thirty yearslater, when thiswill be
interpreted that we have a power and the Parliament enacted a law that BSF can go
into a State and function within a State, there can't be two parallel authorities. It can
only bein aid of a civil authority. Therefore, just as | have mentioned earlier, in the
Delhi Special Police Establishment Act, you have a provision with regard to consent.
You can put an additional amendment here saying, ‘on the request of the State'.

SHRI P. CHIDAMBARAM : If we go by the same argument, then the CRPF Act
should be amended at the request of the State. ...(Interruptions)... Please listen to me.
Either we exchange views as on legal matters or we meet alegal argument with anon-
legal argument.

SHRI RAVI SHANKAR PRASAD : It isapalitical matter. ...(Interruptions)...

SHRI P. CHIDAMBARAM : Palitical, we will come to ...(Interruptions)... |
understand. Political, we will come to. ...(Interruptions)... By the argument of the
Hon. Leader of the Opposition, the CRPF Act hasto be amended to makeit clear at the
request of the State Government ...(Interruptions)...

SHRIARUN JAITELY : If itisclear that when you brought the CRPF Act, these
apprehensions with regard to encroachment of federalism may not have been there.
Today, we have innumerable cases where this has happened. So, our apprehensions
are not without basis.

SHRI P. CHIDAMBARAM : If that argument is accepted, the CRPF Act hasto
be amended; the ITBPAct hasto be amended; the SSB Act hasto be amended because
sometimes | deploy the ITBP in the hinterland, | deploy CRPF everywhere in the
hinterland. Today, | have got 54 companies of BSF on internal security duties. | have
got 60 companies of BSF in Naxal-affected districts. And, the Law Ministry tellsme,
'sorry, these companies cannot be deployed because the limitation of border areasis
there. Therefore, these 54 and 60 companies cannot be deployed because the Act,
unfortunately, has alimitation of border areas’. In fact, if the Law Ministry's opinion
prevails, asit should, on the Government, these 54 and 60 companies are acting today
in excess of authority of law. Therefore, | am saying thisis nothing but what is already
there in the CRPF Act, SSB Act, ITBP Act and no more legal limitation has to be
provided than providing it in the Constitution. | mean, thereisnothing wrong in adding
it. Butif you add it, doesit makeit stronger? Does it makeit any better than Article 2A
of List 1? Article 2A of List 1 is on the Constitution of India. It says'it cannot be
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deployed except in aid of the civil power'. By merely adding it in the Act
...(Interruptions)... What are you doing to make it stronger legally? Legally, it isthere
inthe Constitution of India. Sir, | have no objection. All | am pointing out isthat every
Government in this country has understood the law correctly. It isEntry 2A, List 1. It
saysthat armed police forces can only be deployed in aid of the civil power, and there
must be arequisition and arequest of the State Government. Unfortunately, today, |
have got 114 companiesin Naxal-affected areasand in internal security. Now, the Law
Ministry tells me that this deployment iswrong.

SHRI ARUN JAITELY : We have no difficulty; we will passthe Bill right now.
Just add the phrase 'when requested by the State Government'. That's all.
...(Interruptions)...

SHRI P. CHIDAMBARAM : But then we must add it in the CRPF Act also.
...(Interruptions)...

SHRI ARUN JAITLEY : Since you are absolutely clear about it.
...(Interruptions)...

SHRI PRASANTA CHATTERJEE : Sir, what about my amendment?
...(Interruptions)... It says, "Provided that the Force deployed at the request of any
State Government or Chief or State Election Commissioner, shall work only under the
supervision of the Chief Secretary of the State or Chief or State Election Commissioner.”
But still we don't want to discussit here now. We want its deferment for a certain date
...(Interruptions)... It isasimple thing.

SHRI BALAVANT ALIASBAL APTE (Maharashtra) : Let civil administration
decide whether it wants aid. Or will you decide that they want aid and send it? The
whole question is who decides that ...(Interruptions)...
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SHRI P. CHIDAMBARAM : Sir, whatever decision you take, we will abide by
it. With due respect, | submit this. | can say with confidence about this Government
and | can say with knowledge about previous Governmentsal so, no Central Government
in India has deployed Central Armed Police Forces without the request of the State
Government.

MR. DEPUTY CHAIRMAN : ThisBill is deferred.

MR. DEPUTY CHAIRMAN : Now, we shall take up the Whistle Blowers
Protection Bill, 2011.

TheWhistle Blower s Protection Bill, 2011

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONSAND THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY) : Mr. Deputy Chairman, Sir, |
beg to move:

That the Bill to establish amechanismto receive complaintsrelating to disclosure
on any allegation of corruption or wilful misuse of power or wilful misuse of discretion
against any public servant and to inquire or cause an inquiry into such disclosure and
to provide adequate safeguards against victimization of the person making such
complaint and for matters connected therewith and incidental thereto, as passed by
L ok Sabha, be taken into consideration.

Sir, the Government recognises that it is one of the Bills....(Interruptions)... for
eliminating corruption in the Government and the public sector undertakings and
providing adequate protection to the complaints reporting corruption. Therefore, the
Government has issued a Resolution on 21st April, 2004 authorising the Central
Vigilance Commission as the Designated Agency to receive written complaints from
whistleblowers. The said Resolution, inter alia, provides for protection to the
whistleblowers from harassment and keeping the identity of the whistleblowers
concealed. They also kept the whistleblower's name out of the public domain. It was
felt that the persons who report about corruption need statutory protection. Therefore,
Sir, the Government have brought forward the Bill before the Parliament under the
name, "The Public Interest Disclosure and Protection to Persons M aking the disclosures
Bill, 2010".
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SHRI S.S. AHLUWALIA (Jharkhand) : Sir, before he moves this, | have a
point. Sir, last time, the Whistleblower Bill came up with the Lokpall Bill. It was
tagged with Lokpal.

SHIR V. NARAYANASAMY : No, no. Don't try to confuse.
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SHRI S.S. AHLUALIA : Sir, last time, in the other House, the Whistleblower
Bill and the Lokpal Bill were discussed together and passed together. | have gone
thrugh the records and | have found that nobody spoke in detail on the Whistleblower
Bill aseverybody wastalking about the Lokpal Bill, the Constitution Amendment Bill
and the other things. The point is, thisis avery important Bill. We are going towards
reforminthe society to bring about moretransparency in the system. That iswelcome.
Thepointis, today, inthe List of Business, thisBill hascome up and we could not find
timeto move our amendments. So, an opportunity may be given to move amendments
and discussit threadbare. So, my humble submission to you and, through you, to the
Government isthat if he wantsto make his statement, he can do so; if we want to start
a discussion, we can start. But, this Whistleblower Bill should be tagged with the
Lokpal Bill. That is the desire of the people who are demanding the Lokpal Bill. It
should be interconnected with the Lokpal Bill. ...(Interruptions)... That ismy view.

DR. V. MAITREYAN (Tamil Nadu) : Then, why did they discuss it together in
Lok Sabha? ...(Interruptions)...

SHRI S.S. AHLUWALLIA : Sir, they discussed it together in Lok Sabha.
...(Interruptions)...

MR. DEPUTY CHAIRMAN : Lok Sabhahas passed it. ...(Interruptions)... It is
not together. ...(Interruptions)... We don't discuss what happens in the other House.
...(Interruptions)...

SHRI S.S. AHLUWALIA : Sir my point is, as per the rule book, once the Bill is
dated onthefloor of the House or when the Bill islisted, then, we haveto give minimum
one day's time for moving our amendments. That time is not given, and you want to
discuss and passthe Bill. My point is, you condone that or you give opportunity to the
Members to move their amendments. Then only, it can go further. That is my point.

MR. DEPUTY CHAIRMAN : Mr. Ahluwalia, this matter was discussed in the
Business Advisory Committee. We discussed it and in the meeting, this point was
raised as to whether they should be taken together on separately. We decided to have
them separately and a separate time was allocated.
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SHRI S.S. AHLUWALLIA : Sir, you are talking about the extended session. | am
talking about yesterday. There was a Business Advisory Committee meeting which
alotted four hours for this Bill and you have reported that to the House. The point is,
after the allotment of time by the Business Advisory Committee yesterday, only the
next day, you have listed it. Now, where is the time for the Members to go through
such voluminous Bill and then subsequently move amendment? That is my point. You
must give an opportunity to the Members so that they can discuss and submit their
amendments. Without giving that opportunity how can you do this?

SHRI SATISH CHANDRA MISHRA : Mr. Deputy Chairman, Sir, we agree with
what the Hon. Member, Shri Ahluwaliahassaid. Only yesterday the BusinessAdvisory
Committee decides and today the Bill comes up before the House. We need, at least,
sometime to go throughit.

MR. DEPUTY CHAIRMAN : The Bill is already under circulation.
...(Interruptions)...

SHRI S.S.AHLUWALIA : Itisall right. But that is not the issue.
MR. DEPUTY CHAIRMAN : Let him say and then you can react.

SHRI D. BANDOPADHYAYA (West Bengal) : Asthe Hon. Member, Shri S.S.
Ahluwalia has said, this Bill just come to us today. We need to really look at it. Very
frankly | have not read. In this connection, any informal discussionisjust not possible.
If you say that | have faulted, | admit. My fault is| have not read it. | had not time to
read it. So, my earnest request, as well as other Hon. Members request, is you defer
the Bill. Another thing hereis, it is connected with the Lokpal Bill. Why doesn't it go
to the Chief Minister's Conference? L et them decide what they want to do. It could go
to the Chief Minister's Conference as one of the agendaitems. It also cuts across L ok
Ayuktas and is taken together. | would like to urge the Government, through you, to
accept this suggestion.

SHRI JESUDASU SEEL AM (AndhraPradesh) : How could every Bill gotothe
chief Ministers' Conference?

DR. V. MAITREYAN : Yesterday afternoon, a meeting was held. It was not a
regular BAC meeting. It was apre-convened BAC. Only yesterday they have allotted
time ...(Interruptions)... So, immediately after the time is alotted, we have read it
only yesterday evening. If they were so particular, then, they should have given
supplementary agendayesterday. They did not do it. Now, suddenly, whereisthetime
for me to move amendments. You will have 100 amendments on thisissue. Whereis
the time for moving the amendments? If somebody said that how many Bills would
we defer, if the Government does not do its home work properly, all the Bills would
be deferred.
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it, but not in this way.

SHRI N.K. SINGH (Bihar) : Sir, | think that this Bill is part of the constellation
of measureswhich the Government is proposing in order to bring greater transparency
in the governance process; and enacting such an important legislation in this great
hurry, 1 think, in my view, would do justice to the importance of this Bill. | think,
before we give our green flag to the whistle which has just been blown, | think, we
need to have some intermediate stuffs.

SHRI V. NARAYANASAMY : Mr. Deputy Chairman, Sir, if you permit me, |
would like to respond. Shri Ahluwaliaisavery senior Member of this House. He said
that as Lok Sabha discussed both the Bills together, in the Rajya Sabha al so the same
pattern should be followed. This is what he has said. Sometimes he forgets what he
had spoken inthe earlier session. Let me cometoit. Inthelast session, that is, on 28th
and 29th December, 2011, when the Government wanted to take up both the Bills, the
Deputy Leader of the BJP opposed it saying that it is a separate Bill and it has to be
discussed separately. This is what he has said. This was in the last session. In this
session he changes his stand.

SHRI S.S. AHLUWALIA : That iswhat | said.

SHRI V. NARAYANASAMY : Let me come to the point. Sir, you have rightly
observed that in this House we can follow whichever pattern the House agrees on. We
can't go by what the Lok Sabha decides.

Sir, coming to the Bill, the Bill is in the domain of the Rajya Sabha right from
28th and 29th December, 2011 till thisdate. The Hon. Membershave got every right to
move the amendments during this period. They have got every right to move the
amendments. Nobody prevented them from moving the amendments. Yesterday the
time was allotted for the Bill and, after the Business Advisory Committee's decision,
the Bill is now listed for consideration and passing. Therefore, the Hon. Member's
request to you that they are not able to move the amendments and, therefore, the Bill
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should not be taken up today isnot avalid argument. It isnot withintherule. Therefore,
my request ...(Interruptions)...

DR. V. MAITREYAN : You first bring the Bill on which we have given the
amendments. ...(Interruptions)...

SHRI V. NARAYANASAMY : ThisBill hasbeen circulated. ...(Interruptions)...

DR. V. MAITREYAN : You bring the Bill on which we have given the
amendments. ...(Interruptions)...

SHRI V. NARAYANASAMY : First of all, you read it. It was circulated in
December, 2011. It isin the domain of the Rgjya Sabha. All the Members gave got a
copy of the Bill. They should have moved the amendments at that time. Therefoe, my
request is...
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SHRI V. NARAYANASAMY : Sir, | am on my legs. | have not completed.
...(Interruptions)...
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SHRI V. NARAYANASAMY : Sir, | am on my legs. | have not completed.
...(Interruptions)...
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Shri V. Narayanasamy : | have not yet completed. sma dfstl .. (caem)...
ft TH.TH. IrEaIferan : BT, AU dReie HIfNTI .. (ae)...
MR. DEPUTY CHAIRMAN : One minute, Dr. Ganguly. | will call you.

SHRI V. NARAYANASAMY : Therefore, Sir, the argument that they need time
for moving the amendments and, therefore, that the Bill be deferred is not a valid
argument. That isnumber one. Number two, they should have used the opportunity for
moving the amendments during the period when the session is going on. They have
not done it. Now, when | started reading, Mr. Ahluwalia suddenly got up and said
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that he wanted to make a submission. My request to you, Sir, is let me continue with
the debate. ...(Interruptions)...

Mr. Deputy Chairman : Thisis an issue cooperation. ...(Interruptions)...

SHRI S.S. AHLUWALIA : Sir, heis saying that my memory isfailing me. My
memory does not fail me. It is there. First of al, this was not the Whistle Blowers
Protection Bill. When the Bill was introduced, it was the Public Interest Disclosure
and Protection of Persons Making ...(Interruptions)... | know the procedures of the
Parliament. It wasthe Public Interest Disclosure and Protection of Persons Making the
Disclosure Bill, 2010. Then, it was passed by the Lok Sabha. There the name was
changed and it has come here. ThisHousewas full right, since the nameis changed, to
refer this Bill to a Select Committee. It has full right. ...(Interruptions)... Minister
Sahib, please listen to me. ...(Interruptions)...

SHRI V. NARAYANASAMY : Sir, | would like to answer his point.
...(Interruptions)... Let me answer his point. ...(Interruptions)...

SHRI S.S. AHLUWALIA : Minister Sahib, just one minute. We have got full
right. This House is going to decide whereit will go. This House will decide whether
it will be passed asit is or whether it will got to a Select Committee. What | have said
isthat we have not given any amendments. Nobody has gonethrough the Bill. Members
were busy with the Motion of Thanks on the President's Address, the Railway Budget
and the General Budget. Suddenly, yesterday, you brought it in the BAC and suddenly
you brought it today. We need time. You condone the rule and then you say, " Okay, we
can start the discussion today, but the reply will not come and the Bill will not be
passed today". If two or three Memberswant to speak on the Bill, if they are prepared,
they can do so. Simultaneoudly, there should be aruling form the Chair that the Members
are allowed to move their amendments before the Bill is taken up for voting. That is
my point and that is my submission. If the House agrees, they can do that. Otherwise,
if you say, "No, we can't do anything", thisisafit case to send to a Select Committee.

MR. DEPUTY CHAIRMAN : Yes, Dr. Ganguly. ...(Interruptions)... Just one
minute. Now it has become a debate on admissibility itself.

DR. ASHOK S. GANGULY (Nominated) : Mr. Deputy Chairman, Sir, | seek a
clarification and then | wish to make a point. | have heard the arguments of Shri
Ahluwalia, | have heard the Hon. Minister moving the Bill. My query isthis. Suppose
we start the discussion today, which is the penultimate day of the first half of the
Budget Session and then thereisabreak. Isit permitted by rulesfor the discussion to
remain incomplete and then continue when the Session starts again? | have not heard
anybody objecting to that issue.
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THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : The Lok Pal
Bill istheliving example.

DR.ASHOK S. GANGULY : Thank you Mr. LoP. The purpose of my raising this
issueis, | am keenly aware that thousands of very silent and invisible people in this
country are extremely anxious to seek the protection of this House because the fear
among the whistleblowers is so widespread and there are sufficient examples of
whistleblowers being fatally done away with; that the fear of the people, who do not
have avoice in this House, cannot be ignored; it is one of the fundamental and basic
changesinthemanner in which the police, sometimes, refuseto file FIRs; when people's
lifeisthreatened, they do not get adequate protection; alot of facts would have come
out if that event such protection to the whistleblowershad been availablein the country;
many of the scamsand scandalsthat we have faced, might have been avoided. Therefore,
my humble request to both sides of this House is, et us not reduce the debate on this
very important and critical Bill to as to who will have the last word. Let us start a
discussion on the Bill; let us accept the fact that it may not be completed by the end of
thefirst part of the Session and it can continue in the Session after the break and let us
not trivialize one of the most important debates that this House is witnessing. Thank
you.
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discussion start and after the recess of three-four weeks, the discussion can resume in
the second part.

SHRI V. NARAYANASAMY : Sir, | would like to make one observation. The
Hon. Member, Shri S.S. Ahluwalia, was saying that the original name of the Bill was
the Public Interest Disclosure and Protection of Persons Making the Disclosures Bill,
2010. It is a fact. Thereafter, it went to the Standing Committee. The Standing
Committee gave its recommendation that the Bill should be renamed as the
Whistleblowers Protection Bill. The Government has accepted this recommendation
and the name of the Bill has been changed. That is number one. Secondly, | would like
to remind this august House about the Lok Pal Bill which is pending in this House;
149 amendments have been given by the Hon. Members, which are pending in this
House. The Lok Pal Bill is pending and this Bill isaso pending. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Heisnot objecting to it.

SHRI S.S. AHLUWALIA: Sir, | just want himto read therule. ...(Interruptions)...
SHRI V. NARAYANASAMY : Sir, | leaveit for you to decide.

SHRI S.S.AHLUWALIA : Let him read Rule 225.

SHRI V. NARAYANASAMY : But let them not say that they are not ready.
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MR. DEPUTY CHAIRMAN : Now what we can do is this. | think the basic
objection is that there is no time for moving the amendments. What | would like to
suggest is, you move the amendments. ...(Interruptions)...

SHRI S.S. AHLUWALIA : When?

MR. DEPUTY CHAIRMAN : We will have adiscussion. We will take it up for
consideration tomorrow.

SHRI S.S. AHLUWALIA : Sir, tomorrow is Friday.

MR. DEPUTY CHAIRMAN : We can take it after the Question Hour, between
12.00 and 1.00 p.m.

SHRI S.S. AHLUWALIA : ItisavoluminousBill. It isnot an easy job. | will not
be there.

MR. DEPUTY CHAIRMAN : You will be there tomorrow. If it goesto the next
Session, then, you will not be there ...(Interruptions)...

DR. V. MAITREYAN : If the Government was so serious about this Bill, then,
they could have brought it in the BAC last week, allotted timefor it and circulated the
Bill. We would have then moved our amendments...

MR. DEPUTY CHAIRMAN : Mr. Maitreyan, it isnot ...(Interruptions)... Why
al of you are making it aprestige issue? ...(Interruptions)...

SHRI PYARIMOHAN MOHAPATRA (Odisha) : Sir, asDr. Maitreyan haspointed
out, if the Government had considered it important, they should have brought it aweek
earlier. Thereisno question of shouting us down. We don't have to shout at each other.
I am not interesting in shouting and counter-shouting. This is, certainly, something
which has suddenly been brought, and only three daysareleft. Itisnot fair for Members.
Thisisavery important Bill. Wewant to study quite abit about this Bill before coming
to the House and discussing it. If, suddenly, we are going to enact this law, then, we
will put alot of peoplein danger. | will go into the details during the discussion. But
we are putting millions of whistleblowersin danger, in danger of their lives, in future.
So, let al of us be given a chance of reading it in detail. ...(Interruptions)...
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SHRI V. NARAYANASAMY : My request is that we can start the discussion,
and if they want to give amendments, let them give.

MR. DEPUTY CHAIRMAN : That iswhat | suggested. ...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD : Sir, it is a very important Bill
...(Interruptions)...

DR. V. MAITREYAN : Without the amendments, who can we discuss, Sir?

MR. DEPUTY CHAIRMAN : Let some Members speak on this, and you give
your amendments by this evening. ...(Interruptions)...

DR. V. MAITREYAN : On an earlier occasion, when we wanted to move the
amendments, you fixed thetime as 2 o' clock...

MR. DEPUTY CHAIRMAN : What are you saying? For everything, you are
attacking the Chair ...(Interruptions)...

DR. V. MAITREYAN : | have to quote what was done ...(Interruptions)... | am
not blaming you ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Thisisnot correct. | would not liketo say anything.
But thisis not correct. Don't do that ...(Interruptions)...

DR. V. MAITREYAN : | am not saying 'you' in person, Sir...
SHRI RAVI SHANKAR PRASAD : Itisavery important Bill ...(Interruptions)...

MR. DEPUTY CHAIRMAN : You speak one-by-one....(Interruptions)... Doesit
mean that no legislation should be passed? ...(Interruptions)... Mr. Maitreyan, what |
have seen all these years is that the BAC alots time for so many Bills at atime. It
doesn't say when a particular Bill isto be taken up. The BAC will not fix the date and
time. Once the time is allotted, it is for the Parliamentary Affairs Ministry to list the
Bills. Usually, what happensisthat whatever Billsareto belisted, the agendais sent to
the Legidlative Section of the Secretariat ...(Interruptions)...

DR. V. MAITREYAN : Itisnot like any other small Bill.

MR. DEPUTY CHAIRMAN : | agreewithit. | am only explaining asto how the
Billsarelisted. Asfar asthisbusinessis concerned, till yesterday, we were discussing
the Budget. Today was the day available for legislation. The Government has sent
these two Bills for consideration. Now, if it was discussed in the BAC that these two
Bills were not to be taken up, then, the Government ...(Interruptions)...

DR. V. MAITREYAN : In the case of the Lokpal Bill, the Minister gave an
assurance in this House that they would bring it again. Let them bring the L okpal Bill
in this Session ...(Interruptions)...
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DR. CHANDAN MITRA (Madhya Pradesh) : Sir, thisis an extremely complex
Bill, with alot of implications. As Mr. Pyarimohan Mohapatra just pointed out, this
has consequences for lakhs and lakhs of Public Servants.

Sir, | have gonethrough thisBill in detail because | am listed as a speaker on this
subject. Let me tell you, thisis not an easy matter to move amendments on this Bill
becauseit is so complicated and legally-worded...

MR. DEPUTY CHAIRMAN : From December, this Bill has been there.

DR. CHANDAN MITRA : Sir, let me just suggest, therefore ...(Interruptions)...
Sir, please give ustime. | propose, Sir; please list it for the first day of the second half
of the Budget Session...

MR. DEPUTY CHAIRMAN : What is it that the Chair can do? It is on record
that, first, it was said, "Give us time for moving the amendments'. | gave thetime for
moving the amendments. Now, you are saying ...(Interruptions)...

DR. CHANDAN MITRA : Sir ...(Interruptions)... Tomorrow it cannot be done.
List it for the first day of the next half of the Session.We assure you that we will
discuss this Bill with the amendments that Members can prepare in the interregnum.
Sir, please accept this. Thisisavery reasonable thing | am saying.

SHRI RAVI SHANKAR PRASAD : Sir, | think theimportance of thisBill istoo
well-known. You may recall, when we were debating the Lokpal issue, thisformed a
part of that package - Lokpal and this. The Lokpal Bill could not be taken up and, as
Dr. Maitreyan rightly pointed out, there was an assurance by the Hon. Parliamentary
Affairs Ministers that in this part of the Session we will have the Lokpal Bill. The
Lokpal Bill hasn't come.

Now, Sir, we are not on any procedural nicety at all. We have got the right and
the obligation to passthe Bills. But thisis one Bill which is going to change the course
of India's fight against corruption and accountability. And, we, the Members of
Parliament, for the manner in which it has been brought in, must be given the time to
move proper amendments. We will certainly cooperate with the Government. We all
have a collective stake in the passage of this Bill. Therefore, it would be appropriate,
Sir, if it istaken up immediately after the opening of the next half of the Session. We
are willing to cooperate fully, Sir. But, at least, this Bill is one towards which the
entire country is looking forward with great hope. Allow us to discharge that duty
properly so that we can have ameaningful discussion. | am quite surethe Hon. Minister
would appreciate the fact that if we could have 149 amendments on the Lokpal Bill
which needed the time to study, | am sure you must consider that here as well.

SHRI RAJEEV SHUKLA (Maharashtra) : Sir, they can start the discussion and
move the amendments later after the recess.
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MR. DEPUTY CHAIRMAN : Yes, you have some discussion. Start the
discussion and have it in the next half of the Session. ...(Interruptions)... S9&! 4t
g @l

SHRI RAM GOPAL YADAV : Sir, | am on apoint of order. Whenever Shri Ravi
Shankar Prasad speaks, Rajeev Shukla stands up.

il UHTeT SASHR (FERTY) : W%, U Jel =1 We are a legislature. We are here to
legislate and legislation is a serious business. Due diligence is necessary. Due
diligence includes proper study, proper discussion, proper amendments and proper
justification. So, if you are ...(Interruptions)... One minute, please. ...(Interruptions)...
Sir, let me complete. If the Minister is not insisting upon voting and passing it today
itself, then, he is practically ready for deferring it. So, defer it properly and on the
very first day of the next half of the Session ...(Interruptions)... So, Sir, my
suggestions is that because everybody has expressed his view, about which you aso
feel that it is a genuine view...

MR. DEPUTY CHAIRMAN : No, no. | have only to carry out the agenda.

SHRI PRAKASH JAVADEKAR : Your face expressed it, Sir. Your facial
expressions a'so convey that.

SHRI V. NARAYANASAMY : What is the problem if we start the discussion
today and move the amendments later?

SHRI SHANTARAM NAIK (Goa) : Thisis an important legislation. This can
be called an anti-corruption legislation. Tomorrow, because of the Parliament being
stalled, because of your obstructions ...(Interruptions)...

SHRI PRAKASH JAVADEKAR : Who is stalling the Parliament?
SHRI SHANTARAM NAIK : Please alow me to speak.

SHRI PRAKASH JAVADEKAR : Who is stalling it? Who brught the banners
here? Who was disruping it? ...(Interruptions)...

SHRI SHANTARAM NAIK : Please allow me. ...(Interruptions)... Please allow
me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : The House is adjourned to meet tomorrow at
11am.

The House then adjourned at fifty-five minutes
past two of the clock, till eleven of the clock on
Friday, the 30th March, 2012.





